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Ministry of Environment, Forests & Climate Change

Qﬁ% & m:‘[ntegrated Regional Office

Aranya Bhavan, 3rdfloor, Saifabad, Hyderabad-500004, Telangana

File No: EP(AYIRO-HYD/NGT(SZYVEN \/'/107/’2022/ % Date: 01.03.2023

Dr Shruti Rai Bhardwaj

Director

Monitormg Division

Ministry of Environment. Forest, and Climate Change
Indira Paryavaran Bhawan. Jor Bagh

New Belhi-110 003

Sub: OA No. 15012022 (S87) in the matter of Gummi Narendra Reddy vs Union of India and Ors pending
before Hon ble NGT, $7. Chennai Bench — reg.

Dear Dr Shruti Rai Bhardwaj ji,

The undersigned is directed to refer to MoEFCC email dated 22 February 2023 forwarding
MoEFCC letter No. 1A-J-11014/22/2023-1A-1 dated 20® February 2023 on the above subject, seeking
condition-wisc compliance status of the project and the specific inputs on the issucs raised in the extant
court matter at the carliest.

2. In this context. the undersigned has conducted a field visit on 24 Fehruary 2023 and specific
inputs with reference to Paragraph 8 and 9 of NGT Order dated 1® February 2023 of O. A. No. 15 of 2022
(S7) b/w Gummi Narender Reddy Vs UOI and others before Hon'ble NGT, Southern Zone. Chennai, are
as below:

i With respect to Paragraph 8 of NGT Order. the action taken by Central Pollution Control Board
as well as Telangana State Pollution Control Board closing industry on various occasions. after
granting of EC by MoEFCC are at Annexure 1 comprising Appendixes I to XIV; and

il.  With respect to Paragraph 9 of NGT Order. the condition wise compliance status of the project is
at Annexure II. comprising Appendixes I to XVII. The photographs of the site visit are at
Annexure 1.

3 The observations of the non-compliance/partly complicd conditions and the status of court cases.
if any and recommendations have been provided at the end of the monitoring report.

This issues with the approval of the Regional Officer. IRO, Hyderabad.
Yours faithfully

\

(Tarun Kathula)
Director/Scientist ‘F’
Email: tk.kathula@gov.in
Tel: 040-293900651
Encl: As above.



Annexure 1

DETAILS OF CLOSURE AND REVOCATION of CLOSURE ORDERS BY CPCB
AND TSPBC

S.No | Order No & Date Compliance/Non compliance
for Closure and
Revocation
1 CPCB B-29016/04/06/1PC- Non-Compliance: The Unit has not provided
a) Closure Orders 17258 Dt.28.03.2017 the connectivity of the online monitoring
(Appendix I) systems VOC to the CPCB as per the
verification report dated March 20, 2017
generated by the IT division of the CPCB
b) Revocation of B-29016/04/06/1PC-1 Compliance: The connectivity of online data
Closure Orders Dt.10.07.2017 of VOC submitted by the Unit was verified
(Appendix II) by the IT division and compliance was
observed on June 01, 2017 by CPCB
2 TSPCB NLG-54/TSPCB/U- Non-Compliance:

a) Stop Production
Order

II/TF/2017-694
Dt. 22.06.2019
(Appendix III)

Upgrade the two-stage scrubber

Dry vacuum pumps are not provided
odour nuisance in the surrounding area
No provided sludge drying beds for ETP.

b) Closure Order

NLG-54/TSPCB/U-
II/TF/2017-787
Dt. 01.07.2019

Non-Compliance:
Upgrade the two-stage scrubber
Dry vacuum pumps are not provided so

(Appendix 1V) odour nuisance in the surrounding area
No provided sludge drying beds for ETP.
NLG- Non-Compliance:
c)Temporary 54/TSPCB/TEF/HO/2017- | Loose pipers were observed inside the
Revocation of 1227 industry.

Closure Order for a
Period Three Months

Dt. 26.08.2019

(Appendix V)

Lot of gland leakages were observed inside
the premises.

Dry vacuum pumps are not provided
Odour Nuisance in the surrounding area
Not provided flow meters at ATFD feed,
MEE Condensate, RO Feed and RO rejects.

d)Extension of
Temporary
Revocation of
Closure Order for a
Period Three Months

NLG-54/TSPCB/UH-
V/TF/2017-2448

Dt. 25.02.2020
(Appendix VI)

Non-Compliance:
Odour was observed near ETP.

¢) Extension of
Temporary
Revocation of
Closure Order for a
Period Six Months

NLG-54/TSPCB/ UH-
V/TF/2017
Dt. 10.10.2020

(Appendix VII)

Tarul

Non-Compliance:
The industry has not removed the water jet
type vacuum pumps (2 no s).

n Kathula

Director/Scientist 'F' (C)

(o (-
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Integrated Regional Office,
Ministry of Environment Forest and Climate Change
Aranya Bhavan, Hyderabad, Telangana-500 004




f) Revocation of NLG-54/TSPCB/ Compliznee: TSPCB indicated compliance
Closure Orders TF/HO/2017-558 of all conditions.

Dt. 20.07.2021
(Appendix VIII)

TSPCB NLG-54/TSPCB/ Non-Compliance:
a) Closure TF/HO/2017-2132 i. The industry has not provided dome with
Orders - Dt. 02.03.2022 suction hood followed by scrubber for all
AIR (Appendix IX) High TDS effluent tank to control the

odour nuisance

ii. The industry is not permitted to operate
thermic fluid heater of capacity 2 Lakh
k.cal/hr.

iii. The industry has not provided scrubber to
the HCI storage tank to control air pollution.
iv. Odour was observed within the industry
premises.

v. The industry has not provided vent
condensers to solvent receivers at production
block.

vi. The industry has not installed sub cooler
condensers system followed by activated
charcoal bed to t  the vents of production
block scrubber so as to arrest the VOCs.

b) Closure Orders — | NLG-54/TSPCB/ Non-Compliance:
WATER TF/HO/2017-2131
Dt. 02.03.2022 i. Leakages were observed from the pumps
(Appendix X) attached to the Multiple Effect Evaporators
(MEE) system.

ii. Industry has not provided adequate
collection tank for collection of first cut rain
water.

iii. The industry has not provided water
meters at boiler feed, cooling tower, domestic
and gardening.

iv. The industry has not provided separate
detoxification area for cleaning of drums.

v. The housekeeping of the industry has to be

improved.
¢)Temporary NLG-54/TSPCB/ Reviewed and asked industry to continue
Revocation of TF/HO/2017- AIR compliances for there more months.

Closure Order fora | Dt. 26.04.2022
Period Three Months | (Appendix XI)

of both air and water
Tarun Kathula

Dire ;torlScnentlst ' (C)
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d)Temporary
Revocation of
Closure Order for a
Period Three Months
of both air and water

NLG-54/TSPCB/
TF/HO/2017- Water
Dt. 26.04.2022
(Appendix XII)

Reviewed and asked industry to continue
compliances for there more months.

¢) Extension of
Temporary
Revocation of
Closure Order for a
Period Six Months-
AIR

NLG-54/TSPCB/
TF/HO/2022-1375
Dt. 06.12.2022
(Appendix XIM)

Non-Compliance:

1. Cooling tower sample as HTDS — 10591
mg/ Itr and COD 710 mg/ltr as pungent
odour was observed near MEE cooling
tower area.

2. Housekeeping needs to improve

f) Extension of
Temporary
Revocation of
Closure Order for a
Period Six Months-
Water

NLG-54/TSPCB/
TF/HO/2022- 1374
Dt. 06.12.2022
(Appendix X\V)

-do-

Tarun Kathula

Director/Scientist 'F’ (C)
Integrated Regional Office,

Ministry of Environment Forest and Climate Chang
Aranya Bnhavan, Hyderabad. Telangana-500 004
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SPEED POST
B-29016/04/06/1PC- 17 2577 : March 28, 201/
To
M5 Brundhavar Laboratories Led.
Yellaging, Choutuppal,
Malgonda District- 508252, Telangana

Sub.: Directions under Section 5 of the Environment {Protection) Act, 1986 regarding
installation of on-line effluent and emission menitoring system

WHEREAS, Pharmaceutical units are identified as one of the 17 categories of highly
polluting industries which have been discharging environmental petlutants directly or
indirecily nio the ambieni air and water, having notential threat to cause adverse sffect
on the water and air guality; and

NHEREAS, the Central Government has notified the standards for fischarge of
environmental poliutants from various categories of industries under the Eavironment
(Protection) Act, 1986 and the rules framed there under: and

WHEREAS, there s need to inculcate habit of self-maonitering within the industries for
complying with the prescribed standards and this can be achieved by the methods like
instatling antine effluent and emission monitoring devices; and

WHEREAS, for strengthening the monitoring and compliance through self-regusatory
mechanism, online source emissicn and effiuent monitoring systems need to be installed
and operated by the industries on “polluter pays principle’; and

WHEREAS, a direction under section 18 (1) {b) of the Water tPrevention & Control of
Pullution} Act, 1974 and the Air tPrevention & Centrol of Pollution) Act, 1981 was issued
an February 05, 2014 to all the State Pollution Control Boards (SPCHs3/ Pollution Control
Committees (PCLs) for installation of ontine effivent monitoring system w.r.f, pH, BODG,
COD, TSS, Chramium {(Cr), and Arsenic (A5} in Pharmaceutical industries; and

WHEREAS, considering the requests/ representations received from  industries
industrial associations! SPCBs / PCCs, an extension of time up to Jdune 30, 2015 for
nstallation of online monitoring systems was granted vide direction dated March 02, 2015
under section 18 (1) (b} of the Water (Prevention & Contral of Pollution) Act, 1974 and the
Air (Prevention & Control of Pollution) Act, 1981 and

WHEREAS, a letter vide dated May 29, 2615 was jssued by the Chateman CPOB o all
the SPCBs/ PCCs informing that no further extension of time will be given after June 30,
2015 and withdrawal of consent to operate along with forfeiture of bank guarantee of non-
compiving units; and

WHEREAS, concerned SPCB/ PLC issued direclions under saction 33A of the Water
(Preventicn & Control of Pollution) Act, 1974 and section 314 of the Air {(Prevention &
Contral of Pollution} Act, 1981 to install the online monitoring system by June 30, 2015
and to subrmt bank guarantee of 100% of the cost of online emission & effluent menitoring
syster; and

VWHEREAS, a Show Cause Notice under Section 5 of Environment (Protection] Act 1986,

was issued on Juby 77, 2015 Lo the Pharmaceusical units 1o show cause as to why the Lnit

Tﬁﬂﬁl&lﬁfl@ﬁéﬁ& sed down If, the Unit has not complied Tully with the directions issued

DirdetorSicissatisttion( @ online effluent monitering system by June 30, 2015, Further it was

Integtirtect SPEETPS -ffﬁﬁg?§”tary evidence regarding status of instaliation and connectivity;
Ministry of Emefenment Fprr-.:st and Climate Uhan
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WHEREAS, the Uit has submitted a resly vide iettor no. KL dated 08,03.7016
wherein it was informed that the instailation of oniine monitoring system is completed;
and

WHEREAS, the Unit has not proviged the connectivily of the ordme monitoring system |
w the CPCE as per the verification report dated March 20, 2017 generated by the 1T
division of the CPCB; and

WHEREAS, the Mimistry of Environment & Forests, Government of india, wvide
Motifications Ne, S0 Q. 157 (B3 of 27.02.1996 and 5. 0. 730 (E) dated 10.07.2002, has
delegated the powers vested under Section 5 of the Envirenment (Protection) Act, 1986
(29 of 198&) to the Chairman, Central Pollution Control Board, to issue directions 1o any
inzustry of any local body or any other authonty for violations of the standards and rules
natified under the Environment (Protection) Rules, 1986 and amendment thereaf; and

NOW, THEREFORE, in exercise of powers vested under Section 5 of the
Frvironment {Protection) Act, 1986, you (M/s Brundhavan Laberatories Ltd., Telangana)
are directed to close down operaticns of your Unit with immediate effect till the
connectivity of OCEMS installed at effluent outiets {(flow meter & camera for units sending

effiuent to CETR ! zero tiquid discharge units) is provided with the CPCE. "
{
‘M‘}.{ (Mm
(%, P, Singh'Parikar)
Chairman
ap-  3P0l3 T

Tarun Kathula

Director!Scier_\tist IFoéf?c)e
integrated Regional ==
Ministry of gnwmnmem Forestand C.nma\gotéhoa&ge
Aranya Bnavan, Hyderabad Telangana- :
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B-29016/04/06/IPC-1/ July 10, 2017
To

M/s, Brundavan Laboratories Ltd,,
Yellagiri, Choutuppal,
Nalgonda-508252, Telangana

Sub: Directions under Section 5 of the Environment (Protection) Act, 1986 regarding installation
of on-line effluent and emission monitoring system

WHEREAS, the Pharmaceutical industries are identified as one of the 17
categories of highly potluting industries which have been discharging environmental
pollutants directly or indirectly into the ambient air and water, having potential
threat to cause adverse efféct on the water and air quality; and

WHEREAS, there is need to inculcate habit of self monitoring within the
industries for complying with the prescribed standards and this can be achieved by
the methods like installing online effluent and emission monitoring devices; and

WHEREAS, for strengthening the monitoring and compliance through self

regulatory mechanism, online source emission and effluent monitoring systems

i need to be installed and operated by the industries on ‘polluter pays principle’;
Nem® and :

WHEREAS, direction under sectien 18 (1) (b) of the Water (Prevention &
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act,
1981 was issued on February 05, 2014 to all the State Pollution Control Boards
(SPCBs)/ Pollution Control Committees (PCCs) for installation of online effluent
monitoring system w.r.t. flow, pH, BOD, COD, TSS, Chromium (Cr), and Arsenic (As)
parameters in Pharmaceutical industries;

WHEREAS, it was clarified that flow meter & web camera may be installed in
case of Units with Zero liquid discharge (ZLD) by March 31, 2015 vide guidelines
uploaded on website of CPCB dated November 7, 2014, and

WHEREAS, considering the requests/ representations received from
industries/ industrial associations/ SPCBs / PCCs, an extension of time uptorlune
30, 2015 for instaliation of online monitoring systems was granted vide direction
dated March 02, 2015 under section 18 (1) (b) of the Water (Prevention & Control
of Pollution) Act, 1974 and the Air (Prevention & Control of Pollutien) Act, 1981;
and .

WHEREAS, a letter dated May 29, 2015 was issued by the Chairman CPCB to
all the SPCBs/ PCCs informing that no further extension of time will be given after .
June 30, 2015 and withdrawal of consent to operale along with forfeiture of bank
guarantee of non-complying Units will be the only option; and

WHEREAS, concerned SPCB/ PCC have issued directions under section 33A of
the Water (Prevention & Control of Pollution) Act, 1974 and section 31A of the Air
(Preventmn & Control of Pollution) Act, 1981 to install the online moanitoring
system by Yune ‘30, 2015 and to submit bank guarantee of 100% of the cost of
online emission & effluent monitoring system; and

WHEREAS, a show cause notice under section 5 of Environment (Protcction)
Act 1986 was issued to the Unit vide letter no. B-29016/04/06/IPC-1/7067 dated
July 27, 2015 for installation of Online Monitoring device along with connectivity
for submission of online 24x7 monitoring data to SPCBs/PCCs and CPCB; and

WHEREAS, M/s. Brundavan Laboratories Ltd., Telangana (hercin after
referred to as the Unit) informed vide letter dated March 08, 2016 that the
Taruflsl}{léa[!ﬂch of online monitoring system is completed; and

Director/Scigntior

lﬂtegra[ed Re RS e
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M/s. Brundavan Laboratories Ltd., Telangana

WHEREAS, a closure direction under section 5 of Environment {Protection)

Act 1986 was issued to the Unit vide letter no. B-29016/04/06/1PC-1/258 dated

March 28, 2017 on the basis of non connectivity of the online monitoring system to

EhpeizéiPCB{,j as per the verification report dated March 20, 2017 of IT divisicn of the
;an

WlH.EREAS, the Unit through email dated May 29, 2017 submitted the online
connectivity status to CPCB and requested to revoke the closure direction; and

WHEREAS, the connectivity of online data submitted by the Unit was verified \ @
by the IT division and“compliance was observed on June 01, 2017 by CPCB; and =

WHEREAS, the Ministry of Environment & Forests, Government of India, vide
Notifications No. S. O. 157 (E) of 27.02.1996 and 5. ©. 730 (E) dated 10.07.2002,
has delegated the pbowers vested under Section 5 of the Envirognment (Protection)
Act, 1986 (29 of 1986) to the Chairman, Central Pollution Control Board, to issue
directions to any industry or any local body or any other authority for viclations of
the standards and rules notified under the Environment (Protection) Rules, 1986
and amendment thereof.

NOW, THEREFORE, in exercise of powers vested to Chairman CPC8 under
Section 5 of the Environment (Protection) Act, 1986, and in view of compliance
with relevant direction under reference, the direction issued under the Section 5 : -
of the Environment, (Protection) Act, 1986 to the Unit (M/s. Brundavan LS
Laboratories Ltd., Telangana) vide letter dated March 28, 2017 is hereby revoked
with a condition that “Before commencement of operations, the Unit shall abtain
valid consent to operate under the Water & Air Act(s) from Telangana State
Pollution Control Board™. In case of non-compliance by the Unit action as deemed
fit under the provisions of Environment (P) Act, 1986 shall be taken.

3
: Ll‘(s‘}l%l'}
(S. P. Singh Parihar)
L Chairman
Copy to: —T
1. The Chairman :A copy of self certificate
Telangana State Pollution Control Board submitted by the Unit is

Paryavaran Bhawan, A-3, Industrial Estate attached for verification.
Sanathnagar, Hyderabad- 500018

2. The Chairman :With request to restore
Southern Power Distribution ' electricity supply of Lhe Unit.
Company of Telangana Limited
Corporate Office: # 6-1-50,
Mint Compound, Hyderabad-500063

2. The Advisor (CP Division)
Ministry of Environment, Forests and Climate Change
Prithvi Wing, 2nd Floor, Room No. 216, Indira
Paryavaran Bhawan Al:ganj, JorBagh Road,

. Mew bethi ™ 110003

3. The Regional Director,
Central Pollution Control Board
1st & 2nd Floors, Nisarga Bhavan, A-Block,
Thimmaiah Main Road, 7th D Cross, Shivanagar,
Opp. Pushpanjali Theatre, Bangalore -560 010

sr awﬂnwm’gﬁlﬂ CPCB

Dﬁe&busmaaf@éf&gs&gt cPCB AL (A.B. Akolkar)

integrated Reg\ona Chang Member Secretary

""" § mate LU
Ministry of Environment FO . na_sm 004
Aranya Bhavan, r‘\,m’:'d'@au !
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==  TELANGANA STATE POLLUTION CONTROL BOARD

=y

— = Paryavarana Bhavan, A-11, Industrial E<tate, Sanathnagar, Hvderabad-500 018
“ ’ Phones : 040-238B7500 Fax: 040 - 23887519

BY REGD. POST WITH ACK, DUE

Order No. NLG-54/TSPCB/U-II/TF/2017 _ 1Y Dt:22. 06.2019

Sub : TSPCB- M/s. Brundavan Laboratories {P) Ltd., Yellagiri (V),
Cheoutuppal (M), Yadadri Bhavangiri District - Water (Prevention and
Controf of Pollution) Amendment Act, 1988 - Air {Prevention and Contral of
Poliution) Amendment Act, 1987 - Complaint received from Sri. Damodar
Reddy, NGO, Anthammagudem (V), Pochampally (M), Yadadri Bhuvanagiri
regarding edour nuisance in the surrounding area -Non compliance of Board

directions - STOP PRODUCTION ORDERS - Issued - Reg,

. Order No.NLG-54/TSPCB/U-11-TF/2015-2189, Dt: 30.12.2015,

. Order No. NLG-54/TSPCB/U-11/TF/2015-2612, D 16.02.2016.

. CPCB issued Closure notice vide dt. 28.03.2017.

. Revocation issued by CPCR on 10.07 2017,

. TF Directions Qrder Mo. NLG-54/T8PCB/U-11/2017-1982, dt.06.10.2017,

. CFO  Order No. TSPCB/RCP/NLG/CFO & RWM/HO/2018 - 854,
¢t.26.05.2018

- Inspection of the industry under computerized atiocation of inspection on
29.09.2¢18.

8. Comgplaint received from Sri. Damodar Reddy, NGO, Anthammacudem
{V), Pochampally (M), Yadadri Bhuvanagirt regarding odour nuisance in
the surrpunding area,

9. Inspection of tha industry by the Board officlals on 07.02.2039.

. Hearing held on 15.06.2019,

Ref :

P da )t e

et |

xR EhE

1. WHEREAS, you are operating the industry located at Yeilagiri {V), Choutuppal (M),
Yadadri Bhavangiri District,

2. WHEREAS, vide reference 17 cited, the Board issued closure orders to your industry on
30.12.2015 for contamination of ground water in the surraunding area due to effluent
discharges by the industry,

3. WHEREAS, vide reference 2™ clted, the 8oard issued revocation of closure orders to the
industry with certain directions to comply.

4. WHEREAS, vide reference 37 cited, the CPCB issusd Closure Notice to yvour industry on
for not providing online pollution monitoring systems and subsequently, the CPCB issued
Revocation, vide reference 4™ eited.

5. WHEREAS, vide reference 5" cited, Board reviewed the industry during the Task
force committee meeting held on 03.10.2017 in connection with inspection of the
industry by the loint Inspection team and as per the recommendation of the
committee, the Board issued certain directions to the industry te comply with on
06.10.2017.

6. WHEREAS, vide reference €' cited, the Board issued CFO {phase-1 expansion) to the
industry vide order dt: 26.05.2018 and valid upto 31.12.2019.

7. WHEREAS, vide reference 7™ cited, the industry was inspected by the Board Officiais
under computerized allocation of inspection on 29.02.2018 and made the following
observations:

1. The industry was in operation at the time of inspection.

2. The Board lssued CFO & HWA ta the Industry on 26.05.2018 with & validity upto
31.12.2019: ‘
Tatu %aﬂ‘hﬂﬁiﬁ has provided ZLD system consisting Stripper, MEE , ATFD ,

) / ig} ical ETR RO plant. The RO permeate is reused for cooling tower makeup

Dlrecttcgd ;%&1 fleesent to MEE, The industry has provided 2 stage scrubber for
ra

Iinteg ?‘ a{g

f ' R85 EMISSIONs.
Ministry of Environmenit FOrest & jnﬁfﬁiﬁ i Oefz
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4, The industry has provided ZLD system consisting of Stripper, MEE, ATFD &
Biological ETP followed by RO system. The HTDS effluents are Treated in MEE
system and the MEE & ATFD condensale = cent ta Biclogical ETP for treatment,
The treated effluents are processed through RO plant, RO permeate is reused for
utihties and the RO rejects are sant to MEE,

S, [wring the Ingpection, If was observed that the industry is not operafing
Bioleglcal ETP and Biological treatment does nat have propar systems of LTD=
collection tank, neutralization iank, primary acratlon, Secondary aeration,
clarifier, treatad effiuent coficction tank, etc (i.e, Proper Binlogica: ETP systems
gre nal provided).

€. The industry directly sending the boiler blow down and other LTDS eff.uents
inte a tenk.

7. Al the tanks of HTOS collection, neutralization, holding etc were observed full
upta the brim lavel, The industry has not provided proper MEE concentrate
collection tank & exlcting tank was not in use,

8. The industry has provided digital flow meter with tetalizer for HTLS effluent
generation and RO Permeate and cannected ta TSPCB server.

9. The indusiry kas mot installed digltal flow meter with totalizer for LTDS effluert
generation and nol connected to TSPCB server.

10, The industry is not cperating stripper during inspeclion and tae industry
representative informed thal the industry |s not operating stripper due to -~
technical problem. The MEE & ATFD was in eperation. t

11. Ouwring inspection 1 TPH & 5TPH boilar was nat in operation.

17. The Iadustry has prowided 2 stage Scrubber aleng with online pH meter to
contrel process ermizsions far one of the two grodiction Block and the same was
rot in operatien during the inspection and localised smell was obsarvad In the
area.

13. The mdustry recevering solvents from spent salvents gencrated throogh simple
distillation in production block (er reuse.

14, The representative Informed that they are doing consented production within the
consented capacity, They also informed that they are under utilising lhe
praduction capaclty |.e, 25 ta 50%G.

15. Tney are disposing the MEE salts and cpent solvents to GEPIL & Ramky. The
Organic residue is disposed to cement industries & GEIPL.

16. As per the infarmation submitted by the industry, they have generated an
average 7.3 KLD of effluent and disposed - 7.2¥LD through MEE for the last ane
yeari.e. from July 2017 to August 2018.

17. The industry has nct replaced the water jet type vacuum pumps With dry
vacuum pumps to minlmize odour as per the directions af the Board.

14, The industry has to davelop thick green belt all along the boundary aof the
industry premlces as per the directions of the Buard.

E. WHEREAS, vide reference 8" cited, the Board Officlals received the complaint from Sri.
Darmadar Reddy, NGO, Anthamrmagudem (V), Pochampally (M), Yadadrl Bhuvanagii
regarding acour nuigante n the surrounding area.

9, WHEREAS, vlge reference g9 cited, the industry was inspecked by the Board officlals
on 07.02.2019 and  Sri Sai krishna, representative of the industry was accornpanied
and durlng Inspection the industry was in operatien ad made the fallawing observations:

5. I
No

» Compliance of the industry on Task Force directions: vide arders dated
06.10.2017.

Direction ' Status

|

The industry shall comply with all the directions issued | --

M : i closure order dated:16,02.2014 and
mmi&ascmpumusly_

7 |Grieahovstcie ahall Feylarly operste the MEE systerm Durlng inspection MEE  system

I treg teéathféapandaess of eflluants, was not In operation.
Ministry of Environment Forest and Climate Change Pepresentative of the ndustry
Aranya Bhavan, Hyderabad. Telangana-500 004 |nformed chat they have cleaned

the MEE cvaporators an the same
7 day.




| The industry shall provide adequate shed cwer the

MEE plant to aveid contemination of rain water with
efflugnts spillages. The industry shall alse provide
dome covers tn the open coffiucnts storage tank:s o
avaid pdour problem,

The Industry has provided the
ched over MEE, But nat provided
Jome covers 1o the open effluents
srarage  tenks to avoid  adour
preblem. During inspection odour
was phserved near MEE system.,

The industry shall upgrade the two stage scrubbers
and operate regufarly for contral of adour proklem to
the surroundings since chemical odour nuisance was
abserved by the committee during the inspecticn from
the indsutry,

(4]

The industry shall replace the water jet f',r:':u?e Wacuum

pumps with dry vacuum pumps to minimize odovr

Mot complied.

Th2 industry has nat upgraded
the two stage scribbers and PH
meter  wvalue  cbserved  during
inspecticn is -3.5,

Mot complied.

i The industry shall immediately shift the drums stored

ccntaining chemecals, solvents & residues In npen area

to a closed shed pravided with an elevated platform,

dyke wall and leachate callection pit so as to avoid
ground water and surface water contarnination,

The industry shall develep greenbelt in vacant land.

* Complied

Develepad areenery in  vacanl
places.

The industry chall ensure the VOC value shall not be
more than .5 FPM In the plant premises.

Tne andustry Is having portable
YOC analyzer.

The industry shall install ATFD & BioETP by Noveniber,
2017,

10

Complicd.

The  industry  has  provided
stripper, MEE, ATFD, Bioclogical
Lreatment system & RO plant, The

RO permeate Is reused far coaling !
tawer makeup and RO rejects
sent to MEE.

The industry shall execute a Bank Guarantee of Rs.4.0
Lakhs in favour of Member Secretary, TSPCB,
Hyderabad with a validity periogd of | yaar, within a
woek

The industry has submitted BG of
s 4 Lakhs vide BG
Mo 4728GP0L] 72990001,
DEt11.02.2018 was expired on
11,02.2019,

« Compliance of the industry on CFO schedule - B conditions for CFO

renewal: CFO Order dt.26.05.2013.

o

Candition

Comgliance

The industry shall take stept to reduce

shall NOT exceed the quantities prescribed belov:
S.

_ swater
fansumption ta the extent possible and cansumptmn

Pirrpase |
| Na

1 Prices, ) |

7 \Wackings [reaciur, Loilainzrs, flapr, ctcr | C

I

“duantite o Kon

154

As per the recards of the |
ingustry, the Wwater
consumpticn during last 1
year pericd of February’
72018 to  lanuary'2019, the
water Consumption ig

Gorer feed makewp (205 makeup)

Toalng e make up T3
CH reptiergfion 1
Scruther 1
Q.C and FAG ] T4
- Damests ) 4

a
A
E.
7
e
n

17.032 KD (avg.) - as
2gainst consented %9.2 KLD,
sffluents generation is 8.86
KLD  f{avg) against  the
consented - 28,5 KLD,

Sandenlng 1

Total; 0.2 KLO

af the prescribed limits mentioned
Sl N Foramet

| er
1&2

| °

helow,
Emission Standards

SEM.
H1 Ald vapar
& Mast

115 mgshm3
35 mg,Km3

The emissions shall not contain consttuents in excess

Tarun Kathul

a

Director/Scientist 'F' {(C)

Ministry of Environment Forest and Climate L

Aranya Bhavan, Hyderabad, i€iang

Integrated Regional Office,

ahd-2



st

" Ervironment [ Protectlen ) Second Amendment Ruoleg,

The industry shall comply with emission limils for DG ' The industry it having DG

cets of capaaty upto BO0 KW as per the Mobfication
G.5.F.520 (E), dated 01.07.2003 under the
Erviranment (Protection ) Amendrment Roles 003
and G.S.A443(E), dated 12,07.2004 under the

2004, In case of DG sets of capagity more than BOO

sats of capacily 250 KWVA,
125 KvA

during rnaintenance / breall) doviar/ ofc i digret TOSG)
l/[ nal Office,

reatment system and shall rhiaiftEiA At drds
TEnvironment ':,%E.

3nd Climate Change

KW shall comply with emission lmits as per the
Matification G.5.R.489 (E), dated D%.07.2002 at serial
no.96, under the Environment { Protection } At
1986.
4 | The ndustry shall comply with ambient air quality --
standards of PM10{Particulate Matter size less than
10pen) - 100 ug! m3; PM2.5(Particulatc Matter size
less than 2.5 pm) = 60 py/ m3; 802 - 80 pal m3;
NOx - 80 pg/m3, NH3 - 400 ug/m3 outside the
factory premises at the periphery of the industry.
Srandards for other parameters as mentionad in tha
Martional Ambient Air Quality Standards CPCE
rpatification Mo, B-29016/23/90/PCL-1, dated
19.11.2409
Naise Levels: Day time (6 AM o 10 PM} - 75 dB (A) ™,
Night time (10 FM to 6 AM) - 70 dB {A}. &
5 The Industry shall marufacture anly the consented’ As  per  the pmductiorﬂ
products. recards maintained by the
& [ The industry shall not increase the capacity beyond |industry for the iast 1 year
the permlitted capacity, withgut obraining CFE & CFO | period of February' 2018 to
| of the Board.- January 2019, the industry
has manufactured 11
Conserted products with a3
production of 130.82 Kafday
[avg) as against consented
A 733.31 Kg/day.
| 7 | The industry shell segregate the HTDS & LTDRS | Camphed.
: effluents. Segrepating the effluents
l into HTDS & LTDS streams.-
The induskry has provided
-he 26 KL, 20 KL, 10 KL
l Iianks far starage of HTDS [, 7™
‘ effluents and 10 KL above
ground level tanks for LTDS
| | effluents.,
B | The industry shall regularly operate the exishing During inspaction MEE
Effluent treatment system e, Stripper, Multiple | system WAS not in
lEiFe(.t Evaporatzr (MEE), ATFD, Blalegical ETP, PO opcration. Representative af
plant for treatment of HTDS & LTDS affluents. the industry informed that
i they have cleaned the HEE
l evaporators on the <zme
day.
The mdustry is nat
maintaining the free board
of 1 feet in the aerahon
tanks and ot of foamns were
ohserved furing inspection
there hy causing foams
esCaping in ] the
i atmosphere  cawsing odour
ribicance in the
i surreundings,
3 [ The indusiry can sernd HTDS effluents to CETR ﬁ.ﬂrl ] ==
peried of maximum 13 days in ‘a’-’%:b'!é#bé?‘#earﬁ@

o

1
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1 i
R
i

-

13
recording waste water generation at inlet of various

Permeate & RO reject.

The m:i'ust"'_-;”:_:é': send LTDS afflyents to CETP for & |
pericd of maximum 1% davs in a calengdar year .o,
curing maintenance / break down of RO system and
shali maintain recerds. o |
_Tfﬂ? mi"“n:iL.str'y should not discharge any elfiuents on |
iand within or outside the plant premses. R—
£ }ﬁ_ggz&uﬁ?w 57 operate water meters for recarding
category-wise waler consumption viz. Process, Bolier
feed, Cooling tower makeup, Domestic eic. o
The incustry shal! operate digital flow meters for

effluent streams of HTDS & LTDS, viz., Stripper/ MEE
feed; MEE condensate; steam flow to Stripper, MEE &
ATFD; iniet & outlet of Biclogical ETP; RO feed: RO

| Provided 2t HTDS effiuent
collection line, LTDS effluent

| ingpection,

| RO feed, RO rejects.

During nspaction Fio
cischarges were pbserved.
Fravided at process, Boiler
foed,

collection line, MEE feed |,
RO permeate.

Meter provided at MEF feed
is  not  weorking  during

Mot provided flow meters at ;
MEE condensate, ATFD feed,

The industry shall operate online VOC analyzers for |
monitoring of VOCs, '

| analyzer. The industry is
| having oortable vOC©
| analyzer.

Not provided online VOCs

i The industry shall operate Mylti-stage Scrubbers in
the piant for controi of process emissions, so as to |
avoid cdour nuisance, maintain the records and |
furnish the data to EE, RO, Naigonda, '

' The industry shall operate online pH meters for the ;
Multi-stage scrubbers and maintain the log books.

| The industry hag provided 2

| emissions  control. During

| operation,

stage scrubber with online
oH  meter for  process

‘nspectien scrubber was in

The industry shall provide separate energy meter for
the pollution contro! systems and maintain the :
records.

Provided for ZLD system.

:

| The industry shall store all the chemical containing
drums and residue drums in closed shed.

20

| reguired, with required pressurs for the Solvents /

_Lin the surroundings,

! website of CPCB & TSPCB,

The industry has provided
sned with dvke wall for |
storage of chemicai drums., |

The industry shall use vent condensers for al| the hulk
storage  tanks, stering highly  voiatile solvents,
wherever required. The industry shall provide &
operate Nitrogen blanketing system, wherever

Chemical/Product etc. storage tanks to avoid Vapours |
escaping inte the atmosphere to avoid odour rnuisance :

Complied. !

The industry shall operate IP camera with PAN, TILT
Zoom, 5x or above focal length, with night vision
capability, along with flow meaters and totalicers to
HTDS & LTDS, with cornection of the same to the

21

Provided IP camera at
HTDS, LTDS effluant
coliection fine, RO permeate
glong  with digital  flow
meters and at entrance gate
and same were connected
to TSPCB website.

The industry shal provide Solvent Recovery Plant
within the plant premises in cass of utilization of
Multiple Solvents/ for recovery of Mixed Solvents !
Spent Solvents, which cannot be distilled by Simple
Distillation.  Soivents shall be recovered to the
maximum extent pessible and shail be reused. The
Spent/Mixed Solvents, which cannct be reused in the

. Cement manufacturing units for Co-processing /
: TSDF, Dundigal, Medchal Dist, The industry shali not

plant, shall be dispesed to the End Users/ Autherized

dispose Spent Solvents / Mixed Spent Sclvents to the
traders/ recvclers. ]

"

The industry is recovering
and  reusing the spent
salvents by using simple
distillation.

The industry shall replace water fet typef vacuum '
pumps with dry vacuum pumps to minimize odour, as
_per the directions of the Board,

Complied.

The indust hall 3 5 f
i g_gtgg@_flgaziso? af zagtameear:‘;é;tﬁgﬁm’“mgﬂ Eﬁa =

Not compliad.

Director/Scientist F™(C)
Integrated Regional Office,

Ministry of Environment Forest and Climate Change

nge

Aranya Bhavan, Hyderabad Telangana-500 004
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Integrated Regiona?

25 | Tne industry shall cemply with ihe stisulations and | .-

24 | The INCusiry sha

26  The industry shoulg develop ang maintain g

27 | The Boarc reserves IIs right to madify above | --

e “Reperied atove.

" by the Task Farce from time to time,

_ congitions prescribed in the EC & CFE Order, |
reen beit  Developed greenery in
all along the boundary of the ingustry and ather . vacant places. :
Cvacant praces. Toe industry shall take up extensive |
| plantation under the Haritha Heram program of the |
_ | State Government. ;

| conditions or stipulate new / additional conditicns and |
to take action including revoking of this order in the
| interest of environment protection.

78 | The industry shall provide Stack Monitoring facility as | Complied. |

.29 | The industry shall ensure that the Port hcle and Complied

|
|
1

| per Emission Regulation part-3 {ERP-3} norms for ali ;
the major stacks of the industry within a period of two | !

| tadder faciity for the Stacks 15 safe to carry out Stack
monitoring. In  place of monkey ladder, spiral
type/scaffold ladder shall be provided to ensure saftaty
of monitoring personnel industry within a pericd of
| two months.

H
i

T30 | The industry shall pay the Dalance CFO fees, i any, at | Complied.

731 | The industry should maintain records of effluent | Complied.

~55 The industry should maintain good house ‘keeping

33 | The industry should not cause any adour nuisance to Curing inspection odour was

RO, Malgonda as per the provisions of G.0.Ms.No. 7.1
| Dt 08.02.2018 issued by EFS&T (For. 111} Dept, with
| a copy marked 10 Head Office.

| generation and disposal, solic waste generation &
! disposal, condensate water treated and treated water
| reused.

-+

Hot complied,
* within the plant premisas, The industry has not!
pravided the sludge drying
beds, during  inspection
drying of ETP sludge was
cbserved on open platform.

the surrounding environment, ohserved near MEE system,

34 The applicant should submit Environment statemment | Camplied.

" in Form V before 30th September of every year as per

10.

35 | The conditions stipulated in this order are without | --

Rule No.14 of E (P) Rules, 1986 & amendments. o 1

prejudice to rights and contentions of this Board in
any Hon'Dlecourt of Law. |

WHEREAS, vide reference 107 cited, you were given an opportunity for hearing before
the Task Force Committee of the Board on 15.06.2015.The representative of the
ingustry and complainants attended the meeating.

The Committee noted that, the Board received complaint from Sri. Damodar Reddy,
NGO, Anthammagudem (V), Pocharnpally (M), Yadadri Bhuvanagiri regarding . aodour
nulsance in the surrounding area.

The Committee aiso noted that, the industry {s not having proper systems of LTDS
collectian tank, neutralisalion tank, primary aeration, Secondary aeration, clarifier,
treated effluent cellection tank, etc (i.e, Proper Biclogical ETP systems are not provided),
not provided proper MEE concentrate collection tank & existing tank was not in use, not

Tarun K aﬂ‘ led digital flow meter with totalizer for LTS effluent generation and not connected

rector/Scienti

: Slaped green beit along with the soundary of the industry premises.

o, 1; ElB sarver, not operating stripper, not replaced the water jet type vacuum pumps,
Office,

Mir fEnv " e .
| :;S;WOB':j eni ForestTaMwép ShangEommittee noted that, the MEE system was not in operation, the industry
Aranya Bhavan, Hyderabad, TelgaasiiraRAdB4 the shed over MEE, But not provided dome covers to the effiuents storage

()

i

tanks to avoid odour problem, odour was chserved near MEE system, not upgraded the
two stage scrubbers and PH meter value observed during inspection is -3.5, not
maintaining the free board cof 1 fect in the aeration tanks and lot of foams were
obzorved durng nspection thereby causing foams esCaping in to the awtmosphere

L



Causing odour nuisance in the surroundings, not orovided online WOCs ana YZET;
provided the siudge drying beds, during inspection drying of ETP sludge was obs
an open platform, 20 tons of organic residue, 25 tons of inarganic salts wara ohsg
angd .S:agl;j ated effluents was observed on cement cancrete flooe, not upgraded the
stzge Scorubber, The committee noted that the industry has failed to camply with the
directions issued by the Boarg,

The complainants inforrmes that, they ars facing severe sl ruisance and unable to
breath due 12 release of gases from the ndustry cperatiens in the area during the day.
The Borewell were polluted and they are purchasing water from cutside for cattie
feeding. They ziso alleged that, the industry is discharging the effluent outside the
premises and causing water pollution in the a-ea, They further infgrmed tha! inspite of
repeated reviews of the industries operating in the area, industries are causing pollution
and effecting the public health & environment and requested to take stringent action
against the industries.

The industry representative informed that the Industry is not operating stripper dus to
technical problem. The MEE & ATED was in operatian and informed that they wiil rectify
the non compliances chserved sy the Board Officials during inspection and requested not
to take any stringent actian against the industry.

After detailed discussion, the Cormmittes recommended Lo issue Stop Production
Activities and certain directians o the Industry comply with.

11. WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue Step Production Orders and following directions to the industry comply
withs:

1. The industry shall Stop all the Production Activities immediately and shall
restart only after obtaining pricr permissicn from the Board,

2. The industry shall regularly operate the MEF system for treatment and reuse of
effluents,

3. The industry shall provide adequate shed over the MEE plant to avoid
contamination of rain water with effluents spillages. The industry sha! also
provide hooeds with extraction system to effluents storage Lanks to avoid odour
prodlem and the same shall be connected to Scrubber followed by Activated
carbon filters,

4. The industry shall upgrade the two stage scrubbers and operate regulariy for
control of odeur problem to the surroundings areas.

5. The industry shall replace the water jet type vacuum pumps with dry vacuum
pumps te minimize edour

6. The industry shall reguiarly operate the existing Effluent treatment system i.e.,
Stripper, Multiple Effect Evaporator (MEE), ATFD, Biological ETP, RO plant for
treatment of HTDS & LTDS effluents,

7. The industry shall remove the septic tenk provided out side the industry and
the domestic effiuents shall be treated in Biclogical ETP along with LTDS
efficents

8. The industry sha!l operate enline VOC analyzers for manitoring of VOCs,

9. The industry shall take measures for contrel of spillages/ leakages/ overflows/
stagnation of effluent to avoid water pollution in the area and te avoid
contamination of rainwater.

10. The industry shall take all measures to control / aveid odour nuisances
observed near MEE system.

11. The industry shalf maintain free board of 1 feet in the aeration tanks to avoid
spillages / overflow of effluents.

12. The industry shall maintain good housekeeping within the plant premises,

k=5 ablsi f{’gﬂ"ﬂw shall comply with the conditions stipulated in the CFORHWA order.
L Al .
Dirotodbe .él'%fs 3/l renew the gank_q,uarantee of Rs.4.C Lakh submitted to the
~IntegrateBgags 2 [ Bé( kxtend its the velidity from time to time till further orders of
Ministry of Enwronﬂ‘@?ﬁ%ﬁ’r hd Cl‘.wma*:?r"a' o

Aranya Bhavan, Hyderabad Te angana-500 004

\ NS



13, These girections are issued uncer Sec.33 (A) of Water {Prevention anc Control of
Pollutian) Ameandment Act, 1988 and under Sec, 31 (A} of Air {Prevention and

Contral of Poilution) Amendment Act, 1987,

13, The zbove mentioned directives shall be impiemented by the ingustry immediately,
falling which legal action will be initiated against your industry uncer Section 33(A)}
of Water {Prevention and Control of Foliution; Amendment Act, 1988 and undor
Section 31{A) of Alr {Prevention and Control of Pollution} Amendment Act, 1987
directing closure of the industry in the inferest of Pubiic Health and Environment,
without further notice

sd/-
MEMBER SECRETARY

"o
M/s. Brundavan Laboratories (P) Ltd.,
Yellagiri (V), Choutuppal (M),
Yadadri Bhuvnagiri District.

// T.C.F.B.O //

I i

P s

o o ,....,J.,a_;:?:.a“"

(AT e s
ne 2

Senior Environmental Engineer/
{Unit-11)

Tarun Kathy|,

Inteqearor/Scientist £ (c,)
Ministry ofES;;q ated Regional Office
e vironment Forest and Climate ’“r N

¥a Bhavan, Hyderabag, Telahcana.;;(JE (EE’-;UH
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TELANGANA STATE POLLUTION CONTROL BOARD

Swolle
ﬂv\ﬂ% Paryavarana Bhavan, A-11l, Industrial Estate, Sanathnagar, Hyderabad-500 018
\ T4 : 040- 00 Fax: 040 - 23887519 L
“" Phones : 040-23887500 F Appendiy XU

BY REGD. POST WITH ACK. DUE

Order No. NLG-54/TSPCB/U-II1/TF/2017 — :} g Dt:01.07.2019

Sub : TSPCB- M/s. Brundavan Laboratories (P) Ltd., Yellagiri (V),
Choutuppal (M), Yadadri Bhavangiri District - Water (Prevention and
Control of Pollution) Amendment Act, 1988 - Air (Prevention and Control of
Pollution) Amendment Act, 1987 - Operating the industry against the Stop
Productions orders issued by the Board- Closure Orders - Issued - Reg.

Ref : Order No.NLG-54/TSPCB/U-II-TF/2015-2189, Dt: 30.12.2015.

Order No. NLG-54/TSPCB/U-11/TF/2015-2612, Dt:16.02.2016.

CPCB issued Closure notice vide dt. 28.03.2017.

. Revocation issued by CPCB on 10.07.2017.

TF Directions Order No. NLG-54/TSPCB/U-11/2017-1982, dt.06.10.2017.
CFO Order No. TSPCB/RCP/NLG/CFO & HWM/HO/2018 - 854,
dt.26.05.2018

Complaint received from Sri. Damodar Reddy, NGO, Anthammagudem
(V), Pochampally (M), Yadadri Bhuvanagiri regarding odour nuisance in
the surrounding area.

8. Order No. NLG-54/TSPCB/U-11/2017-694, dt.22.06.2019.

9. RO, Nalgonda mail dt.27.06.2019.

Ch o be b o B

~J

Aok kR k

1. WHEREAS, you are operating the industry located at Yellagiri (V), Choutuppal (M),
Yadadri Bhavanagiri District.

2. WHEREAS, vide reference 1% cited, the Board issued closure orders to your industry on
30.12.2015 for contamination of ground water in the surrounding area due to effluent
discharges by the industry.

3. WHEREAS, vide reference 2™ cited, the Board issued revocation of closure orders to the
industry with certain directions to comply.

4. WHEREAS, vide reference 3™ cited, the CPCB issued Closure Notice to your industry on
for not providing online pollution monitoring systems and subsequently, the CPCB issued
Revocation, vide reference 4™ cited.

5. WHEREAS, vide reference 5" cited, Board reviewed the industry during the Task force
committee meeting held on 03.10.2017 in connection with inspection of the industry by
the Joint Inspection team and as per the recommendation of the committee, the Board
issued certain directions to the industry to comply with on 06.10.2017.

6. WHEREAS, vide reference 6" cited, the Board issued CFO (phase-I expansion) to the
industry vide order dt: 26.05.2018 and valid upto 31.12.2019.

7. WHEREAS, vide reference 7™ cited, the Board Officials received the complaint from Sri.
Damodar Reddy, NGO, Anthammagudem (V), Pochampally (M), Yadadri Bhuvanagiri
regarding odour nuisance in the surrounding area.

8. WHEREAS, vide reference 8" cited, the Board issued Stop Production order to the
industry on 22.06.2019 for receiving complaint from Sri. Damodar Reddy, NGO,
Anthammagudem (V), Pochampally (M), Yadadri Bhuvanagiri regarding odour nuisance
in the surrounding area and non compliance of the Board directions.

9. WHEREAS, vide reference 9" cited, the RO, Nalgonda vide mail dt.27.06.2019
Teaubmitted the following:

Directyné ctask sforceC rommittee meeting held on 15.06.2019 reviewed M/s. Brundavan
Nﬂmt??ra%%ﬁeﬂ(’ﬁ)?&d, Yellagiri (V), Choutuppal (M), Yadadri Bhuvanagiri District & along
"Aff-‘f: - With other indistriess After detailed discussions the Board issued stop production orders
ST o the“above sald industry vide oreders dt :22.06.20109. Subsequently office served the

=y / stop production orders to the industry on 24.06.20109.

v o ¥ Again Telephonic complaint received from Sri. Damodar Reddy, NGO and from villagers
A of Anthammagudem, Pochampally (M), Yadadri Bhuvanagiri district against the

(¥



10.

i1,

12,

industries on 26.06.2019 stating that M/s. Brundavan Laboratories (P) Ltd is operating
the industry against stop production orders.

{n this regard, the Board officials inspected the industry on 27.06.2019. During the
inspection, boiler, some of the reactors are in operation in the above said industry.

After careful consideration of the material facts of the case, the Board is of the firm
opinion that you are operating the industry against the stop production orders issued to
the industry by the Board & not complying with the Board directions thus causing
pollution in the area. In view of likelihood of further grave injury to the environment,
public health if the industry continues to operate, the Board decided to dispense with
opportunity of hearing and issue closure orders to the industry. Under the Powers vested
with the T.S. Pollution Control Board under section 33 (A) of the Water (Prevention and
Control of Pollution) Amendment Act, 1988 and under section 31(A) of the Air
(Prevention and Control of Pollution) Amendment Act, 1987 for the reasons stated
above, the Board hereby issues closure orders to your industry in the interest of
protecting public health and environment. You are also hereby directed to stop all
industrial activities with immediate effect from the date of this order.

You are directed to take note that if you continue to operate your industry even after
receipt of these orders, you will be liable for prosecution in the court of Metropolitan
Magistrate or Judicial Magistrate of the first class under section 41(2) of Water
(Prevention and Control of Pollution) and Amendment Act, 1988 and under section 37
(1) of Air (Prevention and Control of Pollution) Amendment Act, 1987 the punishment
for which includes imprisonment for a term which shall not be less than one year six
months which may be extended to six years and with fine.

You are further directed to take note that the TSSPDCL, has been ordered to disconnect
Power Supply to your industry with immediate effect. Should you resort to run your
industry by means of diesel generator or any mechanical device, you will be attracting
prosecution under section 41(2) of Water (Prevention and Control of Pollution)
Amendment Act, 1988 and under section 37 (1) of Air (Prevention and Control of
Pollution) Amendment Act, 1987.

Sd/-
MEMBER SECRETARY

To

M/s. Brundavan Laboratories (P) Ltd,,
Yellagiri (V), Choutuppal (M),
Yadadri Bhuvnagiri District.

// T.C.F.B.O //

Senior Environmental Engineer (FAC)
(UH-II)

~11la
Tarun Kathula
Director/Scientist 'F' (C)
Integrated Regional Office,
Ministry of Environment Forest and Climate Changz
Aranya Bhavan, Hyderabad, Telangana-500 004
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Ew=.. TELANGANA STATE POLLUTION CONTROL BOARD

e e Faryavarana Bhavan, 4«13, Industrlal Betate, Sanathnagar, Hyderubad-560 018
i‘i‘ip rhones ; 040-238R7500 Fax: 040 - 23887519

BY REGOD, POST WITH ACK. DUE
Qroor No, NLG:-5d /TSPCB/TF/HO /2017 - | 32_:}_ Dt; 26,08,2419

Sub 1 | TSPCB- M/s. Brundavan Laboratorios (P) Ltd., Yellagiri {V],
Chautuppal (M), Yadadd Bhavangiti District — Water (Prevention
and Control of Pallubion) amendment 4ct, 1583 - Air [Préevertion and
Conural of Pollution) Amendmant Act, 1887 - Industry’s representation
for revocatlan of closure arder -T

W
Peri - Qrders Tssued- Reg.

. Order No.NLG-54/TSPUR/AI-TT-TF,2015-2189, Dt 30,12 2015 ]

o Order Ne, NLG-54/TSPCR,/U-II/TE 201 5-2612, Dt:16,02.2015

- CPCE isseed Closure motice vide dt. 28.02.2017.

- Rewocation [seued by CPCE on 10.07.2017.

. B Nirggtions  Qreder Ho. MNLG-54/TSPCE/U-L1/201 7-19452,

de. 06 10,201 7.

« CFO COrder Mo, TSPCB/RCP/NLS/CED & HWHM/MHO/2015 - B854,

| db,26,05,20148
Rolling Tazk Force tearn Constitution arder db.21.05.2019.

. Stop Produchon Oeder Mo LG-54/TEPCB/IH-II/TF/ 201 7-654,

de.22.QB.2014.

*. Closure Order No.NLG- NLG-54/TSPCE/UH-II/ TF/Z2017-787, 4L
01.07.201%.

10. Industey filed WP Mo, 14128 of 2016 vide dt.Ag.07.201% In the
Hon'ble Haoh Court for the State of Telangana, Hyderahad.

11. Inspecticn of Lhe industry by the Rolling Task Force team —II afficaals
of TSPCB an 20, 217, 22™ & 25', June, 2019.

12, Industry’'s  rearesentation  for  revgcetion  of  Clesure Qrder
ar.04 Q7. 2019

“3. Hon‘hle High Court order dt.12.07.20148.

-4. Inspecticn of the industry by the Board oMcials an 01.068.2019.

1%. Hearing held on 17.08.2019.

i Rer :

I oBoda N

L+

o™

Tt k%

1. WHEREAS, vou are operakirg the industry lacated at Yellagiri (W3, Choutuppal {M,
Yadadri Bhavanglsl Olstrict,

2. WHEREAS, vide reference 1™ cited, the Board issued Clasure Orders to your
Industry an 30,12.2015 lor contamination of graund water In the surraundng area
duc to efluent discharges by the induskry.

3. WHEREAS, vide reference 2™ cited, the Board issued Revocation of Closure Orders
on 16.02.20146 ra the industry with certaln directlions to comply,

4. WHEREAS, vide reference 3" cited, the CPCD issusd Closure Notice to your industry

an for not providing online pollution monitoring systems and subsequently, the CPCE
1Issued Revocation, vide reference 45 cited.

5. WHEREAS, vide reference 5™ dited, Board reviewied the INAUSTY duting e Task
force cammittee meeting held on 03.10,2017 in connection with inspectlon of the
industry by the loint Inspecticn team aad o per the rccommendation of the
caminlties, the Board issucd certain directions to tha Indystry Ta campy with an
QB.10.24¢1 /.

6. WHEREAS, vide refersnce G citcd, the Bosid Issued ¢FO {phase-T expansion) to
the industry vide order dt. 26.05.201& and valid upto 31,12 2019,

Tarun Kathulg

( Cr/-/\/ ' thFEClor/Scren[wa ‘F(C)
. ntegra e s
\ ,M,SL,N,P ted R?Qlo?ﬂal Offici,

Cnvironment F ore

Aranya Bhavan, Hy

yderabad

and Climatg 3§-$;,,-;_3'f d
o30S 4
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WHEREAS, vide reference 7ih cited, the Beard constitufed Rulling Task Force
Inspection kearn to inspect the wmmdustries in and sraund Ma.conda immediately on
31.05.2019 duc Lo receiving repeated complainis an if and around industnes lccated
at Chouluppal & Pochampally areas 1.,

WHEREAS, the inducsbry was réviewed befome the Task Force Commitbes an

E.
15.06.2019 in copnection with camplaint regeived fram Sri, Damadar Raddy, NGO
and 'v;rlttgn cqmglaint fram villagers of Antnammagudem, Pachamgally (M), Yadadd
Bhuvanagiri district regarding odeoJr nulsance in the surrounding area. A% per the
recommandatian of the Task Fovce Cormmitters, the Board vide reference a8™ cited,
issued Stop Production Orcels te your industry an 22.06,2019,

9. WHEREAS, vlde reference 39 cited, the Board Issued Closure Ordars to the Industry
for operating the industry ayainst Stop Praduction (rrders 185Ued 10 the industry by
the Goard,

1¢. WHEREAS, vide reference 10" cited, the industry has filed WP No. 14128 of 2019
vide dt.Q8.07.23019 n the Haa'nle High Court far the State of Telangana, Hyderanad
against the Board Srap Predocthion Orders 4r.22.06.2019 8 clesure ordars dated
01.07. 28149,

11. WHEREAS, vlde reference 11" cited, the incustry was inspacted by the Relling Task
Farce Team-11 officlals af TSPCE o4 20", 21", 22" & 25" of June, 2019 and
subrmittad rthe Fallowviang chservaticns:

« Complance of the industry on CFG schedule - B conditions for CFO renewat,
dr.26.05.2018; _ )

=l Condition Compliance :

The effiyent discharged should comply with the - B i
tolerance limits mentionen belee o ;
Tl bl FParameters I Imiting =stardards i
g wserpr pH)
1. Z W Y50 i
1ctal Sump=nded Sollds ]
Teead hssalved So'ids zinn l
BCO 3r 270 IRy
il & Grenkh I |
The industry should take steps to reduce water | As per the records for the last 3
' consuermplion W the extent possible and consumpt.on | months €., March™2013  to !
shauld MOT exceed the guantitics mentioncd below, | May*2019 e water |
5—;'0- :'r-g:fe& P 1: "f“;‘;:“""* sepsumption is 27.8 KLD (3avg) '
B R - : as agasnst cansented capacity of
o ! 2 E;Ilcrfs.‘m&i:oollng Lol minhe preyeo EB.IQKLD nadcity
[ - s ‘TIM repansratian L.OKELD
t o 4 Sorubber 1.0 KLG
Comesic and RO . a8 KLL
Cardsmin'a 10 O KELD
50,2 KDy i |
The industry shall file the water cess returns in| --- ;
Form-1 a@s reguired under sechion (5} af water :
(Preventlan and Cantrgl of Pollullun) Cess Act, 1977
3 on of Lefore ke 5Mof every calendar month,
" | showlng the quantity of water cansumed n the
pravious manrh along with water metes readings.
The industry should remit water cess as per the
assessment orders as and when 1zsuad by Board, o
Tlhe emlssions should notb contain oonsliluents in e
a excess of the prescribed |lmits mentensd beloe.,
' Thimney Mo Faramepere Srpmdarce poamgobeas
187 T 1-9 H
] 3 o1 b dapanr & Hise 3z 1
D:T;ﬁtrL}n Kathula
-~ 'rector/Scientist 'F' ;)
VR I’Iﬂlhlirltggrated Regional _Df({IC‘)
‘i»"v erEnvironment Forest an A_’(’?
\ & ~anya Bhavan. Hyderabad, Telangana.sne o,
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The inoustry should comply with the amblant air
(uality standards af FM . {Partlcutare Marer Size
less than 10pm) = 100 pg/m?; PM; {Particulate
Malter Size bess than 2.5pm) - B0 po/m™; SO; - 80
va/m® NG, - 80 pa/m® gutside the factory
premiscs At the perphery of the industry,

Standarrd for ather pararieters as meptianed in Cte
Nztlonal ambient alr quality

Standard CPCE Hotificaticr. No.B-29416/20/93/PCL-
([, dated 13,11.200%

Nolse Levels: Day time (& AM to LD PM) - 75 dA (A)
Night time (10 PM to 6 AM) - 70 dB (4),

The Industry manufactured only the cgnsented
products

The Industry has manufactured
un consented products such as
(1} 4-(2,3-Epoxy propoxy)H
carbazale, (2 A=Hydraxy
carbazole, (3ilanchlioro

The industy shall not increase the capacity bayond
the permitted capadcity as meationed n this order,

4]

Az per ER - ) records far the
pericd from March'2019 to May

1.

Effect Cvaporatar (DEE]  with Multlple Effective
Evapgrator (MEE), with at least 3 calendrla it a Lirme
bound manner as committed Sy the industry,

wlthout obtalning prior CFE & CFQ of the Baard . 2013, the industiry heas
manufactured 11 products sn
which 2 products arc  un-
consénted Corsented praducts
with &  praductlor. of 122.2
Kgs/day (avag) as agalnat
consented capacity of 733.31

— Ka/day,

The industry shall segregate the HTDS & LTDS | The industry is  segregating

Erftue Ly, - LTDS & HOTS efflugnte. B

TMe industry shall regularly cperate [he existing | Compiied

pollution contral  system le., Strhippeas, Multiple

Effective Evaperator (MEE), Centrlfuge, RQ plant

etc..

The ndustry shal' upgrade the existing Couble | Complied R

The industry shall provide EIripp&r, MEE, RO & ATFD

runofe,

12,

The Induttry can send HTDS effluents to the MEE
system of Mfs, JETL, Jesdimetla far a perlaod of
maximum 15 days in 3 éalendar vear lLe. during
malntenange f break down of RO systiem and shall
maintain records.

13,

in closed shed to avoid consamlnation of raln water |

The industry has provigeq shed
but Iot af gland ieakapes were

observed jolnlrg  the storm
water draln.
The industry is  evaporsting

HTDS effiuents In MEE.

The industry can send LTDS effluents to CETP for o
perlad of Maximum LS Days in a calemdar VAT Qe
durlng maintenance ¢ breakdgwn of RO system and
shall maintain reacards

14

The Industry I5 sending LTOS to
Biplaglzal ETP and fallowsed by
RO nlaqr,

['The Tndustry shall provide storm water drsins &
efflitent draine separately and effluent draine sha!l
be laid above the ground with praper Mning

: 15,

L
S

L

] LI
The indust-y shall not discharge any effluents an
larnd

Provided starim water <réins but
they are mixing the effucnts
near MEE and spreading on tae

graund.
During nspection, lok of
Seepages & gland iesksges

werz observed dlscharged on
the graund within the industi~y

Premises.

Tarun Kathula
Director/Scientist 'F* (C)
Integrated Regional Office.
Ministry of Environment Forest ang Climate ¢
Aranya Bhavan, Hyderabad Telangan




The industry shall pravide adequate storage facililics

The industry storng effluents in

| 16, | zbove the ground with proper [linlng for storage of aobove the ground lewve| tanks,
P efflutnts before its treatment.
| The ingdustry grn.a.'l remowe the unused hose pines | Mot complied. Lot of loose hose
i arnd HDOPE pipes within the premises =and the  plpes were abserved inside the
- = [pdustry shall expiore to tun all pipellne aver an L Ingustry, The indwstry is
elevated trengl. cendling HDTS  effluert  with
loose nose plpe through gravity
et L stripper. .
g, | The industry shall Install and operale waler meters Meters  are provided for 1)
- far racerding category wise water consamplion. process & 2 ) DM Flaat.
The industry shall install and operatz digital flow | The Industay has nstaled digital
| meters For iniets af LTDS & HTDS effluents; MEE | flow meter ab 1] LTOS, 23
-G faad; MEE sondensate . Steam Flow 1o Stripper and | HTDS 3' MEE Feed & 4).MEE
- | MEE, LTDS cutlet; RO Feed, RO Permeate, RO condensate. The mdustey has
Rejecy efd,, provided mechanical water
o roseter bo A permeate. L
50 The Industry schall operate VOO analyrers for | The industry is having hand
* | manltoring of VOC's held aartable YOO analyzer
The Industry shall Install and operare Multl ctaga | The industry has provided 2
scrubbers in the plant for control of process | stede scrubber with online pH
21, | emissions, 54 45 19 aveid odour nuisance , merer for  pracess Smssion
j contral, But scrubber meadia is
- nob_malntaingd proparly.
The Indistry Shatl provide online pH meters for the The  indbstry  has  provided
22, | Multi stage scrubbers ‘ Online pk meter but oot
connectsd to PCE Sarver.
The industry shall provide separatc encrgy meter for Separste energy meter provided
23, the pallution canfriol  gystems ang rnalatalm the o the MEE  system anly not
recards of the same providad for Bailer.
The industry shall stare the all process drurmns and 1 The industry has provided shed
resiclues droms [n Cosed shed wilh dyke wall for storaye of
24 chamical drams. However, the
s industry is also storing some of
the drums in open area.
The industy shall provide adaquate siarage facllitles | The Industry |5 storing the HW
above the ground with proper lining for storage of lin @ separate shed but vilthout
25 hazardous waste befere its final dispozal proper  Flooring and  leachate
' callecticn  system. Lot  of
leachate chemicals are flowing
on the ground, e
The Industry shall provide went condensers far all | Mot prowided vent condsnsers
26, |the bulk storage Lanks, stering highly  wvelatile | 5o the selyonk tenks, |
solvents i
The ndustry shall lonmediately snstall & operate IP [ Oné P camera provided  tor
57, Tamaras with PAN, TILT Zoom, 5x or above facal | LTGS, HTDS & MEE Feed. But

E leagth, with nghl vision capability
1

the camera is at distance of 6
MErs,

2.

T Tha industry shall camply with the diredions issued

By the Task Force fram time 14 fifne

Camplianee is mantionad oalaw,

29.

vacant places. The wnduskry shal. take up gutentlve
plantation under the Haritha Haram Program of the
skabe qouernment.

The industry =hould develop and malntaln green belt
all along the houndary of the industry and olher

The industry has greenery in

0.5 acre,

The industry should maintain the records of effuent
neneraticn and disposzl, solld waste generation &
disoosal and condepsate waste re-used.

Complied,

ﬁ Tarun Kathulg
. blrectcr.«’Scientist L (o
Integrated Regj

Ministry o onal Office,
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31,

The Induslty shouid construct  eleveted  inod
platforrm with dyke well and leachate collectinn
sump for storage of s¢lvenl droms, raw material
drums, waste drums etc.., In no case, the drums
sticuld bo stored on naked qground,

- discharge efflugnts,

The Industry has provided shed
with dvke wall far starage af
chemlca! drgems. Hevwever, e
ndustry 15 also storing some ¢f
the diums in open area,

The industry should not discharge any wastewater
puiside the factory premises and maintaln 2ero

[ruring imspeetion, |ot of
Seepages B gland  |eakages
werg gbserved scharged on
the ground withn the Indystry
premises,

The I;:!‘ustr-,f should comply with all the concltians
stipulated in the CPE grder dated 07,03 2014,

The industy should mainkain good housekaeping
wlithin the plant premises.

35

The Industey should not cause any gdour fujstince
ta the surrounding envircnment,

Complley

Durlhg Ingpedlion, Charactoristic
chemical Qdaur 15  observed
near MEE area, as the industry
iz colleCting the effluant in open
tanke.

The  applicant  shauld  submit  Envirznmental
stalement in Form V' befare 304 Scptember of
every vear as per Rule Mo, 14 of E (P) Fules, 19848 &
smendments.

Submitbed,

The cerditions stipujated In this order ore vithout
prejudice o rights and contentians of this Eoard in

any Hen'ble court af Law.

-

+ Status campliance of directiens icsued  in

dL35.10.2017.

rewGCaklan

ol closure order

Cirection

Status

The ndustry shall comply with all te directions
issued in Eevocatinn ol closurg order
dated; 16,02 2016 and CFQ & HWA conrcitians
sCrupulausly

The compliance status

FUbRriltted abhove.

The industry shall requlatly operate the MEE systers
for treatment and reuse of effirents.

At per the recards, the ing ke |

is operating MEE regqulany.

The industry shall provide ddeguata shed pver the
MEE plant to aveid cantamination of rain watar with
efftllents spillages. The incustery shall also provide
dome covers ta the open effluents staorgae tarks to
avaid odour problem

The industry has provided sheg
far MCE plant. However, lot of
gland ‘ezkages wvrerc observed
flrviing on the ground.

Tha industry shall upgrade the twe stage scrulrbers
and operate regularly for control of odour prablam o
the surroundings since chemical cdour Auitance was
observed by the cammittee duritg the inspection
from the indsutry.

stage scrubber  fur  process
cmissicn with onlinge pH meter
but the same 15 not connected
to- PCB server. The Incustry is
nat maintalnlng scryblber media
praperly,

The industry shall replace the water jet type vBELOM
PUmMps with dry vacuum purips to minlimize adour

: Nat

toemplied. lot of

leakages were cbserved nside

tha premises.

The induslry has provided twa |

alani]

The Industry shall immediately shift tle drums stored
contalmng ¢hemicals, sclvents & residues in apen
area o a <loted shed arevided with an elevatred
platfnrm, dyke wall and leachaze collection Fit 50 acg
toavold  ground  water 2and  surface  water
contamination.

The Industry has previded shed
with dyke well For storage of
chemical drums. However, the
industry is also storing some of
the deutns in open area.

|
Dﬁrec!or/ScﬁemFsr o
l.'w’s-‘gra:ed Regional Of

Tarun Kathula
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"3 the COB results in MAR feed % MEE condensate indicate that the industry treatment

. gwarein is nob anctioning properly.

14

15,

PSP P

WHEREAS, vide reference 12" gited, the Industry submitted representatiap £a the

7. | The industry shall develop greenbelt in vacanl land ?‘; industry has gresnery 10
. . 0.5 acre, )

The iqdustry has provided Hand

) Iherd YOO analysers. During the

g, The industry shail ensure the wOU valde shall nat be | Inspection sever odour pUisance

meore than &.5 PPM N Ehe planl premisas | was observad. Tha VOC levels
rccorded as 2.2 PPM as agalnst

- 0.5 [P, —

' The industry has provided Bla-

; ETP and &TFD. Howewver Iof of

5 |The industy shall install ATFD & BicETP by |lwose  hose pipe  connastion

© | Navember, 2017 proyided far el
Duaring the inspaction ETM &
Effluent storage tanks are
overflowing.

The Industey shall execute @ Bank Guarantee of [ The |ndustry has submitted BG

fe 4.0 Lakhs In favour of Member Secretary, TSPCB, | of Bs. 4 Lakhs with 2 validity

10. | Hyderabad with & walidity period of L year, within o | upta Mav'z020.
waak,

17. WHEREAS, curing the inspection waste water samples were colleczed from LTDS
inlet, MEE Feod, Moo Condensate, Aeration tank and caaling tower and The Analysis
recults of the sample collected from MEE Feed, Mee Condensate, Aeraticn: tank and
conling tower are as fallows:

” Results
’7 LTDS Imlae MEE Pakd | HEE faration tadh Coalhg 1awhr
FParnmeters it Condgnyate
' &5447 &£448 5449 5450 5451
- ! 1 =
oH ag 25°C - i %11 b s a.61 7.69 797
—_— masL . 254 3,789 870 233 B
S ma/L 11,145 1,42,645 | 16,734 | &.164 B0
s — L2} LT" 1 m
oD _— 1,57a 18,288 iR 416 °° | &7 31
T The industry Lreated the =Mfluents witheul praper Deutralisstion.
" The results of COD in cooling tower indicates that the 1ndustry is resorting of mixing
CiMuents, which nay Cause pdoyr nuidances in the area,

Buard ohn 04.07.20149 vequesling to Issue for revocation of Closure Orders.

. WHEREAS, vida reference 137 eited, the issuc camcup for hearing befere Hen'ble
High Cauit an 12.07.2018 and disposed the case With the tollowing asder ! :

" merrmnrremem= I view of obove facts and circumstances, in order to enable to
pehittoner to comply with the congitions i pard 11 of the pracesdings dared

22 06.2018, the impugned order dated 02.07 2010 Is

requires fo be suspended

gnd sccardingly, suspended. Meanwiwe, the respordent Board can inspeit the

Jetitionar's
rhe conditiens menticned (o pary

premises and if it is found that the petitioner's irdustry complied with
11 of the proccedings dated 22.06.2079, the

respondent Board may after being satisfiod with the compliance of the conditions,
Jift the plasuce order dated 01.07.2015.

Eost after two wesks.”

WHEREAS, vide reference 14" cited, the Beard Cfficials again inspected the industry

on 15072019 and QL.08,201% in Connedtion wWilh induslry™s reduest fur revocation
ol clusure orders. The latest camplliance repert submitked by the mdustry, inspected
om 01.08.201% is as Delaw

+  %n wvishwanacem, Manager EHS of the industry was presant and gccampanied
during inspection,

Alanya bna

/an,

Tarun Kathula
Director/Scientist 'F' (C)
Integrated Regional
Ministry of Environment Fore

Offic

QIMmc
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Statuc of compliange on the conditions stipulated in the Stop production Ord ers,

dt, 22.06.2019 are as follows:

sl
No

Din;c!':lcrn

Status

1

_Tha industry shall Stap 2l the Production
P AClivities immediately and shall restart anly after
ebtaining prior perTission fram the Baoard.

Thé industry was not in opergt"iﬂn.

The industry shall regularty operate the MEE
. systermn for treatment and reuse of effluen-s.

Thea indust-y was not in operalion.

I The industry shall provide adeguate shed qguer the
| MEE planl to aveid contamination of rain water

with efluents splllages, The industry shall alsa
provide hoods with extractlan system Lo eflLents
storage tanks to aveid odour prablem and the
same shall be connectec to Sorubber fo]lowad by
Actlvaled carbon filters.

Tha
shed over MEE plan:,
Filter press  was not
under the shed.

The Industry has provided the
hoods wrth extraction system ro
effluents meutraslization tank &
settling  tenk  and  saire  was
connected to single  stage
scrubber followed by Activated
carbon  Rlters to avald odour
vroblem,

induskry has provided tre
But the
Couvered

The Industry shall ungrade the two stageo
scrubbers and cperate regulaHy far oontral of
adeur prablém 1o the surroundings areas.

The irdustry has not upgraded
the two skage scrubber.

The industry has provided 2 stage
SCrUBDDers (1 MNos) arovided with
PH meter at production blocks Lo

contrel adaur problem.

The Industry shall rcplace the water jet type
vacuum  pumps WIEh  ¢dry wvacuum pumps  to
minimize odoyr

Hol complicd.

The Industiy shall regularly operate the éxlstlng
Effluent treatment system i.c., Stripper, Multple
Effect Evaporatar (MEE], ATFD, Biclagical ETF, £0O
p:ant far treatrent of HTDS & LTDS efflusnts.

The indutlry was not in operation.

The  |ndustry shall remove the sentic  tank
pravided outside Lhe industry and the daomsashe
cffluents shall be treated in Biolagical ETP alang
, with LTDS effluants

The industry has Filed the Géptic
tarmis with stane and soil ard alsa
Femowved the Elpe Ine
CONNECions,

The .ndustry has provided the
gyritax tank near the tolats vrithir
the industry  premises  ang
provided plpe ling from syntax
tank to Biological ETP peration
fanks.

The industry shall aperale anling Voo anAlyzers
forr maniluring of VOCs.

The Industry has instalied anline
VOC andlyser near secunty gate,

The industry shall take rmeasures for contral of
spllages) leakages; averflows/ ttagnat:on  of
effluent Lo aveld water pall:ton in the area ard to
i avoid certaminalion of rainwater.

1Q

i1

'l

The industry nas provided storm
wWater drains near ware hpouse
area, But not proevided  starm |
water drains at procuction blocks
avoid contarmilnatjan ul
I'ainvaker,

The Induastrey shall take all Measyres to control [/
aveld adour uisances observad negr MEE sysker.

The ndustry was naot in aperatiarn.

The industry shall malntaln free board of 1 faa 1
the aerztion tanks to avoid splllages F overmlaw of
affluante.

12

CAamalied,

Thne Industry shall maintain good housekeeplng
Jwithin the plant premises.

13

Satisfactory

The industry chall camp’y wilkh the canditions
stipulated ir the CFOBHWA order.,

Reported baiow. !

Tariin I
TN Kain
Director/Scientist 'F (C)
Integrated Regional Off‘cle

trv of Envira Faraet =nA -

vilnistiry of Envir nment Fo

Aranya Bhavan, Hyderabad

(') ¢
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14

The industry shall rensw the Dank Guarantee of
F=.4.0 Lakh eubmitted to he Board and shall
extend its the validity from time ko time kill further
crgers af the Board

The industry has supmitted B4 of
P54 Lokhs vide BG

No 4 72BGPCIZ2890001,
DE.14,02. 2014 extended up to
11.02.2020.

05.10.2017.

Compliance of the ingdustry on Task Force directions: vide orders dated

Direction

Status

iscued in Fevocaticn of
daled; 16,02, 2316 and CFO &
SCrypulously.

closure order
Hwa  condikions

Tre industry shal. comply witk all the directlanz j --

sygtem for treatment and reuse of effluents,

[The industry shall requiarly opecate the MEE | The industry was aot in apcration.

provide dome covers to the opon cfflugnts skerage
tanxs to averd cdour problem.

The industry shall provide adequate shed over the | The
MEE plant to avaid contaminatlon of raln waker | shed  over MEE plane,
. with effluents spillages. The industry shall also

" neutralization t@nk & settling tank

Industry has provided the

But the | ™
Filter press was nob covered
urder the shad The Incustry has
provided tha heods with
awtractlon  system to effluents

and same was Connected o single
stage scrubber  followed by
Activated carbon flifers o avold
sdour prablam.

The industry shall upgrade thée Lewo  shage
scrunbers and operotc regularly for contrdl of
odcur problem to the sur-oundings since chermical
adeur nulsance was observed by the committes
during the Inspection rem the Industry.

The industry shal replace
vacuum  puinps  with  dry

the water jel Lype
VvacLJdm pumps  to

; myinimlze adour

The industry has not upgrades
Hhe two stage soruboer.

The mdustry haz praviced 2 stage
ccrubbers [1 Mas] provided with
PH meter ar praduction hlocks to

Mot camplied.

The industry shall lmmedlately shift the drums
ctored containlng chemicals, solvents B residues
In open area to a closed shed previded with 2n
alevated platform, dykc wall and I2achate
collection pit 2o as Fn avaid genund water and
surface waker contamination.

The industry hac =tored the |
drurms wunder sheds provided with
dyke walls.

The Industry shali develep greenbelt In vacant
land.

Developed greenery alang
compound walls and in vacant
places toc some extent.

The industry skall ensuse the VOT value shall aot

The industry has installed online !

The
November, 2017,

10
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Ministry of En

Aranya Bhavan, Hyderabad Telargana-500 004

be more tham 0.5 PPM in the plant premises. WO analyzer near secunty gate. -
Industry shall install ATFO & BioETFP by Complled,

The  wndustry has  proviocd

stripper, MEE, ATFD, Bioicgical:

rroatrnent system & RO plant. B

The mdJshy shall executz a Bank Guarantee of

The industry has submitted B4 of

Rs.4.D Lakhs In favour of Member Secrelary, | Rs.4 Lakhs vide BG
TopCe, Hyderabad wilh @ waklidity periad of 1 Mo 472BGPDI72990001, :
yedr, within a week | Dt.14.02.201% cxtended up L&

" 11.02,20240. J

Tarun Kathula

Director/Scientist 'F' (C)
Integrated Regional Office,

ry of Environment Forest and Liimate Lnange
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Compliante of the industiy on CFO schedule - B conditions for CFO renewal:

dr.25.05 2018,

Conditicn

Cempliance

W —a

The ifgurstry shall take steps to reduce water

consumptian to the  extent  posslbole and

consumption  shall NOT excesd the guantities

proscribed below:
=

I_","LIJ'___ In KLD

Pracess L1544
Wash:ngs (reaztor, canta-neres, Moed, 2

(0]
i 2 Eunler fees makeup (2735 makaap) 15
I

Cooling tawer maka un ]
=3 oM .'egenq-fa:-on [l
ST
T | R aad REd .5
L5 Dirreshis s
[ Tadrdus ing -
l Total:

Furpose | quant ty

[

*

e Gl e ]

59,2 KLD | :

| A% por the records of the industry,

the warer cansumption during last
1 wear pericd aof July' ZO018 tq
June2419, the water consurmpticn
iz 2548 KLD {avg.} as against
consented 59,2 KLER, #fFfluents
generatlon Is .58 KLD (avqg)
against the consented - 28,5 KLD,

The emissians shall nat contain canstituents ir
éxces: of e prescribed imlts meptioned  below,
Zhiney No Patar¢bor Cmession

Standanls
1az Send

115 mo/dmad
3 HGE A vepar & Mist 25 mo/Nm3 |

The industry shall comply with emission limits for
DG sels of cspacity up to BOO Kw as per the
Maotificatlan G .5 R,520 (E), dated 01.47.200%
under the Envirgnment {Protection } Amendment
Rules, 2002 and G.5.R.448(E), dated 12.07.2004

: undetr

the Environment [Protection) Secand

"Amendment Rules, X34, In case of DS sors of
- tapacity more than 800 KW shall comply with

ermissicn limlts as per the Motification [3.5.F,d8%
(E), dated 09.07.2002 at se-ial nc.95, under the

_Enviranment {Protection Act, 1584,

The industry is having OG sete of
Capacity 250 KVA, 125 KWA,

The Indugtry shall comply with ambient air quality
standards of PM1Q(Particulate Matter size less

than 1dum) - 100 pgf ns: PMZ. 5 Farticutate
Matter siz= less than 2.5 wim) - 60 pyd m3; 502 -
BO 3/ m3; NOx - 40 pafond, MH3 - 400 pafma
gutside the factory premises at the periphery of
the Industry,

Standards for other parameters as mentlaned n
the Mational Amblent Al Quality Slunderds CPCE
Matification Mo B-29016/20/90/PC]-[, dated
1B.11.2400%9

Molee Levels: Day kime (& AM to 10 PM) - 75 dB
(&) Might time (10 PMto 6 AM) - 70
dB {A].

The :imdustry shall manufacture

cansanted products,

anly the

The Industry shall mot increase  the capadity
beyand the permitied capaclty, withaut obtalning
CFE & CFO of the Board.

A5 por the producticrn recards
maintalned by the industry for tho
last 1 year perled of July' 2D1E o
June’2319, the ndustry has
manufactured 11 Consented
aroducts with a pradoction  of
141.¢ Kgsday (awvgl as against
congented 733.31 Kgfday.

Tarun Kathulg
Direc

A
Int

:Or/‘SC]en“S; J =
eg o (0]

ated Reg

onal Office

Mate Gz
35087004
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avoid cdour nuisance in the surrcundings, |

Tarun Kathulg

Director/Scientist 'F (C)
Integrated Regional Office
Ministry of Envir " imate Cf
Aranya Bhavan

onmen and Climate Changa

L bkt s

| Th= industry shall scgregate the HTDS & LTOS Complied.

" effluents. Segregating the efiuents  (nto
HTLS H LTS streams.  The
industry has previded the 1x7 KL
brelow ground devel coflectlon tank
and abaove ground ievel tanks of
capacty 1x26 KL, 1220 i, 1x1d
KL for storage of HTDE effluents
and 1x10 KL ior storage of LTDS

__ | effluents.

8 | The industry shall régularly oporate the existing [ The industry was not In aperation,
Effluent treatrnent systerm Le , Stelpper, Multiple

_ Effect Evaporator (MEE), aTFD, Biclogical ETY, KII

plank for Lredkment of HTDS B LTDS effluents.

3 The industry tan send HTGS effluents to CETP for | e
4 poricd of maximum 15 days in a calendar year

C e, dunng maintenance S break down of High TDS

| treatment system and shall malntaln recards,

10 7 The incustry can send LTGS effluents to CETP for | —-

*a pericd of maximum 15 days in a caierdar year

i,e. during maintenance / break down of RO

| System and shall maintain records - .

11 | The Industry shoukd not discha-ge any effluents ont Lunrg inspectlon no discharges
land withln or gutsicde the planl premises, i were gbserved, —— e

12 The industry shall ope-ale water meters [or Provided mecharical flow meters
FE‘-COI"!."]ﬂQ categow—wise water consumplian viz. | ak process, Bailer feed.

Pragess, Baoller feed, Coollng tower makeup,
Daomeasthis eto.

13 The mdustry shall operate digllal floer meters for  Frovided at HTDS, LTODS effluent
recording  waske water géneration al inlet of collection line, MEE rfeed, RO
varicus cffluckt streams of HTDE B LTDS, wiz.,, permeate.

Stripper/ MEE feed; MEE condersate; steam Iaw Mot provided fiow meters at MEE
ko Ghripper, MEE & ATFD; inlet & tutlet of condensate, ATFD feed, RO feed,

Rlalogical ETP; RO feed: RO Parmeate & RO reject, : RO “ejects.

"4 | The mdustry ohall operate veline VOC aaalyzers | The industry has installed online
For manltoring of VOCs. VDT andlycer near security gate.

15 | The industry thal. operale Multi-stage Scruboers | The industry has providec 2 stage
In tha plant for contral of process emissions, &0 as @ scrubhess (4 Nns) provided wikh
to avold ooour nuisance, malatain the records ang @ #4 meter at productien blocks taj -

_____| furnish thi dats b EE. RC, Maigonda, ' cantrol odour prozlem.

16 | The Industry shall operate anling pH meters for !
kne Multi-stage scrubters and mantaln the lcgi

| BOTRE ..

17 | The indust—y snall provide separate enargy meter @ Fravided for ZLD system.
for 1he pollulion control syslems arnd maintain Lhe |
cecords. . _ . |

18 | The Indus:ry shall store 3l the chemical contalning The indusiry has stored the drams
diums and residue drums in closed shed. under sheds provided with dyke

L walls,
"1% [ The industry shall use vent candersars for all the Complied.
bulk storage tamks, stoting  highly  velatile

| salvents, woerever required. The Industry shall

i provige R aperate  Nitrogen blanketing systern,

wherever required, with required pressure for the
Solvents § Chemical/Product etc, storage tanks =20
avoid vapours escaping into the atmosphere te |

T
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The industry shall aperate IP camers with FAN,
TILT Zeom, Sx or ahoue focal lengeh, with night
vision Capabllity, along with flow meters  apd
totalisers to HTDSE R LTDS, with connection of the

came to the wobsite of CPCE & YSPCE.

PFrovided IF camera at HTODS,
LTDE effluent callegtion (Ine and
at RC permeate along with digital
flowe meters and connacted the
same bto TSI'CE website.

' The industry shall provide Solvent Recovere Plant
within the plant premises nocase of utilizatlan of
Multlple Solventsy for recavery of Mixed Solvents /
Spent Scleents, wrich cannot ba  distifled by

Simple Gistliation. Snlvents shall be recovered to
' the maximum extert pessible and shalf be reused.
.The Spent/Mixed Solvenls, which cannat be
roused in the plant, shall be disposed to the End
Wsers) Authonzed Cement manufacturing cnits for
Co-processing [ TSRF, Dundigal, Medchal Dist.
The incustry chall nat dispose Spent Solvents [
 Mixed Spent Solvents Lo the traders/ recvclers,

The industry ls recovering the |
fpent SChyants by simpla
distiifation and reusing If.

[ The wndustry shali replace water jet tyoe vacuum
pumps with dry wacuurm pumps o minimize
©30ur, 45 per the directions af the Bogrd,

Mol complicd.
The Industry has not replaced the

water Jet type vacuum  pumps
cwith dry wvacuum pumgs 10
minimize adour.

The Industry shall earmark ceparate arez for
detexlfication of centainers & contalnet hners.

Compled. ' |

Tne industry shall comply wWith the direckions
issued by the Task Farce fram trme o time.

Ezported abgve,

Tne industry shall comply with the stpulations ang
conditians prescrined i the CC & CFE Order.

The industry ghould deovalop and malntain arren
belt 20 aleng the boundary of the industry and
. ther vavent places. Tha Industry shall take up
extensive plantation uncer the Harilha Heram
program of the Statc Government.

Covelaoped gIreEgnery
campaund walls and
piaces to some extank.

dlong
in vacant

The Boasrd reserves its rioht to modify above
cenditrons or stipulate new J additlanal eonditions
and Lo take acton Inrluding revoking of this arder
in the interest of envirenment protection.

28

The industry shzll provide Stack Manitaring tarility
as per Emission Reguiation part=3 (ERP-3) norms
far all the major stacks of tha industry within a
period of bwa maunths,

Comphled.

Izs

I The Tndustry shall encure that the Port ol and
laddeor facllty far the Stacks is safe to Chrry out
Stack rmonitering. In place of monkey ladder,
splral tvpe/scartold |adder shall be provided to
ensure satety af maonitoritg personnel indusiry
within a petied of two rrontis,

E{ul

The industry shall nay the balance CFO fees, If
Lany, st RO, MNalgonda as per the provisions af
G.O.Ms.Ne. 7, DL 08,02.2018 ssued by EFS&T
(For. IIi} Dept, with a copy masked to Head
Office,

31

Complied.

deneration and dispazal, solid waste generskion &
disposal, comdensate water treated and ireated
water reused,

J2

The 'i'nd'us.tnf should maintam recerds of effluent

Cuemplied.

The Indystry should maintain gued hu-usekeeplng
- within the plant premises.

2 the surrounding envirgrment

The ndustry chould not cause amy adaur nulsance

Sat sr"ar.ror',r

[ The industry was nat i eperaton.

Tarun Kathula
Scéentist " e)
ed Regional Office,

Director/
Integrat

of En
5 ik

abdd




24 [ The cpplcant  shauld  submit Enviroament | Complied.

statement in Forrm Y beore 3Gth September of
every year as per Rule No.14 of E {F} Pules, 1986
& amendments, :

L3

[}

The condltiona stipulated 1n this arder ang withoub | --
prejudice to rights and concentians of this Beard In
any lan’ble caurk of Law.

16.

Lk

WHEREAS, vide reference 15" clted, vou were given an apportunlty For hearing
before the T=sk Force Committee of the RBoard on 15.08.2419, The industry
representative has attended the meetlng.

The Cammittea noted that, the Board issued Clasure Orders to the Industey For
aperating the industry against Stop Procducdon Orders and ncn compliance of the
directicn issued to the industry by the Board,

The Cammittee noted that, dud to receiving repeated complaints, in and around
Choutuppal, Malgonda, Dothigudam area ete,, the Baard constituted the Relling Task
Farce Teams wige order dt, 31.0%.2012 with the o‘Ticers ot TSPCE tor inspecticn of
the Industey and Its sarrounding areas to varlfy the non compllance. Subsaguently,
the RO inspected the Industry on 16.07.2019 6 {1.08.2019 and submittea the
detailed report.

The Comrrtles noled thal, Lhe industry has provider] Lhe shed ower MEE plant, bt
the FLter press was not covered under the sheo, nat rep.zced the water jet type
vacuum purmps, not providec stormo water draing at preduction blacks: o Bwdid
cantamifation of ralawater, not ypgraded the two stage scrubber ane not prawided
flewy meters at MEE condensate, ATFD feed, RO feed, RO refects.

The Committee further notéd that, the District Collector subenitted a repart
recommending for c¢ompensation ro be collected from the lndustrles located In
Cothigudem area, It was informed to the Committes that, the Board proposed 1o
review the issue before the ensuing Task Force Comimlttee meeting for finalization af
the compgnsation amount to be paid by the individua! Industries on pelluter pays
arinciple.

The indushy representatlve Infarmed that, they have replaced vater &1 Lype valledn
pumps with dry vacuum pumps, upgraded the scruphers ta double stage, provided
first cus off rain water collection tank of capaclty 5 KL and carried out concreting of
the area with separate storm water drams and requested Ffor ravgcation of clasure
nrder.

Afser {detailed discussion, tha Committee recommenced to issue Temporary
Revonatinn of Closure Order te the industry for 3 periad of Three Manths wibh cetamn
direcriaons to comply with:

WHEREAS, after careful conzideration of the materal facts af the case, tha Baard
hereby issue Temporary Revocation of Closura Qrdar to your ingustry for a
paricd of Three Months with the following directiohs to comply with:

1. The industry shall not operate without CFO&IIWA of the Baard.
2, The ndustry shali comply with CFOBRHWA condlinhs sCrupUlously.
3, The Industry shall provide the shed over FULer press,

4, The industy shall regularly operate ZLD system to treat the effluents. The
treated effluents shall be recycied back @ the process / utilities.

5. The Industry shall continuously operste multl stage scrubbers in the plant to
cantrol the protcss omission so as 1o aveld cdour ruisance in the surrourding
area,

& Thke industry shall provide adeguate capatity of first runcf? of rainwater &
seepppe collectlon tank weth proper bypass arrangement for free flow of
subsequens raln water (24 klyacre).

_Tarun Kathuia
Director/Scientist 'F' (C)
In!?grated R_egmnal Office,
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£ The Ihdustry shall concrete the entire area and provide ceparate s[o-m wakor
drains to avand contaminalion of ran water.

3. The industry shatl provids flow meters at MEE condenzate, ATFD Feed, RO
Ferd, RO Rejects.

9. The Ingustry shall not cause gy spillages / dlscharges of chemicaisy effluents
on ground, The drums cantainlig chemicals & wastes shall be stored on
elevated platform provided with leachate/spillages collectian pit. [ no case the
drums shall be stored an naked ground,

10.The Industry shall extena the valldity of Bank Guarantes submitted to the
Baard from time to time befare expiry, till Further orders of the Ecard.

18. WHEREAS, the TSSPDC Ltd., hac been directcd to restare the pawer supply to
¥Our industy for a period of Three Months from “he faka of thiz order.

13. WHEREBAS, these directions are jssued under F2C, 33 (A) of Water {Prevention and
Control of Follutlen) Amendment Ack, 1988 and section 31(4) of the Air (Preventian
and Conttal of pollution) Amendmenst actk, 1987

20. WHEREAS, you are hereby direcrad to pote trat, should you misuse *hese orders ta
- apcrate the unit viglabing ary of the conditions menlisned above L YOUr anlb ikl be
closed under section 330A) af the Water (Preventlgn &nd Control of Follutlen’
Amendment Act, 1988 ad sectlan 3114 of the Air [Prevention and Control of
Pollutlon} Amendmenl 4ct, 1987 and you will also be liable for prosecutior if the
court of Metropofltan Magistests or Judicial Magistrate of {he first class under section
41(2)of the Water (Prevenuon and Control of Pollution) Amendrmenl Ack, 3928 and
under saction 37{1) ot the Ajr {Prevention a-d Cantral of Pollutlan} Amendrent Act,
1987 the punishment for witich includes imprisanment tor a term which shall not b
less than one year six months and which may ha extended to 5 ¢ years with fine,

Sd/-
MEMBER SECRETARY

To

M/t Brundavan Laberataries (P) L1d.,
Yellagiri (¥}, Choutuppal (M},
Yadadrl Bhuvnagiri District.

e // TCF8.0//
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e TELANGANA STATE POLLUTICN CONTROL BOARD

Paryavarana Bhavan, A-111, Industrial Estate, Sanathnagar, Hyderabad-500 018

Phones : 040-238B7500 Fax: 040 - 23887519

BEY REGD. POST WITH ACK, DUE
Order No. NLG-54/TSPCB/UH-V/TE/2017 . 5 Dt: 25.02,2020

Sub : TSPCE = M/s. Brundavan Laboratories (P) Ltd., Yellagiri (V),
Choutuppal (M), Yadadri Bhavangiri District - Water {Prevention
and Control of Poltuticn) Amendment Act, 1888 - Air {Prevention and
Centrol of Pollution) Amendment Act, 1987 - Extension of Temporary

ion of Ciosure Order for o _ Months -

Orders Issued - Reqg.

Crder No.NLG-54/TSPCB/U-11-TF/2015-2188, ¢t.30.12.2015,

Crder No. NLG-54/TSPCB/U-11/TF/2015-2612, dt.16.02.2016.

CPCR issued Closure notice vide dt.28.03.2017.

Revocation issued by CPCB on 10.07.2017.

Cirections Order No NLG-54/TSPCR/U-11/2017-1982, dr.06.10.2017,

CFO  Order No. TSPCB/RCP/NLG/CFO & HWM/HO/Z018-854,

dt.26.05.2018

Ralling Task Force team Constitution order ¢t.31.05.2019.

Stop  Production  Order NoNLG-54/TSPCB/UH-II/TF/2017-694,

dt.22.06.2019.

9. Closure Order No.NLG-NLG-54/TSPCB/UH-II/TF/2017-787,
dt.01.07.20189.

10, Ingustry filec WP Ne. 14128 of 2019 vide ¢€1.08.07.2019 in the
Hon'tle High Court for the State of Telangana, Hyderabad,

11. Hon'ble High Court order dt.12,07.2018,

12. Temporary Revacaticn of Closure Order MNo.NLG-54/TSPCE/
/TF/HQO/2017-1227, dt.26.08.2019 for a pericd Three Months.

13. Additional Directions Crder No. Mo NLG-54/TSPCB/UH-
V/TF/HO/2017-1659, dt.11.10.2019 in connaction with payment of
Crop damage compensation,

14, Industry's representation dt.20.11.2019 for permanent revocation of
ciosure orders.

15. Inspected by the Beard officiais on 27.11.201%.

16. Whats App complaint along with video showing coloured water
pumpaing from bore well received on 01.01.2020,

17. The RO, HNalgonda officials inspected the Borewell and its
surroundings on 02.01.2020 and submitted preliminary report on
03.01.2020.

18, Compiaint dt,23.01.2020 against on M/s. Hazelo Lab Pvt. Lid., &
M/s, Brundavan Lzboratories (P) Ltd,, received from B. Kistaiah &
Villagers of Anthamgudem, Pochampally (M) regarding odor
nuisance,

19. Hearing held on 07.02.2020,

Ref :

U‘U‘IALJMF-

o0 ~d

% ¥ kW

1. WHEREAS, vou are operating the industry located at Yellagiri (V}, Choutuppal (M),
Yadadrl Bhavangiri District.

2. WHEREAS, vide reference 1¥ cited, the Board issued Closure Orders to your industry
on 30.12.2015 for contamination of ground water in the surrounding arez due to
effluent discharges by the industry.

3. WHEREAS, vide reference 2™ cited, the Board issued Revocation of Closure Orders
on 16.02.2016 to the industry with certain directions to comply.

4. WHEREAS, vide reference 3' cited, the CPCB issued Closure Notice to your industry
on for not providing enline pollution menitoring systems and subsequently, the CPCB
issued Revocation, vide reference 4% cited,

5. WHEREAS, vide reference 5" cited, Board reviewed the industry during the Task
force committee meeting held on 03.10.2017 in connection with inspection of the
industry by the Joint Inspection team and as per the recommendation of the

Tarun Kathula
Director/Scientist 'F' (C)
Integrated Regional Office,
Ministry of Environment Forest and Climate Change
Aranya Bhavan, Hyderabad, Telangana-500 004



10.

11.

15.

14.

15

committes, the Board issved certain directions to the indusiry [0 comply with on
06.10.2017.

WHEREAS, vide reference & cited, the Board issued CFO (phase-] sxpansion) to
the Industry vide order dt: 26.05.2018 and valid upko 31.12.231%5,

WHEREAS, vide reference 7" cited, the Board constituted Rolling Task Farge
inspection team to inspect the industries in and arcund Nalgonda Immediately on
31.05.201% due to receiving repeated cemplalnts on In and around industries located
at Choutusppal & Pochampally areas etc.,

WHEREAS, ihe industry was reviewad befare the Task Force Committes on
15.06. 2019 in connection with complaint received from Sri. Damodar Peddy, NGO
and written cemplaint from villagers of Anthammagudem, Pochampally {M), Yadadri
Bhuyanagin district regarding odour nuisance in the surrgunding area, As _Per tha
reccammendation af the Task Force Committee, the Board vide refarence 8" ¢lted,
issued Stop Production Orders to your industry on 22.06.2019,

WHEREAS, vide reference 97 cited, the Board issued Closure Orders to the industry
for opstating the Industry agalnst Stop Production Orders issved to the industry by
the Board.

WHEREAS, vide reference 107 cited, the Industry has flled WP No. 14128 of 2019
vide du.08.07.2019 in the Hon'ble High Court for the State of Telangana, Hyderabad
against the Board Stap Production Orders gr.22 062019 & closure crders dated
01.07.2015.

WHEREAS, vide reference 11" cited, the issus cameup for hearlng before Hon'ble
High Court on 12.07.2018 and dleposed the case with the following order -

T o e In view of above facts and circurnsfances, in order to enatie to
petitioner to comply with the conditions in para 11 of the proceedings dated
22.06.2010, the impugned order dated ©1.07.201% is requires ta be suspended
and accordingly, suspended. Meanahie, the respondent Baazrd can inspect the
petitioner’s premises and if it is found that the petitioner’s industry comptied with
rhe condibions mentioned in para 11 of the proceedings dated 22.06.2075, the
respondent Board may after beirg satisfied with the comptiance of the conditions,
e tha closure arder dated 01.07. 20189,

Past after two weeks.”

WHEREAS, vide reference 12" cited, the Board issued Temporary Revolation of
Clesure arder for a penod af three months o cannectien viith Inspection by Rolling
Task Force Team-Il and industry's representation dt.0d4.07.2019 for revocation of
clasure order,

WHEREAS, vide reference 13" cited, the Board again reviewed in the Tack Force
Cammittee meeting held on 23.09.2019 and issusd Additional Directions to your
Industry to pay Crop Damage Compensatian of R&.47,333/- for the affected farmers
through District Collector.

WHEREAS, vide reference 14™ cited, the industry submitted representation te the
Board oh 20.11.201% requesting to issue for Permanent Revacalion of closure ordars,

WHEREAS, vide reference 15" cited, the Board Officials inspected the industry on
27.11.2019 and Sri Ramaiah, MD of the industry was present and accompanied
during nspection:

« The status of campliance on the conditions stipulated in the revocation of
closure orders dr.26.08.2019 are as follows:

4l . Diredtien Status
MNo. |

1 The industry shall nat cperate without CFO&HWA | The mdustry has obteined CFQ l

and valid up to 51.12.2019.

of the Beard. {phase-] expansion} from the |
Board vide order d: 26.05.2018

2 The industry shall comp!y'w ith CFO&HWA, Reported below.
canditions scrupulougly.

L

The industry shall provide the shed over Filter | Comnplied.
press.

4 The industry shall regularly pperate ZLD system | During inspection MEE plant"and

Mimi

Director/Scientist 'F* (C)
Integrated Reg (

}

L

fﬁ gmahtlgk%ﬂ#&r}gx- The treated effluente chall | Bielenical ETF are in operation.



be recycled back 0 the process / utilltles.

The industry has provided ZLR
systam  consisting  of  callection
curmn neatrdlization tenk, =ettling
tank, filter press, scttling tankZ,
Stripper, MEE (40 ¥L1D}, ATFD &
Biological ETF: aeraton tank-l
{60 KL), aeration tank-2 {60 KL]
followed by RO systemn. The HTDS
efflugnts  are treated In MEE
systerm and the MEE & ATFD
candensate i sent to Gialegleal
ETP for treatment. The treated
effluents are processed through
RO plant. RO permeats is reused
for utilities and the RO rejects are’
sent te MEE.

5 The industry shall continuously operate multi | The industry has proviged 2 stage
stage scrubbers in the plant to control the pracess scrubber (1 MNa) provided with
emission 50 as to avoid odour nuisance In the digital PH meter at preduction
surrounding area blocks to contrel the process

amlssich so as to avoid odour
prablem, Cruring inspaction
scrubber was in aperatian,

& | The industry shall provide adequate capaclty of | The industry has previded  first
first runcff of rainwater & scepage collection tank | runaff of ralnwater collection tank
with proper bypass arrangement for free flow of | of capacity - 25 KU with proper
subsequent rain water (24 kl/acre). bypass arrangement, __

7 The industry shall cancrete the entire area and | The industry has pravided storm

‘pravide separate stomn water drains to awvnid | water drains partially.
contamination of rain water.

4 The industry shall provide flow meters at MEE | The industry  has  provided
condensate, ATFD Feed, RO Feed, RO Rejects. mechanical flow meters at MEE

candensate and RO Feed only,

] The industry shall not cause any spillages f Curing inspection no
discharges of chemicals/ efflugents on garaund. The | splllages/discharges weare
drums containing chemicals & wastes shall ke | observed,
stored  on  elevated platforrn  provided  with | The industry has stored the
leachate/eplilages collection pit. In no case the | drums containing chamlcals in the
drums shall be stored on naked ground, sheds with dyke walls,

10 | The Industry shall extend the validity of Bank | The industry has submitted BG of
Guarantes submitted to the Board from time to ! Re. 4 Lakhs vide BG
time before expiry, till further orders of the Board. MNo.4732BGPDIZ25350001,

Dt.14.02.2019 extended up ta
11.02.2020.
The status of cormellance of the industry on additlonal directicns: vide arders
dated 11.10.2019.

&l Directlon Status

Ne A R

1 The industry shall pay the Crop Damage | Complied.
Compensation of Rs.47,333/- to the affected
fammers in the form of DO In favour of Dlstrict
Collector & Magistrate, Yadadri Bhuvanagin
District,

2 The industry shall comply with the directions

issued by the Board vide Temporary Revocation of
Closure order dated 26.08.2019,

Ministry of £nVITO

rattiile
Tarun Kathmdm
i ientist 'F' (
D1recior/SCIeh B
Integrated Reg‘gﬂ?ﬁ!?:,ffe
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Reported above,
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+ The compliance of the industry on CFO cehadule - B conditions for CFQ rengwal

arder ¢1.26.05.2018:

LConditien

Compliance

The industry shall take staps o reduce water
¢cansurmptlon to the extent possibie and consumprion
chall NOT exceed the quantities prescribed below:
S Furpose CQuantit
i No Y on
KLD
Pracecs - 15.4
Washinge (reactor, containers, Z
floor, etc)
Boller fecd makeup (20%
makeup)
Cooling tewer make up 9
DM regeneration 1
Serupbber 1
Q.C and R&D A
Domestic . i 4
Gardening L0
Fotal: 592
KLD

-

b9

16

Gt

[Te] -1 RN A [V B

As par the records of Lhe
Imdustry, the Warer
consumption during last 7
months period of April2019
te Octoher'2019, the water
consumption is 27.47 KLD
{avyg.) 85 against consented
5.2 kLD, effluents
generation i3 836 KLD
{avy) against the consented
- 2895 KLD.

The ermsclons shall not centain constituents in excess
of the prescribed limits mentioned below.
Chimney | Parameter Emission
fle, Standards
1 &2 SPM 115 mg/Nm3
3 © HC| Acid vapor & 35 mgiNm3
I i Mist

The ndustry shall cornply with ernission hmits for DG
sets of caparity up to BOQ KW as per the Metification
5.5 R.520 (B}, dated 01.07.2003 under the
Environment (Protection | Amendment Rules, 2003
and G.S.R.44B(E), dated 12.07.2004 under the
Envirpnmenl (Pratection) Second Amendment Rules,

Notification G.5.R-488 {E), dated 09.07.2002 at serial
ne. 96, under the Environment {Protection) Act, 13686,

2004 In case of DG sets of capacity more than 800
KW shall comply with emission limits as per the :

The industry is having DG
sets of capaclty 250 KVA,
125 KVA,

“

The industry shall comply wath amblent alr gquality
standards of PM10(Particulate Matter size less than
1oum) - 100 pgf mI; PMZ.5{Parliculate Matller size
lass than 2.5 pm) - 60 pgf m3; 502 - 80 pgf m3;
' NOx - 80 pg/m3, NH3 - 400 pg/m3 outside the
! factory premises at the periphery of the industry.
Stamdards for other parameters as mentioned in the
plational  Amblent  Alr Quality  Standards CPCB
Motification No.B-29016/20/90/PCI-1, dated
18.11.2009
floise Levels: Day time (6 AM to 10 PM) - 75 db {AY
Night time {10 PM tp 6 AM) - 70 dB (A).

The industry shall manufacture only the cansented
_pradufts.

o

The industry shall not increase the capacity beyond
the permitted capaciy, withaut abtaining CFE & CFO
of the Board.

4s per the productien
records maintalned by the
wdustry  for  the last 7
months period of Apri2019
ta Qckaber2019, the
mdustry has manufactured
& Cansented pradugts with a
production of 191.25
Kgfday (avg} as apainst
consented ¥43.31 Kasday.

Tarun Kathula
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The industry shall segregate the HTDS & LTDS
effluents.

The industry chall regularly opperate the existing
Efflesnt treatment system .., Stripper, Multiple
Effect Evaperator (MEE), ATFD, Binlvglcal ETP, RO
plant for treatment of HTDS & LTDS effluents.

Complied.

Zegregating  the  effluents
Inta HTDS & LTDS streams.
The induslry has provided
the 1x7 KL below ground
leval collecticn tank and
above ground level tanks of

" capacity 1wi6 KL, 1x20 KL,

1%10 KL for storage of HTDS

effluents and 1x10 KL for

storage of LTDS effluents, |
During inspecticn MEE

plant, Biclogical ETF and

RO are in pperation,

The industry can send HTDS effluents to CETP far a
period of maximum 15 days in a calendar year i.e.
during malntenance / break down of High TDS
treatment system and shall maintain records.

1¢

The Industry can send LTDS effluants to CETP for a
period of maximum 15 days in a calendar year ia.

during rmaintenance / break down of RQ system and

shall maintain records.

11

The Industry sheuld not discharage any efflucnts on
land within or outside the plant premises,

12

The Industry shall cperate water metars for recording
category-wise water consumption viz. Process, Boiler
feed, Cooling tower makeup, Domestic etc,

Ouring inspection no

discharges were cbserved.

Provided mechanical flow
meters at process and Boller
feed,

13

The Industry shall operate digital flew mcters for
recording waste water gencration ar Inlet of vanous
affluent streams of HTDS & LTDS, viz., Stripper/ MEE
feed; MEE condensate; steam flow o Stripper, MEE
& ATFD; inlet & outlet of Biological ETP; RO feed; RO
Permeate B RO reject,

Provided digital flow metars
far HTDS, LTDRE effluent;
collection line, MEE feed, RD
permeate and mechanlcal
flow  melers at MEE
condensate, RO Feed.

14

The Industry shatl operate online VOC analyzers for
monitoring of VOCs,

15

The industry shall operate Mulbi-stage Scrubbers in
the plant for control of process emissions, s¢ a5 to
avoid odour nuisance, maintain the records and
furnish the data to EE, RO, Nalgonda.

‘14

The industry shall operate online pH meters for the
Multi-stage scrubbers and maintain the log boaks,

17

The Industry shall provide separate energy meter for
the pollution contral systems and wmaintain  the
records.

The industry has installed
anline VOC analyzer near
security  gate, But not
connected to TSPCB
website. ]
The industry has provided 2
stage scrubbers (1 RobL)
provided with digital €H
meter at production blacks
far contral of  process
ecrmissions to avoid odour
nuisance.

Provided for ZLD system.

18

19

The Industry shall store all the chemical ¢ontaining
drums and residue drums in closed shed,

THe industry hat stored the
drums in the cshede provided
with dyke walls,

The industry shall use vent candensers for all the bulk
storage tanks, storing highly wvolatile salvents,
wherever required. The industry shall provide R
operate MNitrogen blanketing system, whereyer
required, with required pressure for the Solvents /
Chemical/Product ete. storage tanke to avaid vapours
gscaping ko the atmosphera to avoid odour
nulsance in the surroundings.

Complied.

Provided wvent condensers
fat bulk solvent storage
fanks.

20

The industry shall operate 1P camera with PAN, TILT

Zaom, 5x ar above focal length, with night vision
capability, along with flow meters and tortalizer ta
HTDS & LTDS, with connection of the same to the
wabsite of CPCE & TSPCE,

. collection

Provided IP camera alehg

with digital flew meters at
HTDS, LTOS effluent
ling and at RO
aermeate and connected
-he same tg TSPCB website.

%
LM
\

Alranya

P Director/Scientist 'F' (C)
| Integrated Regional Office.
{ Ministry of Environment Fore “ha

Tarun Kathula

w

avan, Hyderabad T




The industry shall provide Solvent Recovery Plant
within the plank premises in case of utllizaton of
Multiple Solvents/ for recovery of Mixed Selvents /
Sgent Solvents, which cannat be distilled by Slmple
Gistillation.  Sclvents shall be recovered to the
maximurn a<tent possible and shall be rzused. The
Spent/Mixed Salvents, which cannat be reused In the
plant, shall he dispasad to the End Users! Authorlzed
Cement manufacturing units for Co-processing f
TSDF, Bundigal, Medchal Dist, The industry shall nat
dispose Spent Salvents / Mixed Spent Sclvents o the
traders/ racyclers.

22

The ndustry representative
informed that they are
recevering the spent
solvents by aumple
distillation and reusing it

The Industry shall replace water jet type vacuum
pumps with dry vacuum purmps to minimlze adaut, as
per the directions of the Beard.

The industry has installed
new dry vacuum pump {1
No), But the industry has
not removed the water jet
type  vacoum  pumps {2

Nos). ]

23

24

The industry shall earmark separate srea for

detoxification of containers & contalner liners.

Complied.

The industry shall comply with the dircctions issued
by the Task Force frem time to time.

25

The indpstry shall comply with the stipulations and
conditions prescribed in the EC & CFE Orger,

Peported above.

26

The industry should develop and maintain green helt
all along the boundary of the ingustry anhd other
vacart places, The industry shall take up extensive
plantation under the Haritha Haram program of the
State Governmart.

27

Developed areenary along
compound walls and mn
vacant places Lo some
extent.

The Board reserves its right to medify above
conditions or stipulate new / additional conditrans and
to take action including revoking of this order in the
interest af enwvieonment protaction.

28

The industry shall provide Stack Monitating faclity as
per Emlesion Regulation gart-3 (ERP-2} norms for all
the maijor stacks of the industry within a period of
twa months.

LComplied.

The industry shall ensure that the Port hole and
ladder facillty for the Stacks |s safe to carry out Stack
monitoring. In place of monkey ladder, <piral
type/scaffold ladder shall be provided to ensure
safety of manitaring persennel industry  within a
perind of bwo manths,

Cormplied.

30

The industry =hall pay the balance CFO fees, if any,
at RO, Malgondz as per the provisions of G.O.Ms.No.
7, Dtz 0B.02.2018 issued by EFSET {For. III) Dapt,
with a copy marked to Head Offlce.

31

The ndustry chauld mantan records of effluent
generation and disposal, solid waste generation &
disposal, condensate water treated and treated water
reused.

Comphed.

The industry should rmaintain geod housekeeping
vhithin the plant premises,

Meeds to improve.

The Industry shauld not tause any odour nuisance to
the suraunding environment.

Odeur was chserved
ETP area.

near

The applicant shauld subrmit Envirgnment statermnent
in Form V before 30th September of every year as
per Rule Na.14 4f € [P} Pules, 1986 & amendments,

Submitting.

The conditions stipulebed in this order are without
prejudice to rights and contentions of this Board in
ahy Han'ble court of Law.

rRemarks:

1) M/s, Brundavan Laboratorles (P) Ltd., Yellagiri {V), Chautuppal (M), Yadadri

Integrated Regional Offic

run Kathula
Director/Scientist 'F' (C)

e,

\ Ministry of Environment Forest and Climate Change

ycerabad. lelangana-500 004 s

o

Bha\.'arTaé;iri Distyict and ?ng aged i manufacturing af Bulk Drugs B Intermed|ates.



2] The industry has obtalned CFQ {phags:] expansicn) fram the Board vide order db-
2605 2018 and valid up Lo 31.12.2019.

3} During inspectlon, the industry was in aperation.

4} The industry bas provided ZLD system consisting of callection cum neu_traiizati{;nn

’ tank, settling tank, fliter press, settling tank2, Stripper, MEE {40 ¥LD), ATFD &
Bictogical ETP: aeration tank-1 (€0 KL}, asration tank-2 (GO KL) followed by RO
system. The HTDS effluents are treated in MEE systern and the MEE & ATFD
candensate is sent o Glological ETP for treatment, The treated coffluents are
praocessed through RO plant. BEO parmeate is reused For utilities and the RO rejec'_cs
are sent to MEE, During Inspection MEE plant, 8iclogical ETPF and RO are in
operatian.

5) The industry has provided digital flew meters for HTDS, LTDS effluent collection
ling, MEE foed, RO permeate and mechanical flaw meters at MEE condensate, RO
Feed.

€) The industry has provided the IP camera along with digital flow meters at HTDS and
LTDS effluents callection line, PO permeate and connected ta the Board server,

7) Thé ndustry has provided the storm water dralns partially.

B) The industry has provided the shed gver MEE plant and Filter press. The industry
has pravided the hoods with extrachion systern to efflusnts neutralization tank and
same was connacted to single stage scrubber followed by Activated carben filters to
avoid cdaur problem,

3) The industry i¢ having coal fired boilers of capacity 5 TPH provided with Bag filter
followed by cyclone dust collector and 2 TPH boiler provided with cyclane dust

s collectors as APCE. The separate chimneys of height 30 mtrs. The industry is having {
2 ] o
DG sets of capacity 250 KVA & 125 KVA, e o \{.Qa{ o3 q\r\f‘l
10} The Industey has not provided any APCE for 0.9 TPH boiler. - ' i« ;%ﬁ;hﬂ
11} The Industry has provided 2 stage scrubbers (1 Mos) provided with PH mater at
production blocks to ¢ontrol odour problem,
12} The industry has installed new dry vacuum pump (1 No), But the industry has not
rermoved the water jet type vacuum pumps (2 Mas). ] 3
13) Odour was obsarved near ETP area, Q_ﬁt\"‘:"- T
14)The industry has installed online VOC analyzer near security gate, but not ) {‘iﬁ’
connectad to TSPCB wehsite. ! v ’
15) As per the production records malntained by the industry for the last 7 manths
period of April201% te October'2019, the industry has manufactured 8 Consented
products with a production of 191.25 Kg/day {avq) as against cansented 733,31
Ka/day,
.- 16} As per the records of the Industry, the water consumption during lasl ? manths

period of AprlI2019 to October'2019, the water consumphion |s 27.47 KLD (avg.} as
against consented 59.2 KLD, effluents generation is 5,58 KLD (avg) apainst the
cansented - 28.5 KLD.

17} Durlng the last 7 months perod of April'2019 o Octaber2019, the industry has
disposed inorganic salls /MEE salts/ETP sludge to TSDF / GEPIL -396.% Kg/day
(avg) as against 1700 Kg/day and Organic waste to M/s. Dalmia cement & JSW
cement for co-processing 583,23 Ko/day {avg) as agalnct 1432 Kg/day. Presently
the industry has stored MEE calts - 13 tons and organic waste ~ 12 Lans in the
premlises n 3 separate shed with dyke walls and collaction pit,

16. WHEREAS, vide reference 16" cited, a Whats App complaint alang with video ./
chowing coloured water pumping from bare well raceived on 01.01.2020, \g} ! -

.l w et RNy

17. WHERAS, vide reference 17" ¢lted, as per the instructions of Board office, the RO, L
Malgonda officials inspectad the sald Borewell and its surrcundings on 02.01.2020

and submitted preliminary report on 03.01,2020 and made fallowing abservations
during the ingpection:

1. M/s. Brundavan Laboratories (P) Ltd., Yellagiri (V). Choutuppal (M), Yadaarl
Bhavanagir] District is manufacturing Bulk Drugs & Intermed|ates.

2. The Board issued CFQ & HWA ta the Industry on 26.05,2018 with validity period
uptd 31.12.2019 for manufacturing Following products:

Tarun Kathula

Pirector/Scientist 'F' (C)

¢ i
Intégrated Regional Office.
\ Ministry of Environment Forest and Climate Cha 1ge
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permitted capacity)

S. MNa tame of the Product Quantity {Kg/Day)
1 Lansnprazale 33.3%
2 Levetiracetam B3.3%2
3 Lesartan Patassium B83.33
4 Glanzapine 8.33
5 Fioglitazone Hydrochloride 166.66
& Pregabalin 33.33
7 Quetiaplne Hemifumarate 100

__ 8 Valsartan o B3.33

< Tarbutaling Sulfate 8.33

1D 3,5-Dibenzyloxvacetaphenone 66.67

11 Carvedilol Phosphate 66.67
Total  quantities (25.6% of total CFE | 733.31

3. Permitted water consumption:

S. Mo, _ ' Purpose - Quantity (KLD}

1 " Process 15.4

2 Washings (reactor, centainers, floor, etc) 2

3 Boiler feed makewp {20% makeup; 16

4 Cnoling tower make up o

5 DM regeneratlan 1

& Scrubher 1

7 | QL and R&D n.g

& Domestic 4

% | Gardrealng i

Total: 58.2 KLD

. Permitted effluent generation and disposal

Qudet | Qutiet description Max  daily | Pownt of dlsposal
Mo discharge
LKLY
1 HTDS Effluents: 21.6 KLD * Shall ke stripped off for
arganics recovery.

Process - 16,6 KD + . Stripper condensate 10
wachlngs {reactor, distillate for separation of
cantainers, floar, etc)- arganle campaunds fallowed
2 KLD ¥ OM by disposal ta cement plants |
regeneration - 1 KLD + for co-processing & distilled |
Scrubber -1 KLD + Q.C. effluente shall be sent to
and R&D - 1 KLD Biolcgical ETP.

- Stripped effluents for forced
evaporation in MEE fallowed
by ATFD.

- Condensate from, MEE &
ATFR shall be routed to
Biglegical ETP & RO system.

- ATFD salts ko TSDF.

2 LTGS Effluents; 6.9 KLD Treated effluent fram
Biclegical ETP  shall  be
Boiler Blow down - 2 filtered in the RO Plant,
KLD + Copaling tower RO Permeate water ta
bleed off - 2 KLD + Boiler / Cooling ftower
Domestic {Septic tank makaup
aver flaw) - 2.9 KLD RO rejects to MEE & ATFD.
TATAL 285 KL | ]
Tarun Kathyla
Drre::or/Scr‘entrst = \
Integrated R (C)
Ministry of Environm €gional Office.
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&ir pollutien sources and contrel equipiment

Chimney | Description of Chimney &ir pollution contrel equipment
Mo,
1 attachad to S TPH Coal Fired Boilar Mechanical dust collectar
fallwwed by Cyclane separator
2 Attached to 2 TPR Coal Fired Bailer Cyclone separalor
3 Attached ta 09 TPH Coal Fired -
Boiler
4 Attached to Process VYents Scrubber
5 Attached ro DG Sets 1x250 KVA & ACOUSHIC enclosures

1x125 KWa

6. Permitted hazardous wastes generation & disposal.

¥ Hazardous waske with dispesal aption

S.Mo | Type of waste Quartity | Method of Disposal
1 Organic resldue 1.26 TP | Authorized cement plants for ca-
.. processing ! M/5. GEIPL
2 Spent Carbon D122TPD  Infrastructure Put. Lid,
= T Rangareddy  Dist. /  TSDF,
¥ f Cundiget, Medchal District.
Bottomn Residue 095 TR - ° “
4 Inorganic B Shall be sent to TSDF Dundigal far
Evaporation  salt 152 TPD land fithng
{Process)
5 Evaporation salt
from other
sections [non- 4.08°TRD
process)
4] ETP Sludge D.ATPL
7 Spent Selvents 9.5 KLD The industry shall provide Salvent
. Fecavery Plant within the plant
8 Spent Mixed | 1.3 KLD premises in case of utilization of
Solvents Multiple Solvents/ for racovery of
Mixed Solvents / Spent Solvents,
which canngt be distilled by Simple

Dlstitlzatian, Solvents shall be
recovered to the maximum sxtent
possible and shall be reused. Tha
Spent/Mixed Salvents, which cannot
be reused in the plant, shall be
disposed to  the End Users/
Autherized Cement manufacturng
units for Co-processing / TEDF,
Dundigal, Medchal Dist. The industry
shall not dispose Spent Solvents /
Mixed Spent Sclvents te the traders/
recyclers, i

¥

Hazardous wastes with recycling option

S{') Type of waste Quantity Method aof Disposzal

1 | Detoxified Container [130 Shall be disposed teo
and Container Liners (Ma's/month) putside parties after
HOPE Carbays 120 {Nog camplete detoxification.

month) ]

Fiber Drems 120 (Nos/manth)
PP Bags 130 (Ky/month)

2 | waste oils & Grease 0.39 Kl/year Shall ke sent to TSPCB

Aduthorized agencies far
reprocessing /o recycling.

Arany

Director/Scientist 'F' (C)

Tarun Kathula

Integrated Regional Office,

Ministry of Environment Forest and Climate Change

avan, Hyderabad, Telangana-500 004
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7. The analysls resulte are ag follows:

Sample code  Sample details [/ collection point
1038 HTRS Effiuent sample collectad from above ground Ievel callection tank. |
SR ; Result
Parametars Unit " 1038
9 ar 2c0 :
pH at 25°C - 4.05
Total Suspended Salids __mgiL 1,250
Total Dissalved Soligs {TOS) mafl 94,676
Chemical Oxygen Demand mag/L 1,435,000

Sample Code: 1038

S. No Compounds Identified
g Tolusne
2 Z2-Fyrrolidinone, 1-methy| .
3 Formamide, N, N-dimethy!
4 Dirmnethy| sulfoxide _
5 2-Frapanol, 1, 3-dichloro L
& | Dirnethyl sulfene
7 Anlline .
3 Phenol
9 Pyrazing, tetramethyl
10 Phenal,_Z-mathaxy
11 a- Chloroamlme
12 Pyridlne, 2- -‘neth*,-l -5-{1-methyl amm
13 2, 3-Butanedlane, dioxime
14 i 4-ripendia- L-yl-oxazalidin-2-one
15 3-{Phenyliydrazong)-2-butangne
16 Barzidens
17 Coumarin-3-carbonitrile, &-methyl

Sdmp!u q,ude Sample del2ils ! Lullectlun paink

1039 LTDS Effluent sample callected from above gmund leval collection tank.
Paramsaters Unit Rasult - 1039

pH at 25°C S O, . 2:29

Total Suspended Solids ma/L 476

Total Dissolved Solids (TDS) . mg/ll : 15,003

Chernical Qxygen Demand mg/L 4 320

’ \ Director/Scientist 'F' (C) # _;_\ ;
\ W/Vf/ L |ﬂtf§_grated Reglondl Office, , U &
Sﬂ ”_':"wrﬂ'ﬁ"ef rorest and Ciimate Change \-._,..«f"
{ Aranva E _ g |

Sample Code: 1035

5. Nag . _ Compounds Identified

Aniline

Pyrazing, tetramethyl

p-Chloroaniling
N-Ethyl-3-methoxy-4-methylphenol

Ethanpne, Z2-{4-dimethylaminephenyl)

| Methyl 2-hydroxy-4-methylbenzoate

RS Lanll 4 I SR ERY [ Lo

Coumarin-3-carbonitrile, &-methyl

B. Comparative statement of effluent and hazardous waste generation during the
period frem 01.01.201% to 31.02.201%:

Esumated HTDS Estimated Tatal wagte . TDS in Estimated Salr
nuanticy of waste | guantity of water : pffluents as | quantity of | dispased
water generatian salts generated per PCE salts (as per
ag par EMP([LLs) generated o5 per the analysis generated manifest)

as por EMP | meter repart {as per ( Kgs)

[ Kgs) readings (ma/l calculatiar)

(Lts) {Kgs)
q 3

26,85 354 Tarun }I{ ?fiid 31,04,703 o4,676 2.93,..40:3‘ 1,13;115

Ya Bhavan. Hyderabad Telznn n
. nyderapad, lela Q3 a-500 004
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Pemarks:

L&

19.

e

¢ The industry has manufactured the fallowing 7 consented praducts with the total
production quantity of  $9,556 Kgs from 3an,2019 to Dec,201%  against
2638991.6 Kgs of consented quantity per year
l. 2,5-Dibenzylokyacetophensna-3,285 Koe
il. Terbutaling Sulfate -1,049 Kgs
iii. Carvedlel Phosphate - 18,054 Kas

iv. Lansoprazole - 3,359 Kos AN i

ripin ] g o
v. Pioglitazone Hydro Chlarde-20,345 Kge L e
vi. Qutiapine Hemifumarate-12,845 Kgs o

vil, QOlanzapine -1% Kgs

» A3 per material balance calculations, the HTDS effluents generation shall be \,{;‘
2688.334 KL, but as per the records, the generation is 3104,703 KL during the |)!
period from Jan 2019 to Dec, 2019, Bniie  oiplasn o & Beitiin

= The MEE salts generation as per EMP shall be 161.705 Tons, but, the industry !/{ ‘]
generated salts of 113.115 Tons during the year 2019, Thus, there is less ! g4
generation of salts of 31.59 Tons {30%), e

* On site storage of HW: At the time of inspection the salts of 30 tons is stored 1n
the premises.

From the zbove, an inforence may be drawn that the industry is operating ZtD and |
salts generated are being dispased to TSDF, However, as HTDS effluents and <alt \-;” l:},
gencratlen are exceeding when compared with the material balance submitted in :

the EMP. £ T Thwnill, & LAl e '.u;%n:.\m "

WHEREAS, vide reference 18™ oted, complaint dt,23.01.2020 against an M/s.Hazelo

Lab Pvt. Ltd., & M/s. Brundavan Laboratories (F) Ltd,, received from B. Kictalah & (1
Villagers of Anthamagudern, Pachampally (M) regarding odour NUISaNCE, (@ \u-yx he fra 45 ey
Sy G %
WHEREAS, vide reference 19™ cited, you were glven an oppnkﬁnﬁ-\kl‘a‘}" hBaring e '{’“ﬂ
before the Task Force Committee of the Board en 07,02,2020. y N

The industry representative and complainants attended the megtin o.

The Committee noted that the Board received a video through Whatsapp shewing
coloured water pumping from bare well In Dothlgudem area on 01.01,2020. Further,
the Committes noted that the Board officials have ihspected 2 Bulk drug industries
including Mfs. Brundavan Labaratories (P) Ltd., and its curroundings in Dothigudem
area on 02.01.2020 and collected effluent samples from individual ndustry(s) & the
bore well sample in agricultural land of rl Kandi Mohan Reddy, S/c. Buchtu Reday,
Sy.N0.243, 244 of Dothigudem (V), Pochampally (M), Yadadri Bhuvanagiri Diskrict,
which is located near bulk drug industries area of Dothlgudem village. The
Cammittee noted that the as per the flhger print analysis results, chemlcal
compounds present in this Industry effluent samples are not found v Hhe hore wezll
sample.

wd

e

Tha compiainants informed that the industries located in the Dothigudem area
discharging the cffluents autslde their premises, therehy causing graund water
contamination. The bore water has become unfit drinking and even the crops are
getting damage. The complalnants requested that strict action may be taken agalnst
the industrias {or causing pallution,

The bore well owner informed that video showing coloured water from the bore well
was taken from his agricultural land by the local villagers and not by hirm withaut his
notice. Presently, the borewell is nat in use. However, he informed that they are
suffering with severe air pollution in the night times and also crop yield reduced due
te poliution problems caused by the bulk drug industries in that area.

It was brought to the notice of the committee that durlng the inspection of the Board
officials, the black calared water as shown in the video was not ehserved. The Board
officials have taken a video showlng the borewell water cotourless and collected the
sample for analysls. The results of the borewell sample shows presence af chemicals
indicating contamination.

‘Tarun Kathyla
Drf'ector/Sciem{st 'F'(C)
- Integrated Regional Office
Ministry cfEm-_w.rc'ms-nfFafesfa““ & :

Alanya Bhavan Hy
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The imdustry representatives attended the mesung and informead that they are taking
necessary air and water pollution centrol measuras time to bime and would be further
improved ag per the directions of the Beard.

The Committee nated that the industry has provided storm water draing partally e
conhected VOC analyser to TSPCR website, odour was observed near ETP area, not
provided any APCE for 0.9 TPH bailer, _,f,_ e al,c . li' Y

The Committes also noted Fhat the industry has manufactured 7 consented products
during the last ene year and the calulations dere by the Board accordingly
camparing the actual effiuent and MEE sslts generation & disposal by the industry
with the quantities reperted in the Environmertsl Management Plan {EMP). It is
naled that the effluent generation has to be 2688.3%4 KU as per EMP, but the actual
effiuent generation is 2104.703 KL. Further MEE salts generation has to be 161.705
Tons as per EMP, but, the actual salt generation and digpesal is 113,115 Tons. The
Committee noted that there is deviation in the generation of effluents and generation
& disposal of MEE salts.

after detailed discussion, the Committee recommended to forfeit Bank Guarantee of
£5.4 |akhs, Further, the Committee recommended Lo issue extension of tempaorary
revocation of closure orders for a perlad of 2 months with certain directions to
comply with.

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue Extenslan of Temporary Revocation of Closure Order to your
industry for a period of Three Months with the fallowing directions to
comply and further recommended to forfeit BG of Rs.4.0 Lakhs and shall
provide fresh BG af Rs.4.0 Lakhs:

1. The industry shall not operate without valid Consent of the Board,

2. The industry shall comply with CFOSHWA conditions and Board dlrections issued
by the Board scrupulously.

3, The industry shall not manufacture any new products / un-cansented products
without CFE & CFQ of the Beard,

4. The industry shall restrict the quantities of production, products, water
consumptions including the recycled water, waste water generation B disposal,
hazardouc waste generation & disposal etc., within the permitted quantities as
meatianed in the CFO&HWS order and shall malntaln the records separately.

5. The wndustey shall provide and cperate digital flow meters for recarding waste
wates generation at inlet of various effluent streams of HTDS & LTDS, wviz.
Stripper / MEE feed; condensate of MEE & ATED; stcam fow to Stripper, MEE &
ATFD: RO feed; RO Permeate & RO rejects,

&. The industry shall ensure continuous aperation of the ZLD system and air
pollution control system.

7. The industry shall provide separate energy meter far the pollution conbrel
systems and maintain the records of the same.

8. The industry shall concrete the entire aren and provide separate storm water
dralns te avord contammation of rain water.,

3, The industry should not cause any ¢dour nulsance to the surrounding
environiment.

10.The industry shall submit afresh Bank Guarantee of Rs.4 lakhs and extend the
validity of Bank Guarantes submitted to the Beard from time o time before
expiry, tlll further orders of the Beard.

WHEREAS, the TSSPDC,, Ltd., has been directed to extend the power supply to your
industry for a peried of Three Manths from the date of this order.

22, WHEREAS, these directions &re tssued under S2¢.23 (&) of Water (Prevention and

e

Centrol of Pallutian) Amendment Act, 1988 and sectich 31(A} of the Alr {Prevention
and Contfdl BE g ltiphh Amendment act, 1987,
Director/Scientist 'F' (C)
Integrated Regional Office,
Ministry of Environment Forest and Climate Ghar
Aranya Bhavan, Hyderabad. Te :'""a-iC#g



23 WHEREAS, vou are hershy directed to note that, should you misuse these arders to
operate the unit violating any of the conditions mentioned above , your unit will be
closed under section 33{A) of the Water (Frevention and Corntrol of Paollution)
Amendment Act, 1988 and section 31(A) of the Air {Prevention and Control of
Pellution) Amendment act, 1987 and you will also be liabie for prosecution in the
court of Metropolitan Magistrate or Judicial Magistrate of the first class under section
41{21af the Water {Prevention and Contro! of Poliution) Amendment Act, 1988 and
under section 37(1) of the Air (Pravention and Cortrol of Paliution) Amendment Act,
1987 the punishment for which includes imprisanment for a term which shall not be
less than are year six menths and which may be extended to six years with fine,

Sd/~-
MEMBER SECRETARY

To

M/s. Brundavan Laboratories (P) Ltd.,
Yellagiri {V}, Choutuppal (M),

Yadadri Bhuvnagiri District.

// T.C.F.B.O //

P F AN -
Senior Enviforimental Engineer (FAC)
A (UH-V)

Tarun Kathula
.Director/Scientist 'F' (C)
Integrated Regional Office,
Ministry of Environment Forest and Ciimate Change
Aranya Bhavan, Hyderabad, Telangana-500 00}71
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= TELANGANA STATE POLLUTION CONTROL BOARD

Pargaverana Zhavar, A-F11 Irctustrial Estate, Sanathnngaer, Hyduralad-SG0 DI1H
Fhones - B40-23887500 Fax: 050 - 23887519

BY REGD. POST WITH ACK, QUE
Qreer No, NLG-54/TSPCE/UH-V/TF/2017 D£:10,10,2020

Syl ¢ TsFCE - M/s. Brundavan Laboratories {P) Ltd., Yellagic (V).
Choutuppal (M), Yadadri Bhavangiri Districk - Wates {Fravennon
and Contoot ef Peletion) dmendmant Act, 19BE - Air iPrevention asd
Corzral of Poliution] Ammendeent Act, 1887 - Extenston of Temporary
Bevocatien of Clesure Order for 8 peroc of Six Moenths - Ouders
Issugd - Reg.

Ref @ 3. CFO Orger N, TEPCE/RCEMNLGICFD & MWMIHD/201E-B5%4,
£1.26.05.2016.
2. (iasure Urghe Mo NLG-NLG- 59 TSPCB/UHAIITFAE0L 77687,
dt.01.07.2019
3. Imdushry fled WP e, 14128 o 2019 wde dLDB .07 2015 in the Hon'ble
High Court fzr the State of Telangana, Hyderabad.
. don'ble High Coert 2:8er aL.12.02.2018,
e %, Temporars Resgcation of Clos Groor Mo WNLG-SA4/TEPCEY
JTFARDY2017-1227, 1.26.08.28149 for a pericd Thiee Months.,
B, apditicnal Diyections Orde N3 Ha WLG -B4/TSRCE, -
WTEHO/ID17-265%, 46,11.36.2019 ia connedtica with payment of
Crop damage compensatics,
7. Extension o Temporary Bevocaticr of Closure Crder Mg KLG-
BAITSRCRITF /MO 2017-2488, gt 2502 2020 for o penod Three
Manths.
Industsy's sepresentation o, 1105, 2020 for permanent revacation gf
glasure sroders,

a2

G, Irspected fy the Board officals on 1805 2020,

10, CRO&RWA Orger (Renpwal No 200822216344, £1.29.06. 3020 with 3
yaiidity upto 21.12 2323,

11, Hearing held o= 03.10,2010

% ¥ % 2 &

i. WHEREAS, you are operating the industry Socates at Yelagn {¥), Choutuppast (M,
Yadadri Bhavangsi Ontrict and engaged = mancfactunng of Butk Drugs &
Insmrmediatas.

2. WHEREAS, vide referenice 1% cited, the Board issued CFO (phase-] expansen) 13 the
ingustry wide cogar db: 26.85%.2018 and 880 upto 31.12.2019. Tne Board stued
CFO&HWA (Renewveat} order d0.29.06.2020 with & validity penod upto 31,12 2022 wide
seference 10 dted.

- 3, WHEREAS, vige reference 27¢ ¢ited, the Board issueg Closure Droders to the ndusiry
far operating the indystry sgainst Stop Frodecton Orders issusd on 22 .05 3019 w the
ingustry oy the Bossd,

4. WHEREAS, vide reference 37 clied, the industiy nas fsad W2 No. 14128 of 2015 vide
ot.08,07.201% in the Hon'ble Hgh Court for the State of Telangana, Hyderabal Jainst
the Board Stop Productian Orders dt.22.06,2019 & closere orders Sated 0107 2015,
WHEREAS, vide seference 47 cited, 1he issye carme up for bearing Tetore Hon'bile Hign
Court on 17,07, 2018 aad dispocas the cade with the following order :

wn

Trasremmessesens [A wigw 0F above fefts and Orcumstances, b Drder o osnabie o
petitioaar & comply with the condRions i para 11 of the pracéediags daled
22.08.2018, the impugned order dated 81.07. 2218 i5 required (D Se suspendad and
soooveingly,  sugpengsd,  Meanwinle, (he respondent Bosed c@n wnsoect he
patitigner's grepvess gnd # 0 is found (hat the pehiboners induslny Compied wilk
the conaditions menticned it pava 1§ oof the proceedings dated 22,08 20158 the
resoondent Soard may sfer being salisfied with the comaiiance of the condits

Ui thae dosare order Satep §1. 022018

Fost aligr tng weexs,”

Tarun Kathula
Director/Scientist 'F’ (C)
Integrated Regional folce,
(ﬂ\' inistry of Environment Forest and Climate Changz
Aranya Bhavan, Hyderabad Telangana-500 004
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WHEREAS, 1. rafecsnce 5™ oited the Soard isues Tamporary Revgearion or Clasure
STERCTOT 8 peringd g ¥ TULN with in Tasa Force
Forrm F ot z & ;

iearz-11 and LR S 072019 1 FAUCH 6 Cinsurs grgar

SRETIANIGE g,

Y WHEREAS, Ve reference g e, the Baand D revivved e Mme Ty Forrs
COmiiites MEEUNG hald oy 22.09.2050 and issusa Agag N NG £y
TUsETy to pay Crop Demizge LompRasation of RS.87 333/ for e afartes farmpr,
through Sigerer Coliector

B WHEREAS. the indistry aas TEVIenRE i e Task Force Committae mesr g Peld an

U7 022026 Sonection w fdustry’y TepTeseatation dr.zo g LY, Whase fap
carmolang HING Wity vidac EhOWing foinursy PR pumping froae bprp w‘c-.ll TeCervigg!
S OLDE 3620 sng & Semplant 8t23.01 2020 PN M5 Hozeig Lak vl Led, &
M5, Brundavan Lebaratenes S eceved from & “itaan G Yillsgors of
Arthameudeen, PoChzmaatly My fegprding  sdaur TUEINCE.  AS  par tha
ELOTIendations of the Lanmites, tha Borrd msuag Extaniior of Yerpsran
MeYOTAbgN of closyre stder vega GL25.02,2020 far » gy of three mInths vigs
eletence I ey

5. WHEREAS, .- referance g cited, tha ENJUsTy subrnitres FEEESHMALn ta rhe
Board an 11,05 L0210 ERLESNNG fo issue for Pertrangsy Revuceton of cosurs oroers,

10 WHER_EAS,- VIOE reférance ot cited, the Bogeg Ot gie HISPETied mria Hdustry an
IBG5.2020 arg on Vimiwanatham, o of the ndustey was PIRREAY 80 accomipan gy
duriag inspestion, The detaiz are s Fafows:

* Complisnce on the conditions stipulated In the revocation of closure
orders dt. 25.02,2020 sre as follows:

Slj Direction WM_*_QT— T B i — 1
P
j § Conzent of the Boarg, | iLhage-] EERAoA) g the
i i Board vide seder dp. 26.05.2417 |
;8N vald up o 31.12.20:0,
% Bu ‘&&emua‘;t;y. b ipgie Wy Has i
/ : ?ngjec m-__ fenewal theough Ts.
e RE T e L APAES o0 035 3 ;
2 E The Industry  ohar LY with  CEORHWE - Submittes
| $LSNEAORE and Bo e glrections issueg by the Bourg g
| BCruz

Pres ; £
1 The indysiry ohan n=t o operate withoul wai [ The iadustry mas antairay
§

i ) qaagg_g_ )
1 % The nductry gkl M Manuafectyre any aew ; Compiiea i
! [ poracts / un-consented producrs mithoyt CFE & ! ;
‘;_M_ L CF0 5 the Boary, | :
e AR i, ;m--———-————.___.—-—--——--'-——-gm.— ._,_.u.__m____ mmmmm 5
. 4 [ The MOUStrY  shall rogtrer e guantities or{'{"s-mg;hurﬁ

i prodegtion, products,  pater Lonsumations
g (ChING e recyrieg AL, wEste  wnbter |
i fgenerstion & disposal, harardogs waste generation |

| | & disposat ete., within the permitted ouantities es |
ﬁ i feentinned in the CFOEMGA  prder and  zhall i 3
Lrneintain the records FEparaiely, ! i

G —— 'vw—«-_;'ug—.—- e - | o—— et o . e ——w-uu——-m‘l—-ﬂnm‘ni——u&-—-— e——
5 ET 52 induslry chan Pravide and operate igital fime ] Providad gigna: Fiom mEters for |

| Mmeters for reCOrding waste mgter geEngration A [ HTDS, LTDg #ffuent colmegion
nlet of various effluent streams of HTOS & LT8g, | fing, fogE feed, KO permeste ang |

.%
i_

% | ¥, Stripper ¢ NMEE fapq: oneansale of MEE & | mechanical flom mesere for MEE |
: ATFD: steam figw 1o Slrpper, MEE & ATFD: RO | candeecste #nd BT Famg,

— |feed; RO Pecmeste & RO fejects. | e RO
1 TE Cantirgous operation of | Durirg the in SpEion ZLU system

& l The industry chap (2

: !WELMEmﬁmLz&JmﬁLJmM% A7 0 aperstion.

? Tre industy shaif brovide tangrace EASIDY Mister | The ndustry  bae arovided |

;for tha podiution wntre! systems and maintain the | zepargee ERETRY meter for 7LD i

____i__&_w_dg_ar the same, | Fiemtacn, ' '
&

-..mia...--—-

Sy

i | The industry snall concrete The entire acea and ?HE“?QBFEF?F.&E—;::E&?F
i | FTEVI0R separate sigem wator araing to avoig FELRN SUXNS PArtiEiy. The ingus
i | Comtamination of rain water. | has  provider  fiper fLrs
i i | rainwater  coltecton tank
| [EEREClY - 3R M g wpass

Tarun Kathula

Director/Scientist 'F* (C)
Integrated Regional Office.

Ministry of Enviranment Forest and Climate Change
‘ Aranya Bnavan, Hyderabad, Telangana-500 004
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{ Toe indust-y sl
Lo tma surrounding

L cause sty odour rassance |
gipsircnmenst, i

&2 b avoid odour
sty
Wit extraction E,x'
!‘i‘.—‘.ﬁ‘.réf'

has prgv

¢ The sndustey shal! submit afresk Bank Guarantee of ]

i

Comg

305.2028.

;- &d

+ Comphlance of the industry on CFO schedule - B conditions for LFO renawal:
CFO Order No. TSPCB/RCP/NLG/CFOQ & HWMIHO!ROIB 854, ¢1.26.05.2018-

3

Mo,

cAs.4 cakhs and eriEnc e vabdiy of Bank | Tme rdutiry bas submistes & frooy
Guezatae submittes to the Board from bme to | BG of Bed L wth 35
i vime before eapery, UE Turther ooders of the Seard, | RNe 1634000013 ¢

i 0£.13.65.2020  wahid  up to

Condinon

1

(The incustry shal fake steps (0 recuca walef
:er’uummiaﬂ o the mzem. ;34%‘49%&}1!: ans &:msurr,.!. 4y ]

!’um_c#

ridess i
Porabivygs (resthor, pontabe s foce i) : 2
Soder teld Takau 1 20% magu) i1k
CoHang fowsr  maka up §
Cr regenesatun
Siruliber
L0 s RRD

Dumesla; IR S
Carrgertasig

s::os:-»a}?‘u-u\\-r\-uff-

Iotal } g

3 "ﬁ, i

Coonplisnce

ingystre,
months

guring
prerad
Peoventer 2019
aorl'2028, the
corsumpiion i 28,75 LD
favg.) &5 sgainst consested
L wLid eflieng
geaeralion = UULE

last 6

- 2B.5 KiD.

P O |
per the recprds of the

o
o
water |

KiD |
Plavg) agpinst the consentasd |

(]

; af the orascrbad smits menrangd

I T T

Tere emissens shell not cortain tons ribiaents 0 oxcess
telow

Emiisins

St m:a':s

: l i; ’h}fhnﬂj
3 HO Zcid vapo: & st 3% e im)

Chirmrey Mo Rocamuter

(6.8 #®.53r  (EL
Environmsent (Fratection | Amendment Bules, 2003
ander  the
Enviranmeant (Protectisn) Secons Amercment Hiles,
2008, [ case of 005 sels of capacty more than 830

The Industry shall corply wieh emméim Trmees for 0G
sets gf capaCity up to BOD
dated  01.97.2003

under

ang G 5.R.44B(E), oated 12.07.2004

KW shall comply with erission hmss as per the
Rotificaton G.5.N.487 (), dated 09.07, 2002 &t serial
no.5E, under the Epvirpament {Pratectioe) Act, 1986

| less than 2.5

KV g5 per the Notification -
the

Lomaied

The ingustry shall comply with amsient air qualicy
stangasds of PMIG{Farticuiale MaTler sife jmos than
LOurrsy - 100 g/ md; PMES(2articuiate Matter size
aml =& agd Mm3; S0 - 80 s/ M3 NOx
- BT ug/m3, KH3 - 400 w/m3 autside e factary

| premizas at the perphery of the ingcustry,
| Standarcs for other parametess 3¢ mentioned in the

| Hatienal
| Kotfizaten

| Holse Levels: Day timse (8 AM ¢

Amdzenl  &r Quality  Szandarcs

o B-Z9018/20/90/RCT-1,

ceca
dased
18112008

SO PM) - 75 0B (A

ih:;‘tnma( DPM!A&AH;-?Q@"B (A

| The mdustry shell manufacturs oniy the consented
?‘“5»&*'4

s

per  the

;ra‘:!t.-rhc,-?:_?

fecords maintaned by the |

Tarun Kathula

Director/Scientist 'F' (C)
Integrated Regional Office,

linistry of Environment Forest and Ciimate Change

ranya Bhavan, Hyderabad. Telangana-500 004
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se the capacty ':s_e?r,-m the §

i pEr

i o]

e capecite, w

abtalning CFE 8 CEQ of the ©

BDF"ﬁf %
i 75 vith a3 prodo
23 EBoidsy {svg) Bt
cosdentad 733,21}
7| The indusiny shal sagregate the TGS - i
eflumnts industry
the 1x? KL
levsl FRFRP
and  ahove  gitund  leesl :
C13Xs of capacTy 1xd0 KL
§ I3 KLt starage of HTDS |
ietiyents and 13 KL NDOE |
tenk for storage of LTDs
) - £fflupnis, )
3 | The industry shas regulstly operate the exighing © During Insoection MEE plary,
! Effiuent treatment system e, Stripper, Multizie Effact Bigingical ETR and RO are |
Evanaratir (MEE, ATFD, Bislogica! ETP, BO plast far | oosratian, i
traatreent of HTDS & LTOS effuents. o
9 | The ndustry can send RTDE effwants to CETD for 3 0 s o
sencd of maximum 15 days In & calendar vear .8
durng mantenance ) bresk down of Higk TS
frestivent systemn end sha maintain ecoods,
10| The mguttry can send LT0S effiuents 1o CETE for & -
seraxt of maximumm 1% 233 in 2 calendar year el
 during meamtenance | broac gown of RO syYoiem snd
L shall rairtan records. i N
11| The industry shousd nef discharge any afficents on inspoction g
_lend Within or aulside e pant promises. _dischargos were onservad,
12 | The industiy aball Zoerate mater meters for recoiding | Provaded  mechanical | fog |
CALROITY -SSR ABler consumption VIS, Pricoss, Sider | maters g2 pratess anc Boales |
feed, Copling tower makeur, Domestie ete, Gapd
L3 | The industry skail gperste ogita Flom meters for Frovided digitsl Sow metars |
TELSTEING waste waler generation ot inlet of verious | for HTDS, LTDS efient |
; effiuent streams of HTDS & LTDS, viz,, Strippes’ SMEE | coliertion firs, MEE foed, 8D |
feed; MEE condensate; steam flow to Strigpes, MEE & | cermeats sn8  mechanics |
ATFD; inlet & outiel of Blologicas E¥F; 80 fosd: 80 | How  msters st MEE |
Formeate B AD teject, ) condensate and RO Faeg. |
14 The industry snall dperste online VOL aAsiyzers bor | Tre industry has nstabied
mgnitasing of VOCs, anine VOO analzor negs
CTecunty gate &ng SaMe was |
i conreced to TSO0H wehsite, |
15 - Theindustry shall operate Multi-stags Scruboers in the | The irgustry has provided 2 |
piant for cantrol of prosEss emissIons, 54 as to aveid stage  sorubbers (1 K
SOTUr nuisance, martais the records ang furmizh the | gravides  with  online £H
dats to EE. RC, Nagandg, | meter Lo contts of process
1% | The industry shall operate grline g meters fpr e | emissons,
i Pralti-stage scrubbers and maintse the iog books, The industry has provigag
i [noods with axtrgction
| Systenm 3 efluents |
P meutrslizatios tank aag
EEE'T'IB waid ronmadles o
Sainghe ERbTet SCrghber
followed by Actvates casbon
madia W sveid odotr |
i ) protiem. H
17 The industiy shall provide sEparate energy rieker for - The industry has provdeg
the pallution gontral systermns and  maintain I | zepa-ale prergy meter for
F resoeds, Zil mystan,
18 [The indusiry shall siore ai the chefucal containing | The industry Has sto
- drams ang residue drams e cssed shad, Sdrems i the shedg pr
L Lith ek walis, ok
Tarun Kathula
Director/Scientist 'F' (C)

Integrated Regional Office,
“inistry of Environment Forest and Climate Change
“ranya Bhavan, Hyderabad, Telangana-500 004.
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| 19 [The industry shal use vent condensers for 51
i stofege  tanks, storeg  highl Giatie
Pwhergver required. Thn lustry  shal
anergte htrogen sketing  svezam, weerovar soivert 5
E reguired, with requeed pressure for the Sojventy ¢
CrsrvicaliSraduct el storage tanks te aveid vanours |
: Eslamng InEo He aunosphnre 10 svoid ndn #REce |
[ inthe surroundings _ S o
70 The MOUSITY $9ai cperate 19 carmers mith PAN TILT | Provides 1B RS alorg
Ioem, Sx ozt phove fugsl fength, with mght visign iﬁ;f,:: digital flow meters At
; fapatshty, along with fine meters sro totatygy g MTHE, LYDS :':rﬂvé;'e_l*
HTDS & LTDS5, with connection of e same w the . caliacten line & RO |
i website of C2CR & Tsprp. D permeste ans Lunnhessd tha
i i ) . ,5eme 1o TS30E website
[ 1 [The industry shall provide Sowent Recovery Plant | The ngusiry % not Fawing
: witrici the plant prerises i cese of utifization of § seivant  recovery oo uTmr.
Multigte Solvants: for recovery of Miges Solvents ¢ The spent gatverts ara !
! | Spent Sglvants, which ca~nat be tistifled v Simpls  cecovereg Ty Simpa ;
[Bistilstiorn, Saleerts shell be receveres to the | distllaticn ang cousing back |
MAXIMUm extert possible and chall be reuses. The | into process, i
SpertfMixed Solverzs, which cannat be reused in tre |
: piaat, shas be disposed to tne End Users! Autiorzed i
: Cement manufectuning units for Co-processing / TSOF, |
Dundigal. Macchal DL, The rndustry shall not disgose ;
; ! Spent Solvents / Mixed Spent Solverts to the tradesgs
i _racyciers " _ i
| 22 | The industry shal rapisce water MU tyoe vacuum | The ndustry has resated |
E P=MEE Wil dry vaouum surds Lo minimize oduur, as f neEw dry vamuum pemp L
| par e dereclions of the Bpard { Nay, But the (sdustry has rag
i Lremoved the warsr 2% type
P B - fvary UM pLrgs (1 Nos;
23 Tne ngustry shall earmiatk sepatate #rea  far | Complien
- desexification of contamers & cortainer ¥ners. -
<& | The ingdustry shail Ccomaly woih the Girections issied by | Submities Gelow
the Task Force from tame o cme. v
£% | The industry shiedl compiy wills the stapulatiors ang | -
- S90ditens prescribec in the EC & CFE Order ;
I 26 The industry should develop &rd mainten gh&n belt | Deyelopea gresniery in an |
; all along the boundary of the raustey ang ather vacant | srea of abeLz 2 acres, i
i places. The industry sholl take up extesive plantation !
urger o Rastha Harae program 27 the State §
Govermrent, ) » 1 N |
247 [The EBoarg reserves It right fo mocEly =toveg §--
conditions or supaiate rew ¢ adeticrat ceaditeans gog
o taxe action ingudsmg revoking of this arder p the |
interest g¢ EAVIrenment protection, )
¢ B The industry shall prowice Stack Monitorng facility as | The industry has poowides |
por Emizsson Regulation gert-1 (ERP-3) rorms for gt tiadder, platfarm png aort |
I : the magar stacks of the industry within a pefoc of two | nole  far  can ¥ing  stoox |
L meaths, ) n TRTERTIng. o |
| 29 | The industry shall ensure al the Port nole 2nd ladder | Complied
faciity for the Smacks iz safe to carry out Stack
: monitoring, e place of MONkay  (agger, s&ere ;
1 typaiscatlald ladder shall be provided to ensure safety
¢ of monEaring personned ndustry within & pevicd of tag |
‘ ranthe, . N B
| 30 | Thaindustry shait pay the Ba‘ance CFO feex, F any. at | Corrplied
RO, Nalgonga as per the provisians of GOMz e, 7
£1. 08.02.2016 issued Ty EFSET (For, 131} Degt. with g
L 8 LORY marker 10 Heard Offica, ) i ) i
I 31 :The industry shou o resinkain fecards of effluent - Comiplieg
i generninon Bnd &spozal, solid waste gereestion & |
i disposa?, condenzate wates treated and treated waler
LpdEused, : i : =
éd | Tne industry shocld martain $ung houszk2eping | Maintaines
| within the siant premises, 5

Minist
Aran

Tarun Kathula
DirectorlScientist )

Integrated Regional Office,

1y of Environment Forest and Climate Change
ya Bhavan, Hyderabag, Telangana-500 004
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o PSt Cause any 240y nuissnce o Lomahed
bng arvisgiment.
4 (Tas 495,-1”-»3 it should submit Evwleano
| Form W Gefere 30th September of overy year as ger
P Ruie he ds ol b 1P 25, 138€ & aendrants.
25 §T~% conditions st eg rder are ut | —
ronbentiong o e Bosrg m ooy

{ statement i SLDMmitnes

Remarks

1} Tre industry nas coamed UFQ (phase [ gvpansian) fromn the Board woce order dt:
25.55.3018 and walid up %5 31.12.201% Subsequently, the ingusiry has apphed
fur renewal targugh TS-IPASE on 02.01.2020 ang reper x‘sas subrsitesd to foarz
offiee or DLO2.2020 aad OFG Committee meeting feld on 15022020, Afte
detailed discussans, the committes recsmimaendad to defer the msus wnd direoted
Tre BO to submil fatest status report, Subsequently, RO Nalponda sasmille ate
sratus report to Board office on 27.6%,2020.

2} The ingustry has proviged ZLD system consisting of Coliection & neutralizaticn
tenks, settling tank, fiter gress, ssttling sank2, Stripper (49 KLDY 3 stege MEE
{47 KD}, ATED (7.5 ki/sor} & Siplogcal ETP: aeralion Lank-1 (60 KL peration
tark-2 [ﬂf;} Wi foflowed by RO system. The WTOS effusnis are treated i MEE
system gnd the MEE & ATFD condensatz is sent 1o Biological ETR v treatmers
Tra rreated effluents are processad through RO steant - 40 KLD, RO permeate 5
revsed for ublties ang the A0 refects ase zenl 1o MEE, Dunng Inspecion MEE

plant, Begiogical ETF ang RO plants a-= in aperaticn,

34 The irfustry has prowvisied digital How reters far NTDS, LT0S effluent coliectics
iine, #2EE foeg, RO permeate and mechanical Age meters 31 MEE con ef:mzte zrad
50 Faed,

2% Tne idustry 7as provided the 1R camera along w7 @igital fow msters st {TLE

a4

and LTDS efluenis ooflection ding, RO permeate 2nd connested o the Board
sorver

5] The ndustry Bas proaded shed over MEE piaat g8d Filter press. The axiussry nss
prowiced haods vttt gxtraction systam 2 effleents neutralization tank and seme
was connected t0 siegle stage scrubber foilowed by Activatad carbon lters ko
avoid Doour problem.

&) Tresndustry 15 having coe! fired bolters of capacity 3 TRH provided with Dag filter
folicwed by cydone Sust mollgonr 3ad 2 TRH basler 'g:mwdeﬁ with cyeiong 3
zolisctors g APCE followed Ly sepizate chimineys of heght 21U mtrs. The ingustiy
5 having 045 sais of capadity 250 £VA & 125 KVA,

7% The industry has provices 2 stage soubber {3 Ne) and grovided with gnime ool
metes 15 control process emssinns,

a1 The industry has installzd snine VOU anayzer near secunity gate and same was
connected to TSPCE website,

9% The Boere has issuet CIoSule oroers o the industry vide orders gt 01 07 2018
Suhgegeentiy, the Board has isseed extensian of temporary sevocation of closarg
prgsrs 1@ the industry wge osgar df 25 02,2020 lor a gerad of 3 monthe with
cerain directions to comply, including forfesturs of 85 of 85 4 Lakhs,

10) As oér the productian records margained By the ingdustry furning 356 6 months
gerigd of Novenber20:8 sa Apri202¢, tho industey hes manufactured &
Coasented produsts wath a production of 32323 Kgiday [avg) a8 againgt
conserter 733.31 Lgiday.

L1} As sar the records of the indusivy, during jast & monins gerod of Novenber'2013
to ApnZI30, the water consamption is 38,78 KLD {avg.) o agiinst consenied
592 Kiby, efffluents gararation Is 184,168 XLD (avg) aoainst the consentad - Z8.5
ELD,

12} During last & monthz pescd of Kovenser'2019 to ApniZ020,the industry fas
grsposed inorganic saits /MEE salts/ETP sludge to TSOF [ GEPIL - £24.37 Hg/oay
{ovg) as agairst 1700 Kg/dav end Qrganic woste 10 M/s. Dasmis cermert /
werpent/ GEPIL for co-pracassing 701.68 km’dsy {mvg} 8% against 1432 Kgfgay.
Praspntly the infustrye has stored MEE salts = 2.5 tang and Srgane wasts - 8 tors
a1 the premiges it a separate shed with dvke wealls asd collection pit,

Tarun Kathula
Director/Scientist 'F’ (C)
Integrated Regional Office,
(‘\ Ministry of Environment Forest and Climate Change

3 M/ Aranya Bravan, Hyderabad Telangang'(m@m
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VHEREAS, e refaipr e var gn anpettunily for bearisg oefs

Lae Task Fofos Zenmttes

s 2020

Tee industry tepressntative

i
4

-

stiended the virual mees 3

Tha CTesnmittos noted that the InEEslry has provided ZULT systarr t2 trast the ellyants,

and srgwided sorubber to contro! the PrOCESS ETSE0ng G2 $is ingusliy has mstailed
few dey vaguue gump (1 Hg), BUt the mdestry hes 651 removed the water 18t typs
VAU pumips {2 Nos) e T e

The recresenlatives of the industry infarmed that they ara camplying directions sseed
and slse informed thal they wil removs the WELET el Uype wacouim Duthips within one
i —

After detsited dstussion, the Commiliee recommended o ssue Exterson nf

Temporary Hovocation of Jlosyre Ordes to the industry For 2 furthes perion of <.
Manths with cartain coroitions to Camply with, -

WHEREAS, after careful consideration of the matesial facte of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Grder to your
industry for a period of Six Months with the feliowing dispctions to Carnpy withs

I The industry shai Loy with CFO&MWE congitione and Boars directions iszyen
by ©ng Board scrupuipusty, y

i The mdustry shail not TINUIEU e any pew Deodaces o un-Consentad progdans
WUl CFE B CFD of the Board.

3. The industry shas cesteigt the segntities of progecton, progucts,  watsr
sonmumptions including the recycied water, waste wates generation & disposaf,
hazerdous washe gene-ation & cispoial ato, withia the aermitted tuantitias a5
mMernenad in the (FOARHWA Srder and snall MEintain e relgros sepErateh

4. The industry shall cantiruously operata Stripper, MEE, ATFD & R0 Plart so as 1o 3
tragt all the effipent and shall reuse 2l the treatad etfivent for plant needs =nd sagh 7
rraintain the records.

5. Thewndustry shall srovide aad operate digital flow meters for peécording waseh n&i-.;.r‘ﬂf_“‘x
generstion at alet of vericus effluent strazms oFET FO%, w7, Stipper / MEE Sn
feed; congensate of MEE & AT H steam fiow te Strisaer, MES B ATFO: B feed, |
T Feneale & RO HEJEE. o) T ~ekd |

8. The indugtry shall s:ﬂt-‘ﬁ;:u:s!y aperste serunbess with mi%:s:?.
of process smissions and odour ru SE7Ce In the arpa,

pH meter for contral

- The industre shali not cisgharge ary efluent/ leakages f spillages ¢ SELEACES oo
#ithin the premises and gutsids the inGusiry premises under &ty cirmumstances, -

B. The industry shall dispyes tra Hazerdous Waste regularly in acoardance werh the
CRORHEW grder and shzll rat store nevand 90 days o

ol

(4]

. The ingustry shall coatn uBusly crherate the online MORILGrEAG System providar as
Per he srections of CRCE and shall ensuse coasnuous Sata SFRRAMiEsan to ke ¢
TSPCH sarver,

10.The ingustry shai net use aoy &ffsient / ontETinEled Waste water in cooling tower
under gny ciroumstancs

L1.7he indusery shall remove e water el type vaorum pumps witho ooe week,

12.The Industry shail provige ! aserate 18 TAMEras 8l mmain galy entrance and shall be
conrected to the weseite of TSEOE,

13.The irdustry shall provige Faeguate capatity of first runaff of rainmeter & RSN
COTECTON bark wWith proper bypass acrgngement for free Sow of subsegquent rain
water [ 34 sl/3cee).

P4 The industre shall provide sarm watse arans, separated from process areas, - £ 4
sloraoe ared of MW, Scivents and raw maranal drurms, to svold contaminatior of 5
rEin dater

15.The nduzery shadl maintsin onlifie YOLU monitonng systern Lunrecing adn tha “
Board wensite,

Tarun Kathula
Director/Scientist 'F' (C)
Integrated Regional Office,
Ministry of Environment Forest and Climate Change
Aranya Bhavan, Hyderabad Telangana-500 004
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LE. The Fdusksy shisll Fruvvide separg<p BRI Mel=r (07 rhe P2ICler cantral 5y e o &~
312 MITEIA Ehe recards of thie same

i el
L 2
W

v
it The Vrustey shputs nat AdEzharge gy 2ff.uants nn s Flowelh o arrside Fhie zimnag ,-'/
AT Tises

18,Th= yusery 513l reqms tha Bank Gy WANC2 frnre 1'ma ke biyge Wl fether cagpe s /
of the Uaard griar by o SAMry

3 WHEREAS, he TSSPDYT Lt Fas bern dinacoed fu Pateng b F2wer supoly o yniy

WALSIEY F2 ] perict of Six METIAE from the date of s alder =

14, WHEREAS, thewr dircctiprc are idsued under Sep 33 (48 of VWaroe fPreverty ang
Lantrgl of Pollurant Simerner: ACT, 1933 and section AVA) o e Ar iFrevmnuan
and Centl gt vellution] &mendrrene a2, 1267,

4 WHEREAS, you acg ey dveced tp mato that, snauld vau nilsuse thess uraces on
ore-acy the gt viglatliiy any of the CLANTLNs manbioned gbege | FEAT armg vl ne
Tleses] under zectinn J3(&) of Lhe Waler [Prevertion dnd Corleol 20 13zl ]
ATCrEMonl Az [IRE ing ction AJ{A1 o7 Fe o fRreveanon ang Coneepr pe
Fanut ¢n Ame: 2nyent Al 1587 and yeL vl alse be lzble £ - prosesition 1y ske Lot
ctMercafanan Mgt ete 5 judical Mas. strate af taa fire- s S UNAG SeLfiur & [ 0wl
The Water (Provenhion and Cantra, of Follutong Amendient At 1998 ard unde-
SeClivey I700) of trz o CRrauention ang Cantrar of Fallutinn) ArEidmigst &, 1530
*RE pumishrrang for whiclhiircudes imprisormant for 3 PR wehich slan e IR
tham ¢rie vaer 5o TACSTAS Az ol op iy e pAlerdal) 4o o VIRUTS eith o,

8d/.
MEMEBE R SECRETJ"LR‘I‘

To

H/s. Brundavan Laboeratares i) Lea,,
rallagled (v, Choutuppal [M3},

Vidagr Blwenapirl Disteict,

Caby g0

. TEe OiFrict Magistrase B Calecton . radadn Blwweragiei fon kory jfprreanzn

4 The Sugehntendng Ergince (Sewratiors), Teianpsqa S Snthern Rreger
Mstripyti== Coripary  Lbe, Yagadn Ghuvanagice Distelzl fa, InfZrmation ard
ARLCIEATY ALhinr,

3 The JUEE., 4.0, R Ciyyam ferintarmarica agq NECI5sary achon.,

The Erwi:sameatal Ethivee, Regizqal Offza,  Ma'gonda foe S EIAbUn ans

Fecriery azticn. He jc diractad tp maaitor the lnriustry Fop complipnce of

the directinna issled and shaf Submiit  statuy  repert =ooh  aftcr

completion of stiputarad time tg Lhe industry,

5 Conue-ne:! fya,

L

I T.CFB.G //

Senlor Envirgiwmenia) Engincer (FAC)
(U]

Tarun Kathula

) ientist 'F' (C)
Director/Scie ional Office,

integrated Reg Climate Change
Ministry of Environment Forest and LIim3 500 004
VLS e = Hyderabad. Telangana-o0l UY4.
F, ran dvail, Il -
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P ' Tarun Kathula
,/ Director/Scientist 'F’ (C)

-—

Appeudin —~ VI

TELANGANA STATE POLLUTION CONTROL BOARD

Rary=warsha Bhavan, A-111, Industrial Ectate, Sanatlinagar, Hyderabad-5070 018
Phongs « O40-23887500 Fax: 040 — 21BE7510

BY REGD. POST WITH ACK. DUE

rdey Mo, NLG-54/TSPC 7- =LY Dt: 20,07,2021
Sub : TIPCE M/%+. Brundavan Laboratares {P) Ltd, Yellagivl (v},

Choutuppal {M}, Yadadrl Bhavangini Drstriet - wWster {Pravention ard
ol o t? Cartenl of Poltution) Amend-venl Act, 1958 and A (Prevention and Conmal af
‘{_’- Wﬂ(}" eollution] Amenchrent Act, 2957  REVOCATION GF CLOSURE GRDERS -
pESPRA  Orders Tagyed - fea.
|-

it 07 Rel 1 1. CFOYHWA Ceder (Renewal) Ko 2008723LR848, d=20.06.2020 wth a
vatldity upro 31.12, 7022,
. Closure Order Mo NLE-NLS-54/TSPCE/UH-10A=/2007- 387, diol GF 209,
1. Temperaly Revomation of Josue Order Mo NLG S4TSPCR STRHD 20T -
1227, dt.6.08.2010 for i perindd TRiree Manths.
A, Additonat Dlirerkiuns Mo NUG- S TSRS UL -V TR E 201 Y -165',

b 11,130,201 9 i connedtisn witn payment of Crop damage cuorpensehion,

B, Extensicn of Temporaty Bevocstion of Clogure Mler imsped an 2.0 2020
and 10,10 2620,

L Directlens Mo, NLG-34TSPCR/UR-WTF/2017-13E7, d2.04.12 2029,

7. lndustry's epresentation ¢0-11.03.202 1.
‘Falzphanic coinplants recenved frem Sri Damodier Acddy, Sudhakar Reddy
anc 3. Krstaigh, Antharmewsgudery  {v), Mochampatly (83, Yadadri
Chuwanggld district regarding ofnur Auisasce o the surrounding area on
20.N=.203¢E.

U, Ingoecton of the induglry by the Board Officials on 20 04,2021 &
20052021,

1¢. Heanng held o D207 2021

1. Tnspestion of the industry by tae Board QMNciAlS nn D3.07.207 1,

1:. Heganmng hald or 13,07 2021

i

o e x

1. WHEREAS, you ar¢ ap2rating the Industry iocazed at vellagiri V), Choutuppal (M3,
¥Yadadn Bhavangiri [bstict and mageard it mrangtagtedng aob Bulk Drugs B
Istermediates.

2. WHEREAS, vide reference 1% ritrd, the Boa-d vsered CRGRHWA order (.79 06,2020
with & val-dizy period udtc 3,12 2022

3. WHEREAS, vide reference 2°° d-cd, the Board issund Chnsure Crders 2 Hhe avilustp
tor operating the industry ananst Stop Fraduction Urders ssued oa 2206, 2019
the industiv by the Joard.

#. WHEREAS, vide raference 3" cited, the Baard rszued Temporary Rewosaton of
Clusyre arcer “or a period of Bree months.

5. WHEREAS, wvide reference 4% oited. the Board revewed in the Tlask Force
Comrmiltes megting held on 23.09.2019 and fssced Addiftional Directlons o your
Irdustry to poy Orop Comage Compensetion ¢ As.47, 333/~ far the a¥ected farmnrs
Enrcugh Dlstrict Collestor,

5, WHEREAS, vidc soforonee 5% cited the Boarc ismrsd Extension of Temoapray
revocation of closure order wide dt.25.32 2029 and lat=st on 10,19 2020 for a serod
af Six Maonths.

7. WHERRAS, vidr refercnce 67 cited, the Boand issued doroctions to te ingustry on
04,12, 2020 to camely with.

d. WHEREAS, wide refercoon 77 vited, the ndust—y vide letier dated 11.04.2041 Sas
suhratled representation to the Boarc requesting fo- Extension of Tamporsre
Bevacstion of Clesure Grders,

onal
o

Integrated R?gj.
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b

WHEREAS, wido retercogs B™ dted, 2 teleshosic comslainly secsived from S

Lamcear Reddy, Sudhakar Keddy and B, Kistaigh, Anthemmaguadem  (vh,
Focharrpal'y fe4), Yadadri Bruovanagiri district -egardang adodr noisacce in the

surrganding arca.

10, WHEREAS, vids efermncs 3 clbed, the Soasd wifaia’s inspectad the Inaustre re
27043021 B along with the comolanant Srl Damodar eddy o0 200052021, The
cotiphancs stalus of the Indusiry o Rohsd directions and cons=nl cunditinps is ac

Talloawws;

»He Girection

-
!

Stntus

» | TPe nduztry shal comply with CFOGhYWA Londitic s
ane  Rardl  dirgchons  1zsuea by the Joaed
o serrpulausly.

SUETIEES bel s

& "The industry shal not manufachire  any  neow | Complled
products /own-censented produris without CFE &
CFJ of tne Board.
i d | The mdasiry shall resznet  ihe  guanijtivs  of | Complied

i prazuciion, produsts, sates censumptions ingluding
1 thee recycled  water,  wasts  water gonesration &
: cinrsd, dgzaidous wanle gencrelist & desposa:
| c8c., with.n the permittod Suanzies as mentivnesd in
the CFO&EWS order and shall meiniain the rerards:
| parelely,

< | Tie irdostry shall conbinuous.y opeale Zlripgur,
MEE, ATFD & AL Plant oG as to treat gl the offluent
and shail repse 3l the treated effluent For plant
nesas and soell srainpis the records.

Tna 2L eystem  way  under
op=ratian.

W

| The irdustry shall previde and aperte d-gital fow
metes for recarding wanle wate- generatios at In et
of warmous 2Muent streams of RTGS & LTDS, iz,
Stripper § MEE fszd: condersate of MEE & ATFD;
abeary v to Sthpper, MEE W ATFD: RO Teral; RO
Pormedte & RO rzjects

The induslry Dy prl;;.-iuc;] digiLai
flaw  rmete-s for HFGLS, LTDS
affhiients, MEE feed, 11O permears
anrl mechanical fow met=s for
MEE condenzate and RO Feed anrl |
stezm floty meter 7o MEE Syvkem .

SO6 | The indusuy Ghall coainuous.y cperaze scrubibars
wilh  ¢nl'ne ph meber far coateol  of  progess
emiisiors ard adcur ousanse I The a-ea

Complied

7 | The induslry whal  net dischargz any  effMuoenss
'makoges f smillngos [ sezpages ot withic the
crem sos and outside the radudlry preTises ungor
aay fircurnstances.

O | The industy shail gispose the Hazardaus SWaste

shail nat srone beygnd 30 days

monitcnng systemn proviced as por bne dirccdons of

CPCE and shall 2nsurs reatinungs data tmnsmiss on

_ Mol TSPCBysrwer.

19 re ndusty shal net use any  eMuent
- contaminater] waste watar in coelirg tewer wnder
| dry i msha e,

9 | Tac industry shal contnuoasly operale Lhe online |

regulariy 1n accerdance wilh Ihe CFR&HW erder and ¢

‘Complies

Complied

Complicd

Comp'icd

11 The wdustry shalh remowe the wakter et bype
si VACLEUM pUMESs withic one wesk.

Thz adustry has removed (e
water jet type varuprm pumps (2
Moz} and instaled new dry
VACL LM FLMPs (2 Nos).

12 ! The Industry shzll provide S pperate [P cemeras ot
“man gate cnira—ce ang shal: be connected to the
webs ta of T5PCH.

The industmy has proviced [P
camera at the maln date mith &
harkup data tor a perlod of 7
marths, But, nat connecled it La
TSRCER weasite.

L4 The Industry shall provide zdequate capacity af first

| runedf of rairragier & seepage collection tank with

proper bypass arraagement for Tee flow of
§.ahsaquent tan watsr {24 kl/asre).

The industsy kac proviceed fi-SE
runcdd rainwater celleckion teng af
racacity - 25 KL,

14 | The |rdustry shall provide scorme water drairs,
cemarater] (Tom pruvess areds, slordoge areq uf Hi,
Salvenzs and aw maternial erzme, to aveid

poontamingkion &f rain wakar,
Idrurn Adtnula
Director/Scientist 'F' (C)
Integrated Regional Office,

?FQT te C “ \gﬁ'f

Thz ndustry has provided storm
waler dralns parhally.




prowvides

_ I he indestry has provided on.ne
' Thy industry shall riainzain onine YOO manilelng | If?;._'Iré.r-:-ut.ab::f:;=harurpir.:mi'.n:n-ing- of
oy skem conagcting with the Board wendlle. VOGS, 4 Tohneclsc t6 TSPCH
. wehsite,
16 | The industry shall provide sepatate encrgy rmater | Tre  industry  has
far the podlution coatral Systems and manian tho | separafe enemgy reter for ZLD
records of thie tame. — ) system and Soubbing Frobe.
p v [ The ingestry shou-d ned discharge any «Fuents en Duticg e inszoetion,  no
lang within ¢¢ outslce the plant prerices, discharges wers observed.
1% | The indusks The Industry nas

| The industry shall renew the Banl Gusrantee from
S tme ta time till furthar arders of the Beard prics to
Ity ey .

« Status of compliance on the Board directions vide

as Fallowa!

€,
No
1

—r

Dlrecton

Status

expired

e

grders dt. 04.12.2020 are

wislinittad a
fresh Mvs of Ps.4 Lakhs wilin B
Mo, IG34H NCO L3228z,
Lr.24.05.200N
13.05.2021.

The sndastry s-#1 comply with the conditions mentaned
in extenslen of kerywitary revooaton of Jlesure ordzts
issned wide dated 10, 102020, o

e - =]

Sulanltted above

Sh= Industry sball maictain M oin the srubBErS ong
elsure that thry are requlzry ma ntained. The dustry
chall mairtain e oo records separatefy  for eoch

scrubteer  du'y  showing e hours  of  aperelion,
maintrnance Laked up, quanlity of scrutoer liguia nsed, |
maintein ¢f #H levals atc . .

Ali Lhe process and  wawaum 23« sguries shal bo

collucled Ehrauga Aome extricbon system conneried Lo a
Dauble sliag= consensaticn followerl by activatec o ircudl
hed.

The industry shal! regqularly carryout [2ak det2cton and
repalr stedy. all the fugitive leak sgurees shall oe
mignitered anc arrested 50 as to ccducc the WOOE
conoer lrelian 1 the both work place as well 35 aainrd
3t oschers.

+ Compllince of the industry on CFD schedule - & conditiohs: CFO Order No,

Carplied

bw  stEge

and leaks.
Yot camplied

200823216848 , AL.29.06-2020;

Fhe industry Fas oreaded
ture exiracton sysTem anc
scriutalanr
contrel of pracess amsssions

[ar

s, Cc~dition Tl iance
Ho. N . ] ]
I Tme incustry shall take steps to reduce water | As per the records, dering the last
. consumption  tu the  exbent  possible  and [ & rmonths ponod of Qoraber 2020
¢ensumpzian shzll NOT ewgsed the quanzibes | Lo Mareh’2021,  the waker
l:'@ribﬂ; ielot! o " consurmpt on is 32.22 KLD favg )
-~ e i e as agairst conscnted S92 KLD,
i ';;55'"-- s S : -& : pffleents gereratlen is 14.41 KLD !
e = i (avg) aganst the conientsd -
o o i T | 28.5 KLD.
1= 1 TiRS— —— - ——
7 | The pre-treated offiusnt sent ta CETP shall ner | —- o
exuaed the following preserbed standards.
y :E|E_L p——r—1 -N-T“:'-—-_-h.r_.
1 o . R —
- o lramm .,
| R
| Tea-iiT =  Caul
o mri ey Wl T
e
J:A‘IE‘ - s — m— ]
v -
e K =2
= Ta i . hp

Tarun Kathula
Director/Scientist 'F' (C)

Integrated Reg Office
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The emiszons snal
excess of tha precceized limits mentiones belaw.
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TAs Der l"“JEFBaE‘l' fonl Ficgtion Mo GER o5 'E], -_-||-
24.01.2018 pahblished under Ene  Envicnfrndent
[Pratection) Rules, LOBG.

Qor Cuntein constituents In | --

The rndesTey shall nat manatarors
consentad  progucls and  excesding  SEpacilies
withtul chtaining pnc- Cansent far Tulaslichmene
(CFNY and Corgent for Cperalion (CFOY of tic
Board

wny  un-

s

A, 19EG.

Az par the recoerls, dusing tha ‘ast
& mankhs panicd of Dorahest 2020
o March’'zdz1, the industry nas
manutaclied 6 (@) Comsanted
ploaunrts  with 3 prodoction of

235,40 Kgyday (awo) a5 againsl
consonbed #3331 Kgiday.

The industry shall carvply wilth emssion I-mits for
DG scbs wpto 200 KW ay per the hotf caton
G5 R.520 (E), dated N1,97.2003 unger the
Environment (Prorestnn] émendment Weles, 20403
and DERAAAE]L daled 12,07,2004 under the
Snvirerment  dProtcction)  Second  Svrzndment
Fules, 2004, In case of NG sels nore t-an 800
KA shauld camply wilh emiszion Limlts 35 per the
Motification G,S.R <&9 [(E), <ated C2.N7.2002 at
wzmal ne 96, under the Environment (Pratection)

Cormphod

" The inde-stry shall comply wich ambieat e o..alivy
sranderes of PMIO(Marticulaze Matter Sizs less
then _OwT} -« 100 pgd m3; FM2.5{Parliculate
Mater size less chan 2.5 i) - 80 pgf m3; S02 -
B0 pgf M3 MUK - U0 nafmd, NHI - 400 po/ma

the industry,

Stancards for other parameters a5 rmentiezed in
the Mazlanal Amolent &ir Qualily SLandards CRCE
Motlficetion  Na.B-2931420/90PCT-). cated
18.11.2000

Maise Lavels: Lay tme (6 AM Lo LG PM) - 75 dB
{A) Nicht tirme (10 FM o 6 AF) - 70 cB Ay
The industry shal, pay bafmnce oonsenl lew
annuely as per 1azes nptifisgd in G,0.Ms5. Mo, 22,
The papment of gnoual corsent %ee skhall ba made
at the concerned RO for every flnanclal yea: (ie.,
April to March} within tne sbpuizted bhate petind
I.e., lst qualter ot every fivancial vear (Bpril to
Jungd is mandglury fo- the -ndustry [/ 2raject,
railing whith, the validity of the Consent Crdzs
aJtomaticalty stands cancellec  ana  npéralion
Industiy / profect wilhuut valil censenl dilrects
' ponal action under the provision of Water AL, Al
P hct B Hazardeo® and Gther Wastes (Maragoment
(& Trynstoundary Movement) Rulss, 2016,

g

: TR Industry gither payirng dnoodl fess or tezal fee
:Far Consented podad, shall pay toe Baisnce fee as
‘per be revisec ates as applicshle from fve tn
lime.

nuzslee tha ferlore promiscs at the zeEnphery of

Comalica.

The industey has 28id reasert foo
lar m pesrgd oo 1o 21,12,2922 and
CFQ & HWA was issued for the
sam<e peariod,

Tarun Kathyla

Direc?or/Scre'\hst 'E (C)

Integrated Region aJ Offi
Mi ma[.yo!tn |rC"men'me 3




Tte induztry =hall not r:lr.e.‘éE: withgut chbtaining
ewtpnsion of tomparary rewniakian of closere a-dor
af the Roard.

The Hogrd has seucl Sxtenzion nf
sempasary evecation of flosuto
arder to the incusiry wide order,
4t 19.40.70L0 for a penod ol 6
rarths with certan dicedtions b
oamply.

L0

Tne ndusloy shall =ogregets efflucnts into CTDS %
ATODS efffucnt s seaarately

I
11

The ndustry shell requ orly anerate tee ZA0F |
eyalern to treat the efflucnt and 100% recyclz ¢f
Frogtie] etfleent.

{ Tur_steraga cf LTDS etflucnts,

The Industry has provides the 1
£t b=ow growonsd  lewcl PPFRP
colbectinn tank and above groced !
level tanks of fapacibe Zx21 KL
2x13 Kl. “or storpuye of HTDS
eftluents and 1x5 ICL HOPE fank

Cormplics

12

Dwring  zhe mointenante ¢ brcakdown of ZLD
system, tha industry & permittes ko Send The
LILS cfflernts Ea CEMR duly mesting the el

crzndards stipulated 2t Scocdule =B far ~ob e

bian 15 days, in o qalender yesr,

14

"The industry shzll maintaic degital o meters

witiv  totalisers  (RS-435  communicelion:  for
reccoding the guansity of HTDS effluentz, LTDS
offluens B RO permeate and alse rantain dai'y
reconds. Toey shall cannecs the flow Lota'ise: dair
to TSPCE & CPCH metvers s per CRCE protacol.

Prowldes 1P camerg along  wits
digizal flow meters at HTDS, LTS
effuents & RAC perm=ate  ardl
¢onnactz=d the =ame fo TSE'I.‘_II:ii
eI,

The industry shall orovide [P camera with PAN, S
or above Mzl length with algnl vision capabllity
at the cntrance of e moin gakes within teo
nwnths with a sakep data cr 3 prrind of &
marihks.

_Th= I."L-:!ugtfl,.' y;pll rpaintain wvert congsnsens far

_backup data for 3 perod nf 2

The Incustry  has  [ravice  [F
rarmesd ak e moio gats with a

rnaaths. But, nobt connecesd it Lo
TSPCE webeitc, o

1aemical f solyenk sterage tarks o contral fugitive
CITIi SEHIN.

Tre  andwstsy  provided wens
condensers and RT Liiculdtlon for
bl solvent storage tanks.

The induatry shall mamnta n $epacate water meters
far recording 'water consumplich ol process,
woilzr feed, cédling and doemestic purasges and
s ealntaln dally recards.

Fruvided rrechanlcal ow rielers
at process, Soiter Tsed, ocaliny
makeup and Domestic sactiors.

The industry s-oll cperate multl stage scrukbsr
slang with onhng pH monitoring system for cantrnl
nt procese amissions. They shall main@im les bpok

sz hb ng wedla,

- online pH meter o contrel process
for aperation of scrubber Tur menitanng active ;

©oCrulrber followed by Aclivated
corbon ~edia to avod odour
proolem.

The IhCustry has provided 1 staga
scrabbers (1 MNa) prowvidsd awith

emisSimns.

Thr incustry Bas provided boords
wnth  cxleaclior. sysiem o
afluents nestrelizat on tank a~d
same s connected Lo Single stage

The industiy shall monitcr YOO8 in ambient ar
vitth gnline YOO analyzer & connect the data Lo
TEPCD server.

Mhe industry has proodeds oALine |
VOO anatyzer for rmoniloiing of
VK= and ceonected W TSPCB
webslte.

S

| Tha Industry shall mawnldin alevatad piatform with
¢ leachatefspillages  cedlection pit ko store drume

cantaining cheanicals & wastes bo control apil'ages
/ disthargos of chenueals f effluents on grousid

Compliz:

The industry shall maintain [P ouarwma with FAN,
TILT Zoom, Sx of above “ceal longth, wilh right
visian capability 2t #fMuert col'ection system
HTDS & 1TNS) ard EO pemmoate as per CPCBE
aors They shnll wonnect the data to CPCR B

THPLB server.

Comphee

Tarun Kathula
Director/Scientist 'F' (C)

Int

egrated Regional Office,

mate (
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| The indystry sial

Install oo dine TS meter o
HTDS effieent cens-aliun and contect the came o
TEPCE Server within taa manths. Thay shan
roaiatain Live recards for ettluen), yencration, TDS
welu=s, salfs yenaration on daily hasis.

Mot provided on Ine TCS
for ETCS afftuents.

m=ier

The industry shzll ¢relog graznbalt a5 ser narms.

25

Develated yreenery in an area of
about 2 arres.

Tae industry shall Sperate dry vacuum ourp Lo
minirnize wrour as per the dirsclions of the Boa .

Complice

[Tre nds ;stry shall ma.nign records an soliree of
=zorting caw ocelerial [Jolntenvediates for each
produdh-=ise and tha consulida?sd records shall be
submitled to KO, Malgondn every manth along
wWith InvGare copies ul B3e SLEMTING 1w malvrials,

The industry shal nperate Solvent Aegouery Fasnr
vathun planl premises Scivents shigll B rocovered
Cu 1he mo<mum exitsnt possible and shzll be
rewgid. Teo induskry  shalt syzmit statss of
efficiency  of Laveni Arcovory Fant ta the
cancemed Hedicaal Officer he “ndustey shall nat
dispese spenl solvents J© mikss spent solvein, o
the treders) rroyclors

Tre indastry & et having salvent

Complied

recévary  rclumn., The  zpent
solvents ane recovered by Simiple
distellatics snd revsing 2Eck nrs
process,

The indlustry shail cersy ceor | rak oetaction and
Ropars Study (LOAR) L aceess the salvaat tojses.

29

Mt ¢urn|:;ﬁcd

The indumiry shall provids ctarm weter drains to
2ynid mizing of etflceniyspillages with run-olf
L waabor during raing.

The adusiry hgs proviced starm
wJaker dracns parzlally.

The industry shal pauvice arrangement £o bv-rass
zhe ralz water collzzbon tank of (st run 3fF rain
weater fon SuhSEguent water How.

Cornplizd

: Tne ind-stry shall pruvide and malnsain atferm
ard cover ar=« lir detsxificouon of contamers acd
containes liaers. The wastewater genmra*nd from
deraxifigation faciity shall be saenl g <he «Hluant
storaqe tank for “urcher treatment aad d'spasal,

30

H
I

iz

[ 33

| far ¢zilv crergy cansumption.

Cormplicd

rhe Ir'au*-‘try Shal! provide dyee walls for stenage
tarks ¢ aress [ contral soil ages,

Compticd

i The l!'ldi.ist"-' saall  miahitain '_-l::Udl'atg-_‘__cnergf
meatars foo recerding erergy consumptian for alr
pal ubion crclral egu.pments ana maintain record

The endustry  haw  proesdcd !
separate erergy mcter for ZLD
System ang sorubbing system.

The  ewvaparation losses o sclvents  shell bo
contrelled oy taking all prevenl've messures such
as cireulation o Chilled brine, t-arsfer of solverts
oy a8ing pmps onstcad of mancal hacdling,
alns=d contrifuges, providing prictary & secondary :
concensars to all the -eaclor wenty angg gl the i
solvent storags taiks and kesping salven] slorane
10 zrounc starege tanxks wilh clieed pipeline bo .
Reacrors. Tre iacust-y  shall operate Solvent -

PRecovery Plont within plast premises. Salvents
“=hall

bo recavered o the srawimam  wextéent
noss hle and sha| be reused, The industry shzll]
submit sketus of efficiency of Saolvert Rmew;
‘Plant ko the concerned Regionat Qfficor, Thcl
Cindusty shol not dispose spent salvents rruxed
spent salvents ta the bradess) recyalers. i

Frovided vent condens<s and RT
cirzulahon for  bulk  salwvent
starags ranks.

CTre indy str'r showld N ¢ discharge any wastewater |
withim or outside the "actc-"l,_premxse* :

Curing nsXectlon, no discharges
werd Aligerved.

e

Ar
\ Aran

Tarun Kath 1ula

ufrecroqbcfemly e

‘”fegra*ed Reg
stry of Envirg

(C)

C)

'onal Office

nment F <
'¥a Bhavan H ol
yder rabad ‘..-a




34 [ 12] T-r ndastry hail moinlginn The  folkpwing | Mantaines

: fecords «nd the sarme shall be made avalakle b
lre Board CHicials duting the nspection.

| '} Dally pruduction details and Central Cwe se
Redusns,

i Croantity of Efflaents gene-ated [FTLS & -
LI0o5SY and <lsposed,

i} Lug Fooke fer pollutlan contrel SySTems.

Iv) Daily =olid waste generated and disprsed

(bt The Irdustry  shzll suzmik rensalidated
stateraent of the shuve or monthly hasis tc the
Concoened Regionat RFfcA.

35 | Ac por GUOLRLHe 2BG, e industry shal' transpert © --

the indistrlal @flaents @nd plyeng an shix roads s
2lowad brbween 2 8 M. to & PR anty.

36 | The :ndastry shall maintan concreled internal

roacds by <leaning regularly to aveid Tuglbve
emizsions due bo veic.alar movermnant.

37 | The industry shall comgly with Task Force | Submiiled abaove

directions isssd by e Board oy Sime o bme,

38 - The apalicant shall submit Enviconent statement | Submitt=d

Le

10

In Form W to thz Reqinnat althice bafosc 300N
sepzembar of every vear 2s por Rud'e Yo 14 cf ;
| E(P] Rules, 1985 & arizdmenis thorsol.

75 [The corditions sticulated in This arder are withanl | -

zny projudire bz rlgnts and conlerslc s of this
Bcarc n ary Lon’ble courz of Law.

4 KS.

Mfs. Bruadowan Laboratores (P Lkd, Wellagin (W), Chontuppal (M) Yadadri
Bhawanagiri District a0 engaged in mapufarturing of Bclk Orugs & Tntaimedlates,

. The ladustry bas chlai~e) =0 & HWA (phase-1 eapansicn] renewal from ~he Board

vide order dtr 2406 2020 vilid up bo 31.14.2022,

The ‘ndusliy has prowded ZLD syestem consisting of Collection & neutralization
tanks, settling lans, fftor pross, scttling kank2, Stripper (40 KLDY, 3 slagse MEE (4U
%L, ATFR £7.5 kLfhr] & 2ic oqical ETP: arration @nk-1 (30 KL, aeratiun Lank-2
fel KLY, Sond Mlter, Carban #flter follpwed he RO plant. ine RTDS offjuenls 2a
treated in MET avetern and the MEE & ATFD: candersatz |s cent to Brologivel =TF for
treztment. Tha trepted eftluents a=e proceswsd lincagh RO plant - 40 KL, RG
permaate 1= ressed for wbltles anc t-o RD rejets s sent to MEE, Chiring
inspectlon MEE plant, Dinlogirst ETF ard RO 3lanis arcin aporatisn.

The “ndastry has proviced STP ¢f 10 KLD capacite for ircatmeni of Somestic
£lMugants,

The industry has providec ciqital flow meoters for HTDS, LTS atfluenis, MEE feed,
KD permeate and méacharical flow meters for MEE contensale, RO Feed and Steam
flews meter ta MEL sysi=m.

The Industry has pravided the [P carmerz2 along with dig.tal flew meters ot HTDS and
LTDS efluents, RC pormasate and connectad Bhe sam= 1o Board scrvcr,

Tne Industry has grosidend Fonds wite extraction system to offlussls neglealizat on
tenk and szme was conaccked to sirsyls slags scrubbe” follawed by Activated cerbon
filkers T avuid adour probler,

. The Industry has <pal fired boilers of caparily 1«5 TPH providec with 8ag flter and

cyclone dusl tulecten 2nd 122 TPH boiler provided wth cyclone dust coliedior as
ADPCE Fallewsed by separate chimneys of height 20 mtm=s, The indust-y is having DG
sets of capacity 14250 KVYA B LxLl25 KWA.

. The Industiy has proylded 2 stage scrubber (1 Mu) and provided with online pd

meter b énntrel pracess emissions,
The midestry has provided coaline 0O anglvzer for mordigring of YOCs o and
cennected to TSPCE weobdgits,

Tarun Kathula
Director/Scientist 'F’ (C)

Integrated Regional Office,

linistry of Environment Forest and Climate Change

A AAA )
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A por the recards, dusing the last & micrthy prriod of Getober 2050 0 March' 2021,
Ere Indusdiy e manuiactoied & (8] Cansented producls with a production of
23540 Kgrday (3+a) a5 agpinst conzented 733,31 Eglaay.

12.Ms pes the “ecorcs, during ke last & ronchs perad of October’ 2020 t2 March’zozl,

the wdinr ConsLmplon 15 12 22 KLD (ava.) av agoinst consenred 55,2 KLU, affiuent s
arneiation 45 1441 KLD {avq) agznst Lise conscnted - 26,5 KLD.

-An per L recerds, during the 25t 6 maalhs parios of aaher’ 2020 ta M2 reh 2021,
the incusiry Kt disposcd inargadi, sa'ls fRES w=lts/ETP sludce to TSDFAGERD. -
JAU. 4 Kgeetay (ave] as aga net 1709 “niday end Orernic waste 564.7 Woiday fava)
85 againsl 1432 Kgrday to Mis, K cemesl SZuari cement fer CO-ArOCESENg.
Prasently the indostsy hay stored MEZ salis - 15 tons aad croaric. wgske - 1l Zons In
the: aromizes o1 & Seenete shed with dyke walls ans collocsicn pit,

4. [t is ko subo it that, earlics the INCusTy wes reviewad in the Roard TF meaaing hehl

15

cn 20.11.2024 ir connocticr. with wemplaints 3nd sseed girecLons to Ehe indusioy
e arder eoted 8412 2020 and the Cammittes alse recommonded Thas Aest ke
during inzoection, The RO shail vanty the regctions where DMS0 is ysed, e itage
in whizh DMS0 s Lsed and the piocsss oy msict 16 Qs rerovesed,

Daring wnepectlee an 27.04. 20351, s2mpes were collected “rom che fallowing pair L
and the analysis resw s are as Follgyes:

Sample ¢ Sampla details / collection polnt

tod
4

4
4

4408 -~ RO-permeate,

e

405 = HTDS (Maw Ettlurnt),

<08 = [Giglagical ETE thlet,

407 - Bizlagical ETP Qullet, (RO Feed)

_ Method ; ' \_____ ~__Results .

5 4 : 2 '

; Parhmaters Em] : Unit | 1405 | 4406 | as07 4408
pH =t 25'C qE0o-B | - EiT . as 453 " [ eoa
Tokal Susperded : .
Sglios 2540-E .mg,fL 1,052 B33 1 75 15
Tatal Clissalved = 5 . -
Sclids (TCS) | 2540-C |‘I1-.._-'L' ”J.,[]l..?iw ,,‘9.12’-.(_)- f,_ibﬂ F £10

gjfg‘n“j' OWERT L s2aus | man | p2,EeE | 41a4q | 2,098 a4

' Qil ang Grease @20 - B | mgs &4 4.1 I 1.1 RDI

11

WHEREAS, vido roference 10 cited, Ihe industey w3s reviewed in the Boerd TF
Cornmitter meecing beld an 07 07,2023 The adustry epeesenlative  and
comp ainant atiend=d e eelng, After datzilad  discessiong, e Commitkee
recarmended 1o defer tro cesc for the next Task Furie romenttoe meetirg with a
direction ta tha industey EnosubTit the tecinical detasils na usirg of DMSE 25 salvenl
in lhes process ard ks recavesy piocans as il 1% a sourco of odour nu.sance.

1z. WHEREAS, vide ruference 1Y cited, Ehe indisiry wee inspactad by 5o, Y3lgonda

alfigials on 03,07,2022 and veritled the rezards. The Soldowiog 15 submitted:

A% per the Batch proguctlen records 2nd raw rzlerisls consumption copies, the
ndustry used DMS0 as salvent medie in the manafaczure of Epoxy Prapoxy
Carbazele (Tnlémaciste of Carvedilal Prozohale) up to L& 062021,

DYE0 uied 24 Solvenl Media ard rescton process is maintalned at 45°C - 50° ¢
Mother liquor conzalns 33% DMS0O and ghe Same is rocovered by vacuoem
distilagligre.

iii.  The industry stopped using DMSC ard startec using Methanol as solent med &

in place of LMSE in the margrtargure af Epoxy Propoxy Carbazale singe
L3.06.2021.

W A% e the Batsh produclion records, tho maximu T process reaction temperature

maintancd in oth roots s €5°C - S0 O

Diunng the inspecticn, it wae coserved Orst about 140 Lors of reccvenad OMSO
slack was nhserves i thae premisas. Mo fresh stock of DMED was cbearsed in che

ArETisey,
?‘EU‘UH Ka'rl« .

i ’_/,,\/ Direct L edld
( or/Sc } I )
- Integrateq Ragr ! £ (C) X%

N ad
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A
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WHEREAS, vice refaignce 1277 cita], you wions «iven an oppartemty r'.:-r_'neariru;:
before the Tzek Force Cummmitbze of the Board an 1507202k 1he indnany
perEsentative  attended  the Virtual Meeting.,  Ader demiled  digcusslons, Lhe
Committes 3lse mrommended to issue fevccation of Closors Order to che Sadusty
with rertain dimecticns Lo <omgly with

WHEREAS, 3iier r2lefl consigerativn af the matenal fzcks of the caze, the Board
heceby issue Revocaklan of Closure Order ta your Industry wilh the fallcwsng
direclians to comply with:

1. The Industey shzll zomely with 20 condilons stipulatad sn the CROERWA Srdor
irriuead by the Boarc semipulously.

3. The ingustry shall contincously operaze fEL systom suoan 1 Treat gl the
ghl_gnt and sbell reuse all the —reated elMuest for plant sceds ard shall
mgintain the recards,

3 T oirdustry shal carmping oot peformance study of ZL0 Lealinent svstems
for NITDIS B LTDS effluents a~d olsa shald cvaluzate performance and efficiency
af the serubbers Rod fuinish the rapart wizhin (5 oy,

4. Trne ndusliv shall collect the effluents n the ahewe yruuad tevel tarks duly
mainszining sufTient free board to oveid over Apws and shall dispose the
came as per CRO&EWA canditlans.

5. The ndustry sbell cover al. the etfluent tarks with de= ceuneizing Lhe vent to
a cameon scrabbe- to avoid smell nuisance from the storage barks

f. The incuszry shall provide agecuate capaaty af frst rueoll of reineater B
seepage collection tank with vreeor bypass arrangemsnt for “rec Maw of
subsagrent rain water (24 kacra).

o
1

. The irdustry shall zollest the first run off water ard the some shaly B beatad
wothin the promises o ead Lo CETA for farther treatment duly fefheeisg The
manifesk systers 2nd the same shal be Tueslshed o fthe Board on monthly
FETALN

2. The Inductry snall oparate tha sorubbers roatinucusly and shall tavs
#pLonpriate addirianat measures So- contmol small nuizace withiv & outside the
industry preseises.

g. The indusniy shall store drums conta ning rew mealerial £ in progess geas f LS
Jspent yolyenls f owastes ete, on the concrete clotform unceor covered shed
witn dyke walls & propa: leachate collacticn system and the industry shill nnf
stors drums apenly on groued.

10.The industry snall collect & store the hazardous waste in e elessied Closed
chad with Impery ous nizg and leachate collection sesiem anad shall Sispoge
thé Harardnus Wasta regularly 1n accordance wit the CHOXHW arder and =nall
not skare Seyand 90 day.

11 The indystry shzll provide § emzinTaln anline VO anayzer to Monltor YOCs and
connect B2 TSPCR Server,

12.The induslry 4hall zontinuously operate the arline mce Iboring system provides
@y per e direclisns of CRCE and shall eitsuie continuaus Sata transrilssicn Eo
tho TSP sefver.

13 r'he industry shzll pravire and aperale [P cameras AF rmAaie gate ehftanze and
5ol be connected ta the TSPCD Server.

1%.The industry shal' not dischange any effluenty leakaces f spillages § seepanes
gte. with:n “he premises ard cutside the ndustsy Srennses under any
circurn sty ces,

15. The incustre f5hall At use By effiaent foronfaminaey] wyske water in soclinag
tower undar any Circu MstacLes.,

16.The ind.astry shall arrest Gland & seal l#acages Irg motor pumps @b HTDS &
LTS EMflucn? tonks, st MEE arca and wgularly malniain the same which oy
be zhec =ource of adour.

17.The irdustry chall instal” svb coolzr condsnsers syste™ followed by activat=d
charzoal oed sc as ko arest the wOCs from the scubber attacned tc AT-T
within a moartth,

Tarun Kathula

Director/Scientist 'F' (C)



'

1B.The induslry shall nstadl the sus gonler condonzers syszem followes by
Zitivaled crarcoal bed 1o the vents of scrobb:ng systems snoas to arrest the
WIOICE wnthin & mcali,

QLA thes pracess and vacsum leak sources <ha'l Be roilgcred hrasgh furrn
e lracton systew cocneiclel to a Cryogecic concensation followed by 3ctivaled
vharzoal bed o contreal air pollotizn within & nunch,

r
—

Tre indusny shal requlaty cavvyout lear desection and repaic slady 2 the
fugitive leak sources shall be manilored and amested €a as o sedate the YOS
connentrotion in tha salh weork plocs as well 35 ainsiens stmosphare.

o
-

-The nduskry =-al mainkais proper hau cekezping wilhin tha premisas.

b |
“l

Trne: ingustry zhall extend the vaadicy of Bank Suarantce submitted boo e
Dizard fem tima 40 fiawe barcre expiry, Cill turlhes orders of the Bpard.

15 WHEREAS, the TREPOC., Ltd . -ss bear directed to rostore tne power supply to
vour industy.

IE. WHEREARS, these dweslinns are issuss under 540 33 (4] of Wwater fProvention and
Cartrol of Paliutiun) Amancment Acf, JSFA anc' socticn ILa] of the Al (Prewve-abion
ard Conlenl of paliutony Amendeient ace, 13897 and HaZardous & Clher wWashes
LHunzaement and Transholirdlary Movemsnt) Hules, 2016,

17. WHEREAS, you are heschy direczed ta sote that, shoutd you misLse chese ardees ko
operate ke unit wizlabng any of the condticos menboned acove , your anit will be
chsted neader sechion A34AF of the wate- fFreventlar. and Curdrol of ol tizn)
Amendrent Act, 2983 and yeelicn 3174% of the Alr (Figvention and Conkrol at
Pallubion) Avendrmant act, LSE7 ond yau whil 2lsa e Fable fo- proseccbion in [he
court of Metropclitan Magistrate or Judicial Mzgistrale of the 7 rst class wndas sectiun
31{2)=f 2 Waca {Preventicn anc Contral of Pallutiun] Amendment Act, 1984 snd
wndar Seetioad 37010 af the A (Pravent on 2od Congrgl ¢° Pol'ubon Arendmant sagl,
L19a? ihe punisment for wheh inclades imprisonment For o term wh:ch siall ool e
=55 Lha one year s months end snich rrge be extended o sl years with fiag,

Sd/-
MEMBER SECRETARY

Te

M/z. Brundavan Labeiratories (F} Ltd.,
ellagiri {V}, Choutuppal {M],

Yadadri Bhuvnagiv Dlskrick.

Copy to:-

The: Districs Maqistratz & Collectar, Yadedri Bhu vanagie for kind informaton.

2. The Superintoading E-gineer {Operaticns), Teiengana Slale Sauthorn Power
Distributinn Comoany Ltd., Yadadsi Bhuvanagiri District for icformeton and
Macessary acbon.

& The MEE, £0., KU Pu-am Jar Intarmalisn ans pacossary acticn.

4 The Environmnntal Epginger, Keg ona Offlce, Malgond: For information and
necEsEaty action. He is direltad to midnitar the industry for compliance aof
the directions issued and alse directed Lo kept under strict monltoring
and shali carryout monitoring of the surrounding bore-wells on half yearly
basis and submit status report 1o the Board office.

& Concerned file.

/fT.CREO /)
- Ll
ﬁk;q i {-\Hﬂ -f?é;"
Senfor Environmental Englneer (FAC)

Tartin Kathula

Director/Scientist 'F i)

Integrated Regional Of
_ f
CW//Minrstry of Environment Forest ang ¢ IC?:

Aranya Bhavan, Hyderabad T,




T TELANGANA STATE POLLUTION CONTROL BOARD
DA DY Parysvarans Bhbsver, A-1I, Industrlal Escate, Sanathnagar, Hyderabod=-300 GLE

i Phones: 040-23887500 Fax; 040 - 23887219

i/

BY REGD. POST WITH ACK. DUE

Qreer No.NLG=-54 [TSPCE/TE/ HOLZ0AT 0% Dt:
Sub: TERCE - Wfs. Brundavan Leboratorlas [P} Ltd., Yellagiri (V]

Chottuppal (M}, Yaodadn Ehavanairi Bistrict = Watas (Sreventon 2
oA ‘?hﬂ' controy G Faiiution) Aover 2imeal Sct, 1984 aned 2 [Prevenbion and Central of
UESIPAT'DH Anlivtiony Amendrast Act, 1537 - RESTORATION OF POWER SUPPLY =

-k -|:.’..1. ?-“'r - e

VUL Raf: 1. Orde: b NLG-54, TERCRA, By TR0 7- 2073, du 101002026,
2. Hearlng held on 13.07.2021.
3. Ordar BodLG-S4,TEPCOTT G 2017 de. 2a.07.20721.

TETIE

Jo the 17 roforence menticned zhove, ardors gsder seclion 23(4) of water
(Fewention and Conirol of Polluron) Amendmeat act, 1888 and under sectior 11(A) af Aic
(Frevention ang Conbol of Pullutivn) amendment Aci, 1367 wese lwued ko ~SSECCL
extendad the témpnrasy restcration of powe: supple f7- & escjod of Six Mcaths o
Ms/%.Brundavan Laboratories (P} ted., veflogin (V), Chouteppal €M), Yadadrl
Bhavangirk Distrct.

" tie 2™ rmoferonce cted. Lhe stztus of he ndush y wah raviewed berora Lhz
Bcara's Task Forco commites merl-ng hald an 13.07.2021, 4Fcr corcful considesation
of @l the mazenal facts of 1Me case, 1t was derigs:] o iste e revocasion of cnglrs orde <«
w0 the iedustry. Aenordi-gly, He Board issued revocasion of closure ardess to the
indisstyy vidée refemgnae 2 Y cibza. A cony of the rovocation of closere orders @5 hecewi=h
cnclozed.

1n view ul the above, the Board hereny direcs the TSSPDCL tn restore the power
SURRY [0 M/s. Brundavap Laboratotles (8) btd., vellagird (W), Showtuppal (M),
Vadadrl Bhavangind District. These directions 3rn 125164 undae secsion 23(A] of Watzr
iFreventen and Conlrel of Folutien) Amend-nent act. 1288 and 3x(a} af &lr (Arsvention
src anntrol of Aalivlion amearment act, 1587,

5d /-
MEMEBER SECRETARY
Ta

The Superintending Enginesr (Oparations),
Talbngana State Southermnm Power Distribution Campany Ltd.,
Y¥adadn Bhuwanegtd Oistrict.

Lopy bog
1. Th= Meraging Direzlor, Jeolongana Slele Scusaern Power Dislohuticn Compeny Lid.,
Msnt corfpaund, Mear Secreburiat, Bydsratad forisfe-mation 2nz Nezesyary ack an.
2. Im= JCEE, 2.0, A.UPuram for isfarmation and neoessany acon,

3. ‘Imz Envlran-nental Engineer. Reqianal CHice, Nalgonda far Information and nocassary
acts0n,

4. Cancemed file.
SITL.FB.O /)

bl
Ll emi

Sonlor Environmental Engineer (FAC)

m r )iz
larun Kathula
tor/Scientist 'F' (C)
ated Regio Office

ant Al

ct
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TELANGANA STATE POLLUTION CONTROL BOARD

Paryavarana Bhavan, A-111, Industrial Estate, Sanathnanar. RudarakaA-S0D DD
Phones : 040-23887500 Fax: 040 - 228875190

BY REGD. POST WITH ACK, DUE
ORDER ISSUED UNDER AIR (P&C) AMENDMENT ACT, 1987

Order No.NLG-54/TSPCB/TF/HO/2017 - < AR Dt.02.03.2022

Sub : TSPCB - M/s. Brundavan Laboratories (P) Ltd., Yellagiri {V),
Choutuppal (M), Yadadri Bhavangiri District - Air (Prevention and
Control of Polluticn) Amendment Act, 1987 - CLOSURE ORDERS -~ Issued
- Reg.

Ref : 1. CFOBHWA Order {Renewal) N0.200822316848, dt.29.06.2020 with a
validity upto 31.12.2022.

2. Closure Order No.NLG-NLG-54/TSPCB/UH-11/TF/2017-787,
dt.01.07.2019.

3. Revocation of Closure Order No.NLG-54/TSPCB/TF/HO/2017- 558,
dt.20.07.2021.

4. Sri Gummi Narender Reddy filed O.A.No. 15 of 2022 in the Hon’ble
National Green Tribunal (NGT), Southern Zone, Chennai against the
pollution problems caused by the industry,

5. Telephonic Complaints received from Sri Sudhakar Reddy and other
residents of Anthemmagudem Village, Pochampalli Mandal, Yadadri
Bhuvanagiri District,

6. EFS & T Letter dated 29.11.2021 forwarding complaint made by Sri
Sravan Kumar, Advocate against pollution being caused in the area.

7. The RTF Team Inspected the industries on 06.01.2022, 21.01.2022,
22.01.2022, 25.01.2022 & 08.02.2022.

8. Hearing held on 19.02.2022.

* K Kk K X

1. WHEREAS, you are operating the industry located at Yeliagiri (V), Choutuppz! (M),
Yadadri Bhavangiri District and engaged in manufacturing of Bulk Drugs &
Intermediates.

2. WHEREAS, vide reference 1 cited, the Board issued CFO&HWA order dt.29.06.2020
with a validity period upto 31.12.2022.

3. WHEREAS, vide reference 2" cited, the Board issued Closure Orders to the mndustry
for operating the industry against Stop Production Orders issued on 22.06.2018 to the
industry by the Board.

4. WHEREAS, vide reference 3™ cited, the Board issued Revocation of Closure Order to
the industry on 20.07.2021.

5. WHEREAS, vide reference 4 cited, Sri Gummi Narender Reddy filed O.A.No. 15 of
2022 in the Hon’ble National Green Tribunal (NGT), Southern Zone, Chennai against
the poliution problems caused by the industry.

6. WHEREAS, vide reference 5% cited, the Board has received telephonic complaints from
Sri Sudhakar Reddy and other residents of Anthemmagudem & Dothigudem Village,
Yadadri Bhuvanagiri District on pollution being caused in the area. '

7. WHEREAS, vide reference 6™ cited, the Board has received a letter dated 29.11.2021
from EFS&T, GoTS forwarding the complaint made by Sri Sravan Kumar, Advocate
against pollution being caused at Anthemmagudem & Dothigudem Viilage, Yadeadri
Bhuvanagiri District.

8. WHEREAS, vide reference 7% cited, the Board constituted Rolling Task Force Team to
inspect the industries located at Dothigudem & Malkapur Villages. Accordingly, the
Team inspected your Industry and surrounding areas on 06.01.2022, 21.01.2022,
22.01.2022, 25.01.2022 & 08.02.2022 and observed following non-compliances:

/M Tarun Kathuia
. Director/Scientist 'F' (C)
} Integrated Regional Office,

Ministry of Environment Forest angd Climate Change
Aranya Bhavan, Hyderabad Telangana-500 004 é L}L




2. The

ail High TDS effluent tank to contro

industry has not provided deme
ol

with suction hood foliowed by scrubber for
the odour nuisance

The industry is not permitted to operate thermic fluid heater of capacity 2 Lakh
K.Cal/hr.

O BNOV R W

drums.

10.

Industry has not carried out performance study of ZLD system and scrubbers,
Sulphur compound smell was observed in the industry.

QOdour was observed near MEE and production block area,
Leakages were ¢bserved from the pumps attached to the MEE system.
The housekeeping of the industry has to be improved.
The industry has not provided water meters at boiler feed, cooling tower,
domestic and gardening.
The industry has not provided separate detoxification area for cleaning of

Industry has provided storage sump of capacity S kl and 2 ki for collection of

First runoff rain water as against the reguired capacity of 84 KL for area of 3.5
acres.

at production biocks.

The industry has not provided vent condensers to the 8 no. of solvent receivers

The industry has not installed sub cooler condensers system followed by

activated charcoal bed to the vents of production block scrubbers so as to
arrest the VOCs,

pollution.

The industry has not provided scrubber to the HCI storage tank to control air

5. During inspection, the Raoiling Task Force team collected the following samples and the
reguits are as foliows:

Sampie code

: Sample details / collection point

22/02/148 - Stripper Feed
22/027149 - MEE Condensate
22/02/150 - Aeration Tank Inlet
22/02/151 ~ Aeration Tank Outlet
22/02/152 - RO Permeate
22/02/153 - STP Cutlet
Method ‘Results
Parameters (=) Unit "32/02/ | 22/02/ | 22702/ | 22702/ | 22/02/ | 22/02/
No. 148 149 150 151 152 153
pH at 25°C | 4500-B | - 8.85 9.6 8.5 9.2 8.42 8.13
Total : !
| Suspended 2540-8B ma/L 2981 <5 87 58 25 i51
Solids ¢+
Total
Dissoived 2540-C | mg/L | 84425 5026 4887 3390 1580 4162
Solids
L COD 5220-B | mg/L | 70470 29160 8320 2048 412 620
| Qnand 2320~ | mg/L | 4.2 2.4 1.6 <0.1 <0.1 0.6
Remarks:

1. The Sample No. 22/02/152, i.e, RO Permeate

is having high TDS & COD values.

2. The Sample No. 22/02/153, i.e, STP Outlet Sample is having high TDS & COD values
showing Effluent Characteristics.

Sample code

: Sample details / collection point

22/02/154 - Cooling Tower connected to production block-B.

227027155 - Cooling Tower connected to production block-A.

22/02/156 - Cooling Tower connected to Chilling plant. :

Method (*) . Results
PRIBIEIEES No. HaiE 32/02/154 22/02/155 227027156
pH at 25°C 4500-B - 8.6 7.3 8.2
Total Suspended ~ &
Solids 2540-B mg/L 59 78 457
ggff’d‘;’*ss‘“”m 2540-C | mg/L 850 1980 15904
COD 5220-B ma/L 45, * 12285 1150
Oil and Grease 55200 B .4 Inalk | <(.1 1.5 0.4
Remarks: The Sample Nt 227027155 & 22/02/156, i.e, Cooling tower samples of

production block-A EHERER7H

- S

[BEIEAL br
Integrated Regional Office,
Ministry of Environment Forest and Climate Change

Aranya Bhavan, Hyderabad, Tela ngLag,S.OO 004.

§f%vzng high TDS & COD values.




~ Sample code :  Sample details / collection point

22/02/148 - Stripper Feed
_Sample Code: 22/02/148 .
8. No Compounds identified : Remarks
e T T s e = s : S S—
2 ' Formamide, N,N-dimethyl-
3 | Pyrazi'ne, tetramethyl-
———— 4 | Pyridine, 2-methyl-5-(i-
' methylethenyl)-
5 1-Piperidinecarboxaldehyde
6 | 3-Amino-4-methylbenzamide .
[ 2-(5- vridin-2- I !
4 45=Ethyipyridin=2=yljsthanol Pyridine compounds are detected in
8 | 2-(4-Methoxyphenoxy) ethanol this sample which may cause odour
2 Coumarin-3-carbenitrile, 6-methyl auisance.
10 | Naphthalen-1-ol-2-carboxylic acid
11 | 4-Amino-3,5-diethylpyridine
12 . Benzaldehyde, 4-hydroxy-
13 | N,2-Dimethyl-4-nitroaniline
14 Benzenemethanamine, N,N-dimethyl-
15 N,N-Bis(2-hydroxyethyl)-2-
aminoethanesulifonic acid
10. WHEREAS, vide reference 8" cited, you were given an opportunity for hearing before
the Task Force Committee of the Board during the meeting held on 19.02.2022. The
industry representative and the complainants attended the meeting. After detailed
discussions, the committee recommended to issue Closure orders to the industry and
also recommended to forfeit BG of Rs. 2 Lakhs out of Rs, 4 Lakhs submitted by the
industry.
1i. WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issues Closure orders to the industry for the following reasons:
i. The ihdustry has not provided dome with suction hood followed by scrubber for all
High TDS effluent tank to control the odour nuisance \
ii. The industry is not permitted to operate thermic fluid heater of capacity 2 Lakh
K.Cal/hr.
iii. The industry has not provided scrubber to the HCI storage tank to control air
poliution.
iv. Odour was observed within the industry premises.
V. The industry has not provided vent condensers to solvent receivers at production
blocks.
vi. The industry has not installed sub cooler condensers system followed by activated
charcoal bed to the vents of production block scrubbers so as to arrest the VOCs.
12, In view of the above and after careful consideration of the material facts of the case,
the Board is of the firm opinion that, the industry is not complying with Board
directions and Consent conditions and causing poliution in the area. Under the Powers
vested with Telangana State Pollution Control Board under section 31 (A) of the Air
{Prevention and Control of Pollution) Amendment Act, 1987 and for the reasons
stated abo the Board hereb ues Closure Orde to your ind: r =
inter f in h nvir ent. You are also hereby
directed to immediately stop all industrial activities with immediate effect from the
date of this order.
13. You are directed to take note that if you continue.to operate your industry even after

)

receipt of these orders, you will be liable for prosecution in the court of Metropolitan
Magistrate or Judicial Magistrate of the first class under section 37(1) of Air (Prevention
and Control of Pollution) Amendment Act, 1987, the punishment for which includes
imprisonment for a term which shall not be less than one year six months which may
be extended to six years and with fine.

‘Tarun Kathy|q
U\//_/ Director/Seientist ¢ ()
Integrated Regional Office,

Mﬁl\msrry of Environment Forest ang Ciimate Changs é {7
ranya Bhavan, Hyderabad. Telangana.and noe




You are further directed to take note that the TSSPDCL, has been ordered to disconnect
Power Supply to your industry with immediate offect. Should you resort to run your
industry by means of diesel generator or any mechanical device, you will be attracting
prosecution under section 37(1} of Air (Preventicn and Control of Pollution) Amendment

- e
Act, 1987.

Sd/-
MEMBER SECRETARY

To

M/s. Brundavan Laboratories (P) Ltd.,
Yeilagiri (V), Choutuppal (M),
Yadadri Bhuvnagiri District.

Copy to:

. The District Magistrate & Collector, Yadadri Bhuvanagiri for kind information.
2.

The Superintending Engineer (Operations), Telangana State Scuthern Power
Distribution Company Ltd., Yadadri Bhuvanagiri for information and necessary action.
The JCEE., Z.0., R.C.Puram for information and necessary action.

. The Environmental Engineer, Regional Office, Nalgonda for information and necessary

action. The E.E is also directed to record the meter reading of T.S. Trans Co.
power supply at the time of power disconnection. He is directed to inspect
the industry and report compliance within 48 hrs.

Cpncerned file.

// T.C.F.B.O //

Chief Environ?ﬁiﬁ%@? ﬁg)ar
&

Tarun Kathula
Director/Scientist 'F' (C)
Integrated Regional Office,
Ministry of Environment Forest and Climate Change
Aranya Bhavan, Hyderabad. Te

P M
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TELANGANA STATE POLLUTION CONTROL BOARD

Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
Phones : 040-23887500 Fax: 040 — 228875410

BY REGD. POST WITH ACK. DUE
ORDERS ISSUED UNDER WATER (P&CP) AMENDMENT ACT, 1988

Qrder No.NLG-54/TSPCB/TF/HO /2017 - 9 \ "%\ Dt.02.03.2022

Sub : TSPCE - M/s. Brundavan Laboratories (P} Ltd., Yellagiri (V),
Choutuppal (M}, Yadadri Bhavangiri District - Water (Prevention and

Control of Poliution) Amendment Act, 1988 - CLOSURE ORDERS — Issued
- Reg.

Ref : 1. CFO&HWA Order (Renewal) No.200822316848, dt.29.06.2020 with a
validity upto 31.12.2022.

2. Closure Order No.NLG-NLG-54/TSPCB/UH-1I/TF/2017-787,
dt.01.07.2019.

3. Revocation of Closure Order No.NLG-54/TSPCB/TF/HO/2017- 558,
dt.20.07.2021.

4, O.A.No. 15 of 2022 in the Hon'ble National Green Tribunal (NGT),
Southern Zone, Chennai filed by Sri Gummi Narender Reddy.

5. Telephonic Complaints received from Sri Sudhakar Reddy and other
residents of Anthemmagudem Village, Pochampalli Mandal, Yadadri
Bhuvanagiri District.

6. EFS & T Letter dated 29.11.2021 forwarding complaint made by Sri
Sravan Kumar, Advocate against pollution being caused in the area.

7. The RTF Team inspected the industries on 06.01.2022, 21.01.2022,
22.01.2022, 25.01.2022 & 08.02.2022.

8. Hearing held cn 19.02.2022.

* Ok Kk kXK

1. WHEREAS, you are operating the industry located at Yellagiri (V), Choutuppal (M),
Yadadri Bhavangiri District and engaged in manufacturing of Bulk Drugs &
Intermediates.

2. WHEREAS, vide reference 1% cited, the Board issued CFO&HWA order dt.29.06.2020
with a validity period upto 31.12.2022.

3. WHEREAS, vide reference 2™ cited, the Board issued Closure Orders to the industry
for operating the industry against Stop Production Orders issued on 22.06.2019 to the
industry by the Board. '

4. WHEREAS, vide reference 3™ cited, the Board issued Revocation of Closure Order to
the industry on 20.07.2021.

5. WHEREAS, vide reference 4" cited, Sri Gummi Narender Reddy filed O.A.No. 15 of
2022 in the Hon'ble National Green Tribunal {(NGT), Southern Zone, Chennal against
the pollution problems caused by the industry.

6. WHEREAS, vide reference 5 cited, the Board has received telephonic complaints from
Sri Sudhakar Reddy and other residents of Anthemmagudem & Dothigudem Village,
Yadadri Bhuvanagiri District on pollution being caused in the area.

7. WHEREAS, vide reference 6" cited, the Board has received a letter dated 29.11.2021
from EFS&T, GoTS forwarding the complaint made by Sri Sravan Kumar, Advocate
against pollution being caused at Anthemmagudem & Dothigudem Village, Yadadri
Bhuvanagiri District.

8. WHEREAS, vide reference 7' cited, the Board constituted Rolling Task Force Team to
inspect the industries located at Dothigudem & Malkapur Villages. Accordingly, the
Team inspected your industry and surrounding areas on 06.01.2022, 21.01.2022,
22.01.2022, 25.01.2022 & 08.02.2022 and observed following non-compliances:

1. The industry has not provided dome with suction hood followed by scrubber for all
High TDS effluent tank to control the odour nuisance

Tarun Kathula

/\ Director/Scientist 'F’ (Q)

A O// Integrated Regional Office,

\ Ministry of Environment Forest and Chimate Change é z
Aranya Bhavan, Hyderabad. Telangana-500 004




13.

rmitted to operate thermic fluid heater of capacity 2 Lakh

W.Cal/nre,

Industry has not carried out performance study of ZLD systermn and scrubbers.
Suiphur compound smell was cbserved in the industry.

Odour was observed near MEE and production block area.

Leakages were observed from the pumps attached to the MEE system.

The housekeeping of the industry has toc be improved.

The industry has not provided water meters at boiler feed, cooling tower, domestic
and gardening.

The industry has not provided separate detoxification area for cleaning of drums.

.Industry has provided storage sump of capacity 5 ki and 2 ki for collection of First

runoff rain water as against the required capacity of 84 KL for area of 3.5 acres.

.The industry has not provided vent condensers to the 8 no. of solvent receivers at

production blocks.

-The industry has not installed sub cooler condensers system followed by activated

charcoal bed te the vents of production block scrubbers so as to arrest the VOCs.
The industry has not provided scrubber to the HCI storage tank to control air
poliution.

9. During inspection, the Rolling Task Force team collected the following samples and the

results are as follows:

Sample code

Sample details / collection point

22/02/148 - Stripper Feed

22/02/14%9 - MEE Condensate

22/02/150 - Aeration Tank Inlet

227027151 - Aeration Tank Outlet

22/02/7152 - RO Permesate

22/02/153 - STP Outlet

. Method Resulits
Parameters = (*) Unit 237027 | 22/02/7 | 22/027 | 22702/ | 22/02/ | 22/02/
No. ) 148 = 149 150 151 152 153
pH at 25°C 4500-B - 8.85 9.6 8.5 9.2 8.42 8.13
Total
Suspended 2540-B | mag/L 2981 <5 87 58 25 151
Sclids
Total
Dissolved 2540-C . mg/L | 84425 5026 4887 3390 1580 4162
Solids fTTT . A
cop 5220-B : mg/L | 70470 @;‘ 8320 ¢ 2048 7 412 < 620 7
gg’riezgz 55280 T omo/L 4.2 2.4 <01 <01 0.6
Remarks:

1. The Sample No. 22/02/152, i.e, RO Permeate is having high TDS & COD values.
2. The Sample No. 22/02/153, i.e, STP Qutlet Sample is having high TDS & COD values
showing Effiuent Characteristics.

Samplie code

: Sample details / collection point

)

22/02/154 - Cooling Tower connected to production block-B.
22/02/155 - Cooling Tower connected to production block-A.
22/02/156 - Cooling Tower connected to Chilling plant.
Method (*) | ,, . Results
ERrNmeters No. Tnit 22/02/154 22/02/155 237027156
pH at 25°C 4500-B - 8.6 7.3 8.2
Total Suspended
Solids 2540-B mg/L 59 ¥d o 457
T Mimaiveg 2540-C | ma/L 850 1980 15904
' CoD " 5220-B mag/L 45 { 12285 ) 1150
Qil and Grease 5520 - B | ma/L <0.1 . 0.4

Remarks: The Sample No. 22/02/155, & 22/02/156, i.e, Cooling tower samples of
production block-A an

HEH lant havi high TDS & COD { ’
Tarun%aht'ﬁﬁgié’ ant are having high values

Director!Scientis

i 5 .
al Offic

F' (C)

O

Aranya Bhavan,

ion. e,
integrated Region: é
Ministry of gnvironmeﬂt Forestand Climate CEang
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Sample code 3 Sample details / collection point

£

_Sample Code: 22/02/148

22/02/148 -  Stripper Feed

. S.No  Compounds identified - Remarks

“ 1 " 1,4-Dioxane T | - -

Z Formamide, N,N-dimetnyl- P ;

5 "?_Pyrazine, tetramethyl-

E P ' Pyridine, 2-m§thy|-5-{1- - x’

methyiethenyl)- !

: 5 1-Piperidinecarboxaldehyde
6 3-Amino-4-methylbenzamide .
7 2-('5'-Ethylpys‘idin-2—yi)ethano[ P 3 Pyridine compounds are detected in ‘
8 2-(4-Methoxyphenoxy) sthanol this sample which may cause odour }
9 Coumarin-3-carbonitrile, 6-methy! nuisance. E
10 Naphthaten-1-0l-2-carboxylic acid
11 4-Amino-3,5-diethylpyridine
12 Benzaldehyde, 4-hydroxy- 7
13 N,2-Dimethyli-4-nitroaniline
14 Benzenemethanamine, N,N-dimethyl- i
. N,N-Bis{2-hydroxyethyi}-2- ’

aminoethanesulfonic acid

10.

1.

i2.

3

C o’

WHEREAS, vide reference 8" cited, you were given an opportunity for hearing before
the Task Force Committee of the Board during the meeting held on 19.02.2022. The
industry representative and the complainants attended the meeting. After detailed
discussions, the committee recommended to issue Closure Orders to the industry and
also recommended to forfeit BG of Rs. 2 Lakhs out of Rs. 4 Lakhs submitted by the
industry.

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issues Closure orders to the industry for the following reasons:

Leakages were observed from the pumps attached to the MEE system. *
Industry has not provided adegquate collection tarik for collection of first cut rain
water. "

The industry has not provided water-meters at boiler feed, cooling tower, domestic
and gardening. i i

iv. The industry has not provided separate d_g_t_g&j,[lc_aﬂgg_gv\ea for cleaning of drums.
g SOl Dk B

The housekeeping of the industry has to be improved.

In view of the above and after careful consideration of the material facts of the case,
the Board is of the firm opinion that, the industry is not complying with Board
directions and Consent conditions and causing pollution in the area. Under the Powers
vested with Telangana State Pollution Control Board under section 33 (A) of the Water
(Prevention and Control of Pollution) Amendment Act, 1988 and I
ted he B i s [8) r r ind in

interest of protecting public health and environment. You are also hereby
directed to immediately stop all industrial activities with immediate effect from the
date of this order.

You are directed to take note that if you continue to operate your industry even after
receipt of these orders, you will be liable for prosecution in the court of Metropolitan
Magistrate or Judicial Magistrate of the first class under section 41(2) of Water
(Prevention and Control of Poliution) Amendment Act, 1988, the punishment for which
includes imprisonment for a term which shall not be less than one year six months
which may be extended to six years and with fine.

Tarun Kathula
Director/Scientist = ((_3)
Integrated Regional Om'c%h )
\ Ministry of Environment Forest and Climate : ange
Aranya Bhavan, Hyderabad Telangana-50 Q}I}O




To

that the TSSPDCL, has been ordered to
't your industry with immediate effect. Should you resort to
run your industry by means of diesel generator or any mechanical device, you will be
attracting prosecution under section 41{2) of Water (Preventicn and Controi of
Pollution} Amendment Act, 1988,

Sd/-
MEMBER SECRETARY

M/s. Brundavan Laboratories (P} Ltd.,
Yellagiri {(V), Choutuppal (M),
Yadadri Bhavangiri District.

Copy to:

N

B

~

The District Magistrate & Collector, Yadadri Bhuvanagiri for kind infermation.

The Superintending Engineer (Operations), Telangana State Southern Power
Distribution Company Ltd., Yadadri Bhuvanagiri for information and necessary action.
The ICEE., Z.0., R.C.Puram for informaticn and necessary action.

The Environmental Engineer, Regional Cffice, Nalgonda for information and necessary
action. He is also requested to ensure that the BG of Rs. 2 lakhs is forfeited
and fresh Bank Guarantee is submitted. The E.E is also directed to record the
meter reading of T.S. Trans Co. power supply at the time of power
disconnection. He is directed to inspect the industry and report compliance
within 48 hrs.

Concerned file.

// T.C.F.B.O //

Chief Environ ntal Engineer

E‘E}'

Director!Scientist i = ((;)
B i 3?0%;32% Cuimate Changs
ini nmen ‘
Mf::ﬁ?aoéﬁ:::ﬁ Hyderabad‘ Te\angana-SOO 0G4

o’

4




Appendin —FT

TELANGANA STATE POLLUTION CONTROL BOARD

Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
Phones : 040-23887500 Fax: 040 - 23887519

BY REGD. POST WITH ACK. DUE
RDER ISSUED UNDER AIR (P&C) AMENDMENT ACT, 1987

Order No.NLG-54/TSPCB/TF/HO/2017- £:26.04.2022
Sub: TSPCB - #/s. Brundavan Laboratories (P} Ltd., Yellagiri (V),

Choutuppal (M), Yadadri Bhavangiri District -~ Air (Prevention and
control of Pollution) Amendment Act, 1987 - Temporary Revocation of

Closure Order for a period of Three Months - Orders Issued - Reg.
Ref: 1. CFOBRHWA QOrder (Renewal) dt.29.06.2020 with a wvalidity upto

31.12.2022.

Closure Order No.NLG-54/TSPCB/TF/HO/2017-, dt.02.03.2022.
Industry’s Letter dated:21.03.2022.

Inspection of the industry by the Board officials on 31.03.2021.
Hearing held on 18.04.2022.

* K K K ¥

U'Ebl..d!\J

1. WHEREAS, you are operating the industry located at Yellagiri (V), Choutuppal (M),

Yadadri Bhavangiri District and engaged in manufacturing of Bulk Drugs &
Intermediates.

2. WHEREAS, vide reference 1% cited, the Board Iissued CFO&HWA order
dt.29.06.2020 with a validity period upto 31.12.2022.

3. WHEREAS, vide referance 27° cited, the Beard issued Closure order to the industry
for non compliance of the Board directions / Consent conditions and causing
peliution in the surrounding area.

4. WERHEAS, vide reference 3™ cited, the industry has submitted representation to
the Board on 21.03.2022 requesting for Revocation of Closure Order.

93]

WHEREAS, vide reference 4" cited, the Board officials inspected the industry on
31.03.2022 and the following observations were made:

« The compliance status of the industry on the Non-Compliances pointed out during the
TF Committee meeting as stipulated in the closure Order dt:02.03.2022 is as follows:

- sh. | Direction ‘ Compliance

1 The industry has not provided dome with | Provided Dome Covers with suction
suction hood followed by scrubber for all hood at effluents holding tank,
High TDS effiuent tank to control the odour | Collection cum neutralization tank and
nuisance connected to a 2 stage scrubber
provided at the MEE System.

2 | The industry is not permitted to operate | Not obtained CFO for the 2 Lakh
thermic fluid heater of capacity 2 Lakh | K.Cal/hr Thermic fiuid heater.
K.Cal/hr. _ o
3 | The industry has not provided scrubber to | Provided single stage scrubber to the
the HCl storage tank to control air | HCI storage tanks.

pollution.
4 Odour was observed within the industry | The industry has provided sub cooler
| premises. g | condenser with activated charcoal bed

; to the stage scrubber attached to the
! production Block. Also provided a new
| scrubber connecting the centrifuge
: vents to control odour.

5 iThe industry has not provided vent| Provided vent condensers.
| condensers to_ solvent receivers at

| producticamigrkéathula

DirectoriScientist 'F' (C)

‘ Integrated Regional Office,
O/‘/ Ministry of Environment Forestand Climate Change
Aranya Bhavan, Hyderabad, Telangana-500 004/ 2—




v has not instailled sub cooler |, Provi ed sub cooier  condenser
system followed by activaied foliowed by Activated Charcoal bed at
! charcoal bed to the vents of production | the production Block.

1. M/s. Brundavan Laboratories (P) Ltd., Yellagiri (V), Choutuppal (M), Yadadr
Bhavanagiri District and engaged in manufacturing of Bulk Drugs & Intermediates.

2. The industry has obtained CFO & HWA (phase-I expansion) renewal from the Board
vide order dt: 29.06,2020 valid up to 31.12.2022 for manufacture of the following
p{rociucts and capacities.

Products & By products -
sl Name of the Product Guantity permitted in |
No, Ka/day {

1 Lansoprazole 33,33

2 Levetiracetam 83.33

3 Losartan Potassium 83.33

4 Olanzapine : 8.33
S5 | Pioglitazone Hydrochloride ' 166.66

i 6 Pregabalin 5 33.332

| 7 | Quetiapine Hemifumarate | 100
& ! Valsartan B 83.33

S | Terbutaline Sulfate 8.33
10 | 3,5 - Dibenzyloxyacetophenone - i £6.67
11 | Carvediiol Phosphate ) - 66.57

{ Total quantities in Phase - I {25.8% of total CFE 733.31 Kg/day

L | permitted capacity}

3. The industry is not in operation.

4. The industry is constructing buildings related to the expansion for which CFE was .
issued vide order dated 07.10.2021.

5. The industry has provided online VOC analyzer for monitoring of VOCs and |
connected to TSPCB server. |

%
L rated Regiona! ~ (
| i tnz?gnwonmem Forestang Climate Chaonfe
it derabad.?}e}angana-EOO 0 _7

6. WHEREAS, vide reference 5% cited, you were given an opportunity for hearing
before the Task Force Committee of the Board on 18.04.2822. The industry
representative and the complainant attended the meeting. After detailed discussions,
the Committee recommended to issue Temporary Revocation of Closure Orders to
the industry for a period of Three Months with certain directions to comply with.

7. WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issues Temporary Revocation of Closure Order to the industry for a
period of Three Months with following directions to comply with:

1. The industry shall provide dome with suction hood followed by scrubber to the
HTDS effluent storage tanks to control the odour nuisance.

2. The industry shall continuously operate scrubbers with online pH meter for
control of process emissions and shall take appropriate additional measures for
control smell nuisance within & outside the industry premises.

3. The industry shall operate & maintain online VOC monitoring system and connect
the same to the Board server.

4, The industry shall provide / maintain the vent condensers for all the solvent
storage / chemical storage tanks to control the fugitive emissions.

5. The industry shall ldéntify the solvent centrifuge and connect to condensers to
control the emissions within one month. )

6. The industry shall obtain CFO of the Board for Thermic Flui¢ Heater of 2 Lakh
K.Cal/hr and shall not operate without consents of the Board

7. The industry shali install / maintain sub cooler condensers system followed by
activated charcoai bed to the vents of scrubbing systems so as Lo arrest the
VOCs. . s

8. The inckrstrﬁj{na {ﬂ:@gt Leak Detection and Repair Study (LDAR) to assess the
solvent 1eks i _aés. i the study, the industry shall take necessary steps to

arrespiiesolaeienbs reduce VOCs in the premises.

Aranya Bhavan, Hy




8. WHEREAS, the 758 4., LId., has been directed to restore the power supply to
your industry for a peried of Three Months from the date of this order.

W

These directions are issued under section 31{A) of the Alr {Prevention and Control of
Follution) Amendment Act, 1987,

10.You are hereby directed to note that, should you misuse these orders to operate the
unit violating any of the conditions mentioned above, your unit will be ciosed under
section 31(A) of the Air (Prevention and Control of Pollution) Amendment Act, 1987
without any further notice to you and you will-also be liable for prosecution in the
court of Metropaolitan Magistrate or Judicial Magistrate of the first class under section
37(1) of the Air (Prevention and Control of Pollution) Amendment Act, 1987 the
punisnment for which include imprisonment for & term which shall not be less than
one year six months and which may be extended to six years with fine.

Sd/-
MEMBER SECRETARY

To

M/s. Brundavan Laboratories (P) Lid.,
Yellagiri {(V}, Choutuppal (M),

Yadadri Bhuvnagiri District,

// T.CEBO //

L N ]

A FoEY

LV o £
Senior Environmental Engineer (FAC)
{Task Force)

_Tarun, Kathula
Drrecror/Scientfst il (@)
Integrated Regional Office,

‘. Mjnﬁsfry of Environment Forest and Climate Change
Aranya Bhavan, Hyderabag Telangana-500 004

._?—




TELANGANA STATE POLLUTION CONTROL BOARD

Paryavarana Bhavan, A-IXII, Industrial Estate, Sanathnagar, Hyderabad-500 018
Phones : 040-23887500 Fax: 040 - 23887519

i

S A

£Y REGD, POST WITH ACK. DUE
ORDERS ISSUED UNDER WATER (P&CP)} AMEND

T, 1988

Order NO.NLG-54/TSPCB/TF/HO/2017- Dt:26.04.2022
Sub: TSPCB - ™/s. Brundavan Laboratories (P) Ltd., Yellagiri (V),

Choutuppai {M), Yadadri Bhavangiri District - Water (Prevention and
Control of Poilution) Amendment Act, 1988 - Temporary Revocation of

Closure Order for a period of Three Months - Orders Issued - Reg.
Ref: 1. CFO&HWA Order (Renewal) dt.29.06.2020 with a validity upto

31.12.2022, :

Closure Order No.NLG-54/TSPCB/TF/HO/2017-, dt.02.03.2022.
Industry’s Letter dated:21.03.2022.

Inspection of the industry by the Board officials on 31.03.2022.
Hearing held on 18.04.2022.

X Xk ¥ ¥ Xk
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1. WHEREAS, you are operating the industry located at Yellagiri (V), Choutuppal (M),
Yadadri Bhavangiri District and engaged in manufacturing of Bulk Drugs &
Intermediates.

2. WHEREAS, vide reference 1° cited, the Board
dt.29.06.2020 with a validity period upto 31.12.2022.

issued CFO&HWA order

3. WHEREAS, vide reference 2™ cited, the Board issued Closure order to the industry
for non compliance of the Board directions / Consent conditions and causing
pollution in the surrcunding area.

4. WERHEAS, vide reference 3" cited, the industry has submitted representation to
the Board on 21.03.2022 requesting for Revocation of Closure Order.

5. WHEREAS, vide reference 4% cited, the Board officials inspected the industry on
31.03.2022 and following observations were made:

» The compliance status of the industry on the Non-Compliances pointed out during

the TF Committee meeting as stipulated in the Closure Order dt: 02.03.2022 is as
follows:

s, | Direction | Compliance

1 Leakages were observed from the pumps

MEE Pump leakages were rectified.
attached to the MEE system.

However, the industry shall regularly
take measures to arrest the leakages.

2 Industry

at boiler feed, cooling tower, domestic and
gardening.

has not provided adequate  The industry has a below ground level

| collection tank for collection of first cut rain | collection tank of about 25 KL

! { water. capacity for collection of rain water

first runoff. But not provided above

! : aground level storage tank for rain

i water and also not provided bypass
arrangement.

3 The industry has not provided water meters | Provided water meters at Boiler feed,

Cooling, domestic and gardening.

mprove@arun Kathula

4 The industry has not provided separate | Provided detoxification area inside the
detoxification area for cleaning of drums. production Block.
5> | The housekeeping of the industry has to be  Improved Housekeeping.

Director/Scientist 'F' (C)
Integrated Regional Qffice,

Ministry of Environment Forest ang Climate Chan (
Aranya Bhavan, Hyderabad. Telangana-500 004??77 -




o

L

. The industry %u bigined CF

M/s. Brundevan Lohoratories By Ligd. liagirt (V) houtuppal (M), Yadadri|
Bhavanagiri i i if > ntermediates.

MA (1 ansior ewal from the Board
vige order g uf 2020 valld bp to 35. or manufaciure of the following

:’rcducts and L_ah, acities,

i Products & By products

Si. Name of the Product | Quantity permitted in |
Ne. — f ..Kg/day E
1 . lansoprazole " 33,33
2 Levetiracetam 83.33
3 Losartan Potassium o §3.33
4  Olanzapine , £.33
5 Pioglitazone Hydrochloride i 166.66
6 | Pregabalin 33.33
& Quetiapine Hemifumarate - i%0
8 Valsartan 83.33
9 Terbutaline Sulfate ; - 8.33
10 | 3,5 - Dibenzvioxvacetoghenone 65.67
11 | Carvedilo! Phosphate : 66.67
: “E"‘o%:aﬂ guafitities in Phase - 1 (ZS 8% of total CFE 733.31 Kg/day
3 itted capacity)

The mciustry is not in operation.
The industry is constructing buildings related to the expansion for which CFE was
issued vide order dated 07.10.2021. ?
The Industry has provided online VOU analyzer for monitoring of VOCs ard
connected to TSPCE server.

6. WHEREAS, vide reference 57 cited, you were given an opportunity for hearing
before the Task Force Committee of the Board on 18.04.2022. The industry
representative and the complalnant attended the meeting. After detailed discussions,
the Committes recommended to issue Temporary Revocation of Closure Orders to
the industry for a periad of Three Months with certain directions to comply with.

7. WHEREAS, after careful consideration of the material facts of the case, the Board
hereby Issues Temporary Revocation of Closure Order to yvour industry for a
period of Three Months with following directions o comply with:

1.

2.

] ovv"“/ Integrated Regional Of%éq:

The industry shell comply with all conditions stipulated in the CFO&HWA order
issued by the Board scrupulously.

The industry shall continuye to segregate the effluents intoc HTDS and LTDS. The
HTDS effluents shall be treated in stri;:;;;er, MEE and ATFD. The condensate &
LTDS effluents shall be treated In Biological ETP followed RO system and treated
effiuents shall be reused in the plant. The RO rejects shall be sent to MEE for
forced evaporation.

The industry shall provide first run off rain water & seepage coilection pit with
proper bypass arrangement for free flow of subseguent rain water {24 ki/acre}.
The coliected contaminated rain water shall be pumped and stored in above
ground levei tank of adequate capacity and the same shall be treated within the
premises or send to CETP for further treatment.

The Industry shall not discharge any effluent/ leakages / spillages / seepages eic.
within the premises and outside the industry premises under any circumstances.

The industry shall store drums containing raw material / in process goods / MLs
/spent solvents / wastes etc., on the concrete platform under caverecﬁ shed with
dyke walls & proper Eeacha%:@ coliection systemn and the industry shall not store
drums openiy on ground.

. The industry shall collect & store theé hazardous waste in an elevated closed shed

with impervious lining and leachate ccllection system. The industry shali dispose
the Hazardous Waste regularly in accordance with the CFO&HW order and shali
not store beyond 50 days.

The industry shall continuously operate the conline monitoring system provided as
per the directions of CPCB and shall ensure continuocus data transmission to the

TESPCB server. Tarun Kathula
Director/Sgientist 'F' (C)

Ministry of Environment Forest and Clim ahge
Aranya Bhavan, Hyderabad, Telangana-500 004




ide/maintein operate [P cameras at main gate entrance
ted to the TSPCE Server,

e effluent conveying pipe lines shall be fixed.
>/ spillages of effluent within or outside the

premises

10.The industry shali not use effluent or any waste water for cooling tower purpose
and shall check the gquality of the cooling circulation water regularly.

[
[

.The industry shail maintain proper housekeeping within the premises.

ey
e

.The industry shall submit Bank Guarantee of Rs.2 Lakhs recouping amount of
Bank Guarantee forfeited in favour of Member Secretary, TSPCB, Hyderabad
towards compliance of CFO conditions / directions with a validity for one year
within One week and shall extend the same from time to time till further orders
from the Board.

8. WHEREAS, the TSSPDCL., Ltd., has been directed to restore the power supply to
your industry for a period of Three Months from the date of this order.

9. These directions are issued under Sec.33 {A) of Water (Prevention and Control of
Poliution) Amendment Act, 1988,

10.You are hereby directed to note that, should you misuse these orders to operate the
industry violating any of the conditions mentioned above, your unit will be closed
under section 33(A) of the Water (Prevention and Control of Poliution) Amendment
Act, 1988 without any further notice to you and you will also be liable for
prosecution in the court of Metropolitan Magistrate or Judicial Magistrate of the first
class under section 41(2) of the Water (Prevention and Control of Pollution)
Amendment Act, 1988 the punishment for which include imprisenment for a term

which shall not be tess than one year six months and which may be extended to six
years with fine.

Sd/-

MEMBER SECRETARY
To

M/s. Brundavan Laboratories (P) Ltd.,
Yellagiri (V), Choutuppai (M),
Yadadri Bhuvnagiri District.

/71 T.C.F.B.G /S {’
Lol W

Senior Environmental Engineer (FAC)
(Task Force)

Tarun Kathula
Director/Scientist 'F' (C)
Integrated Regional Office,
Ministry of Environment Forest and Climate Change
Aranya Bhavan, Hyderabad, Telangana-500 004
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TELANGANA STATE POLLUTION CONTROL BOARD

Paryavarana Bhavan, A-I1L, Industrial Estate, Sanathnagar, Hyderabad-500 018

Phones : 040-23887500 Fax: 040 - 23887519

'BY REGD. POST WITH ACK. DUE

ORDER ISSUED UNDER AIR (P&C) AMENDMENT ACT, 1987

Order No.NLG-50/TSPCB/TF/H0/2022- 3T & Dt:06.12,2022

Sub: Ts52CB - M/s. Brundavan Laboralories (P) Lid., Yellagiri {V),
Choutuppal (M), Yadadri Bhauangiri District - Air (Prevention and

contrel of Pollution) Amendment Act, 1987 - Extension of Temporary
Revocation of Closure Order for a period of Six Months - Issu
- Reg.

Ref: 1. CFO&HWA Orcer dt.29.06.2020 with a validity upteo 31.12.2022.

2. Clasure Order MNO.NLG-54/TSPCEB/TF/HO/2017-2131 (¥ 2132,
dt.02.03.2022.
Temparary Revocation of Closure Order No NLG-54/TSPCB/TF/HO/2017-
161, Dt: 26.04.2022.
Industry's Letter dated: 22.07.2022.
Inspection of the industry by PCB Officials on 27.08.2022 £21.09.2022,
Hearing heid on 30.09.2022.
CPCB Letter No.F.No.B-290L6/04/C6/IPC-1/438, DL.19.09.2022, received
on 13.10.2022 f28.10.2022.
Inzpection of the industry by PCH officials on 18.11.2022,

Hearing held on 03.12.2022.
% % ¥ ¥

Lad

-

N

-

. WHEREAS, you are operating the industry iocated at Yeliagind (W), Cheoutuppal (M),

Yadadri Bhauangiri District and engaged In Bulk drugs & Intermadiates
manufacturing unit.

WHEREAS, vide reference 1st cited, the Beard issued CFOBHWA  order
dt.29.06,20290 with a validity period up to 31.12.2022,

WHEREAS, vide reference 2nd cited, the Beard issued Closure order to the industry
on 02.03.2022 for non compliance of the Board directions [ Consent conditions and
causing pollution in the surrounding area.

. WERHEAS, vice reference Zrd cited, the Board iszued Temporary Revocation of

Clasure Order to industry on 26.04.2022 for a perled of Three months with certain
directions ko comply.

WERHEAS, vide reference 4th cited, the industry vide fetter dated 22.07.2022 has
submitted representation to the Board requesting for Revacation of Closure Qrder,

WHEREAS, vide reference 5 cited, the RO, Nalgenda Officials Inspected the industry
on 27.08.2022% 21.09.2022 and submitted & repart io the Head Office. The industry
was reviewed in the Task Force Committee mesting held on 30.09.2022 vide
refarence 6 cited.

WHEREAS, vide reference 7' cited, CPCB has issued certain directions ta the Board
in cannection with O.A No. 97 of 2021 (SZ) Chennai befere Hen'ble RGT filed by Sri
Ravula Linga Swamy, Sfo. Yadalgh and Others, Anthammagudem Village,
Pochampally Mandal, Yadadr Bhuvanagiri District.

WHEREAS, vide reference 8% cited, the RO, Nalgonda Officials again inspected your
industry on 18.11.2022 and submitted the report to the Beard QOffice vide mail
dt:18.11.2022 an earlier directions d1,.26.04.2022 and details ere as follows:

1. Compliances observed:
Under Air Act:

<. Directicn ) ﬁﬂﬂﬂliiaﬁﬁg fztétuﬂ i
Ne

1. | The |ndustry shall provide dome with | Complad

suclichQBdsl Sitowed dy scrubber to the |
! HTD R ad{be st stotasyd Raeky 1o control the
! orirerynasisanBegional Office, :

. Ministry of Environment 7 crest and Ciimate Ghar 32 R .

Aranya Bhavan, Hyderabad - 3ngana-200 004 S—
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The industry all continuously operate
scrudbers with online pH meter for contral
aof  process  emissions  and  shall  take
appropriate additional measuces Tar contral
ametl

- The industry has provided double stage
- scrubber Mollowed by Activated charcoal
: bad for groduction block A and 2 Mos of
singie si:age scrubbers at vent of HCL

nuisance  within &  outside  the  Lank, vents of centrifuges at production
industry premises,  block-A, wents  of centrifuges  at
- production block-B.
. The industry has provided double stage
. scrubber at MEE area (Venl of ATFD,
' vent of HTDS collection tank) and also
._provided activated char coal bed.
3. | The industry shall operate & mainiain | Compliad.
online voOC monitoring system and connect | The Board officials collected the VOC
the same to the Board server. | day average readings for the month of
P August’2022, The values are in the |
' range of 0.00 to 1,83 PFM,
- The Board officials coliected the Voo
| day average readings for the month of
 15.10.2022 to 19.11.2022" 2022. The
- - valuzs are in the range of 0.00 to 5.8
_ . PPM.
4.  The industry shall provide / maintain the | Provided
- vent condensers for all the solvent storage
'/ chemical storage tanks to contrel the
_____ fugitive emissions. §
5. The industry shall identify the solvent | Complied
Ccentrifuge and connect te condensers to
L __contrel the emissions within one maonith, e _
i & [ The industry shall install /; maintain sub | The indugtry has provided activated
« cooler condensers system  followed by | charcoal bed to the scrubber at MEE
activated charcoal bed to the wvents of | area,
scrubbing systems so as to arrest the
7. | Tha industry shall carryout Leak Detectiori | The industry has conducted Leak
and Repair Study (LDAR) to assess the | Detection &nd Hepalr Study in the
solvent losses and based on the study, the | Month of June2021.
industry shall take necessary steps  to
arrest the solvent losses and reduce VOCs
in the premizes,
- Non-Compliances observed:
S, Direction Status
i, The industry shall nat use effluent or any | Earlier, the Board Officials collected
waste water for cooling tower purpose and | samples  from  the Cooling tower
shall check the quality of the cocling | attached to Production Block - 14,
circulation water reaularly, Production Block - 2 and MEE on
21.09.2022,
AsS per the analysis reports, the sample
in the Cooling tower attached to |
- Proguction Biock - 1 Is having high TDS |
(10591 mg/itr) and COD (710 mg/itr)
values,
And the sample in the Cooling tower
attached to Production Block - 2 is also
having high TDS (3256 mg/fitr},
And, also the sample in the Cooling
tower azitached to MEE is also having
high TDS {6458 mg/itr) and COD (1330
mig/itry values,
- During inspection an 18.11.2022,
pungent odour was observed near MEE
- ’ ; cooling tower area, . e L
2. The Indust a intain ropes | Housing keeping needs to imorove,
hnusegegpiijgﬁﬁﬁiﬁ Kﬁ@tmmses., F pa 9 . Fre

Director/Scientist ' F' (C)
Integrated Regional Office,
Ministry of Environment Forest and Climate C

Alfanya o

navan, Hyderabad. Telangana-500 004
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i Y. WHEREAS T i b of tha
i 5 iy : 4 ) o) ofine
Water {Provention 2 Lo of Po “" . 18 (1% b} e?’ Pha Aur

(Freverbion and
G 19 08 2027 rare

1. Telengana Pollution Contrel Beard (TSPCB) shalf direct Mfs, Harelo Labs mt!
itd., and other seven phermaceatical indus *m_~ in the ares 10
bound acticn plan for decontamination of soil, contro! of odour nuisance, aro
VOO emission and achicvement of ZLD,

2. TSPCE shall periocically review implementation the action plan of ail the units
and  regularly monitor VOUs o ambisnt =ir to snsure  the  effective
implementation.

3 TEPCE shall gel the study done In @ tme bourd manper bs determine the

extent of damage of seil, i any, and to provide the sultable remediation
measures for effective crop growth,

10.WHEREAS, vide reference 97 cited, you are given an opportunity of hearing ‘i}ﬁ‘?m’%
i:hs: Task Force Committes meeting held on 03.12.2022. The industry represent tative
ttended the meeting and clarified that they Installed new MEE system (Stripper,
’% ERATFD), new ETP and additional RO system Lo treat the effluents, They further
informaed that have provided double stage scrubbers with oniine BH micters followed
By activated charcosl bed to the production blocks, HTDS collection tank & ATFD and
improved housekeeping within the premises. Now, the industry using treated water
from RO system for cooling tower and thereby no odour problems from the coofing
tovier area, They have also teken the following measures to contrnt adour nuisance
and achieved complete ZLD system:

L PBrovidad dome with fume extraction sysiem to MTDS cellection fank
folicwsad by double siage sorubber with onling pH mater,

i Provided sorubbers with online PH maters followsd by Activated Charcoal
beed for production blocks, HTDS collection tank® ATFD.

tHe Provided onfing VOO angiveer and connected the same o the TSPCS
SErVEr,

v, Conducted LDAR study and taken measdrasg as per the recommendabons
of the LDAR study.

F the effluents:

Lo Prowided ZLD systemn consisting of Slelpper, MEE & ATFD, Biological
ET? followsad by RO plant to treat the effluents.

i,  Provided online connectivity with digital flow meters & IP camera o
HTDS & LTDS collection lanks, RO permeste and cornectad to TSPCR
SEPVET,

. Provided onlineg TDS meter and connected to TSPCE server,
iv. Provided shad for drums storege.
v. Provided IP camera at main gate and connected to TSPCR server,

11. WHEREAS, during the muesting, the Commitiee notad the nor-compliance observed
on earlier directions dt 26.07.2022 Issued by TSPCH, directions issued by the CPCR.
After detailed discussions, the Committee recommended to issue Extension of
Tamporary Revacation of Closure Order 1o your industry for the period of Six Months
with certain dirachons,

12. WHERE&EJ after careful consideration of the material facts of the case, the Board Is
nereby issues Extension of Temporary Revocation of Closure Order to your
industry for the period of Six Months with following directions to comply with:

1. The industry shall submit time bound action plan within 2 days for
i tign of soil, control of cdour nuisance and VOC emission
rﬁeg(;gmf@f ZLD as per the CPCE directions dt 19.09.20232,

Dlrector!SCie
(\ u\/\ﬂ"‘/ Integrated Regional Off'ce_"w
\D Ministry of Envi ironment For estar ' Ya

\ T
: Aranya Bhavan, Hyderabad.
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2 mdustry shall take all odour control measures and operate the same
regularty to avoid cdour nuisance to the surrounding environment,

- The industry shall provide & maintain dome with suction hood lolfowed by

double stage scrubber with online pH meter to the HTDS effiuent storage
tanks Lo contro! the odour nuisance.

. The inZustry shall install & maintain sub cooler condensers system fallowed

by activated charcoai bed to the vents of scrubbing system connected to
HTDS caollection tank so as to arrest the VOCs,

The industry shall install & maintain sub cooler condensers system followed
by activated charcoal bed so as te arrest the VOCs from the scrubber
attachead to ATFD.

The industry shall continuously operate scrubbers with online pH meter for
controt of process emissions and shall take appropriate additional measures
for control smeli nuisance within & cutside the industry premises.

The industry shall operate & maintain anline YOC monitoring system and
connect the same to the Board server.

The industry shall provide odour suppressant mist spray / sprinkle "PIION"
liquid at effluent treatment area to contain VOCs.

The industry shall provide & maintain the vent cendensers for all the solvent
storage / chemical storage tanks to control the fugitive emissions.

10. The industry shall conduct the LDAR study once in six months. The industry

shall take necessary measures as per the iatest Leak Detection and Repair
(LDAR) Study to arrest the salvent losses and reduce VOCs in the premises.

11.The industry shall provide IP cameras within one month to focus the entire

premises duly covering ZLD area, boiler stack and entire boundary of the
plant in consuitation with RO, Nalgonda.

12.The industry shall not cause any air pollution te the surrounding area.

13.The TSSPDCL, Ltd., has been directed to restore the power supply to your industry
for a period of Six Months from the date of this order.

14.These directions are issued under section 31(A) of the Air (Prevention and Control of
Poliution) Amendment Act, 1987,

15.¥cu are hereby directed te note that, should you misuse these orders to operate the
upit violating any of the conditions mentioned above, your unit wiil be closed under
section 31{A) of the Air (Prevention and Contrel of Foliution) Amendment Act, 1987
without any further notice to you and you will also be liable for prosecution in the
court of Metropolitan Magistrate or Judicial Magistrate of the first class under section
37(1) of the Air (Prevention and Control of Poltution) Amendment Act, 1987 the
sunishment for which include imprisonment for a term which shall not be less than
one year six months and which may be extended to six years with fine.

To ~

Sd/f-
MEMBER SECRETARY

M/s. Brundavan Laboratories (P) Ltd.,
Yellagiri (V), Choutuppal (M),
Yadadri Bhauangiri District.

Tarun Kathula

Director/Scienti ( )C F.B 0 .U'
Integrated Re |on
Ministry of Environment Fores 4l
”Va Ghavar, ff;i? FE i ental Engineer
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TELANGANA STATE POLLUTION CONTROL BOARD

Paryavarana Bhavan, A-I1I, Industrial Estate, Sanathnagar, Hyderabad-500 018
Phones : 040-23887500 Fax: 040 - 238875190

BY REGD. POST WITH ACK, DUE e
ORDERS ISSUED UNDER WATER (P&CP) AMENDMENT ACT, 1988

Order No.NLG-50/TSPCB/TE/HO/2022- ]?ﬂn{yf Dt:06.12,2022

Sub: T5PCB - M/s. Brundavan Laborateries (P) Ltd., Yellagiri (V),
Choutuppal (M), Yadadri Bhauangiri District - Water {Prevention and
Control of Pollution) Amendment Act, 1988 - Extension of Temporary

Revocation of Closure for a period of Six Months - Orders
Issued - Reg.

Ref: 1. CFO&HWA Order dt.29.05.2020 with a valicity upto 31.12.2022,
2. Closure  Order  No.NLG-54/TSPCB/TF/HO/2017-2131 & 2132,

dt.02.03.2022, .
Temporary Revocation of Closure Order Na, NLG-54/TSPCB/TF/HO/2017-
161, Dt 26.04.2022.

Industry's Letter dated: 22.07.2022,

Inspection of the industry by PCB Officiais an 27.08.2022 &21.09.2022.
Hearnng held on 30.05.2022.

CPCB Letter No.F.Na.B-29016/04/06/1PC-1/438, D1.19.09.2022, recaived
er 13,10.2022 f28.10.2022.

8, Inspection of the industry by PCB officials on 18.11.2022.

8, Hearing held on 03.12.2022.

* % ® %2

w

MA.,‘T'\LFI:J:-
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. WHEREAS, you are operating the industry located at Yellagisi (V), Choutuppsl (M),
Yadacri Bhavanciri District and engaged in Bulk drugs & Intermediates
manulacturing unit.

2. WHEREAS, vide reference 1st cited, the Bpard issued CFORHWA  order
dt.29.06.2020 with a validity period up to 31.12.2022.

3. WHEREAS, vide reference Znd cited, the Board Issued Closure order to the industry
on £2.03.2022 for non compliance of the Board directions / Consent conditiens and
czusing peliution in the surrounding area,

4. WERHEAS, vide reference Zrd cited, the Beard izsued Temporary Revocation of
Clesure Order to industry on 26804 2022 far a period of Three manths with certain
diractions to comply.

5. WERHEAS, vide reference 4th cited, the industry vide letter dated 22.07.2022 has
suhmitted representation to the Board requesting for Revocation of Closure Order.

6. WHEREAS, vide reference 5% cited, the RO, Nalgonda Officials Inspected the
industry on 27.08.2022& 21.09.2022 and submitted a report to the Head Office. The
industry was reviewed in the Tack Force Committee meeting held on 30.09.2022
vida reference 6" cited. .

7. WHEREAS, vide reference 7 cited, the RO, Nalganda Officials lnsp&ctfz.c% wour
industry on 18.11,2022 and submitted the report to the Board Office vide miail
dr:18.11.2022 on earlier diractions dt.26.04.2022 and details are as foliows:

1. Compliances observed:
Under Water Act:

Direction Compliance Status

% vl

FThe industry shalt comply with all -
canditions  stiputated in the CFOEHWA

arder Issued by the Board scrupuiously. ‘ ‘ ;
5 The industry shall continue ta segregate  The Industry has provided ZLD |
the effluents into HTDS and LTDS. The  syslem consisting of collection tank
,Ig—;'rtﬁ; effluents shall be treated in | and neutralization Lank, setnlsr;g E‘aﬂk%

Fhiar ATFD, The condensate | filker  press, Above ground feve

le{ﬁ%ﬁ%@&;&@ skall be treated in | storage tanks, Stripper (49 KLD), 3§

Wk

- Intel gitda et wed RO _system and | stage MEE (40 KLD), ATFD (7.5
Minstry-of Environment Forest ang ¢ g
! tand Climate Changs
Aranya Bhavan, Hyderabag mmf.mec iR
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AL The nbuniry shall nol divcharge  any

Cindustey premises under iy
_cireurnstantod,

. The industry shall store drums containing
craw material [ in process goods [ Hls

W

with dyke walls B proper  leschate
- collectinn systermn and the industry shalf |

_not stare drums openly on ground,

ground levsl tandy ol adeguate Lapaty
Sarsl the sarmee chall be Leeatod within the
Cprerelies g send An DETE for lurther

puring the insp

Ceffluenty leakages fogpillages [ seopages |
Ceste, within the premines and oulsele the

Lty and 1t s
fbegrphe nl [ RR,
laaginr) thee m‘,f,W*

23

3
£
£
i

: i grvder cpesiatinn
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AL L.

divrharges, |

“The industry has provided separate
: shed for storage of deumns,
Cfapent solvents [ owastes ela., o the
concrete platform under covered shod

6. The indus stry  shali rfzii&rf.t & store the

nzzardous wasle in an cevalad cesed
shied with impervious lining and leschate
colioction ';!,:t""r"l The |ﬂdu’l‘i’_‘o shalf
- dispose the Hazardous Waste regularty in
accordance with the CFOAHW order ard ;

ali not store bayond 90 days,

shed,

: The indusf-ry has stored HY under

PThe industry shali eontinuously operate
the cnline monitoring systern provided as
poar the directions of CPCE and shall

tha TSPCE server.

server,

- The industry has provided digital fiow
s meters for HTDS, LTDS, BO permeste
& TDS meter and connected to board
ensure continuous data transmission fo

1operate 1P cameras at main  gats
entrance  and shatl be connected to the
| TSPCB Scrver,

. The Industry shall provide/maintaim |

Complied

9,1 The mau.m shall not use ans Fexible
pipelines within the pramises for transfer
of effivents / wiastewater. All the effluent
conveying plpe lines shall be fixed, There
shall not be any discharge / spiliages of
efflucnt within or outside the premises

Complied

10] The industry shall submit Bank Guarantee
of Rs.2 Lakhs recouping amount of Bank
Guarantes forfeited in favour of Member
Sacretary, TSPCB, Hyderabed towards
compliance of CFO conditions / directicns
vilth a valldity for gne year within One
week end shall extend the same from
time to time till further orders from the
Board,

Complied

NonsCompliances observed:

s ] Direction
¢ Ho |

Status

i The mc}uum shall ret Gse effluent or any
swmtﬁ water for cooling tower purpose

j\m‘all m& quality of the cocling
uiarly,

>

Aranya Bhavan

d Climate Cl]an-.t- @g
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mgliry values, .

And the sampie in the Coshng tower
1 i

D attached o Production Block - 2 s
© alzo having high TOS (3256 mg/itr).

{ And, also the sample in the Cooling
tower atiached o MEE i alsa having
nigh TDS (6458 mo/itr) and COD
{1330 mg/lar) valaes,

Puring  inspection on 18,11.2022,
pungent odour was gbserved hear
MEE cooling tower area. ;

2 The industry shall maintain proper . Housing keeping needs to improve, |
housekeeping within the premises.

N

8, WHEREAS, the CPCB, in exercise of the power conferred under Section 18{1) (b} of

the Water {Prevention and Control of Pollutinn) Act, 1974, and 18 {1) (b} of the Air
(Prevention and Cantrol of Pollution) Act, 1981 issued the following directions vide
letter dt: 10.09.2022 recelved by the Board on 13.10.2022/23.10.2022:
-
1. Telangana Pollution Centrel Board {TSPCB) shall direct #M/s. Hazelo Labe Pl
itd., and other seven pharmacewtical industries in the area to zubmit time
hound action plan for gecontamination of soll, cantrol of odeur nuisancs and
YOO emission and achisvermant of ZLO.
2. TSPCR shall periodically review implementation the action plan of alf the units
and repularly momter VOOs in amblen? gir to ensure the sffective
implemaeriation,
TSPCE shal get the study done a3 tme bound manner W determine the
axtent of damage of sail, if amy, and o provide the suitable rermedistion
measuras for effective crep growth.
WHEREAS, vide reference 8" cited, you are given an opportunity of hesring before
the Task Force Committee meeting held on 03,12, 20282, The industry pepresantative
attended the maeting and clarified that they installed new MEE system (Stripper,
MEEBATFD), new ETP and additional RO system to treat the effiuents, They further
informed that have provided double stage scrubbers with onfine PH meters foliowed
by activatad charcoal bed to the productiaon blocks, HTDS collection tank & ATFD and
improved housekeeping within the premises. Now, 1he incusiry using trested water
from RO system for cooling tower and thershy no odoyr problams fram the coeling
tower area. They have aiso taken the folfowing measures (0 caontrod adour nuisance

G

Provided dome with Fume extraction system to HTDS coliection tank followed
by double stage scrubber with online pH meter.

Frovided scrubbers with online PH maters followed by Activated Charcoal bed
far production blecks, HTDS colfection tanki ATFD.

Provided online VOO analyzer and connected the same to the TEPRCR server,
Conducted LDAR study end taken measures a8 per the recommendations of

thie LDAR study.

.

it
iv,

Hhe mﬂﬂﬁ..

2. ZLD system to treaty
i provided ZLD system consisting of Stripper, MEE & ATED, Biologicat ETP
fallawed by RO plant to treat the effiuents.
Provided onfing connectivity with digital flow meters & IP camera to HIRS &
TDS collection tanks, RO permeate and connected to TSPCB servar,
i, Provided erline TS meter and connected to TEPCE server,
. Provided & Kom tyg storage.
. e Ry ara mbenair gate and connected to TSRO servar,
v ProwloeetdP SerasiR ARG

/ Integrated Regional Office
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Vi tn ny
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10.WHEREAS, During the Meeting, the cammittes roted the non-complance observed
on carier TSPCB directions ¢t 26.04.2022 & dicections issued by the CPCB, After
detailed discussions, the Committes recommended to issue Extension of Temporary
Revocation of Closure Order to your industry for the period of Six Menths with
certain directions including CPCS directons and Forfeiture of Bank Guarantae of Rs.
2.0 Lakhs, Tor few naﬁ-campi,ianscf: as opbhserved in earlier Board directions

g46.26.05.2022.

11 . WHEREAS, zftar careful consideration of the materiaf facts of the case, the Board
is heraby issues Extension of Temporary Revocation of Closure Order to
your industry for the period of Six Months with following directions to
comply with:

1. The industry shall submit time bound action plan within 3 da?fs for
decontamination of soil, control of odour nuisance and VOC emission
and achievement of ZLD as per the CPCB directions dt 19.09.2022.

The industry shail comply with all conditions stipulated in the CFO&HWA
order Issued by the Board scrupulously.

3. Tne industry shali maintain records on source of starting raw material /
Intermediates for each product-wise and shall submit the consclidated
records to the Regicnal Office, Nalgonda every month along with invoice
copies of the starting raw materials outsourced.

el

4. The industry shall continue to segregate the effluents into HTDS and LTDS.

5. The industry shall regularly operate the Mew ZLD system for treatment of
effluents. The HTDS effluents shall be treated in stripper, MEE and ATFD. The
condensate & LTDS effiuents shall be treated in Biological ETP foliowed RO
system and treated effluents shall be reused in the plant, The RO rejects
shall be sant ta MEE for farced evaporation.

* 6, The industry shall install & maintain onlina TDS meter for HTDS effluent
generation and connect the same to TSPCB server,

7. The industry shall connect & maintain the IP camera provided to the LTDS
effluents digital flow meter to the TSPCB server,

8. The industry shall provide first run off rain water & seepage collection pit
with proper bypass arrangement for free fiow of subsequent rain water (24
kijacre). The collected contaminated rain water shall be pumped and stored
in above ground fevel tank of adequate capacity and the same shall be
treated within the premises or send to CETP for further treatment.

9. The industry shall not discharge any effluent/ leakages / spillages / seepages
etc, within the premises and outside the industry premises under any
circumstances,

10.7he industry shall store drums containing raw material / in precess gands /
MLs /spent solvents [ wastes etc., on the concrete platform under covered

shed with dyke walls & proper leachate collection systern and the industry
zhall not store drums openly on ground.

11.7he industry shall collect & store the hazardous waste in an elevated closed
- shed with impervious lining and leachate collection system. The Industry shall

dispose the Hazardous Waste regularly in accordance with the CFO /
order and shall not store beyond 0 days. BHW

12.The industry shall continuously cperate the online moeniterin ,
) ) i system
provided to the HTDS, LTDS & RO permeate as per the dircctiang QFVCPCQ
and shall ensure continucus data transmisslon to the TSPCR server.

13.The Industry shall provide & maintain cperate 1P cameras at

entrance  and shall be conrected to the TSPCB Server. main gale

14.The Incustry shalt not use any flex
transfer of afflvents / waslewater
be&radn Kath

(1Ulg

$ard ; ﬁﬁgﬁﬂﬁhﬁ%”}:ﬂ_ pse effluents or any wasta water in cooling towers and
. Ministry o %?g%ﬂé%amau@if ¢&f the caaling circulation water regularly.
\

ble pipelines within the premices for
- All the effluent conveying pipe lines shall

nment For, ‘
A estand C
fanya Bhayan, Hyderabad, Tels ng:::ls%g E;:ae g g"



16.The industry shall maintain proper housekeeping within the premises.

17.Tha iaj{:%Ustr-,f shall provide IP cameras within one month to focus the antire
premises duly covering ZLD area, boiler stack and entire beundary of the
plant in consultation with RO, Nalgonda.

18.The Board will forfeit the Bank Guarantee of Rs.2.0 Lakhs to recoup the
amount of Bank Guarantee forfeited in favour of the Member Seccretary,
TSPCB, Hyderabad.

19.The industry shall extend the Bank Guarantees from time to time till further
orders from the Board.

12.WHEREAS, the TSSPDCL., Ltd., has been directed to restore the power supply to
your industry for a period of Six Months from the date of this order. '

13.These directions are issued under Sec.33 (A} of Water (Prevention and Control of
Pollution) Amendment Act, 1988.

14, You are hereby directed to note that, should you misuse these orders to operate the
unit violating any of the conditions mentioned above, your unit will be closed under
section 33(A) of the Water {Prevention and Control of Poltutien) Amendment Act,
1988 without any further notice to you and you will also be liable for prosecution in
the court of Metropolitan Magistrate or Judicial Magistrate of the first class uhder
section 41(2) of the Water (Prevention and Control of Pclivtion) Amendment Ack,
1988 the punishment for which include imprisonment for a term which shall not be
less than one year six months and which may be extended to six years with fine.

sd/-
MEMBER SECRETARY

To
M/s. Brundavan Laboratories (P) Ltd.,

Yellagiri (V), Choutuppal (M),
Yadadri Bhauangiri District.

/ T.C.E.B.O //

Husoms-

Seénior Environmental Engineer

Tarun Kathula

Director/Scientist 'F' (C)
Integrated Regional Office,

nvironment Forest and Climate Chang
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Annexure Il

DATA SHEET

Project Type: River Valley / Mining /
Industry / Thermal / Nuclear / Other

(Specify)

Bulk Drugs and Intermediates manufacturing

Name of the Project

Brundavan Laboratories Pvt Ltd Expansion

Clearance letter(s)/OM No. and dated

E C No. J-11011/24/2014-1A 11(1)
Dt. 30.06.2016

Location Yellagiri
Village Yallagiri
Tehsil (s) Chotuppal
District Yadadri Bhuvanagari
State(s) Telangana
Latitude/Longitude Sy. No. 61,62 & 63

Address for correspondence

a. Address of concerned project Chief
Engineer (with Code &Telephone /
Telex / Fax numbers)

Shri Ramaiaha,

305, 3rd Floor, Tirumala Shah Residency,
Yellareddy Guda, Ameerpet, Hyderabad-500073,
Tel No. 040-23735395

Salient Features

a. of the project

26.5 TPA 1020 TPA
manufacturing project cost of 25.15 cores

Expansion from to

b. Of the environmental management plans

About Rs. 6 cores as Capital cost have been
allocated and Rs.6 cores per annum is allocated for
recurring cost.

Breakup of the project area (in ha.)

a. Submergence area (forest & non- | Not Applicable
forests)
b. others 5.11 Hectares

Breakup of the project affected population
with enumeration of those losing houses /
dwelling units only, agricultural land and
landless labours / artisans

a. SC, ST /Adivasis

NIL

b. Others

NIL

Finance Details

a. Project cost as originally planned and
subsequent revised estimates and the

years of price reference

Rs. 25.15 Cores / 2015

Tarun Kathuia
Director/Scientist 'F' (C)
Integrated Regional Office,
Ministry of Environment Forest and Climate Changa
Aranya Bhavan, Hyderabad, Telangana-500 004

oD




b. Allocations made for cnvironmental | About Rs. 6 cores as Capital cost have been
management plans, with item wise and | allocated and Rs.6 cores per annum is allocated for
year wise breakup (capital & Recurring) | recurring cost.

c. Cost Benefit Ratio / Internal Rate of | 22% /2015

Return and the year of Assessment

d. Whether (c¢) includes the cost of | Yes

environment management as shown in
(b) above

e. Total expenditure on the Project so far | 30.29 Cores

f.  Actual expenditure incurred on the | 7.26 Cores

environment management plans so far
10 | Forest land requirement NIL

a. The status of approval for a diversion of | Not Applicable

forest land for non-forestry use

b. The status of compensatory | Not Applicable

afforestation, if any

c. The status of clear felling Not Applicable

d. Comments on the wviability and | NIL

sustainability of compensatory
afforestation programme in the light of
actual field experience so far
Il | The status of clear felling in non-forest area | Not Applicable

(such as submergence area of reservoir,

approach road), if any, with quantitative

information

12 | Status of construction
a. Date of commencement In 2017 started 1°' Phase and completed 25.8%
(263.16 Tons per Annum (TPA) out of 1020 TPA)
of expansion and has started 2" Phase in February,
2021 for remaining capacity.
b. Reason for the delay if the project is yet | COVID Problem
to start
13 | Date of site visit
a. Date of site visit for this monitoring | 24.02.2023
report

Tarun Kathula
Director/Scientist 'F' (C)
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Condition-Wise Compliance Report of Environmental Clearance of M/s. Brundavan
Laboratories Private Limited, Sy. No. 60, 61 & 62, Yellagiri (V),
Choutuppal Mandal, Yadadri Bhuvanagiri District (formerly Nalgonda District),
Telangana. Issued vide EC Order No.: J-11011/24/2014-14 11 (1) dated 30-06-2016

SL
No Specific/General Conditions Compliance
pecific Conditions

A. S

National ~Emission  Standards for Organic
Chemicals Manufacturing Industry issued by the
Ministry vide G.S.R. 608(E) dated 21 July, 2010
and amended time to time shall be followed by the

unit.

Partially complied.

PP informed that they are into APIs (Active
Pharmaceutical Ingredients) and API
intermediates manufacturing industry with
ZLD system for effluents. Therefore, they
are not proposing to install any incinerator
in the premises. For other type of organic
hazardous waste, PP informed that they will
continue to send to Authorized cement
industries (or) TSDF (Treatment Storage
Disposal  Facility)  for
Inorganic waste will be sent to TSDF for
landfill for which agreement has been
entered and the invoice is at Appendix-I.

incineration.

Further, invoice with cement industries is at
Appendix -II.

1l

Multi-cyclone followed by bag filter shall be
provided to the coal fired boiler to control,
particulate emissions within permissible limit. The
gaseous emissions shall be dispersed through
stack of adequate height as per CPCB/APPCB
guidelines

Complied.

5 Ton per hour (TPH) coal fired boiler is
installed as per CFO 2018. Multi-cyclone
and bag filter followed by separate stack of
30 m height is provided for 5 TPH boiler.
Cyclone separators are provided for existing
2 TPH coal fired boilers.

1l

Two stage chilled water/ caustic scrubber shall
be provided to process vents to control process
emissions. Two stage scrubber with caustic lye
media solution shall be provided to process
vents to control SO,. Water scrubber followed by
caustic lye media shall be provided to process
vents to control NH3 emissions. The scrubbing
media shall be sent to effluent treatment plant
(ETP) for treatment. Efficiency of scrubber shall

be monitored regularly and maintained properly.

Complied.

Two stage caustic scrubbers are provided
process
emissions. Two  stage with
caustic lye media are provided to process
vents to control SO2.

to process vents to control

scrubbers

Water scrubber followed by caustic lye
media is provided to process vents to

Tarun Kathula

Director/Scientist 'F' (C)

Integrated Regional Cr’.‘\c‘e‘

Ministry of Environment Forest and Climate Chanae " &
Aranya Bhavan, Hyderabad, Telangana-500 004 &S /J




SL

Specific/General Conditions

Compliance

At no time, the emission levels shall go beyond
the prescribed standards.

control NH;j; The
media is sent to ZLD for treatment. PP
informed that the efficiency of scrubber is
monitored

properly.

emissions. scrubbing

regularly and  mamntained

1v.

Ambient air quality data shall be collected as per
NAAQES standards notified by the Ministry vide
G.S.R. No. 826(E) dated 16" September, 2009.
The levels of PM2 s, PM, SO,, NOx, VOC, H»>S
and HCI shall be monitored in the ambient air and
emissions from the stacks and displayed at a
convenient location near the main gate of the
company and at important public places. The
company shall upload the results of monitored
data on its website and shall update the same
periodically. It shall simultaneously be sent to the
Regional office of MoEF, the respective Zonal
office of CPCB and the Telangana Pollution
Control Board.

Not-Complied.

No ambient air quality monitoring station is
installed inside the project and no data is
uploaded on the website.

In plant control measures for checking fugitive
emissions from all the vulnerable sources shall be
provided. Fugitive emissions shall be controlled by
providing closed storage, closed handling &
conveyance of chemicals/ materials, multi cyclone
separator and water sprinkling system. Dust
suppression system including water sprinkling
system shall be provided at loading and unloading
dust
emissions in the work zone environment, product,

areas to control emissions.  Fugitive
raw materials storage area etc. shall be regularly
monitored. The emissions shall conform to the
stipulated by the SPCB. Odour

management plan shall be implemented.

limits

Complied.

Closed handling of chemicals and dedicated
closed lines are provided for the transfer of
solvents from storage tanks in the existing
unit and PP informed that the same will
continue in expansion. Water is sprinkled to
control any dust emissions. For ash and coal
storage, a separate closed area has been
allocated. More than two hectors of area is
under green belt, which accounts to 40% of
the area. Latest VOC Monitoring levels in
work zone are enclosed as Appendix-III.

V1.

The gaseous emissions from DG set shall be
dispersed through adequate stack height as per
CPCB standards. Acoustic enclosure shall be
provided to the DG sets to mitigate the noise
pollution.

Partially Complied.

PP has provided silent 125 KVA & 250
KVA DG sets. Acoustic enclosures are
provided to the existing DG Sets 125 KVA
& 250 KVA. However, the height of DG
stack is not as per the CPCB standards.

a
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SL

Specific/General Conditions

Compliance

sufficient HTA and residence time so as to
achieve more than 95% recovery.

iv. Solvents shall be stored in a separate space
specified with all safety measures.

v. Proper earthing shall be provided in all the
electrical cquipment wherever solvent handling
is done.

vi. Entire plant shall be flame proof. The solvent
storage tanks shall be provided with breather
valve to prevent losses.

vii. All the solvent storage tanks shall be connected

with chilled brine

circulation.

vent condensers with

No.
vii. | Solvent management shall be carried out as | Complied.
follows:
) e Cooling water / Chilled water / chilled
i. Reactor shall be connected to chilled brine brine circulation is provided to primary
_ ‘gnelenscr Systent and  secondary  condensers  with
il. Reactor and solvent handling pump shall have sufficient Heat Transfer Areas (HTA)
mechanical seals to prevent leakages. and residence time so as to achieve more
iii. The condensers shall be provided with

recovery

e Mechanical seals provided to solvent
handling pump to prevent the leakages.

¢ Solvents are stored in tanks having vent
condensers.

e Dykes are provided to solvent storage
tanks.

e Proper earthing provided to all the
electrical installations

e Flame proof mechanism has provided &

solvent

breather wvalves installed to

storage tanks to prevent losses.

viil,

Total fresh water requirement from ground water
source shall not exceed 175m*/day and prior
permission  shall  be the
CGWA/SGWA.

obtained from

Complied.

Ground water permission is obtained from
SGWA for 151 KLD and is enclosed as
Appendix- IV. PP informed that
Remaining 24 KLD out of 175m‘/day water
will be met from private tankers supply.

1X.

Effluent generation shall not exceed 122 m®/day.
Trade effluent shall be segregated into High
COD/TDS and Low COD/TDS effluent streams.
High TDS/COD shall be passed through stripper
followed by MEE and ATFD (agitated thin film
drier). Low TDS effluent stream shall be treated in
ETP then passed through RO
Condensate and recover water will be recycled/

and system.

reused within the factory premises.

Complied.

PP informed that till date only 25.8%
(263.16 TPA) capacity production is being
carried under phase I expansion. Effluent of
28.5 KLD of effluent is being generated and
is being treated in the upgraded ZLD
system. Treated water is being reused. The
details of latest ZLD investment are at
Appendix V.

'Zero' effluent discharge shall be adopted and no

effluent shall be discharged outside the premises.

Complied.
Latest ZLD is installed in January 2023.

Tarun Kathula
Director/Scientist 'F' (C)
Integrated Regional Office,
try of Environment Forest ang Climate Change

angana-500 004
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Specific/General Conditions

Compliance

The details of latest ZLD investment are at
Appendix V.

Process effluent / any wastewater shall not be
allowed to mix with storm water. Storm water
drain shall be passed through guard pond.

Complied.

PP informed that separate storm water
drains are constructed and are routed to rain
water harvesting pit. PP further informed
that there is a separate drain for waste water
and is connected to ZLD.

X11,

Automatic / online monitoring system (24 x 7
monitoring devices) for flow measurement and
relevant pollutants in the treatment system to be
installed. The data to be made available to the
respective SPCB and in the Company’s website.

Partially Complied.

Flow meter with [P Camera is connected to
CPCB & SPCB website. However, not
connected with company website.

X1,

Hazardous chemicals shall be stored in tanks, tank
farms, drums, carboys etc. Flame arresters shall be
provided on tank farm. Solvent transfer shall be by
pumps.

Complied.

Solvents are handled through dedicated
pipelines from storage tanks to day tanks.
Flame arrestors are provided to the solvent
tanks.

XIV.

As proposed. process organic residue and spent
carbon shall be sent to cement industries. ETP
sludge, process inorganic & evaporation salt shall be
disposed-off to the TSDF. The ash from boiler shall
be sold to brick manufacturers/cement industry.

Complied.

Process organic residue and spent activated
carbon is sent to cement industries for co-
processing or (Treatment Storage Disposal
Facility) TSDF for ZLD
Sludge, process inorganic and evaporation
salts are disposed to TSDF. Boiler ash is
sent to brick manufacturers.

incineration.

Inorganic waste will be sent to TSDF for
landfill for which agreement has been
entered and the invoice is at Appendix-I.
Further, invoice with cement industries is at
Appendix -II.

XV.

The company shall obtain Authorization for
collection, storage and disposal of hazardous
waste under the Hazardous Waste (Management,
Handling and Trans-Boundary Movement) Rules,
2008 and amended as on date for management
of Hazardous wastes and prior permission from
TPCB shall be obtained for disposal of solid

hazardous waste in the TSDF. Mecasures shall be

Complied.

HW Authorization obtained vide order
n0.200822316848 dated 29-06-2020 and as
per latest CFO HW dated 31-12-2027
(Appendix-VI)

Tarun Kathula
Director/Scientist 'F' (C)

(F\ Integrated Regional Office,
' Ministry of Environment Forest and C ",@'1?




SL

No.

Specific/General Conditions

Compliance

taken for fire-fighting facilities in case of cmergency.

X V1.

The Company shall strictly comply with the rules
and guidelines under Manufacture, Storage and
Import of Hazardous Chemicals (MSIHC) Rules,
1989 as amended time to time. All Transportation
of Hazardous Chemicals shall be as per the Motor
Vehicle Act (MVA), 1989.

PP has agreed to comply.

PP informed that chemicals are being
transferred by the accredited suppliers who
are having transport license to carry such
chemicals.

XVil.

Fly ash should be stored separately as per CPCB
guidelines so that it should not adversely affect the
air quality, becoming air borne by wind or water
regime during rainy season by flowing along with
the storm water. Direct exposure of workers to fly
ash & dust should be avoided.

Complied.

A separate area has been provided for
storage of fly ash.

KVIII.

The company shall undertake following waste

minimization measures:

a. Metering and control of quantities of active
ingredicnts to minimize waste.

b. Reuse of by-products from the process as raw
materials or as raw material substitutes in other
processes.

c. Use of automated filling to minimize spillage.

d. Use of Close Feed system into batch reactors.

e. Venting equipment through vapour recovery
system.

f. Use of high-pressure hoses for equipment
clearing to reduce wastewater generation.

PP has agreed to comply.

PP informed that all chemicals are handled
in closed conditions and dedicated closed
lines are provided for transfer of solvents.
There are no by-products generated. The PP
informed that the solvents from bulk
storage is taken to day tanks and then to
reactors, which is a closed feed system,
with proper venting. Also informed that
they are using high pressure hoses for
cleaning purposes.

XIX.

The unit shall make the arrangement for protection
of possible fire hazards during manufacturing
process in material handling. Fire- fighting system
shall be as per the norms.

Complied.

Fire Hydrant and Fire- fighting system are
installed as per the norms.

XX.

Occupational health surveillance of the workers
shall be done on a regular basis and records
maintained as per the Factories Act

Complied

Occupational health checkup of the workers
is being done on annual basis and records
maintained. The agreement with
Kaminani Hospital is at Appendix VII

arc
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SL

Specific/General Conditions

Compliance

XX1,

As proposed, green belt over 33 % of the total
be developed within plant
premises with at least 10-meter-wide green belt on

project area shall
all sides along the periphery of the project area, in
downward direction, and along road sides etc.
Selection of plant species shall be as per the CPCB

guidelines in consultation with the DFO.

Complied.

Greenbelt is developed in 2 Has (40%) area.
Plantation is done along the boundary with
10 meters wide.

XX11.

All the commitment made regarding issues raised
during the Public Hearing / consultation meeting
held on 13™ March, 2015 shall be satisfactorily
implemented.

PP has agreed to comply.

PP informed that during public hearing,
they abide by pollution
conditions, local employment,
village deployment in Yellagira and
Anthmmagudem villages, 5% of 125 lakhs
are to be spend in a span of 7 years, which

committed
provide

are almost completed. The details are at
Appendix VIII.

KX111.

At least 5% of the total cost of the project shall be
the Enterprise  Social
Commitment based on Public Hearing issues and
item-wise details along with time bound action
plan shall be prepared and submitted to the
Ministry's Regional Office at
committed, implementation of such program shall
be undertaken at Yellagira and Anthmmagudem
villages accordingly in a time bound manner.

carmarked towards

Bangalore. As

Complied.

PP has allocated amount (Rs. 125 lakhs —
5% of proposed additional investment Rs
25.15 Cr.) as per the condition towards
Enterprise Social commitment and will
implement in Phase manner within 7 years.
ESE activities carried out are provide at
Appendix VIII.

XX1V.

Provision shall be made for the housing for the
construction labour within the site with all
necessary infrastructure and facilities such as fuel
for cooking, mobile toilets, safe drinking water,
medical health care, creche cte. The housing may
be in the form of temporary structure to be
removed after the completion of the project. All the
construction wastes shall be managed so that there
is no impact on the surrounding environment.

Complied.

Separate labour housing with all facilities
were provided. We have noted the condition
and all construction labour are from nearby
villages and facilities like safe drinking
health care, toilets are

water, medical

provided.

PP has also informed that all construction
waste 15 used for filling space between the
foundation columns for flooring and also
using for leveling the low-lying areas.

B. General Conditions

/’{/—\-

Tarun Kathula
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SL

No. Specific/General Conditions Compliance
i The project authoritics must strictly adhere to the | Complied.
stipulations made by the State Pollution Control
Board (SPCB), State Government and any other |Obtained CFE for expansion from TSPCB
statutory authority. vide order no. 05/TSPCB/CFE/RO-
NLG/HO/2016-1469 dated 09-09-2016 after
obtaining EC from MoEF&CC (Appendix-
IX) and obtained CFE on 07.10.2021
(Appendix X).
CFO-Expansion for Phase-I is obtained
from TSPCB vide order no.
TSPCB/RC{/NLG/CFO&HWM/HO/2018-
854 dated 09.05.2017 (Appendix XI) 26-
05-2018 (Appendix-XII) dated 29.06.2020
(Appendix — XIII)
Latest CFO vide order no. 23052455692
dated 13-01-2023 wvalid tll 31-12-2027
(Appendix-VI)
ii No further expansion or modifications in the plant | PP has agreed to comply.
shall be carried out without prior approval- of the
Ministry of Environment and Forests. In case of
deviations or alterations in the project proposal
from those submitted to this Ministry for
clearance, a fresh reference shall be made to the
Ministry to assess the adequacy of conditions
imposed and to add additional environmental
protection measures required, 1f any.
iii | The locations of ambient air quality monitoring |Not complied.
stations shall be decided in consultation with the
State Pollution Control Board (SPCB) and it shall |No AAQ monitoring station is installed in
be ensured that at least one stations is installed in |the premises.
the upwind and downwind direction as well as
where maximum ground level concentrations are
anticipated.
iv | The overall noise levels in and around the plant |Complied.

area shall be kept well within the standards by

providing noise control measures

acoustic hoods, silencers, enclosures ctc. on all

including

sources of noise generation. The ambient noise

PP informed that silencers and acoustic

enclosures are provided to all noise

generating equipment and ambient noise
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NS:). Specific/General Conditions Compliance
levels shall conform to the standards prescribed |levels are recorded regularly by NABL /
under Environment (Protection) Act, 1986 Rules, |MoEF&CC authorized laboratories and are
1989 viz. 75 dBA (day time) and 70 dBA (Night |found within limits. The Noise Monitoring
time). reports arc enclosed as Appendix-XIV.
\% The Company shall harvest rainwater from the roof | Complied.
tops of the buildings and storm water drains to
recharge the ground water and use the same water |More than five water harvesting units are
for the process activities of the project to conserve |present which are connected with roof tops
fresh water. of the buildings and storm water drains.
vi | Training shall be imparted to all employees on [Complied.
safety and health aspects of chemicals handling.
Pre-ecmployment and routine periodical medical |PP informed that regular training is
examinations for all employees shall be [implanted to the employees. The details of
undertaken on regular basis. Training to all |training on mock drill are at Appendix XV.
employees on handling of chemicals shall be
imparted.
vii | Usage of Personal Protection Equipment’s (PPEs) |Complied.
by all employees/ workers shall be ensured. Personal protective equipment like helmet,
nose masks, safety shoes, gloves, goggles
are provided to all employees.
viil | The company shall also comply with all the | Complied.
environmental protection measures and safeguards
proposed in the documents submitted to the | PP has allocated amount (Rs. 125 lakhs —
Ministry. All the recommendations made in the | 5% of proposed additional investment Rs
EIA/EMP in  respect of  environmental | 25.15 Cr.) as per the condition towards
management, risk mitigation measures and public | Enterprise Social commitment and will
hearing relating to the project shall be | implement in Phase manner within 7 years.
implemented. ESE activities carried out are provide in
Appendix-VIIL.
ix | The company shall undertake all relevant |Not complied.
measures for improving the socio-economic
conditions of the surrounding area. CSR activities |PP  has not provided any documents
shall be undertaken by involving local villages |regarding allocation and spending of CSR.
and administration.
x) | The company shall undertake eco-developmental |PP has agreed to comply.
measures including community welfare measures
in the project area for the overall improvement of |PP informed that they have planted trees
the environment. along the village roads as a part of Haritha
haram initiated by Govt. of Telangana.
xi. | A separate Environmental Management Cell |Not complied.
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SL
No.

Specific/General Conditions

Compliance

equipped with full-fledged laboratory facilities
shall be set up to carry out the Environmental
Management and Monitoring functions.

No environmental management cell and lab
is in place.

X11.

As proposed, the company shall earmark sufficient
funds towards capital cost and recurring cost/
annum. To implement the conditions stipulated by
the Ministry of Environment and Forests as well as
the State Government along the
implementation schedule for all the conditions
stipulated herein. The funds so earmarked for
environment management/  pollution
measures shall not be diverted for any other

purpose.

with

control

Not Complied.

No details are provided by PP on funds
allocated
incurred till date.

and recurring  costs/annum

Xiil.

A copy of the clearance letter shall be sent by the
project proponent to concerned Panchayat, Zilla
Parisad / Municipal Corporation, Urban local Body
and the local NGO, if any, from who suggestions/
representations,

if any, were received while

processing the proposal.

Complied.

PP informed that they have shared the EC
with all the local offices.

XIV.

The project proponent shall also submit six
monthly reports on the status of compliance of the
stipulated Environmental Clearance conditions
including results of monitored data (both in hard
copies as well as by e-mail) to the respective
Regional Office of MoEF, the respective Zonal
Office of CPCB and the State Pollution Control
Board. A copy of Environmental Clearance and six
monthly compliance status report shall be posted

on the website of the company.

Partially complied.

PP informed that Six- monthly compliance
were provided in 2018, 2019, 2020, 2022
on PARIVESH portal, but they are not
reflecting on the PARIVESH Portal.

XV.

The environmental statement for each financial
year ending 315 March in Form-V as is mandated
shall be submitted to the concerned State Pollution
Control Board as prescribed under the
Environment  (Protection) Rules, 1986, as
amended subsequently, shall also be put on the
website of the company along with the status of
compliance of environmental clearance conditions
and shall also be sent to the respective Regional
Offices of MoEF by e- mail.

Complied.

PP informed that they are submitting Form
V every financial year. The latest Form-V
submission dated 28-09-2022 (Appendix-
XVI)

( \\, Integrated Regional Office,
\ \ Ministry of Environment Fe and Change
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No. Specific/General Conditions Compliance

xvi. | The project proponent shall inform the public that | Complied.
the project has been accorded environmental
clearance by the Minmistry and copies of the | PP has advertised the EC in English and
clecarance letter arc available with the | Telugu Newspapers i.e. The New Indian
SPCB/Committee and may also be seen at | Express (English Newspaper) and Andhra
Website of the Ministry at http://envfornic.in. | Jyothi (Telugu Newspaper) dated 12-07-
This shall be advertised within seven days from | 2016. Copy of the same enclosed as
the date of issue of the clcarance letter, at least in | Appendix-XVII.
two local newspapers that are widely circulated in
the region of which one shall be in the vernacular
language of the locality concerned and a copy of
the same shall be forwarded to the concerned
Regional Office of the Ministry.

xvil. | The project authorities shall inform the | Partially Complied.

Regional Office as well as the Ministry, the
date of financial closure and final approval of
the project by the concerned authorities and the
date of start of the project.

PP informed that they have informed the
Regional Office of MoEFCC, through their
compliance report, however, they are not
reflecting on the PARIVESH Portal. PP
informed that the project work of 1* phase
was started in 2017 (263.16 TPA-25.8%
only) and 2" phase in Feb 2021.
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Brief Summary of M/s. Brundavan Laboratories Pvt. Ltd.

M/s. Brundavan Laboratories Pvt. Ltd., located at Sy. No. 60, 61 & 62, Yellagiri (V), Choutuppal
Mandal, Yadadri Bhuvanagiri District (formerly Nalgonda District), Telangana State. Industry
was established in the year 2003 with a capacity of 26.5 TPA and is in operation through
obtaining CFE/CFO rencwal regularly from TSPCB. However, PP has obtained EC from
MoEF&CC vide order No. J-11011/24/2014-TA TI (I) dated 30-06-2016 for expansion of project
from 26.5 TPA to 1020 TPA. PP has completed the 1** phase of expansion of the project with
capacity of the project is 263.16 TPA and has started 2™ phase of expansion in February 2021
for remaining expansion, which is under process as it was delayed due to COVID outbreak. The
region also comprises pharma clusters comprising 28 pharma companies in the Choutuppal
mandal and is not an industrial estate.

As per the latest order of TSPCB in the revocation of closure order dated 06.12.2022, only two
non-compliances are pending, they are - (i). Cooling tower sample HTDS is 10591 mg/ Itr and
COD is 710 mg/ltr and pungent odour was observed near MEE cooling tower arca and (ii)
Housekeeping needs to improve. PP has informed that a new ZLD is installed in January 2023
and the pungent order small has been reduced drastically. Further, informed that once the Phase
2 construction is completed, the house keeping will also get improved.

Observations of Non/Partly Compliance and recommendations

L. Non-compliance of A) special condition (iv) as no ambient air quality monitoring
station is installed inside the project and not data 1s uploaded on the website.

1. Non-compliance of B) general condition (iii) as no AAQ monitoring station is
installed in the premises.

iil. Non-compliance of B) general condition (ix) as PP has not provided any documents
regarding allocation and spending of CSR.

v, Non-compliance of B) general condition (xi) as no environmental management cell
and lab is in place.

V. Non-compliance of B) general condition (xii) as no financial details are provided by
PP on funds allocated and recurring costs/annum incurred till date.

Vi. Partial compliance of A) special condition (i) as no incinerators is installed, as

mandated under National Emission Standards for Organic Chemicals Manufacturing
Industry issued by the Ministry vide G.S.R. 608(E) dated 21* July, 2010, the same
may be get amended by amending the EC condition, in view of ZLD in place.

vii.  Partial compliance of A) special condition (vi) as the height of DG stack 1s not as
per the CPCB standards.

viii.  Partial compliance of A) special condition (xii) as flow meter with IP Camera is not
connected with companies’ website.

iX. Partial-compliance of B) general condition (xiv) as PP informed that Six- monthly
compliance were provided in 2018, 2019, 2020, 2022 on PARIVESH portal, but they
are not reflecting on the PARIVESH Portal.

X. Partial-compliance of B) general condition (xvii) as PP informed that six- monthly
compliance were provided in 2018, 2019, 2020, 2022 on PARIVESH portal, but they
are not reflecting on the PARIVESH Portal.
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Court cases:

1. O.A. No. 15 of 2022 (SZ) b/w Gummi Narender Reddy Vs UOI and others before
Hon'ble NGT, Southern Zone, Chennai.

Recommendations:

1. The current EC does not have any condition for monitoring of ground water,
therefore, an additional condition for monitoring of ground water at minimum
6 to 8 locations around the project area may be considered for included in the
EC,
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- MANIFESTFOR HAZADOUS AND OTHER WASTE
FORM 10
[See rule 19 (i1

1. ii?::ﬁ;; Eﬁ;nneeaﬁg ;\'1 ailing Address g - | 2.senders authorlsatlon N ( o (W” )
FWJ \zrﬂum‘\_r _" G rri'w ) P(J}[W{ f\) " 5/5\9

""M'-u (“‘:!”

3 MANIFEST DocumenlNo a L

: ey ool SRR
T, Dot - i
4.T ransporter‘ ﬂ‘éﬂ’r‘\émnd address , 5. Type Ef/\gﬁlde : ‘6. Transporter's Registration No.
includin Phone No. Truck -
bl : me S Aoy WSS
g\ﬁ SYNVARAY be ij t l‘-’“ SpeciaIVeh‘ic_la | 7. Vehicle Registration No. :
8. Receiver's Name & Site Addrass o " 19, Receiver's Authorisation No.

1 10. Facliity-s Phone

\/[ r r AM b D c‘«bq 12. Total Quantity of Waste

M {

13..Conistency : (& e

| Solid s - Qily -
\ Semi-Solid - Tamy
" : Sludge _ Slurry .
14, Transport Descnptlon af 15, Containers 16. Total .1 17. Unit- 18. Waste
Es Waste ‘ No. Type Quantity wivol _Eategow No

v

GUApAC Telk [0 T o BURDRE

19. Spec|a1 Handhng instructions Additional Information

20 SENDER S CERTIFICATE 1 here by declare that the contents of the conSIg nment are fully an accurately. described
above by proper shipping name and are categorised, packed marked, and labelled, and are in all respects in proper -
condition for transport by road accordiggtp §1p;aircﬂble national government reguiations.

'S ped Nam@&BMN“’W A 0 Signaturg

. No. G0° &2, - 4 Month ~~ Day Year
%

T /b "’“,%”" EEPE AN IR AR

21. Transporter@’s cknowledgement of Receipt of Waste

_ Typed Name & Stamp Signatufe M'Onth i Day . i

(O] l"{l\/’f\’:’lﬂil |

22 Discovery Note Space

3. Receiver's Certification of Receipt of Hazardous & Other Waste

Typed Name & Stamp Signature
Month Day Year. ,
Copy 1 (While) - To be forwarded by the Generalor to the SPCB Copy 4 (Orange) - Tobo retained to tho Transportar by the T SOF afler accopting wasto.
Copy 2 (Yellow) - To ba relained by Generator after taking sign from Transporer Copy § ](GH’,‘C!\] 1o e retalned by the TSDF to SPCB aller \reaiment and Disposal of wastes.
Copy 3{ Pink) - Toberalamad by TSDF after signature Copy 6 { Bluc) - To be retained by TSOF to the Generalor afler lrealmunt and Disposal of Hazardous wasles
Copy 7 (Gray) - To be sent by Ihe Stale Pollution Control Board of the Sender in case
T J. aruii .. {he sender is an another Stale. .
\ ]ntD”'eCtoHS\_t ntist 'F' (C) .
- egrated Regional-Sffie I ——
1 ifiistry of Environment Fores* and C

Aranya Bhavan Hyderabad, Tz 2 Im‘aeb el FO’

AAAA



seremanme  GREEN GENE ENVIRO PROTECTION AND

Origanal For Recipient INFRASTRUCTURE PRIVATE LIMITED /f""

f
< Mo 1609847846

GETIN MBAACCGEOTEF 1 2%

Tax Is Payable On Reversa Charge  } Yes o No
Fiate of supply - Tetangana Stale Coda @ 36

IR Nz 312401 7561 04{9ab236c84TaT sace 1 cha0 T0Ra cof
1501 2eebS5eb %9 3cl3dic B

Detalls OF Receiver{Billed Ta)
| Name BRUNDAVAN LABORATORIES 897 11D

Fistagin [ SHOUTUPEA b
| Address ACEGT

State Code 36 State Nama - Teimngana
~ GSTIM IGAACCB24ETRIZE
PanCurd  AACCE248TR k

6 DESCRIBTIONOF | WSN' | OTY |RATE  TOTAL
Ka. GOOOSOR SERVICES | SAC | UOM | i
i Processing Charges
LU Preveabment & | Bggau2 f&.%;}g 'ﬁ-e i B THISD
Ca-Processieg MT
CHOANID RESIDLE
Maritest No |
HESTROTL T . !
. KGN Mo BE13D |
Aciddu:mal Chnrgn-;

2 [Cufncton Changas R Q05100

{Total Invoice Value : s ?mfw L BSTERE |
‘Du= Date 13.08 2022
PGB Authorization Upto 3t 122002
Mambership Valid Upto 14.04 2024

Homarks:

Total Imesicn Amauit in Words ©

RUFEES DNE LAKH FIVE THOUSAND NINE HUHDRED EIGHT QLY

Terms And Conditions

1 EQE.

2 Subjet © Telongena Jursdction

1 Cigt PAER Mo &% AACCGEGIEF

4 Ot TN He s UTHIOMERMGERTCIRZ 10D
%

Ve are & T ogisvered under MEMED Art 2008

weih Regpstation Mo, UDYAMBH 1 BD03T130

.3 Apy dscrepancylenion wak cespEC! 18 pontent of the Invace
whigubed be cnmmnissies widn ¥ duys of receipt of he rooge
wius e sy s ol kable lor sy lulue consequences.
Aok, Diesliiis

-4

invoiee Ser

fnyoice Data ©14.07. 2022

Certihied st the garliaadn

graur: wbess wte bos wd coeed

For, GREEN GENE ENVIRO PROTECTION
AND INFRASTRUCTURE PRIVATE LIMITED

| Bank fddress - .

Bak Nama _BTATE SANK OF IKCEA MICR Gode
Cfiank fEranch Code | GO04200 - Becownl Buipher
Accourt Typo (CUERENT ACCLRAANT F5C Code

Pidited €a: J207 3022

o’

11-24% Ps
T'arun Kathuld
Director/Scientist 'F' (C)
Integrated Regional Office,
Ministry of Environment Forest and Climate Change

| DOEPLOTEIEENG

SEMNIDDA2EE

Aranya Bhavan, Hyderabad, Telangana-500 OE’» o /

Aumonsed blgna%c;ry

| Kame BRUNDAVAN LABORATORIES PYTLTD r‘
. FERAHN (VAT e e g
|| Address 508252 § Bs 11 P’)sqed For Rg Gz ;
| | e
1 P v kf(k Tj\
% 1 LR“‘{&-J"? :
I statacodo 36 Stata aind HElIAERE o bl
| GSTIN IGARCC -é%.{ Ho.
| PanCara  AACCE24TICE. o _ms
oIS | TAxasie | cosT o SGETIGET TGET
iﬁ&fﬂ YALUE f = AT LMT % i AMT
B0 T52 20 U TETII 9 THTII 0 &
o6 | k! ? gImne g  pemn o oo
N .'t«zau{ L. anrr BOTT.IR | oe |
Tatal Amount Befure Tax, 89,752.50
Adc : CGST BO7773
Add SGETIUGST B.077 73
JAdi 1 1G8T 0.00
sLess 1GST
:menx_.] Armount 0 04 !
Tatal Amount Aflar Tax, 1,05,808.00 |
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GOVERNMENT OF TELANGANA
GROUND WATER DEPARTM ENT

From To,

G Ravinder Rao, M.Ne Tech.,) P The General manager,

Deputy Director, Mis Brundavan Laboratories Pyt Ltd.,
Ground Water Department, Yellagiri (Vi)

NALGONDA. Choutuppal (M)

NALGONDA,

Lr.Ne. DDN/GWD/182/T/2014-15,_ Dt: L 122014

Sir,

Swi:- GWD - NLG - Report on Recommendation for withdrawal
of Groundwater from Recommended bore well to M/s Brundavan
Laboratories Pyt Lid. - Submitted - Reg

Refi-1WJoint Director HOD). GWD. Hyvd. Memo. No. No | [39/HgI1 2014,
Dt:27-11-2014.

Anent to the reference 1% cited, [ am herewith Submitting the recommendation report of
Mis Bruadavan Lshoratories Py, Lid, in survey No. 60 and 62 at Yellagiri (V)
Choutuppal (M) Nalgonda District for withdrawal of Groundswater from borewell duly approved

by Joint DirectorfHOD). Hyderabad . The recommendation statement is herewith enclosed,

Encls ; As shove Yours faithfully

5, b
7% ?w“v“év-”:“

: DEPUTY DIRECTOR

1
k 5,54,
1 A

A -

Tarun Kathula

Director/Scientist 'F(C)

ional Office,
Integrated R?:?est and Climate Change

‘ of Environment 1~ nazna-500 004
:x'*‘/ Mg‘;:.?a Bhavan, Hyderabad, Telangana-500 00



GOVERNMENT OF TELANGANA
GROUNDWATER DEPARTMENT

RECOMMENDATION OF SITE FOR BOREWELL 7O
YELLAGIRI VILLAGE, CHOUTL FEAL MANDAL NALGONDA DISTRICT. 1 FLANGANS

latal requirement of the indestry is 175KLD

Total present stilization through existing sources is 104.4 KLD

-y = L — e e e e e R e ————————— e ——— s e —————

5LNo Site (VES ) Na. Tyvpe OF well [ F setmmended Anticipatad
{Inches) Depth viekd
fm) in GPH.
L SITE No 2 Barewell 6172 100 m about 130046.8K1.1)

Total yield recommended for factory use is 151 KLD only
SUGGESTIONS:

I, The sbhove recommendations hold good under aonmal rainfal! conditions.

M BRENDAVAN LABORATORIES YT LTIk, Al

[ ]

Artificial recharge structuzes capable of recha

rging twice the quantum of groundwater extracted by the

plant must Be constructed i or on the upstreaim side of the plan] zreq,

The Government of TS/ GWD FeSETVes

Lad

the right t stop the plant from using groundwater duging
emergencies or whenever the plant deviates the wems and conditions
4. Ruin water harvesting Structure must be constructed at recommended location in the premises o

Augment proundwater

to human beings, plants and anjmals, The efflueats before or after treatment should nos
ary surface or Groundwater bodies,
6. As far as possible the water must be recyeled, Officer of the Groundwater Department must be allowed
0 inspect the well, plant arca, recharge structure and data whenever found necessary by then (GWDj
the recommendations hold good subject to normal rainfall condition snd state of Groundwater
Development in the area.
7. The party has to given their consent to the above teems and conditions with i a menth of receip of the

reportrecommendation.

£ . ,_..,,&b- gl
u‘gﬁm'v DIRECTOR
G WD, NALGONDA

Tarun Kathula

Director/Scientist '‘F' (C)
Integrated Regional OfflCEj.
Ministry of Environment Fc-fe:'; nd C \,hﬂ‘:.‘;e
Aranya Bhavan, Hyderabad Te anzzna 0

nn
v T
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3. The eifluents must be treazed properly and free from all toxic material, cotor odor and turbidity harm#ul

be let oui into
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24.02.2023
M/s BRUNDAVAN LABORATORIES PVT LTD
125 KLD ZLD INVESTMENT
S.No Assets Name Amount (Lakhs)
1|Multiole Effect Evaporators, ATFD & Shed 380.00
2|Cooling Tower & MEE 8.50
3|Civel Works for MEE Plant 23.00
4|Biological Tank Civel Work 126.00
5|Biological Tretement Plant 74.00
6|/RO 41.00
7 |Press Filter 13.00
8|Acid Proof Tiles 10.55
9|Stroge Tank 16.50
10|Doble Stage Scrubber With Carbon Filter 26.00
11|Electricle Work 7.40
Total 725.95
. SRUNDAYAN LABCRATORIE!
Authorised Signatory
irector/gq; e
v Mt€Grated Rog st 'F! (C)
h IStry OfEf‘W.rcﬂmem For,;l.-“ [J¢:1!‘Offl(:e_
fanya Bhavan Hyderab;;a}:ﬁi “limate Chanc.

a
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TELANGANA STATE POLLUTION CONTRGL BOARD
PARYAVARAN BHAVAN, A - 3. INDUSTRIAL ESTATE,
SANATHNAGAR. HYDERABAD - 500 018

_e T

—— e
SOOI 0

Telangana State

CONSENT & HWA ORDER (RENEWAL)
RED CATEGORY

Consent Order No : 230524255592 Date 113 .01.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluentis/outior
under Section 25/26 of the Water rPrevention & Control of Poliution) Act. 1974 and amendmert
thereaf, Operation of the plant under secticn 21722 of Air (Prevention & Canlrol of ~oliution)

1987 and amendments thereof and Authorisation / Renewal of Aithorisation under Bule 6 of fne

=il
Hazardous Wastes (Management, Handing & Transbourdary, Movement) Ruies 2016 &
Amendments thereof).

TS

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pallution) Act. 1974, urder section 21/22 of Air (Prevention & Control of Pollution) Azt 1681 and
amendments thereof. and Authorisaticn under the previsions of HW {(MH & TM; Rulss 2018
‘hereinafter referred to as ‘the Acts’. “the Ruizs) and amendments therec” and the rules and
arders made there undsr tc M/s. Brundavan Laboratories (P) Ltd,, Sy. Nos. 60,61 & 62,
Yellagiri (V), Choutuppal (M), Yadadri Bhuvanagiri District (Phase-1) (hereinafier referred ‘o
as ‘tre Applicant /industry') and the Industry is authorized to operate the industrial plant to
discharge the Effluents from the outists and the quantity of Emissions per hour from the
chimneys. by operating poliution control equipment, as detailed below,

i} Out lets for discharge of Effluents:

Qutlet  OQutlet Description = Max Daily Point of Disposal
No. Discharge
S R N i
E - HTDS Effluents: © 216KLD |~ Shall be stripped off for crganics
: ! recovery.

Process — 16.6 KLD ~  Stripper condensate to distiiiate for

+ Washings (reactor, ; separation of organic compounds
. containers, floor, ‘ followed by dispesal to cement

eic)- 2 KLD + DM i plants for co-processing & distilled
regeneration — 1 KLD effluents shall be sent to Biological -
.+ Scrubber -1 KLD + : ETP. '

- QC and R&D - 1 »  Stripped  effluents for forced
KLD : evaporation 1 MEE foliowed by
ATFD. |

| - Condensate from MEE & ATFD
shali be routed tc Biological ETP &
RO system.
~  ATFD salts to TSOF.

12  LTDS Effluents: - B9KLD  » Treated effluent from Biological
: i ETP shall be filterad in the RO
| Boiler Blow down - Piant.
12 KLD + Cooling - » RO Permeate water to Boiler /
: tower bleed off - 2 ! Coo'ing tower makeup 3
KLD  + Domestic = RO rejects to MEE & ATFD.

(Septic tank over |
flow) -2 9KLD N
Total | 285KLD |

ii) Emissions from chimneys:

' Chimney ‘ Description of Chimney
No ) )
1 Attached to 5 TPH Coal Fired Boiler
2 Attached to2 TPH Coal Fired Boiler = )
3 | Attached to Process Vents

4 Mraghedd DS Sels| 250 KVA & 1X125 KVA
Director/Scientist 'F' (C)
Integrated Regional Office,

Ministry of Environment Forest ana Climate Change
Aranya Bhavan, Hyderabad. Telangana-500 004.

|08
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iiis HW Authorisation No.: 230524255692 Date :13 .01.2023

HAZARDOUS WASTE AUTHORISATION
{FORM - 1}
[See Rule 6 {2}]

M/s. Brundavan Laboratories {P) Ltd., Sy. Nos. 60,61 & 62, Yellagiri (V). Choutupp_gl (M},
Yadadri Bhuvanagiri District is hereby granted an authorizaton to operate 3 facility for
coliaction, reception, sterage, treatment, transport and disposal of Hazardous Wasies namely:

1. HAZARDOUS WASTES WiTH DISPOSAL OPTION:

S Type of waste  Stream  Quantity Method of Disposal
No
" Organicresidue . 281of 126 TPD Authorized cament plants for co-
Schedule-| ~ processing  /  Mis GEIPL
2 Spent Carbon 283 of " 0122 TPD  Infrastructure Pyt Ltd.
Schedule-| _Rangareddy Dist / TSDF,
3 Distillation 20.3/36.1 0.05TPD Dundigal.
Bottom Residue of Schadule-l
4 Inorganic & 28.1/35.3 152 TRE
Evaporation salt of Schedule-
- {Process) )
5 Evaporation salt 353 of 0.08 TPD
- from other Schedule-|
sections (non-
- processy . —
& ETP Siudge 35.3 of g1TPD
Scnedule-| S
7 Spent Solvents 286 of G5KLD  The industry shall provide Solvent
Schedule-! ~Recovery Plant within the plant
& SpentMixed 286 of 13KLD | premises in case of utilization of
Solvents Schedule-| Multiple Solvents/ for recovery of

Mixed Solvents / Spent Soivenis,
which cannot be distilled by Simple
Distitiation. Solvents shall be
recovered to the maximum exiant
possible and shall be reused. The |
SpentMixed  Solvents.  which !
cannot be reused in the plant, shali
be disposed o the End Users/
Authorized Cement manufacturing |
units for Co-processing / TSDF,
Dundigal, Medchal Dist. The
industry shall not dispose Spent
Solvents / Mixed Spent Solvents to
_the traders/ ~ecyclers.

2. HAZARDOUS WASTES WITH RECYCLING OPTION:

S, Type of waste Stream Quantity Method of Disposal
No :
1 Detoxified 331of 130 Shall be disposed to outside
Container and Schedule-l  {No'simonth) | parties after complete |
_Container Liners - o o detoxification.
HDPE Cartoys 33.1 of 130
Schedule-| {Nos /month)
Fiber Drums 331 of 130
] - _ Schedule-l : {Nos/menth)
PP Bags 331 of 130
T _?fal”ul’l Kal_h&kﬁd‘u!e—! (Kgimenth)

Director/Scientist 'F' (C)
Integrated Regional Office,
Ministry of Environment Forest ang Ciimate Chanzz 5
Aranya Bhavan, Hyderabad‘Teiangana-SOiD[gfr -

1



2 Waste oils & 51 of 039  Srall be sent to TSPCB

: Grease Schedule-i KL/year  Acthorized agencies for
_;, J— S 2 fERIOEES / recyeling
3 - Misc. waste(spill 28.1/322 . Lump Srall be sent to TSDF

controi waste) of Schedule-| sum

This consent order is valid for manufacturing the following products along with quantities
mentioned therein, with total production capacity of 733.31 Kg / Day.

S. Name of the Product o Quantity (Phase-l)
No {Kg/Day)
1| Lanscprazole ] 33.33 o
2 Levetiracetam T 8333
3 Losartan Potassium 83.33
4 Olanzapine _ 8.33
5  Pioglitazone Hydrochloride o 166.66
6  Precabalin 33.33
7 Quetiapine Hemifumarate ' 100 B
8 Valsartan ' 83.33
9 Tertutaline Suifate ' 833
10 3 5-Dibenzyloxyacetophenone 66.67
1 Carvedilol Phosphate 686.67
| Total quantities in Phase — 1 {25.8% of 733.31

total CFE permitted capacity)

This order is subject to the provisions of ‘the Ac:s’ and the Rules’ and amendments made
thereunder and further subject to the terms and conditicns incorporated in the schedule A, B and
C enclosed to this order

This order of Consents and Authorization is valid for a period upto 31%' December, 2027.

Sd/-
MEMBER SECRETARY

To

M/s. Brundavan Laboratories (P) Ltd.(Phase-1)
Sy. Nos. 60,61 & 62,

Yellagiri (V). Choutuppal (M),

Yadadri Bhavangiri District.

IT.C.F.B.O/I

SENIOR ENVIRONMENTAL ENGINEER
@@ (CFO ~ UNIT-III)

Tarun K:

i . athuiy
/ ™ ln?éQEC*tor/SCremrst 'F'(C) 3
[ A ra
\ C“'“M/ mmsrru "”_‘Wn‘pﬁii@r‘w”ai Office.
Aranya Bhavan Hyderabad, Teignssr 2




N

|

2

Arany

SCHEDULE-A

The applicant shall make appiications through online for renewal of Consent (under Water &
Ak Acts) and Authorisation under HWM Rules at least 120 days before the date of expiry of
this order. along with prescrived fee under Water and Air Acts for obtaining Consent & HW
Authorisation of the Board The applicant can also aopply for Auto Renewal of the CFO atleast
30 days before the expiry of this order as per the procedure and sligibility stipulated n the
Board Circular dt19.11.2015 & (08122015 ({avaiable in Board's Websie:
htip/itspch cga.gov.in/PagesiCirculars. aspx)

This order is issued in line with Board’'s CFO & HWA order di. 28.06.2020. Concealing the
faciual data or submission of false information/ fabricated data and failure to comply with any
of the conditions mentioned in this order may result in withdrawal of this order and altract
action under the provisions of relevant poliution control Acts. The industry shall comply with
all other conditions of CFO & HWA order di. 28 06.2020 s still applicable.

Any person aggrieved by an order made by the State Board unde- Section 25, Section 26
Section 27 of Water Act. 1874 or Section 21 of Air Act. 1881 may within thirty days from the
date on which the order is communicated ic hum, prefer an appeal as per Rules, to such
auinorily (nereinafter referred to as the Appeliate Authority} constituted under Section 28 of
the Water (Prevention and Conirol of Pollution) Act, 1874 and Section 31 of the Air
{Prevention and Control of Pollution) Act. 1881

The industry may explore the possibility of tapping the solar energy for their energy
requirements.

The Board reserves ils right to modify above conditions or stipulate any further conditions and
to take action including revoke of this order in the interest of protection of public health and
environment.

SCHEDULE-B

Total Water Consumption shall not exceed after change of product mix 59.2 KLD

S.No. Purpose _ Quantity
1 Process 184
2 Washings {reactor. contamners. flocr. etc)
3 Boiler feed makeup (20% makeup) 16
4 Cooling tower makeup : 8
5 DM regeneration 1
6 1
&  Domestc 4
9 Gardening _ o 10
Total o 592KLD

period of maximum 15 days in calendar year, duly meeting the following inlet standards

) Parameter 7 _;_i_giMds
pH ... 55-90
Temperature°C 45.0
Total Dissoived Solids { Inorganic ) 5000 mg/l
OtandGrease . 20mg/l
Phenolic Compounds (as CgH,OH) 5 mg/l |

_Ammonical Nitrogen {as N} e 50mg/l
Cyanide (as CN) ) ; 2 mg/l |
Chromium Hexavalent (as Cr') 2 mg/l
Chromium {tetal) (as Cr} o A EmMQII_
Copper (as Cuj - - 3 mo/l

Tarun Nuia

Director/Scien

tist 'F C

qu .fﬂtegrated REgJOQaf O)Sf ) 4
Ainistry of E ice,

nvironment Forest ana Ciimate Ch
wliMdie Change

a Bhavan, Hyderabag, Telangana-500 0g4~ “ /
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' Inte 'entist 'F+
O\/J«-/ Minist grated Regeona; Off!ciy

_Nickel (as Ni: 3mg
Zinc{asZn) 15 mall
Arse ';:_-‘:aéki{n"- ' "_ N 02 g

o o __ 081 meh_

) . imgl

_Selenium fas Se) . 0.05mg/l
Fluoride tas Fi - 15 ma/

_Boron {as B; o [ 2 :
_CoD 1€,000 mg/l -

The emissions shall not contain constituents in excess of the prescribed limits mantioned
below.

‘Chimney Description of Chimney Parameter ~  Emission standards
No
. AMtachedto Coal Fired Boiler ~ SPM  115mgiNm3
of capacity 5 TPH S0.* 800 mg/Nm’

At 6% dry O, for sciic fuel

NO,~ 300 mgiNm’®
At 8% dry O, for solid fuel
B . and3%dry O; for liguid fue
2 Attached to Coal Fired Boiler ~ SPM 115 mgiNm3

of capacky 2 TPH L 80,7 | 600 mg/Nm”®
. At 8% dry O, for solid fue
... and3% dry O for liguid fuel

NO,* 300 mg/Nm® ;
At 6% dry O, for solid fuel
" _—— : . ....and3% dry O, for liquid fuel
3 3. Attached tc Process Vents HCI Acid 35 mg/Nm® i
E Vapor &
i i | Mist
4. | Attached to DG Sets 1x250 | SPM 115 mg/Nm*

KVA & 1x125 KVA

‘As per MOEF&CC Notification No.GSR 96(E), dt. 29.01.2018 published under the
Environment (Protection)Rules, 1986.

The industry shall not manufacture any un-consented products and exceeding capszcities
without obtaining prior Consent for Establishment (CFE) and Consent for Operation {CFO) of
the Board.

The industry shali comply with emission limits for DG sets upto 800 KW as per the
Notification G.S.R.520 (E). dated 01.07.2003 under the Environmen: (Protection) Amendment
Rules, 2003 and G.S R.448(E), dated 12.07.2004 under the Environment (Protection) Second
Amendment Rules, 2004, In case of DG sets more than 800 KW should comply with emission
limits as per the Notification G.S.R.489 (E), dated 09.07.2002 at serial nc.96, urder the
Environment (Protection) Act, 1986.

The industry shall comply with ambient air quaiity standards of PN «(Particulate Mat-er size
less than 10pum) - 100 pg/ m*; PM, s(Particulate Matter size less than 2.5 pm) - 60 ug/ m*
SO, - 80 ug/ m* NO, - 80 ug/m®, outside the factory premises at the peripherv of the
industry.

Slandards for otner parameters as mentioned in the National Ambiznt Air Quality Stancards
CPCB Notification No.B-29016/20/80/PCl-l, dated 18.11.2009

Noise Levels: Day time - (8 AMto 10 PM) - 75 dB (A}
Night time - {10 PMto 6 AM) - 70 dB (A)

'y of Envi

" ronment Foras
Aranya Bhay ¢

$tana Cimata
an. Hyderabag Te)s Ear
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The industry has paid CFO fee Rs. Rs 15.00
balance CFE differential fee of Rs. 4 50 000/-

1.12.2027. The industry has 1o pay

The industry etther paying annual fee or total fee for Consented pericd. shai pay the balance
fee as per the revised rates as applicable from time 10 ime

The industry shall maintan separate water meters for recording water consumption for
process. boiler feed, cooling and domestic purposes and aiso maintain daily records.

The industry shall segregate effluenis into LTDS & HTDS effluents separately

. The industry sha!l regularly operate the ZLD system to treat the effluent and 100% recycie of

treated effluent.

The indusiry is permitted to send HTDS effluents to the MEE system of Mis. JETL
Jeedimetla for a period of maximum 15 days in a calendar year i.e. during maintenance /
break down of Stripper, MEE & ATFD system and shall maintain records.

The industry shall maintain digital fiow meters with totalisers (RS-485 communication) for
recording the quantity of HTDS effluents. LTDS effluent & RO permeate and aisc maintain
daily records. They shal! connect the flow {otaliser data to TSPCB & CPCEB servers as per
CPCB protocel.

The industry shait provide IP camera with PAN. 5x or above focal fength with night vision
capability at the entrance of the main gate within two months with a backup data for a period
of & months.

. The industry shall maintain vent condensers for chemucal / solvent storage tanks to control

fugitive emissions.

- The industry shall operate multi stage scrubber aleng with online pH monitoring system for

control of process emissions. They shall maintain log book for operation of scrubber for
monitoring active scrubbing media

The industry shall monitor VOCs in ambient air with online VOC analyzer & connect the cata
to TSPCB server.

7 The industry shall maintain elevated platform with leachate/spillages collection pit tc store

drums containing chemicals & wastes to control spillages / discharges of chemicals / effluents
on ground.

The industry shail maintain IP camera with PAN, TILT Zoom, 5x cor above focal length, with
night vision capability at effiuent coiiection system (HTDS & LTDS) and RO permeate as per
CPCB norms. They shall connect the data to CPCB & TSPCB server.

The industry shall install IP cameras to focus the entire premises duly covering ZLD
area, boiler stack and entire boundary of the plant.

The industry maintain the Ambient Air Quality (AAQ) and have adeguate control to
achieve the ZLD.

- The industry shall install on line TDS meter for HTDS effluent generation and connect the

same to TSPCB server within two months.  They shall maintain the records for effluent
generation. TDS values, saits generation on daily basis.

2. The industry shall develop greenbelt as per norms.

. The industry shall operate dry vaccum pump fo minimize odour as per the directions of the

Board

The industry shali maintain records on source of starting raw matenal / Intermediates for each
preduct-wise and the consolidated records shall be submitted to R.O., Nalgonda every month
along wi}ia invoice ggpieg of the starting raw materials

arun

athula

M/, Director/Scientist 'F (85
ntegrated Regional f
vinistry of Environment - e

of Forest and Climate Chan,
Aranya Bhavan Hyderabag, Telangana-500 00136[ l
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34,

35

36.

37.

33.

The industry shall oparate Solvent Recovery Plant within plant premises. Solvents shali be
recovered o the maximum extent possibie and shall be reused. The industry shall submit
status of efficiency of Solvent Recovery Plant to the concerned Regional Officer. The indusiry
shail not dispose spent solvents / mixed spent soivents to the traders/ recycters,

The industry shail carry out Leak Detection and Repair Study (LDAR; to access the solvent
iosses

The industry shall provide storm water drains to avoid mixing of effiuent/spillages with run-off
water during rains.

The industry shall provide arrangement to by-pass the rain water collection tank of frst run off
rain water for subsequent water flow.

The industry shall provide and maintain platform and cover ares for deloxification of
containers and container liners. The wastewater generated from dezoxification facility shall be
sent to the effluent storage tank for further treatment and disposal

The industry shall provide dyke walls for storage tanks / areas to control spillages.

I. The industry shall maintain separate energy meters for regording energy censumption for air

potiution control equipments and maintain record for daily energy consumption,

The evaporation losses in solvents shall be controlied by taking all preventive measuras such
as circulation of Chilled brine, transfer of solvents by using pumps instead of manual
handling, closed centrifuges. providing primary & secondary condensers to  all the reactar
vents and all the solvent slorage tanks and keeping solvent storags in ground storage tanks
with closed pipeline to Reactors. The industry shall operate Solvent Recovery Plant with n
plant premises, Soivents shall be recovered to the maximum extent possible and shali e
reused. The industry shall submit status of efficiency of Soivent Recovery Plant to the

concermed Regicnal Officer. The indusiry shall not dispose spent solvents / mixed spent
solvents to the traders/ recyclers

. The industry should not discharge any wastewater within or cutside the factory pramises.

(a} The industry shail maintain the following records and the same shall be made available to
the Board Officials during the inspection.

i) Daily production details.

i) Quantity of Effluents generatad (HTDS & LTDS) and dispossd
i} Log Books for poliution control systems.

iv) Daily solid waste generated and disposed

{b) The industry shall submit consolidated statement of the above on monthly basis to the
Cencerned Regional Office.

As per G.O.Rt.No.288, the industry shall transport the industrial effluents and plying on the
roads is allowed between 6 AM. 1o 8 P.M. only.

The industry shall maintain concreted internal roads by cleaning regularly to avoid fugitive
emissions due o vehicular movement,

The industry shall comply with Task Force directions issued by the Board from time to time.

The applicant shall submit Environment statement in Form V to the Regional office before
30th September of every year as per Rule No 14 of E(P) Rules, 1686 & amendments thersof.

. The conditions stipulated in this order are without any prejudics to rights and contenticns of

this Board in any Hon'nle court of Law,

Tarun Kathula
Director/Scientist 'F' (C)




SCHEDULE -C
[see rule 6{2)]

[SPECIAL CONDITIONS OF AUTHORISATION FOR OCCUPIER OR OPERATOR HANDLING

(1)

-4

To

HAZARDOUS WASTES]
The industry shall give top priority for waste minimization and cleaner production practices

The industry shall not store hazardous waste for more than 90 days as per the Hazardous
and other Wastes (Management Handling and Transboundary Movement) Rules, 2016 and
amendments thereof. The industry shall maintain 8 copy manifest system for transportation of
waste generated and copies of receipt of Consignee shall be submitted to the Concerned
Regional office. The industry shall maintain proper records for Hazardous Wastes stated in
Authorisation in FORM-3 ie., quantity of Incinerable waste, land disposal waste, recyclable
wasie etc , and file annual retums in Form- 4 as per Rule 20(2) of the Hazardous and other
Wastes (Management, Handling & Transboundary Movement) Rules, 2016 and amendments
thereof

The industry shall dispose /sell the Hazardous Waste to only industries/agencies authcrized
by the State Pollution Centrol Boards. The industry shall verify the authorization of the Board
given to the Party before disposing its waste to the External Party.

The industry shall maintain proper records for Hazardous Wastes disposal and its
concurrence with authorization. In case of variation In generalicn, industry shall submit
explanation and obtain amendment in Environmental Clearance/ CFE/CFO in this regard.

The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way in
their premises tili its disposal Waste cils shall be disposed to the authorized Reprocessors/
Recyclers and Used Lead Acid Batteries shall bz disposed to the manufacturers / dealers on
huyback basis. The industry shail take necessary practical steps for prevention of oil spillages
and carryover of oil from the premises The industry shall check the Certificate/
Authorisation/order of MoEF issued to the Re-user/Recycle units while disposing the waste
oil.

The industry shall dispose of e-wasie to the authorised recyclers only
The industry shall maintain good house keeping
The industry shall submit the condition wise compliance report of the conditions stipulated in

Schedule B & C of this Order on half yearly basis to Board Office, Hyderabad and concernead
Regional Cffice.

Sd/-
MEMBER SECRETARY

M/s. Brundavan Laboratories {P) Ltd.(Phase-1}
Sy. Nos. 60,61 & 62,

Yellagiri {V), Choutuppal (M},

Yadadri Bhavangiri District.
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SENIOR ENVIRONMENTAL ENGINEER
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Tarun Kathula

Director/Scientist 'F' (C)
__Integrated Regional Office
Ministry of Environment Forest ang Climate Ct
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AGREEMENT BETW FEEN
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RAMINEN] HOSPITAL

PRODUCT MANUF \CTURER AMs, Brundavan Laboratories Privale
{Party A) Limited Sunvey No 00.61&60 Yetiam

Village, € Loutuppal Nygadid Y adadn
Bhusataginy District-S0% o5
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This is an Agreenment beiween Party A, e Ve, Brundavan Lahoratocies Prisate Limitedand
Porny B, 1.0 Mg kanunem Yheanital whach s an external Hosprtal Dnagnosiz £repder T suarTy o
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[t3e ansual health checkug of cmployees.

Seope: Annual ealth cheek-up of Fmplnyees LAL stalhy.

The follossang tenyes el condgrens arc & shcabie undes this apiecmens durine the gpegihent porias
: E £ 4

| Apreement vl aerserd 1 Three ygars from the signine date
® : ! bt E

> Party A makes the agreement after conducting an udit ot the factliny of Party B and
approving prior o the agreement. Party B should bave qualitied peesernel abony with
jesting Laboratory.

Party B shoalid cary out the annual modical chovk-up of the employees 45 per the 1ess
speeified i Attachment- 1

i Party A should take the pror dates from Party B of HR department Lo gend the eiplog ces
for medical check-up. Party A should send the emplovees as pes Party B duics
Tarun Kathuid

Director/Scientist 'F* (C)
/—\ Integrated Regional Office,

‘ inistry of Environment Forest anc Climate Change
E \ Aranya Bhavan, Hyderabad.Tefangana-SOO 004. v
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{GMP & ISO Certified Company)
# 308, 3rd Floor, Tlrumaa Shah Residency, ‘reilafeddygazda Ameerpet, Hyderabad - 500 073. INDIA
O:+91 040-23735395, € 2: contact@brundavanlabs.com

M/s BRUNDAVAN LABORATORIES PVT LTD

Ason 22.12.2022

ACTICITIES
ACTICITIES COMPLETED '
Activity
1 {Yellagir Village-Construction of Road -540 Mtrs length. Done in 2018
15,00,000
2 " |Anthammagudam Village- Providing in CC Cameras, Street Lights,
Panchayat Office Furniture, etc. done in 2016, 2019 9,26,026
3 |Dothigudem Village Providing Furniture, Borewell, etc. done in
2016,2022 1,75,000
4 |Dall Distribution to poor people during Covid lock down in May-2020
’, 1,70,000
>__|Plantion And Water Expenses -on Road Side 2021, 2022 1,61,200
6 {Dothigudem Village - Furniture 1,90,000
7 |Contribution to Telangana Govt for Roads Deveiopment in Choutuppal
Mandal- done in 2021 15,00,000
Total - A 46,22,226
Under Progrees
8 [Road Constriction at Anthammagudam Village 3 KM Length
30,00,000
9 - |Road Constriction at Yellagiri Village 1000 Mtrs Length 25,00,000
Total - B 55,00,000
1,01,22,226

lmegrated Regional Office,

onment Forest and Climate Change
Telangana-5 500 004

Aranya Bhavan, Hyderabad, Tel2 [l g

/\ Tarun Kathula
Director/Scientist 'F' (C)

Factory: Sy.No. 60,61 & 62, Yellagiri, Choutuppal Mandal, Yadadri Bhongir Dist.,

- 508262 INDIA, (© :+91 8498056374
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REGD.POST WITH ACK.DUE

CONSENT ORDER FOR ESTABLISHMENT -- RED CATEGORY

Order No. 0S/TSPCB/CFE/RO-NLG/HORZMME — |4 € = Dt 09.09.2016

Sub: PCB - GFE - Mfs. Brundavan Laborateries {P) Ltd., Yellagiri {V¥),
Chautuppal {M), Nalgonda District — Cansent for Establishment of the
Board for expansion under Sec 25 of Waler (P & C of P) Act, 1874 and
Under Se¢.21 of Air (P&C of P) Act, 1981 - Issued - Reg.

Ref: 1) EC order dt. 20.068.20186 issued by MoEF, Gol.
2) Industry’s CFE application received (hrough TS-IPASS  on
20.058.2018.
2} R O's inspection repart dt 01 92.2076.
4} CFE Committee meeting held on 08.09.2018.
£} Industry's Lr. dt. 08.08 2018,

hh

1. In the reference 2™ cited, an application was submitted to ‘he Board seeking
Consent {or Establichment (CFE] for Expansion to produce the following
products after expansion with an additional project cost of Rs. 25 15 Crores:

: _ l Quantity
31, | Name of the i Quan tity Number Starting Raw Material i of Starting
No. Product (Kgfday) @ _Of ~ P RAw
; | stages Molecular Formula ~ material
- i (Kgiday)
_ 4-Amino-Z-cyclopentens-1-
1 | Abacavir Sulfate 1658.67 4 methancs 91.6
3 | Atarckt 16867 1 . P-Hydroxy phenyl acetamide 103.3
| 4 Carvedilol Phosphate | 66.67 8 | 2-Methoxy pheral 105.3
5 Celecoxiv 166 67 2 (MEIVIIOrOSGIAE 40
Cetirzine | _ 4-Chiorobenzhydryl |
P i o : . - - = “ * r
7 | Clopidogrel Bisulfate  100.00 5 #lllrophenylGlygine ¢ 145
) B N-Methyl N-Acetylamine-1- | -
g . E%‘iﬁiﬁ;i i 10006 - 2 thiophen-2-naphthoxy propan - 450 |
i Hydrochloride !
' - d{4-Fluorobenzovl) butyric :
| : _ :
: : " 4 {4Chloro-1—oxobutyll-z.a-
Fexofenadina : tyli-2. 1213
. 1 Hydrochlaride ; 133.33 4 di rnethy! phenyl acetats ; :
rl‘ C:u r Uil iha

Director/Scientist 'F' (C)

Integrated Regional Ofﬁc;eﬂ.
Ministry of Efvironment Forest ana L mate Changs

1 - EAARAA
= | ra alangina-sSuld
Aranya Bhavan, Hyderabad. Telangana-ov 004
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2-Butyl-1,5-

- i1 Irbeszrtan 166.67 5 dizzaspiro[4 4|non-T-ene-4- 1281
i oha Hydrechloride ‘
‘ T 2.3-Dichioro Benzoyl
12 ‘*Lamotrigine 200.00 2 Cyanide 220
13 Lansoprazole 13333 a 2R RO 152.6
14 | Levetiracetam 166.67 2 Z-Biialid BityramideHCS 200
15 | Losartan Potassium | 266.67 4 ToAyBenaniale 160
- Methanesulféﬁic‘adid-T—{3—[2—
{7-Chloro-2-quinohnylyanyl]
16 | Montelukast Sodium 100 60 3 phenyl}-3-[2-(1-hydroxy-1- 125
methyl ethyl) phenyl] propyl
) _&ster
| . Aming-2-methyl-10H-thiene
I
j | Qlenzaping 200.00 1 [2,3-b][1,5]benzodiazepine 200
Hydrochlaride
[ . Ethyl=4-{2-hydroxy propan-2-
18 | OlmesaranMed oxomil 13333 4 ¥l-2-propyl-1H-imidzzote-5- | 96
: carboxylate
_ Pioglitazone 5-Ethyl-2-mathyl Pyridine
19 Hydrechleride ROk . 173,33
T _ | 34{2-Amino-2-0x0 ethyl}-5-
20 F'rcgabahl‘l 200.00 2 . me‘th?[ hexanoic acid 640
T Dibenzo (b.1][1.4]
Quetiapine ) ;
2t Hemimﬁnm e 200.00 2 thiazepine-T1{10H) one 150
i Risedrcnate Sodium .  3.Acetyt Pyridine 96
| 22 fempantahydrate 13333 . 2 | .
4d-Hydrazino-N-Methyl
| 23 Sumatriptan Suctinate | 133.33 3 Benzene Methane 160
l | Sulfenamide Hydrochloride
? 41,4 Dimethyl-2 oropy!
: ¢ [2,6-bi-1H benzimidazole]-1-
24 | Telmsartan 166 .67 2 ¥l methyl] [1,1-biphenyll-2- 206887
. | carboxylate,
2-Cyancg biphenye(4-
25 Vaisartan I 266.67 3. carboxaidahyde 234.87
i Venafaxine - 4-Methoxy phenyl acstonitrile -
1 28 | yodrachioride 13333 4 e s
' 27 TerbutalineSulfate 166.67 3 | SoDibenzyloxyacetophenons | 46 oo
Amino-2-methyl-10H- . SMethyl-2{(2-nitraphenyl)
: thiena(2,3- i aming)-3-
‘ = b][1,5]benzodiazepin L 1 thiophenecarbonitrile Ak

€ Hydrochlaride., -

o L1 uazlfiliu
Director/Scientist 'F’ ()
Integrated Regional Office.

nistry of Eny ronment Forest 2

Forest and Climate Change

langana-500 004
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l {-1-0,0'-Dibenzeyl-L- ; |

29 | tartaric acid ssaas | 1 LHerTerancacid e
i mornohydrate ; |
3.5~ I3 5-Bis(henzytoxy}benzoy] |
| 30 ' Dibenzyloxyacetoph 500.00 1 chloride _ 540
engang :

Total (any 10 preducts ata | |

" time) in Phase wise; : I
Phase - |: 50% and Phase . 2833.33 | ' |
= lI: balance 40% : ’

3. The zbove site was inspected by the Asst Environmental Engineer, Regional
Cifice, Nalgonds, T.8. Paliution Canlrol Board on 21 062018 and cbserved that
the site is surrounded by

North  :  Approach road followed by agricultural Jands
South : Opendrylands

East : Opendry lands

West : Mis Varsha Bio Sgiehces.

4. The Board, after careful scruting of the applicstion and verification report of
Regional Officer. hereby issues CONSENT FOR ESTABLISHMENT FOR
EXPANSION ta your unit Undesr Section 25 of Water (Prevention & Control of
Pallution) Act 1974 and Section 21 of Air (Preventicn & Control of Pellution) Act,
1831 and the rules made there under. This order is issued to manufacture the
products as meenticned at para {1} only.

5. This Consent Order now issued 1S subject (o the conditions mentoned in Schadule
A'and Schedule "B

E.  This arder i= issued from pollution confrol point of view only. Zoring and other
regulations are not congidered,

Encl: Schedule ‘A
Schedule B

Sdf-
MEMBER SECRETARY

To.

Mis. Brundavan Laboratories {(P) Ltd.,
Yelagrri (V), Choutuppai (M),
Naigonda District

T.CF.B.OH

% 5 .
SENIOR ENVIRCNMENRTAL ENGINEER

Tarun Kathula
Director/Scientist 'F' (C)
/ Integrated Regional Offic
1\ o~ Ministry of Environment Forest and Climate

Aranya Bhavan, Hyderabad, Telangana-500 004
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SCHEDULE - A

1. Progress on implementaticn of the project shall be reportad to the concerned
Regicnal Office, T.S Pollution Control Beard cnce in six months,

ra

Separate energy meters shall be provided for Effluent Treatment Plant (ETF)
and Alir pallution Control equipments fo record gnergy consumed.

3. The propenent shall obtain Consents for Operation (CFO) from TSPCB, as
required Under Sec25/26 of the Water (P&C of P) Act, 1974 and under sec.
2122 of the Air (P3C of P) Act. 1681, before cornmencament of the activity.

4. Notwithstanding anything contained in this condifional letter or consent, the
Board hereby reserves its righl and power Under Sec27(2) of Water
(Prevention and Contrel of Pollution) Act, 1974 and Under Sec.21(4) of Air
(Pravention and Control of Polluficn) Act, 1981 to review any cor all the
conditions imposed herein and to make such altemation as deemed fit 2nd
stipulate any addificnal conditions by the Board.

5. The consent of the Boad shall be exhibiled in the factary premisas at a
congpicucus place for the information of the inspecting officers of
cif'erent depariments.

& Compensation is to be paid for any envirenmental damage caused by it, as
fixed by the Collector and District Magistrate as civil [ability.

7. Floagr washing shail he admitted into the effluent eollection systermn only and
shall not be allowad to find their way in storm drains or opan areas.  The
incusiry shall maintain a good housekeeping, All pipe valves, sewers, drains
shall be leak prool. Dyke walls shall be constructed around storage of
chemicals.

8 Rain Water Harvesting {RWH) structure (s) shall be established on the plant
site. The proponent shall ensure that effluent shall not enter the Rain Water
harvesting structure.

9. tre rnles and reguiations nofffied by Minisfry of Law and Justice, GO,
regarding the Public Liability Insurance Act, 1891 shall be followed.

10. This order is valid for period of & years from the date of issue,

SCHEDULE-B

Water:

1. The sourpe of wafer = irom through outside tankers. The maximum permitted
fresh water consumption, after expansion is 295 KLD.

Sl Purpose Total Aftar
No expansion
1. | Process & washings s s T9KLD
2 | Boiler feed & coqling tower make yp. B .. 178KLD_
2 : Domestic 13 KLD
4  (Gardening 25 KLD
245 KLD [

Total :

. w._...larun Kathula .
Director/Scientist 'F' (C)
Integrated Regional Office.

M 1ctrv nf Ene
vinistry of Environ




The maximum Waste Water Generation (KLD) shali not gxceed the following

after expansion:

L. ' Purpose ! After |
Ne.- a | expansian

__1 : Process & YWashings | B82KLD i

|__ 2__1 Boiler & cooiing terwer blow down 30 KLD !

I 3 Domestic ~ B 10 KLD '
| 122 KLD |
b Toftal;

Treatment & Disposgal:
[ SI.No. Source of Efluent [ Treatment | Mode of final dispasal
1 High TDS efiluents 103 KLD  Collection  >Equaization =
Neutralization > Sefiling >
_ “Holding tank -» Steam stripper =
l | MEE along with Scrubber eflluent
- Condensate to ETF (Biological
. Treatment) -» Conzéntrate {a
l | ATFD, salts to TSDF.
27 TLTDS effluents JKLD | Collection »Equalization —
Neutralization = ETP {Biclogical
Trestment) along with MEE
I condensate.
: ETP (Bwlcgical Treatment) aleng
' with tha domestic wastewater
. (septic tank oaverilow) > Dual
sand Filter = Activated Carbon
! Filter > R.O system
. R.O. Pemmeate to Cooling Towsr
_ { Boiler
10KLD  Septic lank < Overflaw to

T3 |Dom'es'ti'6

3

_ Biclogical treatment of ETP

The proponent shall collect effluents from all the streams and adopt treatment

as mentioned above.

The industry shall complete installation of ZLD and repart the compliance to the
EE, RO, Nalgonda. The CFO &xpansion will be issued only after upgradation of

2D for expansion.

The industry shall strictly maintain ZLD system in closed circuit system. There
chall not be any discharge J spillages of effluent within or cutside the premises.
Al the units of the ZLD system shall be enpenious to prevent ground water

pollution,

Duting transfer of materials, spillages shall be avoided and garland drains shall
be constructed to aveid mixing of accdenial epillages with domestic waste and

storm drains.

Tarun Kathula

Director/Scientist 'F' (C)

Integrated Regior

Pare 5 0f



Sepazate meters with necessary pipe-line shall be provided for assessing
the quantity of watar used for each of the purposes mentioned below.

a)  Industrial cooling, balerfesd.

by Domestic purposes,

¢l Processing, whereby water gets peolluted and poflutants are easily bio-
degradable. .

¢) Processing, whershy water gets palluted and the pollutants ars zot
easily hig-degradable.

€. The industry shal provide magnetie digital fiow meters with totalisers with
recording facilty at inlet of collection tank, Stripper feed, MEE feed. RO feed
and RO permeate separately for measuring effluert generatian, treafment and
recycied. The industry shall provide steam flow meter to the inlet collection line
of MEE

8. The industry shall maintain & operate [P camera with PAB, TILT Zoom, 5x or
aoove focal length, with might vision capability al HTDS & LTDS effluent
cclection syslem as per the CPCB nemns & connecl the same to CPCE &
TEFCE servers,

Aar Pollution:

\ A
«/\f"‘/ “ﬂt?grared Regional Office
Ainietny Eny nnmant C ;
’ ||_‘,v: Envirg ment rC'»&Ista"-" Climate Ct

10, The indusiry shall comply with the foliowing after expangion.
SE Details of Stack 1 Stack 2 Stack 3 Stack & Stack 5
No | Stack S
a) | Aftached to: coal fired  coalfirad  DGsets | coalfired |  coal fired
i Eailer Bailer Boiter Eaoiler
! (slandby)  {Standby)
2y | Capacity ZTPH 08TPH 1x250KVA| S5TPH 10 TPH
: &
¢l . Fuel form: Solid Coal Coal Diesal Coal Ceal
£ Liguid!
QESEeous ¢
c) Fuel guantity: -- - == : — -
{_ 1 kL per day) .
&) Siack height: 30mtrs. 30 mirs. 25mt 30 mtra. 20 mirs.
e (above r00f)
fi  Bismefer / size, - - — — —
in m
g} Cetails of Airl Cydone  Cyclane Silencer Rfulty | Multy cyclone
Pollution | separator  separator cycione & | & Bag filter
Centrol ; . Bagfilter for hailer
_Egquipment: i for hojler

11. The proponent shall ensure cempliance of the National Ambient Air
quality standards notified by MoE&F, Gol vide notification No. QSR
876{F), dated. 16.11.2009 during construction and regular operaticnal
phase of the project.

12. Tre industry shalt install multi-stage scrubbers for control of fugitive gaseous

erissions, The scrubbed solutions shall be reused to the possible extent. The

industry chall xeep the record of disposal of all such by-praducts and shail
submit the record to concerned Regional Officer.

Tarun Kathula
D:rector/Scientist ‘FL{E)

e BB 12
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6.

The proponent shall net use odour causing suUbstances of Mercaptans and
cause cdour nuisance in the surroundings.

The proponent shall not send the spentmixed solvents to the regyslers. They
shali process the same af solvent recovery plant witnin the plant gremises.
Solvents shall be recovered to the maximum edent possible znd shall be
reused.

A sampling port with  remavable dummy of not less than 15 cm dismeter
shall be provided in the stack at a disfance of & times the diameter of the
stack from the rearest constraint such as bends etc. A pladform with
suitable ladder shall be provided below 1 meter of sampkrg port t2
accommadate three persons with instruments. A 15 AMP 250 V pluo point
shall be provided on the platfarm

The evaporation losses in solvents shall be controlled by taking the follawing
measuras

i} Chilled brine circulabon shall be camed out o effectively reduce the
saofvent Ipsses Into the atmosphere,

it Transfer of solvents shall be done by using pumps instead of manual
handling.

iy Closed centrfuges shall be used due to whick solvent losses will be
reduced drastically.

iv] The reactar vents shall be comnected with primary & secondary
condensers to catch the solvent vapours.

v) All the solvent storage tanks shall be connected with vent condensers ta
prevent solvent vapours.

17. The proponent shall comply with the following after expansion:
[& Type of waste ! Quantity Method of Disposal !
‘ Ne
| T | Organic residus o 4 TPD ~ Shall ke sert tc TSPCB
= Lo - = 5 Authorized Cement industnes /
2 Sperlt Carbon i 0.5 TRD | TSOF e
3 ! Dislilation Bottorn : q 2...TPD . 1Based on the ealarfic value of
i Residue i ' ] | the waste)
4 | Inorganic & Evaporation |
l salt {Process) 5.3 T_PD
] 5  Evaporalion salt from i
! _ather sections(non- . 0.3TPD '
rOcess) ] l
6 | ETP Siudge ~_0TPD
7 i Bailer Ash | 24 TPD Shali be sold ‘¢ Cement Brick
: | : . Menufaciurers e
3  Detoxified Container and 500 | Shall be disposed to outside
Container Liners _ {No's/month) . parties after complete |
HDPE Carboys i 500 (No'simonthy | detoxification
Fiber Drums | 500{No'sfmonth)
" PP Bags | 900{Kg/month)
9 | Spent solvernls I A6 KILD ~Shall be recovered within the
: pramises  duly sending the
i - - residuz to TSFCB Authorized |
Tarun Kathula apencies -

Director/Scientist T (C)
ated Regional Office

tand Ciimate Change E% , by

tacaT ot @




10 Spent Mixed solvents 5 KLD Shall te recovery within the
S

pramises [ Sent fo TEPCE

. Authanzed agensies

Waste oils & Groase 16 KUyear  Shall be zent to TSPCE

i Autharized  agencies
reprocessing f recyeling.

21

22.

w Eu

Used Lead acii Batteries 30 No's/Annum Shall be =ent to suppliers on

buy-back hasis,

“Misc, wasteispill control Lump sum Shall be sent to TSDE

weste)

The industry shali explore to recover the by.products to the maximum extent
rossible for reuse or s2ll them 2o as ta reduce TOS load in the afluents. '

The pmponent shall place the chemicat drums and [ or any drums in the
concrete platform only. The Platform shail be provided with sufficient dyke wall
and effluent callection system

Ceontginer & Caontaiver linars shall be detoxified at the specifiad covered
platforn with dyke walls and the wash wastewater shall be routed to low TDS
coulaction tank.

The industry shall not store hazacdous waste more than 90 days in their
premises, as stipulated in HW Rules.

The {ollowing rules and regulalons notified by the MOE&F, GOI shall be
mplamented.

g, Hazardoys waste and other wastes (Management and Transboundary
Movement), Rules, 2016,

by Manufacture, Storage and Impod  of Hazardous Chemicals Rules,
1988,

¢) Batteries (Management & Handling) Rules 2010, Gt 4.5 2010

<) E-Waste (Management & Handling} Rules, 2012,

Other Canditions-

23.

24.
25.
28.

27,

Ministry of Environment Forest ang ¢
Aranya Bhavan, Hyderabad Te

s

The industry shall submit quarterly consumption of raw materials, chemicals
including solvents and water 1o RO, Nalgenda on ragular basis.

The industry shall submit quantity of hazardous wastes sent to TSDF and lo
cement industries for co-processing on monthly basie to RO, Nalgenda on
regular basis. )

Existing Green belt shall not be disturbed in the proposed expansion aclivity
and green belt of 1.71 Ha shall be provided within the plant premises as
stipulated in EC.

The industry shall implement the adour control measures st source of
generation and from ETP and shall ensure 10 maintain the =ame effectivety
0 control odour problems.

Systerm of leak detection and repair of pump / pipeling shall be installed in
the plant and immediate response team shall be idenified for preventive
mainienance.
‘Tarun Kathuylg
Dlreclor/Sciemlst § 2 (&
Integrated Regional Office

—al

limate Change
iangana-500 004 ﬁ [}ﬁ;
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30.

31

To

The propensnt shalt ensure that there shall not be any shange in the
process technology and scope of working without prigr approval from the
Board.

The indusiny shall comply with all the directions rssued by the Board from time
to time.

Concealing the factual data or submission of false information / fabricated
data and failure & comply with any of the conditions mentiored in this order
may resull in withdrawal of this order and attract action under {he provisions
of relevant poliution control Acts.

Tihe Board reserves its right to modify above conditions ar stipuate new f
additionzal conditions and to take action including reveke of this arder in the
interest of environment protestion.

Any person aggrieved by an order made by the State Board under Section
25, Sechan 26, Sectiun 27 ai Water Act, 1974 or Section 21 of Alr Act, 1981
may within thirty days from the date on which the order is communicated to
him, prefer an =ppeal as per Andhra Pradesh Water Rules, 1976 and Air
Rules, 1982, to such authority (hereinafter refemred 0 as the Appellate
Authorty) constituted under Section 28 of Water (Prevenfion and Control of
PollutionjAct, 1974 and Section 31 cof the Air {Prevention and Control of
Pallution) Act, 1981,

Sd/-
MEMBER SECRETARY

M/s. Brundavan Laberatories (P} Ltd,,
Yailagin (¥}, Choutuppal (M),
Nalgonda District.

IT.C.F.B.O#
SENIOR ENVIRDNMEFFI’A{} ENGINEER

| @5&“
PR

Tarun Kathula

Director/Scientist 'F' (C)
Integrated F o OVFfi

Fage 9 nfl
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" TELANGANA STATE POLLUTION CONTROL BOARD

Seolre I

/ R

m Paryavarana Bhavan, A-lll, Industrial Estate, Sanathnagar,
W Hyderabad-500 018
Phone : 040-23887500
Order_No. 05!TSPCBICFEIRO-NLGIHOIZOTG N33 Dt:07.10.2021

[Sub: | TSPCB - CFE - M/s. Brundavan Laboratories (P) Ltd., Sy.Nos. 60, 61
l & 62, Yellagiri (V), Choutuppal (M), Yadadri Bhuvanaglri District |-

Extension of validity penod of CFE expansion order dt. 09.09. 20']6 -
Issued — Reg.

EC order dt: 30.06.2016.

CFE expansion order dt. 09.09. 2016
Industry’s representation dt. 30.06.2021. ?
R.O’s verification report dt. 15.07.2021.
Industry’s letter dt. 23.09.2021.

Ref:

S SEARNI

e e e de

M/s. Brundavan Laboratories (P) Ltd. obtained EC vide reference 1st cited for
manufacture 30 products on campaign basis i.e., any 10 products at a time with total
production capacity of 2833 kg/day at Sy.Nos. 60,61 & 62,Yellagiri (V), Choutuppal (M),

Yadadri Bhuvanagiri District. |

The industry, vide reference 2™ cited, obtained CFE of the Board for production

capacities as per EC order. The CFE order was issued with a validity period of 5 years
i.e. upto 08.09.2021. i

The industry, vide reference 3" cited submitted representation to the Board
requesting for extension of validity of CFE order for a period upto EC validity i.e.
29.06.2023.

The Board, after careful scrutiny of the industry’s representation and additional
information submitted by the industry and report of the Regional Officer, hereby issues
extension of validity of CFE order dt. 09.09.2016, for a period upto EC validity i.e.
29.06.2023. 1

All other conditions stqpulated in the CFE order dt. 09.09.2016 |ssuedu vide
reference 2™ cited remain same.

This order is issued under Section 25/26 of Water (Prevention & Controi of
Poliution) Act, 1974 and under Section 21 of Air (Prevention & Control of Pollution) Act,
1981 and Amendments thereof ‘

|
i
Sd/- '

MEMBER SECRETARY
o

M/s. Brundavan Laboratories (P) Ltd.,

Sy.Nos. 60,61 & 62, Yellagiri (V), Choutuppal (M), .

Yadadri Bhuvanagiri District. |
SOELr g

Copy to:

1. The JCEE, Z.0., RC Puram for information and necessary action.
2. The E.E, R.O, Nalgonda for information and necessary action.

Tarun Kathu\‘a /IT.C.F.B.O.// I
tist 'F' (C) !
D.rectorfspf‘egnl nal OfficSenior Environmental Engineer
'Leg.iate .:v e -l”=ﬂ~.a
" LJ: of E P\JHOT’-W‘QMZZ\:& S langana-500 004 Page 1 of 1
n e M Apr i@t
ranya Bnavet’
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Telangana Stalc

TELANGANA STATE POLLUTION CONTROL BOARD
Paryavarana Bhavan, A-3, Industrial Estate,
Sanathnagar, Hyderabad - 500018

Ph: 040-22887500
| === Fax: 040- 23815631
| Website: tspcb.cgg.gov.in -
//Regd. Post with Ack. due//
Order No.TSPCB/NLG / CFO & HWA/HO/2017- S 7T Di: 09.05.2017

' Sub: | TSPCB - M/s. Brundavan Laboratories (P) Ltd., Yellagiri {V), Choutuppal (M}, |
Yadadri Bhavangiri District - Industry’s application for CFO & HWA - Rejected -

Reg. 1

Ref: 1. CFO & HWA Order issued by the Board vide Consent Order No.

TSPCB/RCP/NLG/145/CFO&HWM/HO/2015- 1623 Date :17.10.2015.

2. Environmental Clearance (EC) from MoEF&CC, GOl vide Order dt |
30.06.2016. |

CFE Order Issued by the Board vide Order No. 05/TSPCB/CFE/RC-NLG '
JHO/2016-1469 dt: 09.09.2016. ’
4. Application for CFO& HWA through TS-iPASS on 12.04.2017 for phase - |

Expansion. .
5. The EE, TSPCB, RC, Nalgonda verification report vide letter dt: 13.04.2017.
6. CFO Committee Meeting held on 02.05.2017. ‘

ek

The Board issued CFO& HWA Order vide reference 1= cited to the industry with validity
upto 31.03.2017 for manufacture of Bulk Drugs & Drug Intermediates (8 products} with production
capacity of 73.6 Kg/day.

MoEF&CC, GO! issued Environmental Clearance (EC) vide reference 2nd cited for Expansion

of the industry for enhancement of production capacity from 26.5 TPA to 1020 TPA with 2

* condition that “Zero effluent discharge shall be adopted and no effluent shall be discharged outside

the premises”.

The Board issued CFE for expansion vide reference 3¢ cited, for manufacture of 30
products (any 10 products at a time) with a total quantity of 2833.33 Kg/day with a condition that

the industry shall complete installation of ZLD system and the CFO expansion will be issued only

“after upgradation of ZLD for expansion.

Vide reference 4% cited, the Board received application for CFO & HWA through TS-iPASS
for phase - I expansion with 25.8% of the production capacity as per EC& CFE and with the
production quantity of 733.33 Kg/day. The EE, TSPCB, RO, Naigonda has submitted his Inspection

report vide reference 5t cited.

The issue of CFO& HWA for Phase-I expansion was placed in the CFC Committee meeting held on
02.05.2017 and after detailed discussions, the CFO Committee recommended to reject the CFC&
HWA application, as the industry has not installed full fledged ZLD system for treatment of
effluents as per the cenditions stipulated in the EC Order dt. 13.06.2016 & CFE Order for

expansion dﬁmﬂlﬂﬂthlﬂa

gcientist 'F' (C)

=%
(

Director/

ntegrated
iistry of Environm
l Aranya Bhavan, Hy

Regional Office.
ent Fo%est and Climate Change
derabad, Telangana-500 004

129



a

in view of the above, the CFO & HWA application submitied by the industry vide reference
5% cited, is hereby rejected under the provisions of the Water (Prevention and Control of Poliution)

Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981,

The industry may approach the Board for CFO & HWA for expansion after installation of full

fledged ZLD system as stipulated in the CFE & EC Order.

It Is brought to the notice of the industry that operation of the industry without valid
Consents of the Board is punishable under Section 44 of the Water (Prevention and Control of
Poliuticn) Act, 1974 and under Section 37 of the Air {Prevention and Control of Pollution) Act,
1981.

Sd/-
MEMBER SECRETARY

T,

M/s. Brundavan Laboratories (P} Ltd.,
Yellagiri (V}, Choutuppal (M},
Yadadri Bhavangiri District.

//T.CEB.O//

Environmental Engineer

Tarun Kathula

Director/Scientist 'F' (C)
Integrated Regional Office, _
Ministry of Environment Forest and Climate Chang=

Aranya Bhavan, Hyderabad Telangana-500 004

(20
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| T TELANGANA STATE POLLUTION CONTROL EDARD
Parvavirana Bhavan, A-3, Iedustrial Estate,
Sanathnagar, Hyderabad - 500018

-Ptvpew@gi'{ R i

-—

Ph: 040-23887500
Fax: 040 238150631

ol Website: Lspcb.cgggov.in |
RENFWAL OF CONSERT & AUTHORISATHON GRDER (Phase-l Expansion)
//BY REGISTERED POST WITH ACKNOWLEDGEMENT DUE//
Consent Order No : TSPCH/RCP/NLG/CFO&HWM/HQ/2018- g:’;i{ Date;26.05.2018

N

ey

\O"

Cansent Crder far Existing/New or altered disclarpe of sewage and/or trade efftuents /outlet under
Section 25/26 of the Water (Prevention & Control of Pellutian) Act. 1274 and amendments therent,
Operation of the plant under section 21 of Air (Prevention & Control of Fellution) Act 1981 and
amendments thereof and Authorizaticn / Renewal of Autharization under Rule 6 of the Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 & Amendments
thereof

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of Pollution)
Act. 1974, under sectinn 21 of Air (Prevention & Centrol of Pelivtion} Act 1981 and Authorization
under the provisions of Hazardous and Other Wastes [Management and Transboundary
Maoyvement) Rules, 2016 (hereinafter referred to as the Acts, "the Rules’) and the rules and arders
made there under to:

M /s Brandavan Laboratories (P) Led,,
Sy.Nos. 60,61 & 62,

Yellagiri (V], Choutuppal (M},
Yadadri Bhuvangiri District.

E-Mail: sales@brundavanlabs.com

(hereinafter referred to as ‘the Applicant’) authorizing to operate the industrial plant to discharge
the effluents from the outlets and the guantity of Emissiens per hour from the chimneys as
detailed below.

i} Dut lets for discharge of effluents:
Outlet Outlet description Max daily Point of dispasal
No. discharge
o i . S
1 HTDS Efffluents: 216 KLD »  Shal! be stripped off for organics |
; recovery,

Frocess - 16a  KLD o+ H ; :
Washings {reactor, | . #  Stripper condensate to distillate
containers, floor, et} 2 KLD i for  separation ©of  organic
+ DM regeneration - L KLD + compounds followed by disposal
Scrubber -1 KLD + OAC and e cement pia“ts for co- |

R&D -1 KLD processing & distilled effluents
shall be sent to Biclogical ETP.

|5 Stripped  effluents  for

ATFD,

& RO system.

g ATFD salts to TSDE.

forced
evaporation in MEE foflowed by

» Condensate from MEE % ATFED
shall be routed to Hiclogical ETP

Tarun Kathula
Director/Scientist 'F' (C)
Integrated Regional Office,
Ministry of Environment Forest and Ciimate Change
Aranya Bhavan, Hyderabad, Telangana-500 004.
2]
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TLTDS Effluents:

A KLD
Beiler Blow dawn - 2 KLD « |
* Cooling tower bleed off ~ 2|
CHLD + Demestic {Septic lank 5
" pwer How] - 24 KLD
:P'
TOTAL | zSKLD

!’?‘ll_‘:e‘ﬂf

ETP  shall

fiitered in the RO Plant.

RO Permeate water 1o Bod

Cooling tower n‘u‘jkt}u;}

Ri) rejects to MEE & ATFD.

frem

o |
i

er

it) Emiszsions from Chimneys:
Ciiﬁﬁﬂey nesx:ripﬁon(;mhimney Quantity of Emissions at
No. peakflow
1 Attached to 5 TPH Coal Fired Boiler =
2| Auached to 2 TPH Coal Fired Boiler
i 3 Attached to 0.9 TPH Coal Fired Boiler -
4 Attached to Process Vents _ -
5 Attached to DG Sets 12250 KVA & 1x125 KVA
iii) HAZARDOUS WASTE AUTHORISATION (FORM - 1) [See Rule 6 {2]] of Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016 &
Amendments thereof}:

1. Humber of Authorization and date of issee - TSPCB/RCP/CFO& HWM/HO/2018
Date 260532018,

2. Reference of Application: MICO3200194155CF0 D U5.052018.

3. M/s. Brundavan Labaratories (P) Ltd, Sy. Nos. 60, 61 & 62, Yellagiri (V], Choutuppal
(M), Yadadri Bhavangiri District is hereby granted an authorization to operate a fazility
for collection, reception, storage, lreatment, transport and disposal of Hazardous Wastes
pamely:

> HAZARDOUS WASTES WITH DISPOSAL OPTION:
ey
No | Type af waste Stream {uantity Method of Dispasal
i @ ; 28.10f : - Autharized cement plangs
. Organic residue Schedule-| { 1dadFD for co-processing / M/s
2 I 283 cf : e GEIPL  Infrastructure Pvbt
St ("”_[f" Sehedule-l | 9’122_‘_’_32__7 Ltd, Rangareddy Dist /
3 Distillation Bottom 203 /361 - TSDF., Dundigal, Medchal
. Residus af Schedule-| [ 0.05TFD Pistrict.
4 Inorganic & 2817353 of
- Evaporation salt Schedule-l 1527FD
| (Process}
3 Evapeoration salt 353 of ;
from other sections Scheduie-] 0.68TFD |
| (nom-process) & 3
6 et 35.3 of ;
ETP Sludge Sehedule-] 8.1TED -
7 | Spent Solvents 284 of 8.5 KLD The industry shall provide
Schedute-l B
o arun Kathyjg
'rector/Scient; gl
(\ N Integrateq Reglonsa: O(C)
\ Inistry of Environment Forestii ffice

A ~
Llimate Change

éN3ana-500 004 ]3 W mio
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controi waste}

Schedule-|

: d Spent Mixed | 1.3 KLD ?%Bn Recovery Plant within
% Caelvents | § the plant premises in case of
f | | utifization iof Multiple |
; { Solvents/  for recovery  of |
| | Mized  Selvems Spent ;
| Solvents, which cannot he |
CdistiBed by Simple Distillation i
Solvents shall be recovered to |
the smaximum extest possibie |
and shall be reused. The
i Spent/Mixed Solvents which
fcantiot be peused in the plang, |
“shai be disposed to the Epd |
| Users;  Autherized  Cement
gmanufacmring units for Lei
i | processing / TSDF, Dundigal, |
| Medchal Dist. The industry |
'shall  not  dispose  Spest %
‘Solvents  f  Mixed  Spent |
Solvents  to the taders/
Crecyclers. 3
!
» HAZARDOUS WASTES WITH RECYCLING OPTION:
s i
No Type of waste Stream Quantity Method of Disposal
"1 Detoxified 33.1 of Schedule-1 130 Shall be disposed to outside
Contairer and [No's/moenth} | parties  after  complete
Contginer Linats detexification.
HDPE Carboys 33.1 of Schedule-1 130
| {Nos /month}
¢ Fiber Droms 441 of schedule-! 130
: (Neog/month] |
. PP Bags 231 of Schedule- 130
[Ke/moenth)
2 Wasteoils & 5.1 ofSchedule-l | 0.39 Kl /year | Shall be sent to TSPCB
Grease Authorized agencies for
reprocessing [/ recyeling,
3 | Used Lead acid -- | 8 Shall be sent ta suppliers
Batteries | Nos/Annum | on buy-back basis.
2| Misc waste(spill 281 /322 of Lumpsums | Shall be sent to TSDF

= NON -HAZARDOUS SOLID WASTE DISPOSAL:

5.
No

Type of waste

Quantity

Method of Disposal

Hoiler Ash

8TPD

Shall be sold to Cemens Brick Manufacturers

Tarun Kathula

Director/ !
Integrated Regional
Environment Forest and Ciim
Aranya Bhavan, Hyderabad. Telangana-

Ministry of

gcientist 'F' (C)

Office,

ate Change
500004

|23
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This consent order is valid for manufacturing the follewing products along with quantities
mentioned therein, with total production capacity of 733.31 Kg / Day.

S No Name of the Product 0"““’;’QA;‘;’_?‘R’Et‘{;";’é‘;;‘)“g n
"1 | Lansoprazole - e 3333
2 éi,t!veairacéiﬁ;; _ _ﬁ ~ B333
7 | Losarian Potassium _ o 53.33
4 Olanzapine : _ 8.33 o
5 Piogitazone Hydrochloride - 16666
& | Pregabalin 3333
B Quetiapine Hemifumarate i [GH]
g | Valsartan ' ' 8333 -
4 Terburaline Sulfate ' © B33
_1 0 3,5-Dibenzyloxyacetephenone G647 -
11 Carvedilal Phosphate _ 5667
Total quantities in Phase - [ (25.8% of
total CFE permitted capacity) 73331

This order is subject to the provisions of "the Acts” and the Rules” and orders made thereunder and
further sehject fo the terms and conditions incorporated in the schedule A B & € enclosed to this
order.

This combined srder of consent & Hazsrdous Waste Authorization should be valid for a pesicd
ending with the 319 day of December, 2019,

Sdj-
MEMBER SECRETARY
To

\‘.‘?ti/s. Brundavan Laboratories (P) Ltd.,
Sy.Nos. 60,61 & 62,
Yellagiri (V), Choutuppal (M),
Yadadri Bhavangiri District.

7/ T.CEB.O//

Veradh -

Seaior Environmental Engineer (FAC)

‘Tarun Kathula
, ?rrectorlScientfst FE)
e tn epgrated Regional Offi
M/w/ fnrs.ryoftﬂwrcnmen!Fores‘”“ Cirnite 0]
l tand Ciimate

e
Alfanya Er}:-wan {4rai wimal Chs.'ja; ]g
YaBhavan, Hyderabag Tolsanar . o 30G8
\ 196133 Telanna.509 0
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SCHEDULE - A

[ he spplicant shall make apphcatiens through oniine for renewal of Consent (under Water and
Air Acts) and Authe ieast 120 davs before the daze of expiry of this

crder, aleng with ter and Air Acts for ahtai

vization under HWM Rules atd

preseribed fee under Wa ling Consent & HW

Autharization of the Board The applicant can also apply for Aute Renewsal of the 0F0 atleast 30
days bﬁ*"{rl't* the expiry of the Order as per the procedure and eiigibility stipulated in the Board
Circular du19.11.2015 and Amendment orders drl LOB2017 & 19.03.2018 [avaidable in

Board's Wehsite: hetp/ fispob.ogg.govin/Pages/aroulars.aspy).

Concealing the factual datz or submission of false Information/ f2bricated dara and failure to
camply with any of the vonditions mentioned in this order may result in withdrawal of this
arder and attract aclion vrider the provisions of relevant poliution control Acts.

Any persen aggrieved by an order made by the State Board under Section 25, Section 26,
Secting 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from the
date on which the order is comymunicated to him, prefer an appeal as per Water Rules, 1976 and
Air Rules 1982, o such autharity [hersinafter referred te as the Appellate Authority)
constinyted under Section 28 of the Water[Frevention and Control of Pollution) Act, 1974 and
Section 31 of the Air({ Prevention and Control of Pollution] Act, 1981,

The dustry may explore the possibility of tapping the selar energy for thelr energy
requirements,

All the conditions stipulated in the Schedule - A of the earlier combined {FD & HWA order
TSPCB/RCP/NLG/CFO&HWM/H0/2017-1860 Date: 23.09.2017 remains same. The
industry shonld ensure consistence compliance of each condition of Schedule-A

The Board reserves its right to modify above conditions or stipulate any further conditions and
1o take action inciuding revoke of this order in the interest of protection of public health and
environment

HLE -
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The industry should take steps to reduce water consumption to the extent possible and
consumption sheuld NOT exceed the quantities mentioned beiow:

S.No. | ~ Purpose - Quantity in KLD
1 i Process 154
2 Washings {reactor, containers, floor, r.tcj i 2
3 Boiler feed makeup (20% makeup) 16
4 Cocding tower_make up B i El
5 | DM regeneration :
6 | Scrubber o ; 1
.~ 7 ! QgCand R&D 0.8
g Domestic .
9 Gardening 10
! Total: , 59.2 KLD

2. The emissions should not contaln constituents in excess of the prescribed limits mentioned

Mini

nelove,
Chimne;' Parameter ' Emission Standards |
No, . o
1&2 _Particulate Matter 115 mg/Nm?
3 HC Acid Vapor & Mist 35 mg/Nm?
Tarun KthUI Poage S ol ¢

Director/Scientist 'F' (C)
Integrated Regional Office,

Vinistry of anrsnmem Forestand Climate Chan

R s : %
Arenya Bnavan, Hyderabad, Telangana-500 04435/
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13.
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16

17

18,

sission limits for 130 sets of zapacity wpto BOO EW as per the

The industry ghall con

Ketification GERSI0 (T

arec 010720002 wnder the nment (Protection § Amendinen

{1 the

2003 and G5 R.448{E), dated 12.07 2009 4 ronment { Protectian | Secand

iment Rules, 2004, In case of DO seis of capazity more

plaek

Rules

man SO0 KW shait comply with

Alnigt
emission limits ag per the Notification G.5.R.489 {(E], dated 0907 2002 at serial no%6, under
the Enviromment [ Protection } Act, 19806,
The industry shall romply with ambient air quality standards of PM1I{Fartcudale Matter size
less than 10um) - 100 pg/ m3; PM2.5{Particulate Matter size less than 2.5 pm) - 60 pgf m3;
SOZ - 80 pg/ m3; NOx - B0 pz/m3 NH3 - 400 pg/m3 outside the factory premises at the
periphery of the industry.
Standards for other parameters as mentioned in the National Ambient Air Quality Standards
CPLB Notification No.B-25016/20/90/#C:-1, dated 18112005

Npise Levels: Day time {6 AMto 10 PM)-75dB (A}
Night e {10 PMto 6 AMY-70dB{A)

The industry shall manufacture only the consented products,

The industry shall not increase the capacity beyond the permitted capacity, withoul
obtaining CFE & CFO of the Board.

The industry shall segregate the HTDS & LTDS effiuents.

The industry shall regularly operate the existing Effluent treatment systesi Le., Stripper,
Multiple Effect Evaporator (MEE}, ATFD, Biological ETP, RO plant for treatment of HTDS
& LTDS effluents.

The industry can send HTDS effluents to CETP for a period of maximum 15 days in a
calendar year ie. during maintenance / break down of High TDS treatment system and
shall maintaisn records.

The industry can send LTDS effluents 10 CETP for a period of maximum 15 days in a

recorids,

The industry should not discharge any effluents on land within or outside the plant
premises,

The industry shall operate water meters for recording category-wise water
conssmption viz. Process, Boiler feed, Cooling tower makeup, Domestic ete.

The industry shall operate digital flow meters for recording waste water generation at
inlet of various cffluent streams of HTDS & LTDS, viz, Stripper/ MEE feed; MEE
condensate; steam flew to Stripper, MEE & ATFI; inlet & outlet of Biological ETP; RO
feed; RO Permeate & RO reject.

. The industry shall operate online VOC analyzers for monitoring of VOCs,

The industry shall operate Multi-stage Scrubbers in the plant for control of process
cmissions, so as to avoid odour nuisance, maintain the records and furnish the data to
EE, RO, Nalgonda,

The industry shall operate online pH meters for the Multi-stage scrubbers and maintain
the log books.

The industry shall provide separate energy meter for the pollution controel systems and
maltntain the records.

The industry shall store all the chemical contaluig drums and residue drums in clased
shed.

The industry shall use vent condensers for all the bulk storage tanks, storing highly

volatile solvents, wherever required. The industry shall provide & operate Nitrogen

b!an!cgt‘&Eu;f}tK]atm#ger required, with required pressure for the Solvents /
Director/Scientist 'F* (C)

Integrated Regional Office,

Ministry of Environment Forest ang © mate Chadg
ety of Emitoine tana Climate Chadg e
Aranya Bnavan, Hyderabad lelangana-500 001'—% e
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34
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Chemical/Product ete. storage tanks ro avoid vapours escaping into the stmosphere to
avadd odour nuisance inthe surroundings

20, The industry shall operate 1P camera with PAN, TILT Zoom, 5x or above focal length,

with night vision capability, aleag with flow meters and totalisers to HTDS & LTDS,
with connection of the same to the wehsite of CPCB & TSPPCH.

The industry shall provide Solvent Recovery Plant within the plant premises in case of
utitization of Multiple Selvents/ for recovery of Mixed Solvents / Spent Selvents, which
carmot be distilled by Simple Distillation. Selvents shall be recovered te the maximum
extent possible and shall be reused. The Spent/Mixed Solvents, which cannot be reused
in the plant, shall be disposed to the End Users/ Authorized Cement manufacturing units
for Co-processing / TSDF, Dundigal, Medchal Dist. The industry shall not dispose Spent
Solvents / Mixed Spent Solvents to the traders/ recyclers.

2. The industry shall replace water jet type vacuum pumps with dry vacuum pumps to

minimize odour, as per the directions of the Board.

. The industry shall earmark separate area for detoxification of containers & container

liners.

¢, The industry shall comply with the directions issued by the Task Force from time to

time,

The industry shall comply with the stipulations and conditions prescribed in the EC &
CFE Order.

The industry should develop and maintain green belt all along the boundary of the

industry and other vacant places. The industry shall take up extensive plantation under
the Haritha Haram program of the State Government.

The Board reserves its right to modify above conditions or stipulate new / additional
conditions and to take action including revoking ef this order in the interest of
environment protection.

The industry shall pravide Stack Monitoring facility as per Emission Regulation part-3
{ERP-3) norms for all the major stacks of the industry within a period of two maonths.

The industry shall ensure that the Port hole and ladder facility for the Stacks is safe te
carry out Stack menitoring. In place of monkey ladder, spiral type/scaffold ladder shall
be provided to ensure safety of monitoring personnel industry within a period of twe
months.

The industry shall pay the balance CFO fees, if any, at RO, Nalgonda as per the provisions
of G.0.Ms.Na. 7, Dt: 08.02.2018 issued by EFS&T (For. 1l1) Dept, with a copy marked to
Head Office.

The industry should mamtam records of effiwent generation and disposal, solid waste
ceneration & disposal, condensate water treated and treated water reused.

The industry should maintain good house keeping within the plant premises.

The industey should not cause any odour ruisance to the su reounding environment,

The applicant should submit Environment statement in Form ¥ hefore 30th September of
every vear as per Rule No.14 of E (P} Rules, 1986 & amendments.

The conditions stipulated in this order are without prejudice to rights and contentions of this
Board in any Hoe'ble court of Law.

Tarun katliuiad
Director/Scientist ‘F(C)
Integrated Regional Office, e
Ministry of Environment Forest and Climate Change
Aranya Bhavan, Hyderabad. Telangana-500 004
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SCHEDULL - €
[ see rule 6{2}]
{ CONDITIONS OF AUTHORISATION FOR QCCUPIER OR OPERATOR HANDLING HAZARDGUS
WASTES |

i. General conditions of Autherization:

1. The authorized person  shall comply  with  the provisiens of he Esviromment
Protection] Act 1986, and the rules made there under,

2. The authorization or its renewal shall be produced for inspection at the request of an officer
autharized by the State Polhation Centrel Board,

3. The person authorized shall not reat, lend, sell, transfer or otherwise transport the Hazardous
and other wastes except what is peemitted through this authorization.

4. Any unauthorized change in persennel, equipment or working conditions as mentioned in the
application by the person awthorized shall constitute a breach of his authorization.

5 The  person  authorized  shall  implement  Emergency  Response  Procedure
{ERPY for whech this authorization s being granted censidering all site specific possible
scenarios such as spitfages, iﬁakagth fire ete., and thelr possible impacts and also carryout mock
driff in this regard at regular interval of time.

6. The person authorized shall comply with the provisions outlined in the {entral Pallution
Contrel Beard guidelines on “Implementing Liabiliies far Envireamental Damages due to
Handling and Disposal of Hazardous Waste and Penalny”

7. It is the duty of the suthorized person to take prior permission ef the State Pollution Contral
Board to close down the faciiity,

8 The Harardeus and other waste which gets generated during recycling or reuse or recavery or
pre-progessing or utilization of imperted Hazardous or cther wastes shall be treated and
disposed of a3 per specific conditions of authorization.

% The importer or exporter shall bear the cost of import or export and mitigation of damages il
any.

18, An application for the renewai of an authorization shall he made as laid down under the Rules.

11 Any other conditions for complignee as per the Guidelines issued by the Ministyy of
Environment, Forest and Climate change or Central Pollution Control Board from Hme to time,

12, Annual return shall be filed By June 30% for the period ensuring 3 1% March of the vear.

il Specific Conditions:

1. The industry shall give top priority for waste minimization and cieaner production practices.

2. The industry shall pot store Hazardous Waste for nere than 90 days as per the Hazardous and
other Wastes (Management and Transboundary Movement) Rules, 2016 and amendments
thereof,

3. The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a securad way in their
premises till its disposal.

4. The industry shall not dispose Waste oils te the traders and the same shall be disposed to the
authorieed Reprocessors/ Recyciers,

5. The industry shall dispose Used Lead Acid Hatteries to the manufacturers / dealers on buyback

hasis.
6. The industry shall not dispose spent salvents / mixed spent salvents to the traders.

7. The industry shall take necessary practical steps for preventon of oif spillages and carry over of
oil frem the premises,

8. The industry shall maintain 7 copy manifest system for transportation of waste generated snd &
copy shall be submitted to Board Office and concerned Repional Offee.

9. The industry shall maintain good house keeping & maintain proper records for Hazardous
Wastes stated in Authorization,

18. The 3 try shall mai mam proper Records for Hazardous Wastes stated in Authorization in
FORME Iuﬁ% @ uf @mhfe waste, land disposal waste, recyclable waste et as per Rule
lnlé)rrt-:-ctor/Sc::entlsz F'(C)

egrated Reglona! Office,

Ministry of Enyir
onm
Aranya Bhaya ent Forest and Climate Chan ;{2 €
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2% ot the Hazardous and Other Wastes
undery Movement? Rules, 2016 and amendments theresf

e Rule 20

(Matazement and Transh
11. The industry shall dispose of e-waste to the autharzed recyrters only,

i¢. The industry shai

')

Schedule B & C of this Order on half vearly basis 1e Beard Office, Hyderabad and conzerned
Regional Office

MEMBER SECRETARY

To

M/s. Brundavan Laboratories (P) Ltd.,
Sv, Nos. 60,61 & 62,

Yellagiri (V}, Choutuppal (M),

Yadadri Bhavangiri District.

7/ T.CEB.O/)

k‘ﬂ"’lxp{;}té

Senior Environmental ERgineer [FAC)

Tarun Kathiuia
Director/Scientist 'F' (C)
Integrated Regional Office, B

Minictry af Envirmn F
vinistry of Environment Forest and Climata Chanc

Aranis Bk . | - - S
Airanya sravan, Hycerabad. Telangana-500 004
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Boord o TELANGANA STATE POLLUTION CONTROL BOARD Phone: 23887500
Ielanganzitate PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE, Fax: 040 — 23815631
% SANATHNAGAR, HYDERABAD - 500 018 Website: tspeb.cgg.gov.in
-_uTs
CONSENT & HWA ORDER (RENEWAL)
Consent Order No : 200822316848 Date :29.06.2020

(Consent Order for Existing/New or altered discharge of sewage ana/or trade effluents/outiet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and amendments
thereof, Operation of the plant under section 21/22 of Air (Prevention & Control of Pollution) Act
1981 and amendments thereof and Authorisation / Renewal of Authorisation under Rule 6 of the
Hazardous Wastes (Management, Handling & Transboundary, Movement) Rules 2016 &
Amendments thereof).

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974, under section 21/22 of Air (Prevention & Control of Pollution) Act 1981 and
amendments thereof, and Authorisation under the provisions of HW (MH & TM) Rules, 2016
(hereinafter referred to as 'the Acts’, "the Rules) and amendments thereof and the rules and
orders made there under to M/s. Brundavan Laboratories (P) Ltd., Sy. Nos. 60,61 & 62,
Yellagiri (V), Choutuppal (M), Yadadri Bhuvanagiri District (hereinafter referred to as 'the
Applicant /Industry’) and the industry is authorized to operate the industrial plant to discharge the
Effluents from the outlets and the quantity of Emissions per hour from the chimneys, by operating
poliution control equipment, as detailed below,

i) Out lets for discharge of Effluents:

Outlet | Outlet Description Max Daily Point of Disposal
No. Discharge
(KLD)
1 HTDS Effluents: 216KLD |» Shall be stripped off for organics
recovery.
Process — 16.6 KLD ¥  Stripper condensate to distillate for
+ Washings (reactor, separation of organic compounds
containers, floor, followed by disposal to cement
etc)- 2 KLD + DM plants for co-processing & distilled
regeneration — 1 KLD effluents shali be sent to Biological
+ Scrubber -1 KLD + ETP.
Q.C. and R&D - 1 »  Stripped effluents for forced
KLD evaporation in MEE followed by
ATFD.

»  Condensate from MEE & ATFD
shall be routed to Biological ETP &
RO system.

»  ATFD salts to TSDF.

2 LTDS Effluents: 6.9 KLD »  Treated effluent from Biological
ETP shall be filtered in the RO

Boiler Blow down — Plant.
2 KLD + Cooling » RO Permeate water to Boiler /
tower bleed off — 2 Cooling tower makeup
KLD + Domestic » RO rejects to MEE & ATFD.
(Septic  tank over
flow) — 2.9 KLD
Total 28.5 KLD

ii) Emissions from chimneys:

Chimney Description of Chimney
No.
1, Attached to 5 TPH Coal Fired Boiler
2. Attached to 2 TPH Coal Fired Boiler
3 Attached to Process Vents
4. Attached to DG Sets 1x250 KVA & 1x125 KVA

Tarun Kathula
Director/Scientist 'F' (C)

Integrated Regional Office.
Ministry of Environment Forest and Climate Change

Aranya Bhavan, Hyderabad Telangana-500 004
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iii) HW Authorisation No.: 200822316848 Date :29.06.2020

HAZARDOUS WASTE AUTHORISATION
(FORM - 11)
[See Rule 6 (2)]

M/s. Brundavan Laboratories (P) Ltd., Sy. Nos. 60,61 & 62, Yellagiri (V), Choutuppal (M),
Yadadri Bhuvanagiri District is hereby granted an authorization to operate a facility for
collection, reception, storage, treatment, transport and disposal of Hazardous Wastes namely:

1. HAZARDOUS WASTES WITH DISPOSAL OPTION:

S. Type of waste Stream Quantity Method of Disposal
No
1 Organic residue 28.10f 1.26 TPD | Authorized cement plants for co-
Schedule-| processing [/ M/s. GEIPL
2 Spent Carbon 28.3 of 0.122 TPD | Infrastructure Put. Ltd,
Schedule-| Rangareddy Dist. / TSDF,
3 Distillation 20.3/36.1 0.05 TPD | Dundigal, Medchal District.
Bottom Residue of Schedule-|
4 Inorganic & 28.1/35.3 1.52 TPD
Evaporation salt of Schedule-1
(Process)
5 Evaporation salt 35.3 of 0.08 TPD
from other Schedule-|
sections (non-
process)
6 ETP Sludge 35.3 of 0.1TPD
Schedule-
7 Spent Solvents 286 of 9.5 KLD | The industry shall provide Solvent
Schedule-| Recovery Plant within the plant
8 Spent Mixed 286 of 1.3 KLD | premises in case of utilization of
Solvents Schedule-| Multiple Solvents/ for recovery of
Mixed Solvents / Spent Solvents,
which cannot be distilled by Simple
Distillation. Solvents shall be
recovered to the maximum extent
possible and shall be reused. The
Spent/Mixed Solvents, which
cannot be reused in the plant, shall
be disposed to the End Users/
Authorized Cement manufacturing
units for Co-processing / TSDF,
Dundigal, Medchal Dist. The
industry shall not dispose Spent
Solvents / Mixed Spent Solvents to
the traders/ recyclers.

2. HAZARDOUS WASTES WITH RECYCLING OPTION:

S. Type of waste Stream Quantity Method of Disposal
No
1 Detoxified 33.1 of 130 Shall be disposed to outside
Container and Schedule-l (No's/month) | parties after complete
Container Liners detoxification.
HDPE Carboys 33.1 of 130
Schedule-| (Nes /month)
Fiber Drums 33.1 of 130
Schedule-| (Nos/month)
PP Bags 331 of 130

Schedule-| (Kg/month)

Tarun Kathula
Director/Scientist 'F’ (C)

F~ 7 Integrated Regional Office, 2
Mimistry of Environment Forest and Climate Change
I Aranya Bhavan, Hyderabad, Telangana-5( 1 Lf |




2 Waste oils & 5.1 of 0.39 Shall be sent to TSPCB |
Grease Schedule-l KL/year | Authorized agencies for
reprocessing / recycling. .
3 Misc. waste(spill 28.1/32.2 Lump Shall be sent to TSDF
control waste) of Schedule-| sum

This consent order is valid for manufacturing the following products along with quantities
mentioned therein, with total production capacity of 733.31 Kg / Day.

S. Name of the Product Quantity (Phase-l)

No (Kg/Day)

1 Lansoprazole 33.33

2 Levetiracetam 83.33

3 Losartan Potassium 83.33

4 Olanzapine 8.33

) Pioglitazone Hydrochloride 166.66

6 Pregabalin 33.33

7 Quetiapine Hemifumarate 100

8 Valsartan 83.33

9 Terbutaline Sulfate 8.33

10 3,5-Dibenzyloxyacetophenone 66.67

11 Carvedilol Phosphate 66.67
Total quantities in Phase -1 (25.8% of 733.31
total CFE permitted capacity)

This order is subject to the provisions of “the Acts’ and the Rules’ and amendments made
thereunder and further subject to the terms and conditions incorporated in the schedule A, B and

C enclosed to this order.

This order of Consents and Authorization is valid for a period upto 31% December, 2022.

To

M/s. Brundavan Laboratories (P) Ltd.,
Sy. Nos. 60,61 & 62,

Yellagiri (V), Choutuppal (M),

Yadadri Bhavangiri District.

{IIT.C.F.B.O/M!

ENVIRON NGINEER

+

7 1A

Tarun Kathwia 3
qr/Scientist o
Directoli=* T
| L?,:fw-:‘te(k Rregional ~
niegr< i Egrestand U

Sd/-
MEMBER SECRETARY



SCHEDULE-A

The applicant shall make applications through online for renewal of Consent (under Water &

7 Air Acts) and Authorisation under HWM Rules at least 120 days before the date of expiry of

this order, along with prescribed fee under Water and Air Acts for obtaining Consent & HW
Authorisation of the Board. The applicant can also apply for Auto Renewal of the CFO atleast
30 days before the expiry of this order as per the procedure and eligibility stipulated in the
Board Circular dt.19.11.2015 & 08.12.2015 (available in Board's Website:

http://tspcb.cgg.gov.in/Pages/Circulars.aspx).

This order is issued in line with Board’s CFO & HWA order dt. 26.05.2018. Concealing the
factual data or submission of false information/ fabricated data and failure to comply with any
of the conditions mentioned in this order may resuit in withdrawal of this order and attract
action under the provisions of relevant pollution control Acts. The industry shall comply with
all other conditions of CFO & HWA order dt. 26.05.2018 is still applicable.

- Any person aggrieved by an order made by the State Board under Section 25, Section 26,

Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from the
date on which the order is communicated to him, prefer an appeal as per Andhra Pradesh
Water Rules, 1976 and Air Rules 1982, to such authority (hereinafter referred to as the
Appellate Authority) constituted under Section 28 of the Water (Prevention and Control of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act, 1981.

The industry may explore the possibility of tapping the solar energy for their energy
requirements.

The industry shall comply with the all the directions issued by the Board from time to time.
The Board reserves its right to modify above conditions or stipulate any further conditions and
to take action including revoke of this order in the interest of protection of public health and
environment.

SCHEDULE-B

Total Water Consumption shall not exceed after change of product mix 59.2 KLD

S.No. Purpose Quantity
1 Process 15.4
2 Washings (reactor, containers, floor, etc) 2
3 Boiler feed makeup (20% makeup) 16
4 Cooling tower make up 9
5 DM regeneration 1
6 Scrubber 1
7 Q.C and R&D 0.8
8 Domestic 4
9 Gardening 10
Total: 59.2 KLD

2. The pre-treated effluent sent to CETP shall not exceed the following prescribed standards.

Outlet Parameter Limiting Standards
No.
2 pH 55-9.0
Temperature °C 45.0
Total Dissolved Solids ( Inorganic ) 5,000 mg/l
Qil and Grease 20 mg/l
Phenolic Compounds (as C;HsOH) 5 mg/l
Ammonical Nitrogen (as N) 50 mg/i
Cyanide (as CN) 2 mg/l
Chromium Hexavalent (as Cr™) 2 mg/l
Chromium (total) (as Cr) 2 mgl/l
T . -| Copper (as Cu) 3 mg/l
AU K Fldadi(ss Po) 1 mgll

D!FGC!OH'SC.‘EHY:SI FE)

tearated L ! £
!erfe_g.c_t..u Regional Office, #
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| Nickel (as Ni) 3 mg/ |

[ Zinc (as Zn) 15 mg/l |
Arsenic (as As) 0.2 mg/l
Mercury (as Hg) 0.01 mg/l
Cadmium (as Cd) 1 mg/l |
Selenium (as Se) 0.05 mg/l |
Fluoride (as F) 15 ma/l
Boron (as B) 2 mg/l
CcoD 15,000 mg/l

3. The emissions shall not contain constituents in excess of the prescribed limits mentioned

below.
Chimney | Description of Chimney Parameter Emission standards
No
1. Attached to Coal Fired Boiler SPM 115 mg/Nm3
of capacity 5 TPH S0,* 600 mg/Nm>
At 6% dry O, for solid fuel
and3% dry O, for liquid fuel
NO, * 300 mg/Nm®
At 6% dry O,, for solid fuel
and3% dry O, for liquid fuel
2. Attached to Coal Fired Boiler SPM 115 mg/Nm3
of capacity 2 TPH SO, * 600 mg/Nm®
At 6% dry O,, for solid fuel
and3% dry O, for liquid fuel
NO* 300 mg/Nm®
At 6% dry O, for solid fuel
and3% dry O, for liquid fuel
3. | Attached to Process Vents HCI Acid 35 mg/Nm®
Vapor &
Mist
4, Attached to DG Sets 1x250 SPM 115 mg/Nm®
KVA & 1x125 KVA

*As per MOEF&CC Notification No.GSR 96(E), dt. 29.01.2018 published under the
Environment (Protection)Rules, 1986.

4. The industry shall not manufacture any un-consented products and exceeding capacities
without obtaining prior Consent for Establishment (CFE) and Consent for Operation (CFO) of
the Board.

4. The industry shall comply with emission limits for DG sets upto 800 KW as per the
Notification G.S.R.520 (E), dated 01.07.2003 under the Environment (Protection) Amendment
Rules, 2003 and G.S.R.448(E), dated 12.07.2004 under the Environment (Protection) Second
Amendment Rules, 2004. In case of DG sets more than 800 KW should comply with emission
limits as per the Notification G.S.R.489 (E), dated 09.07.2002 at serial no.96, under the
Environment (Protection) Act, 1986.

5 The industry shall comply with ambient air quality standards of PM;jo(Particulate Matter size
less than 10um) - 100 ug/ m*, PM,s(Particulate Matter size less than 2.5 pum) - 60 pg/ m%;

SO, - 80 pg/ m% NO, - 80 ug/m®, outside the factory premises at the periphery of the
industry.

Standards for other parameters as mentioned in the National Ambient Air Quality Standards
CPCB Notification No.B-29016/20/90/PCI-l, dated 18.11.2009

Noise Levels: Day time - (6 AMto 10 PM)-75dB (A)
Night time - (10 PM to 6 AM) - 70 dB (A).

1 Kathula
Tarun & CE ()

~tor/Scientist
/ Director S il office.
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22,

23.

The industry shall pay balance consent fee annually as per rates notified in G.0.Ms.No.22.
The payment of annual consent fee shall be made at the concerned RO for every financial
year (i.e., April to March) within the stipulated time period i.e., 1st quarter of every financial
year (April to June) is mandatory for the industry / project, failing which, the validity of the
Consent Order automatically stands cancelled and operation industry / project without valid
consent attracts penal action under the provision of Water Act, Air Act & Hazardous and
Other Wastes (Management & Transboundary Movement) Rules, 2016.

The industry either paying annual fee or total fee for Consented period, shall pay the balance
fee as per the revised rates as applicable from time to time.

The industry shall not operate without obtaining extension of temporary revocation of closure
order of the Board.

The industry shall segregate effluents into LTDS & HTDS effluents separately.

The industry shall regularly operate the ZLD system to treat the effluent and 100% recycle of
treated effluent.

During the maintenance / breakdown of ZLD system, the industry is permitted to send the
LTDS effluents to CETP duly meeting the inlet standards stipulated at Schedule —B  for not
more than 15 days, in a calendar year.

The industry shall maintain digital flow meters with totalisers (RS-485 communication) for
recording the quantity of HTDS effluents, LTDS effluent & RO permeate and also maintain
daily records. They shall connect the flow totaliser data to TSPCB & CPCB servers as per
CPCB protocaol.

The industry shall provide IP camera with PAN, 5x or above focal length with night vision
capability at the entrance of the main gate within two months with a backup data for a period
of 6 months.

The industry shall maintain vent condensers for chemical / solvent storage tanks to control
fugitive emissions.

The industry shall maintain separate water meters for recording water consumption for
process, boiler feed, cooling and domestic purposes and also maintain daily records.

The industry shall operate muiti stage scrubber along with online pH monitoring system for
control of process emissions. They shall maintain log book for operation of scrubber for
monitoring active scrubbing media.

The industry shall monitor VOCs in ambient air with online VOC analyzer & connect the data
to TSPCB server.

The industry shall maintain elevated platform with leachate/spillages collection pit to store
drums containing chemicals & wastes to control spillages / discharges of chemicals / effluents
on ground.

The industry shall maintain IP camera with PAN, TILT Zoom, 5x or above focal length, with
night vision capability at effluent collection system (HTDS & LTDS) and RO permeate as per
CPCB norms. They shall connect the data to CPCB & TSPCB server.

The industry shall install on line TDS meter for HTDS effluent generation and connect the
same to TSPCB server within two months. They shall maintain the records for effluent
generation, TDS values, salts generation on daily basis.

The industry shall develop greenbelt as per norms.

The industry shall operate dry vaccum pump to minimize odour as per the directions of the
Board.

The industry shall maintain records on source of starting raw material / Intermediates for each
guct-wisK cgsnsolidated records shall be submitted to R.O., Nalgonda every month
Zgﬁéﬂ With invéh of the starting raw materials.

Director/Scientist 'F' (C) 5

Integrated Regional Office,
Ministry of Environment Forest and Climate Lhange
- ad Telzanaana-500 004 1 L} ;

Aranya

Bhavan, Hyderabad, Telangana-200
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25.

26.

27.

28.

29.

30.

3.

32.

33.

34.

35.

36.

37.

38.

The industry shall operate Solvent Recovery Plant within plant premises. Solvents shall be
recovered to the maximum extent possible and shall be reused. The industry shall submit
status of efficiency of Solvent Recovery Plant to the concerned Regional Officer. The industry
shall not dispose spent solvents / mixed spent solvents to the traders/ recyclers.

The industry shall carry out Leak Detection and Repair Study (LDAR) to access the solvent
losses.

The industry shall provide storm water drains to avoid mixing of effluent/spillages with run-off
water during rains.

The industry shall provide arrangement to by-pass the rain water collection tank of first run off
rain water for subsequent water flow.

The industry shall provide and maintain platform and cover area for detoxification of
containers and container liners. The wastewater generated from detoxification facility shall be
sent to the effluent storage tank for further treatment and disposal.

The industry shall provide dyke walls for storage tanks / areas to control spillages.

The industry shall maintain separate energy meters for recording energy consumption for air
pollution control equipments and maintain record for daily energy consumption.

The evaporation losses in solvents shall be controlled by taking all preventive measures such
as circulation of Chilled brine, transfer of solvents by using pumps instead of manual
handling, closed centrifuges, providing primary & secondary condensers to all the reactor
vents and all the solvent storage tanks and keeping solvent storage in ground storage tanks
with closed pipeline to Reactors. The industry shall operate Solvent Recovery Plant within
plant premises. Solvents shall be recovered to the maximum extent possible and shall be
reused. The industry shall submit status of efficiency of Solvent Recovery Plant to the
concerned Regional Officer. The industry shall not dispose spent solvents / mixed spent
solvents to the traders/ recyclers.

The industry should not discharge any wastewater within or outside the factory premises.

(a) The industry shall maintain the following records and the same shall be made available to
the Board Officials during the inspection.

i) Daily production details and Central Excise Returns.

ii) Quantity of Effluents generated (HTDS & LTDS) and disposed.
iy Log Books for pollution control systems.

iv) Daily solid waste generated and disposed

(b) The industry shall submit consolidated statement of the above on monthly basis to the
Concerned Regional Office.

As per G.O.Rt.N0.286, the industry shall transport the industrial effluents and plying on the
roads is allowed between 6 A.M. to 6 P.M. only.

The industry shall maintain concreted internal roads by cleaning regularly to avoid fugitive
emissions due to vehicular movement.

The industry shall comply with Task Force directions issued by the Board from time to time.

The applicant shall submit Environment statement in Form V to the Regional office before
30th September of every year as per Rule No.14 of E(P) Rules, 1986 & amendments thereof.

The conditions stipulated in this order are without any prejudice to rights and contentions of
this Board in any Hon'ble court of Law.

e Kathulad
Tar u‘“ st 'F' ()

~tor/scren




SCHEDULE - C
[see rule 6(2)]

[SPECIAL CONDITIONS OF AUTHORISATION FOR OCCUPIER OR OPERATOR HANDLING
HAZARDOUS WASTES]

1. The industry shall give top priority for waste minimization and cleaner production practices.

2. The industry shall not store hazardous waste for more than 90 days as per the Hazardous
and other Wastes (Management. Handling and Transboundary Movement) Rules, 2016 and
amendments thereof. The industry shall maintain 6 copy manifest system for transportation of
waste generated and copies of receipt of Consignee shall be submitted to the Concerned
Regional office. The industry shall maintain proper records for Hazardous Wastes stated in
Authorisation in FORM-3 i.e., quantity of Incinerable waste, land disposal waste, recyclable
waste efc., and file annual returns in Form- 4 as per Rule 20(2) of the Hazardous and other
Wastes (Management, Handling & Transboundary Movement) Rules, 2016 and amendments
thereof.

3. The industry shall dispose /sell the Hazardous Waste to only industries/agencies authorized
by the State Pollution Control Boards. The industry shall verify the authorization of the Board
given to the Party before disposing its waste to the External Party.

4. The industry shall maintain proper records for Hazardous Wastes disposal and its
concurrence with authorization. In case of variation in generation, industry shall submit
explanation and ebtain amendment in Environmental Clearance/ CFE/CFO in this regard.

5. The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way in
their premises till its disposal. Waste oils shall be disposed to the authorized Reprocessors/
Recyclers and Used Lead Acid Batteries shall be disposed to the manufacturers / dealers on
buyback basis. The industry shall take necessary practical steps for prevention of oil spillages
and carryover of oil from the premises. The industry shall check the Certificate/
Authorisation/order of MoEF issued to the Re-user/Recycle units while disposing the waste
oil.

6. The industry shall dispose of e-waste to the authorised recyclers only.
7. The industry shall maintain good house keeping.

8. The industry shall submit the condition wise compliance report of the conditions stipulated in
Schedule B & C of this Order on half yearly basis to Board Office, Hyderabad and concerned
Regional Office.

Sd/-
MEMBER SECRETARY

To

M/s. Brundavan Laboratories (P) Ltd.,
Sy. Nos. 60,61 & 62,

Yellagiri (V), Choutuppal (M),

Yadadri Bhavangiri District.

HIT.C.F.B.O/lf
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{GMP & ISO Certified Company)

# 305, 3rd Floor, Tirumata Shah Residency, Yeiiareddyguda Ameerpet, Hyderabad - 500 073, INDIA
©:+91 040-23735395, @ contact@brundavanlabs.com

Ref.: BLPL/TSPCB/ES/2022-23
Date : 20-09-2022

To.
The Environmental Engineer,
Regional Office. TSPCB.
Nalgonda District

Dear Sir.

Sub : Submission of Environmental Statement (Form V) for 2021-22 - Reg.
Ref.: Consent Order No. 200822316848 dt: 29.06.2020

We are pleased to submit herewith 2 copies of Environmental Statement (Form V)
for the financial vear 2021-22 for our unit located at Sy.No.60,61&62. Yellagiri

Village. Choutuppal Mandal, Yadadri Bhuvangiri District.
Kindly acknowledge the same.

Thanking You.

Yours faithtully.
For Brundavan Laboratories Pvt Lid

Authorized Signatory

.’f--'
- (Y,
F'ncl. As above / f

Tarun Kathula
Director/Scientist 'F(C)

lntegrated Regional Office
" Ministry of Env jironment Forest a nd Clima \JC \ange
S ' Aranya Bhavan, Hyderabad, Telangana- 500004
Factory: Sy.No. 60,61 & 62, Yellagiri, Choutuppal Mandal, Yadadri Bhongir Dist., - 508252 INDIA. © :+91 8498056374
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Latitude: 17.28036
"Longitude: 78.845451
Elevation: 502.37+4 m

Accuracy: 3.1m
Time: 02-24-202315:19
Note: Brunndavanlabs
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Dr'reclor/Scientist 'F(C)
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Director/Scientist 'F' (C)
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Director/Scientist 'F' (C)
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